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LOK SABHA DEBATES

LOK SABHA

Friday, December 23, 1994/Pausa 2, 1916 (Saka)

The Lok Sabha met at
Eleven of the Clock

[MR SPeaxer, in the Charr)

(Interruptions)
{Translation}]

SHR! LAL K ADVANI (Gandhinagar) Mr Speaker,
Sir, such a big cnsis has never cropped up in the three
and a half years term of this Goverment as has cropped up
now in regard to corruption | feel that mere removal of 2-3
Minusters on the ground of corruption will not solve the
problems The need of the hour Is that the Government,
and the Hon Prnime Minister should go in for public
mandate, and the entre Government should resign |
consider It essential and there should be a discussion on
t  (Interruptions)

SHRI SHARAD YADAV (Madhepura) Mr Speaker,
Sw, (Interruptions)

[English]

MR SPEAKER You should allow the other side to
make a statement if they want to
{Translation)

SHRI SHARAD YADAV Of course (/nterruptions) Mr
Speaker, Sir, the situation has become very odd and gnm
as one scam has followed another and the discussion
which has been held by this House on these questions
since the last Session Uil date has misled the entire nation
The tainted Ministers should have resigned long time back
Now it 1s a delayed step When this Government found
itself in crnisis only then did they take this step But by
taking this step (Interruptions)

DR LAXMINARAYAN PANDEYA (Mandsaur) Mr
Speaker, Si, all those Ministers who have resigned should
be tned and an inquiry should be got done by the CBI
Resignation alone will not suffice (/nterruptions)

SHRI SHARAD YADAV Mr Speaker, S, | was
submitting that this step was taken only when these people
were completely exposed to the public

Whether it 18 Shn A K Antony or Shn Kalpnath Rai or
whether there are two Ministers or more Though they
never replied to the charges yet they have bheen proving
themselves innocent But considening what Shn Kalpnath
Rai has sad in a TV interview or what he has been
saying to different newspapers he should be asked to
come to the House, | think he can unravel several
mystenes. He seems to be in a sense of estrangement and
that 1s why he has been making statements here and
there. He can come here and throw some light on the
latest sugar-cane.. (Interruplions)

MR. SPEAKER. Please speak in bnel,

SHRI SHARAD YADAV. Su, if they are called, then
several important points can come out. The public and the

entire opposiion see eye to eye on the issue of
corruption and they consider that the Govemment led by
Shri Narasimha Rao Js the rool-cause of the whole
problem.

Sir, } would Ike to submit that this 18 only the
beginning. | consider the Gyan Prakash Report on the
sugar scam as incomplete and | feel that this Committee
alone is not going to be of much help | demand from
you that a new JPC be constituted on the sugar-
scam ..(Interruptions)

SHRI DAU DAYAL JOSHI (Kota) Nothing can be
expectes from the Government (interruptions)

SHRI PHOOL CHAND VERMA (Shajapur) Mr
Speaker, Sw, the farmers are not getting urea and as a
result thereof their crops are getting destroyed there is a
bungling in the import of urea also (Interruptions) Making
only three people scapegoats is not going to solve the
problem The wiole case needs lo be investigated

{Interruptions)

SHRI SHARAD YAVAD Mr Speaker, Sir, | mean to
say that the report of the Gyan Prakash Commitiee does
not at all make things clear This scam involving thousands
of crores of rupees could not have been possible without
the connivance of the Government | feel that presentation
of JPC report can take ime but the corruption 1s prevailing
in a large scale That 1s why moralty calls for the
resignation of the Government and the hon Narasimha
Rao (interruptions)

SHRI KALKA DAS (Karol Bagh) But where Is the
moralty? (Interruptions)

MAJ GEN (RETD) BHUWAN CHANDRA KHANDURI
(Garhwal) This question pertains to the secunty of the
nation (Interruptions)

SHRI PHOOL CHAND VERMA (interruptions)”

SHRI KALKA DAS You should resign and have a
fresh mandale from the people (Interruptions)

SHRI DAU DAYAL JOSHI The Prime Minister should
resign (Interruptions)

PROF RASA SINGH RAWAT (Ajmer) (interruptions)
Is nvoived in ISRO

[English}]

SHRI RAMESH CHENNITHALA (Kottayam) Sur, this
1s not faw (Interruptons) This 1S a one sided
affair (Interruptions) This House is for everybody and they
cannot level charges against the Govemment lke
this (interruptions) This House 18 for everybody and they
cannot only level charges against the Govemment. This is
what has been happening for the last one week Sir, in this
House we have to discuss all the important issues. these
people are not allowing the House to function.

(Interruptions) The Question Hour 18 disrupted. it is very
bad (Interruptions) Everyday they are raising the same
issue. (Interruptions)

"Expunged as ordered by the Chakt

8237
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; ranslation]

SHRI RAM VILAS PASWAN (Rosera) Please cail
all the three Ministers (Interruptions) and ask them to
give statements
[English]

We want {o hear from Shn Kalp Nath Rais mouth
Who s responsible? The Prime Minister or PMO? He
IS responsible
[Translation]

Seven Mirusters have resigned Shn Chidambaram
resigned, Shri Solanki, Shn Antony Shri Shankaranand
Shn Rameshwar Thakur, Shn Kalpnath Rai have also
resigned (Interruptions)*

SHR! SHARAD YADAV If they do so then even
Shn Narasmha Rao will not be aliowed to
speak (Interruptions)

11.12 hrs.

At this stage Shn Mohammad Al Ashraf Fatm and

some other hon Members came and stood on the
floor near the Table

(Interruptions,
{Enghsh]
MR SPEAKER You please go back to your seats
(Interruptions)

MR SPEAKER The House stands adjourned lo
meet again at 200 pm

11.13 hrs.
WRITTEN ANSWERS TO QUESTIONS

{Translation]
Hawala Rackets

‘241 DR RAMESH CHAND TOMAR
SHRI PANKAJ CHOWDHARY

will the Minister of FINANCE be pleased to state

(a) whether the Government have got any success
in tackhng the flounshing hawala market

(by f so the detals of hawala rackets busted
dunng the last one year,

(c) the number of persons arrested and the
amount recovered from them

(d) whether the Government have also unearthed
the links of hawala racketeers with the terrorists and
foreign tounsts,

(e) if so, the details thereof, and

{f) the specfic measures being taken by the
Government to check hawala trade in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! MV CHANDRASHEKHARA
MURTHY) (a) As a result of the vanous measures
taken by the Government in this regard, considerable
success has been achieved In curbing hawala
transactions Foreign exchange 1s now flowing through

-
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official legal channels to a much larger extent than
was the case hitherto

(b) and (c) Duning the current year (upto
November, 1994), 1427 searches were conducted and
an amount of Rs 699 crores (approx) was seized by
the Enforcement Directorate from hawala operators 194
persons found to be involved in these rackets were
arrested

(d) and (e) No such link has come to hght

(f) Government 1s keeping a close wigil to prevent
hawala transactions Intensive investigations are carned
out and action as provided under the law is taken
against the hawala operators

Financial position of the States

‘242 SHRI UPENDRA NATH VERMA Wil the
Minister of FINANCE be pleased to state

(a) the States which have drawn the attention of
the Union Government to the financial cnsis being
faced by them

(b) whether the Government have taken some
steps to improve their financial position,

{c) If so the details thereof, and

(d) f not the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI MV CHANDRASHEKHARA
MURTHY) (a) to (d) State Governments are financially
autonomous and they have thew own sources of
revenue Apart from that the Slates get grants or loans
from the Government of India in varnous forms

The Government of India gives to the States share
in some Central taxes and granits under Article 275
based on the recommendaton of the Finance
Commission

There 1s a scheme of Calamity Rehef Fund (CRF)
adopted on the recommendations of the 9th Finance
Commussion under which a Calamity Rehef Fund s
created for each State with 75% contnbution from the
Government of India and 25% contnbution from the
State Governments The States are required to bear
the cost of relief against natural calamities from the
CRF except for a calamity of huge magnitude requinng
handling at the national level

The Planning Commussion allocates Normal Central
assistance for annual plans under a formula approved
by the Nationat Development Council Additional Central
assistance for externally aided projects 1s also given to
each State The States are also getting grants/ioans
under central Plan schemes or Centrally Sponsored
Schemes The Planning Commission also allocates
open market borrowings and negotiated loans to the
States

The States also get loans from the Government of
India against small savings. This depends on the net
collections on small savings in the State

* Not recorded
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However the overall management of finances of
States 1s in the hands of State Governments themselves
The financial cnsis faced by some of the States may be
due to vanious reasons but in general difficulty may anse
because of the excess of ther non plan revenue
expenditure compared to their revenue receipts and may
also be due to inadequate control of expenditure

The Government of India have been meeting its
commitments of providing resourees to the Stales as
decided on the recommendaton of the Finance
Comnussion and also the allocations made by the Planning
Commussion

This Ministry receives requests from some of the Stale
Governments for financial assistance due to fnancial
difficulties faced by them These requests may be for
hnancial assistance in various forms including assistance
for new schemes additional marke! borrowings medum
terms loans rescheduling or wnting off of loan repayment
to the Centre or assistance for natural calamities elc

Government of Inda 1s exlending help to States
wherever 1t 1s possible wlihin its own constranl of
resources

Foreign Tourists

‘243 SHRI KASHIRAM RANA
SHRt HARI KEWAL PRASAD

Will the Minister of FINANCE be pleased lo state

(a) the estimated foreign tounst inflow to India during
1994 95 and 1995 96

(b) whether targets fixed for tounst inflow and earnings
therefrom are being achieved fully

(c) if so the details thereof
{d) f not the reasons therefor

{e) whether the Government have reviewed these
reasons

{f) i so the details thereof and

(g) the action taken or proposed ‘o be taken by the
Government in this regard?

THE MINISTER OF CIVIL AVIATION AND TOUR!ISM
(SHRI GHULAM NABI AZAD) (a) The projected foreign
tourist inflow to India during 1994 95 and 1995 96 are 2 2
milhon and 24 million respectively Recent incidence of
plague and excessive publicity given to it i1s hkely to effect
the projected targets The revised projections are 2 million
for 1994 95 and 22 million for 1995 96

(b) to (d) The targets and achievements in tourst
arnvals and foreign exchange earnings since the beginning

PAUSA 2 1916 (SARA)
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of Eighth Plan are as given below —

Estimated Foreign
exchange earnings

Tounst Arvals

(Rs crores)
Target Actual Target Actual
199293 1955000 1820239 4,000 3990
199394 2000000 1871262 4800 4573
199495 2200000 2000000 5200 §,150(A)

(A)

(A) ~ Anlcipated

The targets could not be achieved during 1992 93 and
1993 94 due to Ayodhya incident and its aftermath since
December 1992 law and order problems in some parts of
the country and arhne strikes The targets are not hkely to
be achieved during 1994 95 due to the incidence of plague
in some places and its adverse publicity in overseas
markets since the third week of September 1994

(e) and () The tounst arnvals and foreign excharge
earnings from them are beng monitored continuously,
reasons for shortfalls are assessed and remedial measures
are taken whenever required

(g) Foliowing the adverse publicity of plague In
overseas markels steps were taken to inform the travel
trade media and consumers in the tournist generating
countnes the correct facts about plague in india to guard
them against all exaggerated messages launched re
assurance campaings and invited representatives of media
and trade to India to see for themselves the factual
situation so that the same could be reported back in thewr
countnes As a result of these measures the decline in
tounst traffic has been arrested From 1st to 19th
December 1994 foreign tounst arnvals are 2 7% higher
than 1993 (same penod)

{English]

Public Issues by Banks

‘244 SHR) VIJOY KUMAR YADAV
SHRIMATI GEETA MUKHERJEE

Wit the Minister of FINANCE be pleased to state

(a) whether public sector banks have been advised by
the Government to resort to publc issues only when it 1s
necessary to reach a minimum capital adequancy ratio,

(b) if not the reasons therefor,

(c) the names of the banks which have come out or
likely to come out with public issues during 1993-94, 1994-
95 and 199596 and

(d) the level of their capital ratios at present and the
projected ratios after the issues?

THE MINISTER OF STATE IN THE MINISTRY OF

FINANCE (SHRI MV CHANDRASHEKHARA MURTHY)
(a) No Sir
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(b) In addition to achieving the capital adequacy rato,
the public sector banks have to raise their level of capital
for the following reasons aiso

1 With the growth in deposits, funded nsk assets and
off-balance sheet items would increase
commensurately and this would necessitate
enhancement in net-worth to comply with capital
adequacy norm

2 As per the present RBI guidennes on lending under
consorium arrangement, the Share of a bank as a
member of the consortium should be a minimum of
5 per-cent of the fund based credit imits so as to
ensure meaningful participation

3 The banks have to also observe the credit
exposure norm of 25 percent of the net worth in the
case of individual borrowers and 50 percent in the
case of group of borrowers

{c) and (d) The names of public sector banks which
have gone public dunng 1993 94 and 1994 95 (so far) and
the details of their capital to nsk asset ratio before issue
and after issue, as reported by RBI are given below

Name of the bank Capital to nsk asset ratio

Before After Issue

Issue
1993-94 45% 129%
State Bank of India
1994-95(so-far) 102% Detalls of subscription

Oniental Bank of collected, retained etc
Commerce have not yel Dbeen
finalised by the bank

The following banks have so far indicated thew desire
to raise capital from the public during the year 1994-95 or
lator —

(1) Bank of Baroda

(2) Canara Bank

(3) Corporation Bank

(4) State Bank of Hyderabad
(5) State Bank of Travancore
(6) State Bank of Indore

[Translation]
Worid Bank Loan

‘245 SHRI VINAY KATIYAR
SHRI HARADHAN ROY

Will the Minister of FINANCE be pleased to state

(a) the number of projects being implemented in the
country with the World Bank loan, State-wise,

(b) whether the World Bank has offered to provide
more loans to India recently,

(c) if so, the details thereof, and

(d) the terms and conditions on which the World Bank
has agreed to provide such loans?

DECEMBER 23 1994
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI MV CHANDRASHEKHARA MURTHY)
(a) The number of projects being implemented in the
country with the World Bank assistance, State-wise, is as
follows

Andhra Pradesh (2), Bihar (1), Gujarat (2), Haryana
(1), Karnataka (2), Kerala (1), Maharashtra (8), Onssa (1),
Punjab (1), Rajasthan (1), Tamil Nadu (7), Uttar Pradesh
(4), West Bengal (1), Multi State (15) and Central Sector
(33) and Non-Government Projects (12).

(b) & (c) An amount of US $ 193 million for Industnal
Poliution Control, US $ 260 mulion for Distnct Pnmary
Education Project and US $ 150 milion for Andhra Pradesh
First Referral Health Systems has been negotiated with the
World Bank However, some more projects in various
sectors are In pipeline and are at different stages of
negotiations

(d) The proposals for assistance are negotiated on
mutually agreeable terms and conditions, specific to
individual project proposals However, IBRD loans are
repayable over 20 years with a moratonum of 5 years The
interest rate 1s vanable and is presently about 7 1% with a
commitment charge of 0 75% on undisbursed loan IDA
credits are interest free, though a service charge of 0 75%
15 levied IDA credits are repayable over 35 years with a
moratonum of 10 years

[Enghish]
Writing off Loans

“246 SHRI LOKANATH CHOUDHURY
SHRI INDRAJIT GUPTA

Will the Minister of FINANCE be pleased to state

(a) whether the Government are considering making it
obligatory on public sector banks to seek approval of
Central Viglance Commussion or Special Recovery
Tnbunals or RBI before wnting off or entering into a
compromise In respect of loans exceeding Rs 10 lakhs,

(b) if so the present position thereof, and

(c) if not, the steps the Government are contemplating
to guard against coliusive write-offs/compromises in high
value accounts?

THE MINISTER OF STATE IN THE MINISTRY OF
FIANNCE (SHRI MV CHANDRASHEKHARA MURTHY)
(a) No Sir

(b) Does not Arnse

(c) RBI has imtimated that public sector banks wnite off
loans or enter into compromise settlement on thewr own
judgement However, RBI has issued detailed instructions
to banks which they may have to keep in mind while
approving wnte offs and compromise proposals Further,
dunng inspections of public sector banks, with reference to
the position as on 31st March, 1994, RB! Inspectors ook
into the policy followed by the banks regarding wnite offs/
compromise seftisments with special reference to the ten
top compromise proposals entered into by them
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[Translation]
Diamonds, Gems and Jewellery

*247. SHRI SATYA DEO SINGH:
SHRI BRI BHUSHAN SHARAN SINGH:

Will the Minister of COMMERCE be pleased to state:

(a) the total quantity of diamonds, gems and jewellery
exported/imported and the foreign exchange earned/spent
during each of the last three years including the current
year (upto November, 1994), separately;

(b) the present policy of the Govemment for
development of the indusiry,

(c) whether the Government provide any incentives or
compensation to the exporters of these ltems;

(d) if so, the details thereof; and

(e) the steps being taken by the Govemment to
organise the industry on scientific lines and boost export of
these items?

THE MINISTER OF COMMERCE (SHRI PRANAR
MUKHERJEE): (a) to (e): Exports and Imports of gems and
jewellery and foreign exchanged earned/spent during the
last three years and the current year upto November '94
are given below:—

EXPORTS
(value in Rs. crores)
Items 1991-92  1992-93 1993-94  Apr-Nov
‘94
Diamonds 6039.61 7785.24 11206.49 7754.26
(87) (110) (140) (100)
Gold Jewellery 657.27 764 61 962.75 958.33
Others 53.17 346.74 356.84 276.20
TOTAL 6750.05 8896.49 12526.08 8988.79

Source’ DGCI&S. For last 3 years
GJEPC. For Apr-Nov '94

IMPORTS

(Value in Rs. crores)
ltems 1991-92 1992-93 1993-94 Apr-Nov'94
Rough 4677.54 6329.68 8033.61 5217.49
Diamonds (546) (723) (690) (415)
Gold Bars 573.84 471.71 552.93 365.18
Others 143.38 174.86 170.52 150.50
TOTAL 5394.76 6976.25 8757.06 5733.17
Source: GJEPC

(Figures within Bracket indicate the quantity of diamonds in
lakhs carats. In the case of import/export of items other
than diamons, only the value has been given because
quantities are not aggregated due to a wide variety of
items).

Gem and jewellery is a thrust sector of our exporls.
The Govemment have taken many steps for encouraging
the deveiopment of the industry and boost the exorts from
this sector. These include a constant monitoring of the
Export-import Policy with the objective of fine tuning of the

PAUSA 2, 1916 (SAKA)
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policies, ensuring easy availability of raw-malerials at
internationally compelilive prices and encouraging
exporters to participate in international exhibitions through
the Gem and Jewellery Export Promotion Council. In order
to facilitate technological upgradation of the industry,
custom duties on a_wide range of machinery, equipment
and ftools required by the order indusitry have been
reduced.

Cooperative Banks

*248. SHRI PHOOL CHAND VERMA: Will the Minister
of FINANCE be pleased to state:

(a) whether any scheme has been formulated by the
Governmient 10 strengthen the capital base of co-operative
banks on the hnes of commercial and rural banks;

{b) ¥ not. the reasons therefor;

{c) whethar it 1s proposed lo condier such a scheme;
and

(d) ¥ so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.v. CHANDRASHEKHARA MURTHY):
(a) to (d): Unlike public sector commercial banks, and
Regional Rural Banks where the Central Government
direclly contributes to the share capital, shareholding of
State Cooperative Banks and District Cooperative Banks is
conlributed by ther members and the State Government.
To some extent, National Bank for Aghicullure and Rural
Development (NABARD) assists State Governments
towards contributions to the share capital of District and
State level Cooperative Banks.

NABARD is working out State specific plans for
improving the funchioning of the cooperative system, and
based on such plans proposes to enter into a Memoranda
of Understanding with the State Governments, as well as
the State and District level cooperative banks for
implementing State specific development action plans
which inler-aha would have a provision for assistance
towards share captal contnbution of cooperative banks.

{English]
Anti-Tobacco Legislation

*249. SHRI PRAKASH V. PATIL:
SHRI S.M. LALJAN BASHA:

Will the Minister of COMMERCE be pleased (o state:

(a) whether the Government have received any
representations from the tobacco growers of many States
against the proposed anti-tobacco legisiation;

(b) if so, the details thereof, State-wise;

(c) whether the Government have aiso received any
request from the Tobacco Board for setling up an expert
committse to study the impact of the proposed lsgisiation
on the growers;

(d) if so, the details thereof;

(e) the time by which this commitiee is likely to be set
un- and
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() of not, the steps being laken by the Government to
protect the interest of the tobacco growers?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE) (a) and (b). Government have received
representations from tobacco growers in Andhra Pradesh
opposing the proposal to enact legislation for discouraging
use of tobacco products in the country

(c) and (d) The proposed legistation was discussed in
a meeting convened by the Chairman, tobacco Board with
representatives of manufacturers, exporters, farmers, some
Board members and others, when it was resolved to
recommend to Government, the need to set up an Expen
Committee to study the impact of the proposed legislation
and keep the Bill in abeyance till recommendations of this
committee have been considered

(e) and (f) The recommendations made in this
meeting as well as other represenations received in this
regard have been forwarded to the Ministry of Health for
their consideration

Export ot Wheat and Rice

‘250 DR KVR CHOWDARY
SHRI NARAIN SINGH CHAUDHRY

Will the Minister of COMMERCE be pleased to state

(a) whether the Government have signed any contract
for the export of varnious vaneties of wheat and nce durnng
the current year,

{b) it so, the details thereo!f, country-wise,

{c) whether the Government have lormulated any
policy or fixed any larget for the export of these items
dunng the current year,

(d) if so, the details thereof,

(e) the comparative prices of these items in the
domestic and the international markels,

(f) the total quantty of these items exported and
foreign exchange earned therefrom dunng each of the last
three years, and

(g) the steps being taken by the Government to boost
the export of these items and provide incentives to the
growers during the Eighth Five Year Plan period?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE ) (a) No, Sir

(b) Does not anse

(c) and (d) Government has not fixed any target for
the exports of wheat and rice in the current year A ceiling
of 3-lakh tonnes of durum wheat and 5 lakh tonnes of non-
durum wheat has been released in 1994-95 without any
stipulation of mimimum export prnice FCI has also been
aurhtonsed to export non-durum wheat from the Central
pool within the overall celling of 5 lakh tonnes In addition,
FCI has also been allowed to initially sell a quantity of upto
50,000 tonnes of wheat at the prices fixed for saie in the
open market to the State Trading Corporation (STC), for
exports Rice s freely exportable without quantity
restrictions

(e) The price of comparable varieties of wheat and rice
in the country and in the intemational market In

DECEMBER 23 1994
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October, 1994 were as under —

Domestic Wholesale Prices

Oclober, 1994

in Rs /PMT In US $2/PMT

Wheat North 3905 124
West 4850 153

East 5233 166

South 6862 218

Rice North 6994 222
West 6849 217

East 6720 192

South 7296 232

International Pnce
October, 1994

in Rs /PMTIn US ¥

PMT

Wheat (HRW 11% Proten  5135-5324 163-169
USA)

Rice (Thai Broken 10%) 7277-7655  231-243

Source Mstl—ry ol Food
US $ =Rs 3150

(f) The total quantity of nce and wheat exported and
the value thereo!f dunng each of the last three years are as
under —

{Quantity in MTS)
Value in Rs Lakhs

Year Quantity Value
Rice

1991-92 761380 75519
1992-93 562905 89799
1993-94 805540 128009
Wheat

1991-92 658250 15808
1992-93 36750 1021
1993-94 591 27

Source DGCI&S Calcutlta and APEDA

(g) Government has liberalised the policy for wheat
and rice exports by removing stipulation of minimum export
price and enhancing/abolishing quantitative ceilings The
new GATT Agreement is also likely to lead to the reduction
of export subsidies and internal support measures and
enhance  compelitiveness of Indian  agricultural
commodities The consequent enlargement of the market
will provide an incentive to growers by way of possibilities
of higher realisation for ther produce

[Translation]
Trade Deficit

‘251 SHRI RAJESH KUMAR
SHRI NAVAL KISHORE RAI.

Will the Minister of COMMERCE be pleased to state:

(a) whether the country's share in the total world
exports has been dechning during the current year;

(b) if so, the latest balance of #"%%¥ position of our
country particularly from April to September, 1994 in

comparision with the corresponding period during the last
three years,
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(c) the items which registered an increase in imports
and exports with respective percentages dunng the above
period, and

(d) the steps being taken by the Government to
reduce the trade deficit?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE) (a) Requued information for the current
year is not available

(b) As per the latest available DGCI&S trade statistics
the trade balance durng Apnl-October, 1994 s US
$(~)1394 90 milion (or Rs(—)4375 97 crores) The requisite
data on trade balance for the period Apnl-September 1994
and the corresponding figures for the preceding three
years are

April-September

$ Million Rs crores
1994-95 -1230 44 ~3860 02
1993-94 ~440 48 -138135
1992-93 -2622 03 —-7484 91
1991-92 ~1021 43 -2355 66

(c) Dunng April-August 1994 the latest perod for
which disaggregated data (at 2 digit level) are available
major items which registered more than the average
growth rate in exports were coffee, project goods, sports
goods marine products, chemicals & allied products coal
electronic goods, and textiles The major items registering
more than the average growth rate of imports dunng April-
August 1994 were edible oils cashew nuts raw hides &
skin organic & inorganic chemicals metalliferrous ores
metal scrap, non-ferrous metals and newspnnt

(d) Increase in exports holds the key to the balance of
payments problems including trade defict In order to
increase exports the Governmen! have taken steps for
hberahsation of trade which include flexibiity in export
hnked imports reduction in import hcensing removal of
procedural intants through simplfication of policy and
procedures and pruning of negative list of exports Export
promotion i1s a continuous and ongoing process and a
collaborative effort between Government and trade and
industry All possible steps are taken to boost exports in
consuitation with trade and industry The States are also
being increasingly involved in the export promotion process
through schemes like EP\P

[English}
Conterence ot Commonwealth Finance Ministers
‘252 SHR! BOLLA BULLI RAMAIAH
SHRI D VENKATESWRA RAO
Will the Minister of FINANCE be pleased to state

(@) whether the Finance Ministers from the
Commonwaealth countnes met and discussed the impact of
economic refroms In the world,

(b) it so, the detalls thereof,

{c) the extent to which the Commonwealth Ministers
have decided to provide economic aid to each other,

(d) whether any action plan has been prepared in this
regard, and
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(e) if so the details thereof?

THE MINISTER OF STATE IN THE MINISTERY OF
FINANCE (SHRI MV CHANDRASHEKHARA MURTHY)
{a) and (b) Yes Sir The Finance Mnisters from
Commonwealth Countries met In Malta on 26-28
September 1994 The agenda for the meeting included the
World Economic Sttuation and Prospects, the Bretion
Woods Institutions and the Commonwealth Expenence and
Commonwealth Functional Co-operation During their
atscussion on World Economic Situation and Prospects the
Ministers deliberated on the upsurge in the World
Economy, the opportunities ansing from the recovery and
the problems still confronting their economies [t was noted
that developing countries continue to play a dynamic role
in the World economy and that relorms should be
continued to meet the challenges facing the international
economy and in particular those of the developing
countnes The ministers agreed on the need for an
enhanced role of the IMF for strengthening international
macro economic  policy co oordinaton The meeting
stressed that the design of IMF/World Bank programmes
should be growth oniented with prnimacy given to poverty
reduction measures It was agreed that tackiing the debt
problem was one of the best forms of help for the poorest
countnes The meeting also discussea the serous effects
of mcney laundering on the economic reform efforts of
many Commonwealth countries

(c) to () No Sir The Commonwealth Countries
Finance Ministers did not discuss economic aid to each
other However the member countnes pledged vanous
conlirbutions to the Commonweaith Fund for Techmcal
Cooperation (CFTC) The CFTC established in 1971 s
the Commonweaiths arm for provision of technical
assistance and skills training for the sustainable
development of its member countnes The major purpose
of the Fund 1s to take advantage of shared expenences
and similanties to promote co-operation mutual assistance
and development in the Commonwealth and to strengthen
the multilateral inks among Commonwealth countries All
51 members of the Commonweaith are the members of
this Fund and it 1s financed by voluntary contnbutions as
member states may from time to time provide In the
meeting India re affirmed her faith and commitment in the
CFTC and pleged Pound 400 000 for 1994 95

Garment Export

'253 SHRIMATI DIPIKA H TOPIWALA Wil the
Minister of TEXTILES be pleased to state

(a) the present position of garment export to both
quota and non-quota countries

(b) whether the Government have reviewed indias
export promotional policies and the import policies of the
quota countnes, and

(c) it so. the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI G VENKAT SWAMY) (a) Garment
exports {0 quota and non-quola countnes dunng January-
Oclober, 1994 have been as follows
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Ouantily’ Vaiue

(In Lakh pieces) (In Rs. Crores)

Quota Countries 5649 8496.20
Non-quota Countries 2364 2744.21

(b) and (c). Exports of textiles and garmenls to the
quota countries ase governed by Dbilateral textile
agreements concluded between India and these countries,
under the aegis of the Mulli Fibre Arrangement (MFA).

[Transiation)
Urban Co-operative Banks

*254. SHRI RATILAL VARMA: Will the Minister of
FINANCE be pleased to state:

(a) the norms fixed to issue licences lo new urban co-
operative banks;

(b) the number of co-operative banks in the country
which have been set up by the people belonging to the
Scheduled Castes, Scheduled Tribes and by the women,
Slate-wise;

{c) the steps taken by the Government to launch co-
operative banks by the people belonging to Scheduled
Castes and Scheduled Tribes; and

(d) the measures adopted by the Government to
revitalise the efficiency of the comparatively weaker urban
co-operative banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY)
(a) Reserve Bank of india (RBI) gives its permission for
sefting up of urban co-operative banks which fulfil the
stipulated entry point norms as given below:—

Centre Population Initia) share  Membership  Membership
capital (Rs. lakhs) (Initial) aher 2 years

A Above 50 lakhs 60 3000 6000

B Above 10 lakhs 30 2000 4000
but below 50 lakhs

C Above 1 lakh but 15 1500 3000
below 10 lakhs

D Above 10,000 but 6 1000 2000
below 1 lakh

These banks are also required to achieve the following
viability norms in a time frame of 3 years:—

(Rs. in lakhs)
Centre Share Reserves Deposits Advances Working
Capital Capital
A 75 30 845 525 750
B 40 16 344 280 400
C 25 10 218 178 250
D 10 4 88 70 100
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(b) The State-wise number of urban cooperative
banks in the country sef up by the persons predominantly
belonging to Scheduled Castes/Scheduled Tribes and
women, as on 14th December, 1994 is as under—

Name of States/ No. of banks organised by No. of Mahila
Union Territory SC/ST and licensed by banks lcensed

Reserve Bank of India by R8I

1. Andva Pradesh 1 1
2. Gujarat - 5
3. Karnatlaka - 4
4. Maharashira 2 28
5. Madhya Pradesh - 2
6 Manipur - 1
7 New Delhi 1 -

TOTAL 4 41

(c) In keeping with the special status accorded to
Scheduled Castes/Scheduled Tribes, the entry point norms
relating to share capital have been relaxed to the extent of
50% of the viablity norms for setting up of urban
cooperative banks by them.

(d) The Reserve Bank of India (RBI) has advised the
State Governments o constitute State Level Review
Committees/Bank Level Review Committees to prepare
action pian for the rehabilitation of weak urban cooperative
banks within a time bound programme and aiso to review
periodically their progress.

Non-Banking Financlal Companles

*255. DR. MUMTAZ ANSARI:
SHRI TEJ NARAYAN SINGH:

Will the Minister of FINANCE be pleased to state:

(a) whether the Government have framed any rules/
guidelines for the non-banking financial institutions in June,
1994;

{b) it so, the details thereof;

(c) the steps taken by the Govemment to ensure strict
observance of these rules/guidelines; and

(d) the names of the institutions which have failed to
observe these rules and the action against them?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY)
{a) and (b). Reserve Bank of India (RBI) has issued
guidelines on 13 June, 1994 to Non-Banking Financial
Companies and Residuary Financial Companies with net
owned fund of Rs. 50 lakhs and above and registered with
RBI, laying down the prudential nomms for income
recognition, accounting standards, provisioning for bad and
doubtful debts, capital adequacy, concentration of credit/
investment, etc.

(c) and (d). RBI has prescribed a reporting format to

ensure compliance by the registered financial companies
with the prudential norms and has asked them o submit
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the return as at the end of September and March every
year together with auditor’s certificate. The retum is to be
submitted within a period of two months from the date to
which it retates. Tha first retum relates to March 31, 1995.

import of Capital Goods

*256. SHRI NITISH KUMAR:

DR. MAHADEEPAK SINGH SHAKYA:

Will the Minister of COMMERCE be pleased to state:

(a) whether the Govemment have issued any special
import licences to import capital goods under the Export
Promotion Capital Goods Scheme during the current
financial year;

(b) if so, the details thereof,

(c) whether the indigenous textle machines industry
was badly affected due to tax exemption on the import of
capital goods;

(d) if so, the total quantity of capital goods imported
so far, item-wise,

(e) the criteria adopted by the Government in
permitting such imports; and

(f) the steps being taken by the Government to protect
the interest of textile machines industry?

THE MINISTER OF COMMERCE (SHR! PRANAB
MUKHERJEE): (a) Yes Sir.

(b) to (e). Under the Export Promotion Capital Goods
Scheme, Import Licences are issued at concessional
Customs Duty of 15% subject to Export Obligations of 4
times of the CIF value of such licences. 4773 licences for a
total CIF value of Rs. 7446.92 crores have been issued so
far. Data relating actual imports is not being maintained
separately.

() EPOG licences are also duliable. Moreover,
indigenous manufacturers including Textile Machinery
manufacturers are also eligible to supply the machinery by
importing necessary components under the above
concessional rate of Customs Duty.

[English]
Tourlsm Development by Private Sector

*257. SHRI DHARMANNA MONDAYYA SADUL:
SHRIMATI| PRATIBHA DEVISINGH PATIL:

Will the Minister of CIVIL AVIATION AND TOURISM
be pleased to state:

(a) whether the Union Govemment have asked the
States to involve the private sector and tour operators in
promoting tourism in the counlry, paricularly in hilly areas
of the Himalayan region;

(b) It so, whether any concrete programme of action
has been formulated and approved in this regard;

{c) if so, the details thereof, and

(d) the time by which these plans are likely to be
Implemented?
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THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) (a) to (d). Creation and
improvement of infrastructural facilities for tourism invoive
heavy investment and since Govemnment resources are
limited, all the State Governments have been requested to
encourage private sector to make such Investments.

Accordingly, the State Governments have been
requested to draw up a Tourism Investment plan which
would serve as an integral part of their Tourism Master
Plans. These Investment Plans should indicate the type of
facilities to be established which should be related to
specific tourist destinations. Several State Govemnments
have made policy announcements in this regard and
identified specific locations for private sector investments in
hotel and tourism sector projects.

Export of Cotfee

*258. SHRI SRIKANTA JENA:
SHRI MOHAN RAWALE:

Will the Minister of COMMERCE be pleased to state:

(a) the present price of coffee in the domestic market
in comparison to June, 1994;

(b) whether the Government have banned the export
of coffee to check the hike in cotfee price in the domestic
market;

(c) if so, the extent to which this step has brought
down the prices of coffee and the loss suffered in foreign
exchange due to ban on the export of coffee;

(d) whether the Government have received any
request from the Coltee Growers Association against the
ban on export of coffee;

(e) if so, the details thereof; and
(f) the action taken by the Government in this regard?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE) (a) to (f). The average retail market price of
colfee in the domestic market in June, 1994 to December,
1994 is as follows:

June 1994 August 1994 December 1994
(when export (Rs per 50 kg)
was resiricled) (latest price)

4560 8063 5950

Due to un-precedented price rise of coffee in domestic
market, Government had decided to impose quantitative
restriction on export of coffee in August, 1994 in order to
improve the domestic availability. Consequent to this
restriction, the domestic price had shown a perceptible
decline. On the other hand, the export of coffee during this
calendar year so far has been all time high at 131,842
tonnes. Therefore, there is no loss suffered in terms of
foreign exchange earning due to these restrictions.

Government had received memoranda from various
Growers' Associations requesting to remove the curbs on
export of coffee. These memoranda were considered on
merit and recently, the Government have relaxed the
ceiling for exports and enhanced it by 10,000 tonnes for
the current calendar year. A liberal approach has also now
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been taken to accommodate all genuine export orders.
Even exports of certain grades of coffee which were
restricted eariier were allowed for confirmed export orders.
The export of these grades in various value-added forms
have also been allowed.

Jute Industry

*259. SHRI ANAND RATNA MAURYA:
SHRI SANAT KUMAR MANDAL:
Will the Minister of TEXTILES be pleased lo state:

(a) whether the Government have withdrawn the
internal market assistance (IMA) on jute goods and
propose to revise the norms for exlernal market assistance
(EMA);

(b) it so, the reasons therefor;

(c) whether the Government have assessed its likely
impact on jute industry; and

(d) if so, the details thereot?

THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI G. VENKAT SWAMY) (a) to (d). The
Internal Market Assistance and the External Market
Assistance (EMA) Schemes were introduced to promote
the marketing of diversified jute products in the domestic
and export markets respectively. The Scheme were not
intended to be continued indefinitely. IMA was withdrawn In
May, 1993 after assessing that the diversified jute products
have been able to make their position in the domestic
market and the purpose of the Scheme has been
achieved. Vanous aspects relating to the marketing of
diversified jute products in the export market are also being
examined to assess changes required in the norms of EMA
Scheme.

import under Vabal Scheme

260. SHRI RAMESH CHENNITHALA: Will the Minister
of FINANCE be pleased to state:

(a) whether duty-free imports are allowed under the
Value Based Advance Licensing Scheme,

(b) If so, the total imports, done during the past one
year under this scheme;

(c) whether some cases of fraudulent imports have
come to the notice of the Government;

(d) if so, the details thereof and the total amount of
duty evasion involved tharein; and

(e) the steps taken to curb such fraudulent imports?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA MURTHY):
(a) Yes, Sir.

(b) Total import dunng past one year under this
Scheme have been approximately Rs. 2700 crores.

(c) to (e). Some cases of fraudulent import have been
noticed. These cases relate to import of goods not required
for manufacture of export product, mis-declaration of
description of goods etc. Such cases are dealt with
according to the provisions of the Customs
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Act, and where contraventions are established duty
together with fine and penally is recovered. Since many of
the cases are still under investigatiorv/adjudication, the
amount of duty evasion cannot be fumished,

Loans to industries in Gujarat

2527. SHRI DILEEP BHAI SANGHANI: Wil the
Minister of FINANCE be pleased to state the amount of
assistance sanctioned and released by the Financial and
investment Inslitutions to industries' in backward and tribal
areas of Gujarat during the last two years and-the current
year so far, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKRARA MURTHY):
The assistance sanctioned and disbursed by all India
financial and investment institutions o backward areas of
Guijarat during the last two years and current year is as
under:

(Rs. Crore)

Sanctions Disbursements

1992-93@ 11223 745.6
1993-94@ 1286.5 488.3
1994-95* 524.6 190.2

{Apni-September)

@ Institutions covered are Indusinal Development Bank of India
(IDBI), Industnal Finance Corporation of india Ltd (IFCI),
Industnal Credit & Investment Corporation of India Ltd (ICICI),
Small Industnies Development Bank of india (SIDBI), Industnal
Reconstruction Bank of india (IRB!), SCICI Lid.. Risk Capital &
Technology Finance Corporation Ltd (RCTC), Technology
Development & Information Company of Inda Lid (TDICI), Lile
insurance Corporation of India (LIC) Unit Trust of Inda (UTI)
and General Insurance Corporation of India (GIC).

* Institutions covered are IDBI, IFCI, ICICI, SIDBI and IRBI.

Tours by Minister

2528. SHR! SUBRATA MUKHERJEE: Will the Minister
of CIVIL AVIATION AND TOURISM be pleased to state :

(a) the number of days during this financial year the
Minister went on tour within the country and outside,
separately;

(b) the details of such tours;

(c) the expenses incurred in respect of each such
tour;

(d) whether the expenses were bome by the Union
Government budget; and

(e) if not, the source of the funds?
THE MINISTER OF CIVIL AVIATION AND TOURISM

(SHRI GHULAM NABI AZAD): (a) to (e). The information is
being collected and will be laid on the Table of the House.
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Tours by Ministers
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2529 SHRI AMAL DATTA ! 2 3 4
SHRI RAM CHANDRA GHANGARE
Wil the Minister of COMMERCE be pleased to slate " gg g; :gg: fo  Calcutia 8,270/~
{a) the number of days dunng this financial year the
Minister went on tour within the country and oulside 12 05081994 to  Madras-
separately, 07 08 1994 Trichy
(b) the details of such tours, 13 08081994 o Calcutta 6,920/~
(c) the expenses incurred In respect of each such 0908 1994
tour, 14 12081994 to Calcutta 6,970/~
(d) whethei the expenses were borne by the Central 1508 1994
Qovernment budget, and
X 15 20081994 to  Johannesburg- 1,31 695~
(e) o not, the source of the funds? 2808 1994 Frankfurt Tehran
THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE) (a) Dunng the curtent financial year uplo 16 01091994 to  Moscow- 1,7,204/—
Nov 94, the Minister of Commerce was on lour for 114 05 09 1994 Ulanbatore-
days (including 45 Saturdays & Sundays) out of which he Moscow
{ f 4 h
:v::n?rc f; lr" :;'Z':;sme country for 54 days and within the 17 10091994 to  Hyderabad Expenses made
1109 1994 by himseif
{b) to (e) A Slatement is enclosed
18 13091994 to Moscow 92,393/~
STATEMENT 1809 1994 Frankfurt
- - Zugreb-Zunch  Spl Awrcraft
Si Date Place Expenses Dubar-
No ncurred by the Udaipur
Govt of India
(Rs) 20 24091994 to  Bangalore- 7,977/—
1—__”'— 2 - - 3“ 4 26 09 1994 Calcutta
01 10041994 o  Pans-Geneva- 86737/— 21 28091994 1o  New York 1917/~
17041994  Marrakech 0610 1994
fasi’b':"c“ 22 10101994 to  Calcutta- 3,445/—
mslardam 1510 1994 Kirnahar
02 22041994 to Calcutta 63300
24 04 1994 23 18101994 to  London-New 1,24,308/~
22 10 1994 York
03 29041994 o Bombay- 5 493/— Columbus-New
01 05 1994 Hyderabad York
04 07051994 Ahmedabad Nonofficial  tour
expenses 24 31101994 1o Calculta 6,945/—
incurred by the 02111994
Minister 25 10111994 o Jammu 4,930/—
05 13051994 lo Calcutta 1111 1994
16 05 1994 Berhampore
26 16111994 1o Bangalore Bill not submitted
06. 19051994 to Guahatl~ 8,396/— 17 11 1994
22 05 1994 Calcutta
07 28051994 to  Zunchh -Rome g9~ 27 18111994 o Ranch- 7.945/—
02 06.1994 Milan-London 2011 1954 alcutta
08. 1606.1994 to  Calcutta- 6,265/— 28 23111994 Bangalore Expenses made
19 06 1994 by himself
09. 29.06.1994 to  Moscow By spi Ar India 29 25111994 to  Bombay- 3,043/~
02.07.1994 Flight 27 11 1994 Daman
10. 06071994 to  Calcutta 9,112/~ ~
10.07.1994 Silchar 30 30111994 Calcutta
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[Translation]
Shramlk Vidyalaya

2530. SHRI N.J. RATHVA:
SHRI DHARMABHIKSHAM:

Will the Minister of LABOUR.be pleased to state :

(a) whether the Government propose to open Sharmik
Vidyalayas in Gujarat and Andhra Pradesh;

(b) it so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTERY OF STATE OF THE MINISTER OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P. A. SANGMA): (a) to {c). As per the crileria
adopted by the Department of Education, the State of
Quijarat is entitled to four Sharamik Vidyapeeths during 8th
plan period. Three Shramik Vidyapeeths are working in the
State at present. Their locations being Ahmedabad,
Vadodara and Surat. The State of Gujarat is entitled to one
more Shramik Vidyapeeth for which two proposals have
already been received. The State of Andhra Pradesh is
entitied to five Shramik Vidyapeeths during the Bth plan
period. Five Shramik Vidyapeeths are working in the State
and they are located at Hyderabad, Ranga Reddy. Guntur,
Vijayawada and Visakhapainam.

[English]
Federation of Ind'an Export Organisation

2531. Dr. LAXMINARAYAN PANDEYA: Wil the
Minister of COMMERCE be pleased to state :

(a) whether the Government are aware that senior
officers who are members of the Managing Committee of
Federation of Indian Export Organisation as special
invitees have attended its meetings in spite of a peovision
in the Articles of Association against such special invitees;

(b) it so, the details of such officers who have
attended the mestings during each of the last three years
and the reasons therefor; and

(c) the steps being taken by the Govermnment in this
regard and to make this Apex organisation more effective
in export promotion work?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE): (a) Two officers of the Ministry of
Commerce are nominated memebrs on the Managing
Committee of FIEQ. These officers attend the meetings of
the Managing Commitlee as nominated members which is
in accordance with the rules and regulations of FIEQ.
However, certain other members of FIEO have attended
the meelings of the Managing Commiltee as special
invitees.

(b) and (c). List of such special invitees who have
attended the meetlings of Managing Committee of FIEQ
during each of the last 3 years is given in the enclosed
statement. FIEO is an autonomous body registered under
the Societies Registration Act, 1860 and it manages ils
own affairs with the approval of the Managing Commiltee.
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The special invitees attended the meelings as per
intivations extended to them by the President. Minislry of
Commerce clasely interacts with FIEO in regard to ail
matters relating to export promotion, keeping in view para
149 of EXIM Policy on its autonomy & para 150 of EXIM
Policy on conditions for support by the Govemment. FIEQ
has been advised to ensure that there is no violation of the
rules provision.

STATEMENT

ust of special invitees who have attended the meetings of
Managing Committee of Federation ol Indian Export
Organisations during each of the last three years

S. Date of the maeeting Special Invitees
No.
1991-92
1. 10.07.1991 Shri V.P. Punj
2. 31.07.1991 Shri Binay Kumar
Stwi V.P. Puny
3. 08.10.1991 Shri V.P. Punj
Bhai Mohan Singh
4 12 11.1991 Shn V.P. Punj
5. 30.12 1991 Shri V.P. Punj
Shri Ramu S Deora
6. 05 03.1991 Shn V.P Puny

Shn Binay Kumar
Shri Ramu S Deora

1992-93

1. 01.06.1992 Shn V.P. Punj
Shri Ramu S Deora

Bhai Mohan Singh

2. 18.08.1992 Shn V.P. Punj
Shn Binay Kumar
3. 18.09.1992 Shn VP Pun
Shri Ramu S Deora
4 04.01.1993 Shri Ramu S Deora
5 06.03.1993 Shri Ramu S Deora
1993-94
1. 20.05.1993 Shii V.P. Puny
2, 22,07.1993 Shri Binay Kumar
Bhai Mohan Singh
Shn V.P. Punj
Stvi Ramu S Deora
3. 17.09.1983 Sivi P.G. Piliai
Bhai Mohan Singh
Shri V.P. Punj

Stwi Ramu S Deora
Shri Kishor K Shah
Shri P.G. Pillai
Stri V.P. Punj
Shri Ramu S Deora
Shri Kishor K Shah

Shri Ramu S Deora
Shri Kishor K Shah

4. 01.12.1994

S. 04.03.1994




25 Writen Answers

Growth Rate of indlan Consultancy Services
2532. SHRI SURAJ MANDAL: Will the Minister of
COMMERCE be pleased to state :

(a) whether the Government have formulated any new
guidelines to promote foreign consultancy;

(b) it so, the details thereof;

(c) the datails of the growth rate of indian Consultancy
Services Sector during each of the last three years; and

{d) the steps being taken by the Government to boost
the export of these services?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE): (a) No, Sir.

(b) The question does not arise.

{c) Foreign exchange earmings on account of export of
consultancy services, including computer software exports,
and growth rate during the last 3 years are as under.

(in Rs. Crore)

Year F.E. Earnings Growth rate
1990-91 312

1991-92 720 130%
1992-93 831 15%
1993-94 1369 64%
Source FIEO

(d) The steps taken for promotion of consultancy
services export include, mter alia, avalabiity of Market
Development Assitance of a senes of related actvities
such as market study abroad, overseas offices, publicity,
and preparation and submussion of bids, and relief income
tax. Besides, several other recommendations are currently
under Government's consideraton aimed at promotion of
project exports including consultancy services exports.

Deposit Growth

2533. SHRI SHIV SHARAN VERMA: Will the Minister
of FINANCE be pleased o state :

(a) the number of branches of public sector banks in
the country Slale-wise; and

(b) the deposits growth during each of the past two
years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.v. CHANDRASHEKHARA MURTHY):
(a) and (b). State-wise number of branches of public sector
banks functioning in the country as on 30.6.1994 and also
per centage growth of deposits in these banks during the
years ending March, 1993 and March, 1994 are given in
the Statement altached.
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State/Union Territory No. of Percentage growth
branches of deposits
(as on
30.6.1994) March March
1993 1994

Haryana 1011 16.2 17.2
Himacha! Pradesh 621 16.4 17.7
Jammu & Kashmir 256 20.6 13.6
Punjab 1986 14.4 17.8
Rajasthan 1842 16.3 18.6
Chandigarh 112 25.1 13.3
Delhi 1064 13.1 323
Arunachal Pradesh 49 15.4 124
Assam 813 10.3 13.6
Manipur 56 —~3.8 19.6
Meghalaya 127 18.1 15.4
Mizoram 26 3.3 2.0
Nagaland 62 6.1 —2.8
Tripura 91 9.0 —0.6
Bihar 3011 11.3 12.3
Ornissa 1317 17.9 9.2
Sikkim 40 16.6 44
West Bengal 3307 15.7 14.4
Andaman & Nico 30 —21.8 19.9
Madhya Pradesh 2790 10.9 15.5
Uttar Pradesh 5318 12.4 15.8
Goa 253 19.5 17.3
Gujarat 2983 17.5 18.1
Maharashtra 4576 20.6 6.2
Dadra & Nagar Haveh 7 50.2 33.6
Daman & Dwu 10 20.3 25.9
Andhra Pradesh 3384 134 16.7
Karanataka 2823 189 10.0
Kerala 1709 241 22.6
Tamil Nadu 3289 235 10.8
Lakshadweep 8 18.1 124
Pondicherry 60 17.4 17.4
All india 43031 16.6 14.9

Registered Unemployed in Maharashtra

2534. SHRI ANKUSHRAO RAOSAHEB TOPE: Will
the Minister of LOBOUR be pleased to state :

(a) the number of handicapped and SC/ST persons
registered with various employment exchanges in
Maharashtra as on November, 1994,

(b) the number of handicapped and SC/ST persons
provided with employment during the last three years;

(c) whether the reservations quota fixed for the
handicapped and SC/ST persons is filled up;
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(d) o not, the reasons therefor. and

(e) the efforts being made to fill up these reserved
vacancies immediately?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
{SHRI P A SANGMA) (a) and (b) A Statement
containing available information I1s enclosed

{c) to (e) Up-to-date stauistics regarding/tiled up
against these reserved quota not avalable However 3%
vacancies have been reserved for handicapped persons in
central Government Services in Group C & D posts and
comparable posts in Central Public Undertaking The filling
up of the posts reserved for the handicapped persons s a
continuous process undertaken by Ministnes/Depart
ments/Public sector Undertaking In addition special drive
to fill up the backlong of reserved vacancies for the visually
handicapped and hearng handicapped were undertaken in
1988, 1989 and 1990 and another drive to fill the backlog
of vacancies for visually handicapped in Group C & D
posts will be undertaken shortly

As regards reserved vacancies for Scheduled Castes
and Scheduled Tnbes persons steps taken by the
Government are as follows —

() Government has banned dereservation in all
cases of direct recrutment to fill the vacancies in
group AB,C, & D According to this, if SC/ST
candidates are not available to fill the vacancies
reserved for them, the vacancies will not be filled
by other candidates and will be kept vacant to be
filled 1n subsequent recruitment attempts by SC/
ST candidates

(n) Special Recrutment Drives have been conducted
(1989, 1990 and 1991) to fill exclusively the
backlog vacancies reserved for SC/ST

(m) To make up shorifall in the intake of SC/ST
candidates in posts filled by promotion in grades
having direct recrutment quota, due to non-
avallabiity of suitable SC/ST canddates,
vacancies are temporarnly diverted to the direct
recruitment quota for SC/ST till such time suitable
SC/ST candidates from the feeder cadre are
available

(iv) Various concessions and faciiies ke relaxation
in upper age hmit, exemption from payment of
examination/applicaton fee, more number of
chances for appearng in an examination,
relaxaing the standard of suitability etc have been
provided to improve the intake of SC/ST
candidates
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STATEMENT

Number of handicapped Sch Castes/Sch Trbes job
seekers placed in employment by the Employment
Exchanges i Maharashtra and ther number on Live

Register
{Figures in Hundred)
Category Number on ive
regisier as on
31-12 1983 Number placed in
(latest employment during
1991 1992 1993
t Handicapped 239 6 5 4
apphcants
2 Scheduled Caste 5364 55 63 47
applicants
3 Stheduled Tribe 1188 22 21 14
applicants

Note All the job on the live regl of employ
not necessarnly unemployed

W exchanges are

Swindling in Investments question

2535 SHR! RAM KAPSE Wil the Minister of
FINANCE be pleased to state

(a) whether several incidents were brought to his
notice about the money being swindled In investments
taking advantage of loopholes of the Postal Act and certain
provisions of Banking Regulations

(b) if so whether the Government have constituted
any inquiry in the matter

(c) if so the details thereof and
(d) if not the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI MV CHANDRASHEKHARA MURTHY)
(a) to (c) Reserve Bank of India has sometme ago
received complaints regarding instances of fraudulent
encashment of refund orders, dividend warrants and other
payment instruments The Chief Post Master General
Bombay and two of the public sector banks affected by the
fraudulent transactions had reported the matter to the
Central Bureau of Invesugation {CBI) Fecently, the CBI
has registered a case in the Bhubaneswar Branch of CBI
against Shn Biman Kumar Aich, a sub-broker, and
Shri Ranpt Kumar Das, an Officer of Bank of India,
Bhubaneswar, for inter-alia, matters relating to encashment
of refund orders through ficttious accounts opened in
Pubjab National bank, State Bank of india and Vijaya Bank
in Bhubaesnwar

(d) Does not arise, inview of replies to (a), (b) and (c)
above
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Alr Taxi Operators

2536. SHRI MULLAPALLY RAMCHANDRAN: Will the
Minister of CIVIL AVIATION AND TOURISM be pleased to
state:

(a) whether any of the air taxi operators have
defaulted in payment of landing fee and other charges due
to the Government;

{b) if so, the details thereof; and

(c) the action taken or proposed to be taken by the
Government to expedite the recovery of such dues?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) to {c). Information is
being collected and will be laid on the table of House.

Hellcopter Services In North-Eastern Reglon

2537. DR. JAYANTA RONGPi: Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to state:

(a) whether the Government propose to introduce
helicopter services in the North-Eastern Stales;

(b) if so, the reasons therefor;

{c) the names of towns proposed lo be connected by
the service;

(d) whether the Government have received requests
for connecting the two hill districts of Assam with the said
helicopter service network; and

{e) it so, the decision taken by the Government
thereon?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) to (e). It has been
decided to connect less accessible towns including those
in Assam, of the North Eastern States through helicopter
service, {0 be operated by Pawan Hans Limited, initially on
a limited scale with two helicopters, to serve interior areas
of Arunachai Pradesh & Nagaland.

The routes proposed to be operated in the region,
which would be subject to finalisation in consultation with
North Eastern Council and respective States are given in
the Statement enclosed.

In the absence of a firm commitment from Government
of Nagaland, for provision of infrastructural arrangement,
the service is proposed to be initially started in the State of
Arunachal Pradesh, by June, 1995.

STATEMENT

The Places proposed to be connected by Helicopter
service in the North-Eastern Region (Not Final)
Kohima Base
Kohima—Mokochung—Tuensang—Mokokchung—
Wokha—~Kohima
Kohima—Mokochung—Mon—Mokokchung—
Kohima—Jorhat
Kohima—Phek—Zunhobuto—Kohima
Kohima—Ukhrul—imphal—Tamenglong—Jiriban—
Silchar—
Jiriban—Tamenglong—Imphal—Ukhrulkohima
Dibrugarh Base
Dibrugarh—Passighat—Tuting—Passighat—
Dibrugarh
Dibrugarh—Along—Dibrugarh
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Dibrugarh—Roing—Amini—Roing-~Dibrugarh
Dibrugarh—Daparizo—Limking—Daparizo—
Dibrugarh
Dibrugarh—Hanajar—Tezpur—Iitanagar—
Dibrugarh

Demand and Supply of Mica

2538. SHRI BASUDEB ACHARIA: Will the Minister of
COMMERCE be pleased to state:

(a) the total production, export and domestic
consumption of mica product and crude mica made from
the mines during each of the last three years, separately;

(b) the total volume of India’s international trade on
mica and its percentage of the total global trade during the
above period both in terms of value and quantity;

(c) whether the world's production and consumption of
mica are on decline during the above period; and

(d) if so, the steps being taken by the Government to
increase the production of mica and boost its export?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE): (a) Production and Export of mica is given
below:

{Qty. in MT)
Production
1891-92 5957
1992-93 3997 (Provisional)
1993-94 3113 (Provisional)

Source. IBM, Nagapur

(Oty. in MT)

Exports :
Processed Mica Mica Products Total
Year Qty. (Fabricated, Qty.

Powder & others)

Qty.
1991-92 6159 28721 34880
1992-93 5722 22019 27741
1993-94 N.A. N.A 28156
Consumption:

Precise details about consumption of mica during the
last three years are not available. However, as per IBM,
Nagpur, consumption of all types of mica for all industries
from 1987 to 1989-90 was as under:

1987 -_ 9150 (tonnes)
1988 -— 8750 (tonnes)
1989-90 —_ 9300 (tonnes)

(b) Precise details of volume of worid trade in mica are
not availble.

(c) Consumption of mica in the world has been
affected due to technological obsolescence, breakup of
USSR. and general economic recession in the world.

(d) Review of export policy and thrust on exporting
value added products of mica are proposed for increasing
exports of mica.
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Bad and Doubtful Debts

2539. SHRI CHITTA BASU:
SHRI CHINMAYANAND SWAMI:

Will the Minister of FINANCE be pleased to state:

(a) whether public sector banks have made full
provisions for all bad and doubtful debts; and

(b) the amount of debts considered bad and doubtful
due from large, medium and small scale sectors,
agriculture and trade, in case of each of the public
sector bank and provisions held by banks for each
sector as on
March 31, 1994?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Reserve Bank of India (RBI) has initimated that all
the nationalised banks (except Punjab National Bank
which has not yet finalised its balance sheet for the year
ended 31.3.94) have made provision as per the
prudential norms on provisioning prescribed by the RBI
for the year ended 31 March, 1994.

(b) Information is being collected and will be laid on
the Table of the House.

Alleged Fake Business

2540. SHRI V. SREENIVASA PRASAD: Wil the
Minister of FINANCE be pleased to state:

(a) whether the Life Insurance Corporation of India,
North Central Zone has reduced the different Ciub
memberships of some of the insurance agents on
account of alleged fake business;

(b) whether the Life insurance Corporation of India
has taken any action against concemed officers
responsible in this regard;

(c) if so, the details thereof and if not, the reasons
therefor;

(d) whether the agents were motivated by the Life
Insurance Corporation of India authorities to increase the
business output in this manner;

(e) if so, tha fact and details thereof;, and

(f) the action taken against such officials and lo
support the agents?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) No, Sir. LIC have reported that no case of fake
business came to their knowledge.

(b) and (c). Does not arise.

(d) No, Sir.

(e) and {f). Do not arise.

Euro Bond Market

2541. SHRI RAJENDRA AGNIHOTRI: Will the
Minister of FINANCE be pleased to state:

(a) whether an international seminar was organised
on credit rating recently;

(b) i so, the main subjects discussed in the
seminar;
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(c) the decisions arrived at; and

(d) the names of the companies which will be
allowed to lap the Euro Bond Market?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA MURTHY):
(a) Yes, Sir. An International Seminar on Credit Rating
was organised in New Delhi on August 30-31, 1994 by
the Investment Information and Credit Rating Agency of
India (ICRA) jointly with leading banks, invesiment
institutions and financial service companies.

(b) The main subjects discussed were the quality
and servicing ability of different types of corporate debts
and rating of banks and financial institutions and of Euro
Issues.

(c) The Seminar facilitated interaction between
ratings specialists and corporate issuers, investors and
market intermediaries.

(d) Does not arise.

[Translation]

Subsidies

2542. SHRI SURENDRA PAL PATHAK: Wil the
Minister of FINANCE be pleased to state:

(a) whether the Government are considering to stop
all types of subsidies except those especially meant for
the poor;

(b) if so, the details in this regard;

(c) the total amount of the additional burden which is
likely to fall on the public, due to this stoppage; and

(d) the total subsidy stopped by the Government
during the last two years and the areas in which it has
been stopped?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) No such proposal is under consideration of the
Goveinment.

(b) and (c). Do not arise.

(d) The trend of various subsidies borne by the
Government over the years is given in the table -at
Annexure 3.1 of the document Expenditure Budget 1994~
95 Vol. 1 which was presented to Parliament alongwith
the Budget.

{English)
Funding of Corporate Houses by Foreign Banks
2543. SHRI RAM NAIK: Wil the Minister of
FINANCE be pleased to state:

(a) whether the Government have received any re
presentation from the Indian Banks' Association on
corporate houses being funded by foreign banks through
commercial papers;

(b) it so, the details thereof;

(c) the action taken thereon;

(d) whether some foreign banks defaulted on their
cash reserve rafio (CRR) and statutory Liquidity Ratio

(SLR) levels with the Reserve Bank during the month of
September, 1994,
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{a) if so, the names of these banks and the defaulted
amount under CRR & SLR respeclively, bank-wise;

{f) the action taken by the Reserve Bank against these
defaulting Banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY)
{a) No, sir.

{b) and (c). Do not arise.

{d) to (f}. Reservs Bank of India /RBl) has intimated
that one of the forsign banks (American Express Bank)
had defaulted in the maintenance cof Cash Reserve Ratic
(CRR) for the fortnight ended 16th September, 1894, as
per dstails given below:

(i) CRR reguired to bs maintained
(i) CRR actually maintainad
{iil} Shortfali in the maintenance

of CRR

RBI has further reported that interest due on sligibls
CRR balance for the fortnight in question has not been
released to the concerned bank.

As rgards the maintenance of Statutory Liguidity Ratio
{SLR), RB! has intimated that.none of the foreign banks
had defauited during the month of September, 1924

Rs. 2,79,39,83,000
Rs. 1,08,84,81,170

Production of Textiles

2544. SHRI SYED SHAHABUDIN: Will the Minister of
TEXTILES be pleasad to stats:

(a) the estimated production of textiles of all fibras or
mixes curing the 1994-95;

(b) the break-up by mill, powerloom and handicom
sectors;

(c) whether any major variation is anticipated as
compared to 1893-94 in the output of various sub-seciors;
and

(d) the total subsidy to the handioom sector during
1993-94 and estimated production for the current year?

THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI G. VENKAT SWAMY) (a) The
anticipaiad production of cloth of all cloth of all fibres
during 1984-95 has been sstimaied at 28,155 Million sq.
metres. '

(b) The break-up of estimated cloth production during
1994-95 is as under~—

Year Sector Production of' fabric
(Mn. Sq. metres)
1994-95 Miil 1875
Handloom 5750
Powerioom 20,100
Wool, Silk,
Khadi 430
28,155

(c) At this stage no major variation is anticipated in the
pattern of sector-wise cloth production as compared o
1993-94.

(d) An amount of Rs. 124.18 crores has been released

1LS2371
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in 1993-94 to various states as Janata Subsidy. The
estimated production for the handloom sector in the current
year is 5750 million sq. metres.

Chits ankd Finance Companies

2545. SHRI DHARMABHIKSHAM: Will the Minister of
FINANCE be pleased to state:

(a) the number of registered Chit and Finance
Companies in Andhra Pradesh under Bank Guarantee; and

(b) the number of financial companies that are
declared insolvent or wound up?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
{aj and (b). The information is being collected and wiil be
iaid on the Table of the House.

Unapplied Interest

2548. SHRI CHINMAYANAND SWAMI:
SHRI CHITTA BASU:

Wil the Minister of FINANCE be pleased {o state:

{#} whether the Government and or RBI has directed
banks not to debit interest to the loan accounts which are
classified as non-performing assets;

{b} if so, the method followed for bringing into account
the liability of borrowers in respect of unapplied interest;
and

{c} the amount of interest due but not taken into
account by each of the Public Sector banks during the last
three ysars?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRi M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). The information is being collected and will be laid
on the Table of the House.

Recovery of Over-Dues

2547. SHRI ARJUN CHARAN SETHI: Will the Minister
of FINANCE be pleased to state:

(a) whetner some nationalised banks in Balasore
district of Orissa have not been finalising even I.R.D. loans
to the Scheduied Castes/Scheduled Tribes in the name of
less recovery of over dues by these banks;

{b} if so, the details of the overdues, bank-wise; and

{c) the action taken by the Government to heip the
applicants to get loans?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). The information is being collected and wili be
laid on the Table of the House to the extent available.

(c) Resarve Bank of India (RBIl) has advised to ali the
Indian Scheduled commercial banks vide its circular dated
22-2-1994 to issues suitabie instructions to their branches/
offices and gear up the bank machinery tc ensure that no
slippage takes place in extending loans under the
Integrated Rural Development Programme (iRDP) which .is
an important national programme for poverty alleviation.
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Implementation of Austerity Guidelines

2548. SHRIMATI BHAVANA CHIKHALIA: Will the
Minister of FINANCE be pleased to state:

(a) whether the austerity guidelines of cutting down 10
per cent of posts in Group ‘A’ category in Central
Govemment is being implemented;

(b) if so, the results thereof during the last year and
current year; and

(c) the reasons for creating more Group ‘A’ posts and
surrendering Group °‘C' and ‘D’ posts in Central
Government for effecting matching savings?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRi M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). In pursuance of a decision announced by the
Prime Minister in the National Development Councii
meeting heid in December, 1991, an exercise was initiated
by various Ministries / Depariments to reduce staff strength
in all the Groups including Groups “A" by 10%. About
62,000 posts have been reduced so far. The year-wise and
gorup-wise results achieved are nol centrally available.

(c) The existing guidelines relating to creation of posts
envisage that matching savings for creation of posts are to
be provided for by the surrender of posts in the same
group or of posts in the immediate hne of promotion and
not by surrender’ of lower posts.

Currency Notes

2549. SHR! RAMCHANDRA GHANGARE. Will the
Minister of FINANCE be pleased to state:

(a) whether delivery of newly printed currency notes to
various RBI centres in the country were affected since
these were loaded at Nasik Road Railway Station's goods
shed instead of usual load of railway siding inside the India
Security Press in September, 1994;

(b) f so, the reasons therefor and the secunty
measures taken while loading the currency notes at Nasik
Road Railway Shed;

(c) whether a wagon load of currency notes of Rs. 50
denomination was burgled away and 21 bundles worth Rs.
10.50 lakhs stolen on August 8, 1993; and

(d) if so, the action taken for tracing the same and the
action taken against the culprits/errng officials?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRi M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). Due to some repairs at India Securily Press's
railway siding, the newly pnnted currancy note
consignment of Currency Note Press, Nasik, had to be
despatched from Nasik Road railway station. Speciai
Police Escornt was provided by the State Police authorities
for ensuring safe loading operation at the Nasik Road
railway station. However, this did not affect the note
supply.

{c) On the night of 13-14th August, 1993, 12 bundles,
l.e. 12,000 pieces of Rs. 50~ denomination notes valuing
Rs. 6 lakhs were stolen from railway wagon placed at the
India Secu:rity Press railway siding for movement to
Reserve Bank of india, Ahmedabad:
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(d) The Nasik Police had registered a case
immediately thereafter on 14th August, 1993. The matter
was under their investigation since then. All the police
escort party personnel were placed under suspension. In
addition to this, three departmental security personnel were
also placed under suspension by the General Manager of
India Security Press. Maharashtra State Police, who were
investigating the above offence, could not, however, trace
the culprit so far. The Govt. of Maharashira have since
handed over the investigation of the offence to CBI.

Kerala State Electronic Development Corporation

2550, SHRI KODIKKUNNIL SURESH: Will the Minister
of FINANCE be pleased to state:

(a) whether the Government have banned financial
assistance from financial institutions to the Kerala State
Electronic Development Corporation; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) No, Sir.

{b) Does not anse.

Economic Relations with Saudi Arabla

2551. SHRI P.C. CHACKO. Wili the Minister of
FINANCE be pleased to state:

(a) whether some agreements to enhance economic
cooperation between India and Saudi Arabia have been
signed in the recent past;

(b) it so, the detais thereof;

(c) whether these agreements are likely to strengthen
the bilateral inks of two countnes, and

(d) f so, the benefits likely lo be accrued by both the
countries after these agreements.

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). In tha recently held fourth meeting of the indo-
Saudi Joint Commission on December 3-4, 1994 the two
sides discussed bilateral economic issues to further
develop their economic relationship but no agreements
were signed. Various steps to facilitate investments such
as Agreement an Avoidance of Double Taxation and
Investment Protection Agreement were considered at the
Session with a view to promoting the economic relationship
between the two countries.

Demand of Tobacco

2552, SHRI S.M. LALJAN BASHA: Will the Minister of
COMMERCE be pleased to state:

(a) whether the Tobacco Board has made any study
on ways to cater increased global Demand for various
kinds of tobacco;

(b) if so, the details thereof;

(c) whether the demand of tobacco has been
increasing globally at the rate of two per cent per annum;
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(d) if so, the details of action plan chakled out by the
Tobacco Board to meet the global demand, and

(e) if not, the reasons therefor?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE) (a) to (e) Overall consumption of
unmanufactured tobacco in the world has on an Average
increased by nearly 3 7% annually in the last three years,

Some measures being taken/proposed to be taken by
the Tobacco Board to cater lo the increased global
demand inter-alia include

() Reonenting production and developmantal
strategies in  accordance with the changing
intemational needs,

(n) Enhancing quauty and productivity levels of Irchan
tobacco and raducing its production cost o make
!t more price competitive i~ international markets

{m) Regular monitoring and strnict control of pesticide
residues,

(v) Encouraging grading by farmers in lne with
international grading systems

Rights of Forelgn Equity

2553 SHRI SULTAN SALAHUDDIN OWAISI Will the
Minister of FINANCE be pleased to state

(a) whether the Govemment have decided to
implement the Supreme Court ruling on nghts of foreign
equity as decided in Hindustan Lever Limited-TOMCO
merger case,

(b) f so, the decisions taken in this regard, and
(c) i not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! MV CHANDRASHEKHARA MURTHY)
(a) to (¢) The Supreme Court has passed an Order in
October 1894 in connection with the merger to TOMCO
with Hindustan Lever Ltd (HLL) Conseguent to the
merger, the foreign equity holding in HLL of Unilever Pic
Lid will be diuted from the existing levet of 51% to
49 98% With a view to restoring the equity holding of M/s
Unilever Pic to 51% HLL applied to the Reserve Bank of
india (RBI1) for i1ssue of shares to Unilever Pico on a
preferential basis In terms of the interim order dated 23/
25th November, 1994 of the Bombay High Court, RBI has
Issued in-pnnciple approval to HLL on 8th December, 1994
for afiotment of 2084347 shares of Rs 10~ each at a price
of Rs 700+ per share Consequent to the inward
remittance from Unilever Pic HLL has submitted an
application to RBI for final permission for issue of shares to
Unilever Pic

Tourism Development In Assam

2554. SHRI UDDHAB BARMAN Will the Minister of
CIVIL AVIATION AND TOURISM be pieased lo state

(a) whether the Govemnment of Assam has submitted
some projects for tourism development in the State during
the current financial year, and
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{b) If so, the present status of these projects?

THE MINISTER OF CiVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) (a) and (b) The State
Government of Assam have recently submitted 3 proposals
for tounsm development in the State dunng the financial
year 1994-95

Bank Branches In Gujarat

2555 SHRI CHANDRESH PATEL Will the Miruster of
FINANCE be pleased to state

(a) the year-wise number of the new bank branches of
vaisous na* "ahsed and other banks set up Ir Jamnagar
and . ner dun.lricts of Gujarat dunng the year 1920 upto
November 194 and the details thereof

{(b) the category-wise number of the new employees
appointed theren,

(c) the prn~edure followed in their seleclon and
appointment

(d) the places from where requests for setting up new
branches dunng the above period were received indicating
the number thereof

(e) the number of requests accepted and those
rejecled and the number of those which are under
consideration and the grounds for rejecting them and the
time by which a decision in regard to the request which are
under consideration would be taken

(f) the programme for opening bank branches in the
above districts dunng the year 1995 and 1996 indicating
the numper of the branches to be opened alongwith the
places, and

(g) the guidelines for opening bark branches?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI MV CHANDRASHEKHARA MURTHY)
(a) (d), (e), (f) and (g) Under the Branch Expansion Policy
(BEP), 1990—95, the proposals for opening of branches at
rural centres identified by the banks within thewr service
area and recewved through the concemed State
Government duly recommended are considered by
Reserve Bank of India (RBl) on ment Accordingly, 54
authonsations for opening additional bank branches in rural
areas were I1ssued by R8I in March 1992 in Gujarat State
As regards semi-urban centres the banks have freedom to
open branches at the centres of thew choice within the
quota allotted to them on all India basis No State-wise
quota has been allotted for the purpose of opening
branches at semi-urban centres in Gujarat In respect of
urban/metropolitan/port town centres, allotments are made
on the basis of centres identified by the Working Groups
constitluted at Regional Offices of RBI In Gujarat State 65
such cenlres were allotled to banks by RBI Under the
current BEP, banks have freedom to open specialised
branches viz industnal finance, overseas, SIB/SSI, NRI,
treasury branches, eic after ensunng adequate business
at the centre Such proposals are not required to be
referred to RBI for approval. Proposals other than these
which do not conform to RBl's norms for speciaksed
branches ars, howsver, to be referred to RBI for pnor
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approval Banks are aiso free to open their Extension
Counters provided they are the principal barkers i the
organisalion on whose premises the extensiun Counter
tunctions Under the current BEP, requests received from
banks are approved by RBI koeping in view the wiability
aspect of the proposed branches and as such the quest
of rejection of cases/pioposals does rot ansa The
licences 1ssued by RBI for opening of branches are vaid
for one year The valdty perrod of hcences car be
extended for a period of two years The opening of
branches at the concerned centre depends on the
availability of infrastructural facilites The year-wise
number of new branches of varous banks opened it
Jamnagar and other districts cf Gujarat wuning th~ year
1990 and thereafter upto November 1994 (l¢ est available)
are given below

District No of brarches uned
1990 1991 1992 Yy 1334
(Upre
Nov )
Ja egar NIt 1 2 2 Ni
Other Disincis 58 2 Fal 45 15
Total 58 3 .8 47 15

The location. d:tails of above L.anches and also the
aformation regarcding the cenires aliotted by RBI but
pending with the banks tor operung branches is be 3
collected and wil! be laid on the Table of the House

{b) and ) The information is being coilected nJ wi
be taid on the Table of the House to the extent avaiabic

Tea Trading Corpuration of indla

2556 SHRI R SURENDER REDDY Will the Minister
of COMMERCE be pleased to state

(a) whether the Tea Trading Corporation of India
(TTCl) has been facing a financial crunch during the recent
years,

(b} if so, the profit/loss of the TTC! duning each of the
last three years till date

{c) whether the Comptroller and Auditor General of
India 'n his recent report has also adversely commented
upon the financial mismanagement of the Corporation and
questioned certain expenditure incurred by the senior
officers of the Tea Trading Corporation of India

(d) if so, the details thereof, and

(e) tha measures taken or proposad to be taken by the
Govemment to bring the Tea Trading Corporation of India
out of red and for ekminating financial mismanagement?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE) (a) Yes, Sir
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(b) Profwloss of the Corporation dunng each of the
last three years has been as follows —

(Rs n lakhs)

Year Profitloss
1991-92 (+) 5810
1992-93 (—) 29105
1993 94 (~) 47387
{Sudbject 10 audi)

(c) No, Sr No para relating to Tea Trading
Corporation of Ingia Lta has besen included in the
Rep~1s of Comptroller & Auditor General of india-
umon Government (Commercial)-No 2 and 3 of
1994, wn..n was placed in the Parhlament on 21st
April, 1994

(1) Duws 1ot anse

(e) In view of the losses incurred by the Gardens
Dwision of Tea Trading Corporation of India Ltd, it
has been d. cided to sell all the five gardens owned
o e Corporation

Other steps taken by the Government in this
regard include financial assistance to the Corporation
by way of interest free loans to meet statutory
habiities and extension of all possible help 1o Tea
Trading Corporaton of India Lid for securing
business

Translation)

Loans to Self-Employec Er* « preneurs

2557 SHRI BHOGENDRA JiiA wii the Minister of
FINANCE be pleased to state

{a) whether the banks have not paid loans to the self
employed entrepraneurs recommended by the District
Industry Centres in Bihar, particular'y n Madhubani and
Darbhanga distncts, dunng the last three years,

(b) the names of such bdanks and the action taken
against them so far,

(c) whether the Umon Govemment have esured to
provide loans without any delay to self-empioyed
entrepreneurs particularly manufacturing entrepreneurs
recommended by the Distnct industry Centres during the
current financial year 1994-95, and

(d) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI MV CHANDRASHEKHARA MURTHY)
(a) and (b) Under the Scheme for providing Self
Employment to the Educated Unemployed Youth (SEEUY),
District Industries Centres (DICS) were entrusted with the
operational responsibility of the scheme at the Distnct
level The DIC Task Force was sponsonng applications o
the banks The banks were to sanction loans to the
applicants provided the loan proposals were wiable and
bankable and the borrowers not ba , = defaulter to an
earlier loan etc

Reserve Bank of India (RBI) has reported that while
no wise figures are available, the date for the State of
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Bihar regarding the number and amouunt of loans
sanctioned under SEEUY Scheme i1s as under —

Year No. of Amount ¢ ‘oan
Applications sanctioned
sanctioned (Rs. in crores)

1991-92 8975 2377
1992-93 8475 17 24
1993-94 4841 1246

(Data Re provisional)

Under the Pnme Minister's Rozgar Yojana (PMRY) for
Educated Unemployed Youth introduced on 2nd Octoter
1993 Banks have sanctioned in the State of Bihar 1669
loan applications involving an amount of Rs 14 02 Crores
dunng the year 1993-94 (Data Provisional)

(c) and (1) SEEUY Scheme was subsumed in PMRY
with effect from 1st Apir 1994 Loans granted by bank-
under PMRY are treated as advances . rer the Prnontv
Sector lendings Under the extant guidelnes of RB! for the
Prionty Seclor Advances all loan app ications upto a credn
himit of Rs 25,000~ are to be disposed of within a foitright
and those for over Rs 25,000~ within 8 to 9 weeks The
banks have been advised to dispose ot the lou
applications receved under the PMRY within the
presc: bed time hmits

[English]
fheft ot Demand Draft Books

2558 SHRI AMAR ROYPRADHAN Wili the Mimsie-
of FINANCE be pleased o slale

(a) whether mcidents of theft/misplacement of
Demand Draft Books have taken place in varnous banks
dunng the year 1993 and 1994,

(b) if so, the details of branches of banks, from where
the Demand Draft Books were found missing or stolen
dunng the last two years, and

(c) action taken against the guity officials found
responsible?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRt MV CHANDRASHEKHARA MURTHY)
(a) to (c). Information is being collected and will be faid on
the Table of the House

Kolhapur Alrport

2558. SHRI UDAYSINGRAO GAIKWAD will the
Minister of CIVIL AVIATION AND TOURISM be pleased to
state.

(a) whether the Government propose to expand and
modernise the Kolhapur Alrport to faciitate operation of
Boeing aircraft from thers;

(b) it so, the details thersof; and

(¢) it not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) No, Sir.

(b) and (c). The Government of Maharashira has
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ottered to take over Kolhapur airpert and upgrade it for
operalinn of Boeing aircraft at thewr cost Mocalities for its
transter are beng worked out

Child Labour

2560 KUMAR! FARIDA TOPNO
SHR! MANIKRAO HODLYA GAVIT
GHRI BOLLA BULLI RAMAIAH
SH®: MVVS MURTHY
SHrit BAPU HARI CHAURE
SHRI PARASRAM BHARDWAJ
SHRI SHIV SHARAN VERMA
SHR! CHINMAYANAND SWAMI

Will the Miny »r of LABOUR be pleased to state

(2) wheth« Tue Government have conducted any
surnoy on empluoyment of chid labour in small scale
industnes Lke carpat, cracker, leather and handioom
ind Js'nes,

{b) f so the details thereot Slate-wise,

(c) the steps taken by the Government for education,
raining and wellare of the child labour,

(a) wnether there has been any Inlensified action
programme against chid labour lo be achieved with a
speciied ime frame, and

{e ¥ 0 ho detals thereol?

THE MIJSTER OF STATE OF THE MINISTRY OF
LABOL ? AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE Of THE MINISTRY OF COAL
{SHRI P A SANGMA) (aj to (e) The intormation i1s being
collected and will be laid on the Table of the House

Conventional Tourism

2561 SHRI SHANTARAM POTDUKHE Wil the
Minister of CiviL AVIATION AND TOURISM be pleased to
state

(a) whether the Government have made any atlempts
to give a boost to conventional tounsm,

(b) f so, the details thereof,

{c) the efforts being made by the Government to
construct convention halls in business and tounst centres,

(d) whether the Government have identified any
locations for setting up of integrated convention centres,
and

(e) if so, the names of the places identified. State-
wise?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) (a) Yes Sw

(b) The Department of Tounsm in ils Nalional Action
Plan has given special emphasis and significance to
Convention Tourism and has stated that it would endavour
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to set up a Convention City with all faciliies of
international standard The Government has appointed a
committee on Convention Tounsm, with Secretary
(Tounsm) as its Chairman With the impetus and support
given by the Department of Tounsm, it is expected that
India will give its due share of international conference
and convention business In order lo promote India more
effectively as a Convention Destination, the Department
of Tounsm sponsored settng up of India Convention
Promotion Bureau (ICPB), which has member comprising
of Department of Tounsm, National Airlines, leading Hotel
Chains Tour Operators, Travel Agents and State
Tounsm Development Corporation etc India Convention
Promotion Bureau 1s a member of Intemational Congress
and Convention Association (ICCA) which i1s the premier
world organisation in conference business It has a large
data bank containing information on the Association
Meeting market and this 1s used by India Convention
Promotion Bureau to inhiate sales and marketing
activites  International Congress and  Convention
Association 1ssues about 500 600 bullelins per year and
these are the marketing tools of India Convention
Promotion Bureau Based on these bulletins and
calendars, India Convention Promotion Bureau contacts
the Indian counterpart of the Associalions and motivates
them to invite such conferences to india by prowiding
assistance in  the preparation of bid documents
promotional matenial ana outlets for promotion through
Government of India Tounst Office Overseas Over the
years, the conference traffic to India has enlarged,
ranging from 58 major conferences and 488 national
events in 1989 to 67 major conferences and 473 national
events In 1993 Similarly, the attendance of Overssees
visitors has increased from 21015 in 1989 lo 29400 in
1983

c) to (e) India has already medum sized
Convention centres In hotels and independent units all
over the country In Delh, apart from majors hotels,
there are Convention centres like Vigyan Bhawan, india
Iinternational Centre, India Habitat Centre To unable the
organisers to bid for large international conferenes apart
from Delhi convention facilities have come up In Jaipur
(Rajasthan) and similar convention faciliies are expected
to come up in Agra (Uttar Pradesh), Bangalore
(Karnataka) and Bombay (Maharashtra) With the setting
up of new Convention Centres in the near fuwure there Is
polential for rapid growth in this sector of the tounsm
industry

[Translation]
Dearness Allowance of Dally Wages Workers

2562 SHRI BRAHMANAND MANDAL Wil the
Minister of LABOUR be pleased to state

(a) whether the Government have taken any decision
to increase the vanable dally deamess allowance for the
dailly wages workers, and

{b) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF
THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI PA SANGMA) (a) and (b) Under the
Mmmum Wages Act, 1948, the Central Government as
well as the State Governments are the appropnate
Governments for the fixation/revision of minimum rate of
wages for the scheduled employments faling under their
respective junsdichions The Central Govemment s
responsible for fixation and revisich of mivmum rates of
wages In 40 scheduled employments, which broadly
relate to Agnculture, Mining, Construction and Raiway
Seclors A component of vanable dearmness allowance,
linked to consumer pnce indices, has been provided as a
pat of Minmum Wages The Vanable Dearness
Allowance I1s revised every six months, based on the
movement in consumer price indices The last revision in
the vanable Dearness Allowance was made with effect
from 1st October, 1994 The increase in Vanable
Dearness Allowance ranged from Re 100 to Rs 311
per day for different categories of workers in different
employments

Visit to Foreign Countries

2563 DR LAL BAHADUR RAWAL
DR ASIM BALA
SHRI RAMCHANDRA GHANGARE

Will the Minister of FINANCE be pleased to state

(a) the number of days dunng this financial year the
Minister went on tour within the country and outside,

(b) the details of such tours,

(c) the expenses incurred in respect of each such
tour and the source of funds,

(d) whether the expenses was borne by the Central
Government budget, and

(e) it not, the source of the fund?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI MV CHANDRASHEKHARA MURTHY)
(a) Dunng the current financial year, the Finance Minister
was on tour within the country for 45 (Forty Five) days
and outside the country for 30 (Thity) days, including
journey time

(b). (c) and (d) Statement
| & Il are enclosed The expenditure was met by Central
Government However, in respect of tour to Spain,
exppenses were reimbursed by the IMF, Finance Minister
being a Member on the Board of Govemors of the IMF.
The amount paid by the IMF has been been deposited
in the Government account

(e) Does not anse
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STATEMENT-}

Details of tours of Finance Minister within the counlry
during the current Financial Year

s Penod Place ot visit Expenditure
No ncurred
1 010494 to Ahmedabad Rs 4379/
02 04 94
2 100494 to Bombay Rs 7738/
1104 94
3 240584 0 Diowala Rs 447/
260594
4 290594 10 Hyderabad Rs 7438/~
30 05 84
5 050694 1o Madras Rs 10298/
07 06 94
6 220694 to Guwahatv Information 1s being
25 06 94 AizawV collected
Agartala
7 020784 10 Bangalore & Rs 9634/~
04 07 94 Chitradurga
8 050794 to Shimia Rs 50~
06 07 94
9 150794 Trivandrum Rs 104724
16 07 94
10 220794 to Bombay Rs 7738/
2307 94
1" 3007 94 to Madras Rs 12598/
3107 94
12 01099410 Lucknow Rs 2974/
02 09 94
13 211094 10 Gwalior Rs 650~
221094
14 291094 1o Hyderabad Rs 9633/
301094
15 311094 to Guwahati Rs 11863~
021194
18 181184 to Kota RAs 1740
181194
17 241194 to Bombay & Rs 7728/~
281164 Kothapur
18 161284 Ahmedabad Rs 4820/
181294

STATEMENT-I

Details of the tours of Finance Minister oulside the country
during the current Financial Year

S Penod Country of visited Expenditure
No incurred
1. 140584 10 USA/UK
20504
2 90784 Bangiadesh
1207 94
3 290994 to SpainvUK The information 18

81094 being collected arxt
will be lad on the
Table of the House

as S00N as

possile
4 111094 t0 Singapore
141094
5 21284 © Saudi
51294 Asabla
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[English]
BIC Mills

2564 SHRI JAGATVIR SINGH DRONA Wil the
Minister of TEXTILES be pleased to slate

(a) whether the Union Government have received any
representation from UP Textle Mazdoor Sangh and BIC
Officers Associations regarding gnevances of the
employees/officers of BIC mills,

(b) if su the detalls thereof, and

(c} the action taken by the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI G VENKAT SWAMY) (a) to (¢) A copy
of a representation of BIC Officers Association addressed
to the Charman & Mg Director of the Bntsh iIndia
Corporation as well as a representation of UP Textle
Mazdoor Sangh have been received in the Mimistry of
Textles The gnevances of the officers of the BIC are
before the Gnevances Redressal Committee and the Board
of the BIC The representation of UP Textile Mazdoor
Sangh regarding functioning of Lal imh Branch of the BIC
i1s being looked into

{Translation]
Non-Payment ot Loans

2565 SHRI ARJUN SINGH YADAV Will the Minister
of FINANCE be pleased to state

(a) whether workers engaged in senculture in Uttar
Pradesh were sent to pnson due to non-payment of loans,

(b) if so, the details thereof, and

(c) the steps taken by the Government to waiwve the
loans?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI MV CHANDRASHEKHARA MURTHY)
(a) and (b) Reserve Bank of india (RBI) and National Bank
for Agriculture and Rural Development (NABARD) have
reported that they are not aware of any workers engaged
in senculture in Uttar Pradesh being sent 1o prison for non-
payment of loans

(c) NABARD has reported that Government of Uttar
Pradesh does not have any proposal 1o waive off the loans
avalled by workers engaged in senculture

Tourisin Development In Sindhudurg
2566. SHRI SUDHIR SAWANT. Will the Minuster of

CIVIL AVIATION AND TOURISM be pleased to state.

(a) whelher the Govemment of Maharashtra has
conslituted an authonty for formulating & master pian for
development of tounsm in Sindhudurg distnct,



47 Written Answers

(b) if so, the details thereof;
{c) if not, the present position in ihis regary,

(d) whether the Government have seceived any
proposal from the Government of Maharashtra for financiai
assistance for tourism development in the district;

(e) if sc, the details thereof; and
(f) the preseni siatus of these pruposals?

THE MINISTER OF CiVIL AVIATION AND TOURIDM
(SHR! GHULAM NABI AZAD): (a) i {c). CGovernmens of
Maharashtra have declared costal streich «f &4
between Sindhudurg and Vijaya Dury forl as H
tourism area and have commissionad Tata Consuiizncy
Services for preparation of Tourism Devsicpment Plan.
Government of Maharashira have aiso constituted an
administrative body under the chairmanship of Chisf
Secretary of Maharashtra for the area.

{2

(d) to {f). State Government of Maharashira su:bmitted
a proposai for construction of tourisi complex at
Kunkeshwar in Sindhudurg District which has been
sanctioned for Rs. 24.80 lakhs during 1383-24.

Brushware Limited

2567. SHRI TARA SINGH: Will the Minister ¢f
TEXTILES be pleased to state:

(a) whether the Brushware Limited, a company under
British India Corporation Limited has shut dowit ils
-operation for the last eight months despite having heavily
booked orders from Defence units and others;

(b) whether the management has faiad to meet
working capital, electricity and other statutory dues;

(c) whether workers have not teen paid wages icr
long; and

(d) if so, the facts and details there«i?

THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI G. VENKAT SWAMY): (a) The
operations of the Brushware itd. have been hampered
since April, 1994 due to shortage of working capital.

(b) The BIC Lid.,, the holding company of the
Brushware Ltd., itself is suffering from shortage of working
capital and hence is not able to provide working capital to
the Brushware Ltd.

{c) and (d). There are 50 workers in Brushware Lid.
The workers have been paid wages upto June, 1994 and
wages for the month of July, 1994 onwards are due. 31
workers have also applied for availing of VRS so far.

[Translation]
Smuggling of Narcotic Drugs

2568. SHRI RAMPAL SINGH:
DR. LAXMINARAYAN PANDEY:
DR. A.K. PATEL:
SHRI PANKAJ CHOWDHRY:

Will the Minister of FINANCE be please. . state:
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(a) whether the Government have signed agreements
witn othar countries ic check smuggling of Narcotics and to
comibsat terroiisyy,

{b) It so, the details of such countires; and
{c} the extent io which success achieved therein?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEXKHARA MURTHY):
{a) Yas, Sir

(o} Agreaments with foreign countries to combat drug
trafficking have been signed 'with the Governments of
Afghanistan, Mauritius, »yanmar, Russian Federation,
UAE, Uniisd States and Zambia. Agreements with foreign
cocunties o combal terroiism have been signed with the
Gevernments of Buigaria, Canada. Romania, Russian
Federation and United Kingdom.

(¢) The agreements relating to drug trafficking are
aimed at enbancing our capacity, through cooperation with
foreign Governments, to combat international rrafficking in
narcotics drugs. The signing of agreements relating t3
combal terrorism is 1o discourage the activities of terrorists.
The Government is satisfied with the outcome of these
agreaments.

[English]
#efinancing Faciiities 1o Cooperative Banks

2563. SHRIMATI SUMITRA MAHAJAN:
SHR!I SURAJ BHANU SOLANKI:
SHRI PHOOL' CHAND VERMA:

W the Minister of FINANCE be plezsed to siate:

(a) whether cooperative bzanks do ot get the
refinancing {acilities from NABARD for public distribution
system;

(b) if so, the reasuns therefor; and
(c) the remedial measures taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.v. CHANDRASHEKHARA MURTHY):
(a) to (cj. National Bank for Agriculture and Rural
Development (NABARDj has reported that it does not
provide refinance facility to the Co-operative Banks for
public distribution system (PDS). NABARD providas short
term loans tc State Cooperative Banks (SCBs) and
Regional Rural Banks (RRBs) for Seasonal Agricultural
Operations {(SAO) and other short term purposes by using
the Generai Line of Credit (GLC) made available by
Reserve Bank of india (RBI). The GLC provided by RBI is
out of the crealed money which has inflationary potential
and there is no provision in the GLC for making available
cradit for the above purpose. In the context of repeated
requests received from the State Governments/Banks, 'for
providing refinance to Cooperative Banks for financing
public distribution system, NABARD has examined the
matter in consultation with RBl and has taken a view that
the same cannot be supported as NABARD is expected to
provide credit only for production orientea activities. As
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PDS s purely a trading activity, to be supporied by State
Govemments as a welfare scheme, the Cooperative Banks
may have lo support the scheme out of thewr own
resources

{Translation]
Export of Cotton

2570 SHRI JAGMIT SINGH BRAR
SHRI NITISH KUMAR

Will the Minister of TEXTILES be pleased to state

(a) whether the pnces of cotton in the country has
been more as compared to the prnices at which it was
exported during the previous years

(b) if, so, the mimmum an¢t the maxium rates of the
vanous qualiies of cotton in the country dunng the years
1992 93 and the 1993-94 and the mimmum and maximum
rates thereof in the international market during the above
penod,

(c) whether the country has suffered financial loss due
lo such export of cotton dunng aforesaid years

(d) it so the loss suffered dunng each aforesaid years
and

(e) the reasons for which the Government have
adopted the policy of making export of cotton from the
country”?

THE MINISTER OF STATE FOR TEXTILES (SHRI G
VENKAT SWAMY) (a) No Sir

{b) to (d) Does not arise

(e) While releasing the exportable surplus of cotton for
export the objectives of the Government are stabilisation of
the pnces in the domestic market, provision of
remunerative prices to the colton growers and to maintain
Indias presence in the intemational market as a staple
supplier of cotton

[Enghsh]
Banking Relations with China

2571 SHRI GEORGE FERNANDES
SHRI BOLLA BULLI RAMAIAH
SHRI SATYA DEO SINGH
SHRI ANAND RATNA MAURYA
SHRI RAMPAL SINGH
SHRI SANAT KUMAR MANDAL

Will the Minister of FINANCE be pleased to state

(a) whether any Memorandum of Understanding/
Agreement has been signed between India and China for
establishing banking relations,

(b) if so, the detalis thereof,

(c) the time by which the agreement is likely to be
effective, and

(d) the extent to which it 18 iikely to help both the
ocountries?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR!I MV CHANDRASHEKHARA MURTHY)
(a) and (b) Reserve Bank of india (RBI) has intimated that
a Memorandum of Understanding (MOU), on Banking
Cooperation has been signed by RBI with the People s
Bank of China on 22nd October, 1994 Both the Central
Banks of india and China have reached an understanding
that SBI and other major Indian banks shall strengthan
correspondent banking arrangements with Chinese banks
operating in China and outside India for handing of trade
and economic relations in accordance with the regulations
in both the countnes Both banks shall also consider
favourably the opening of representative offices by banks
from the other country subject to cument regulations
exising in each country

{c) RBI has reported that the terms of the MOU have
become effective from the date of signing te 22nd
October 1994

(d) The RBI has intimated that it is expected to result
in increased trade and economic cooperation betwean the
two countnes 1n view of the present economic strengths of
'ncia and China

[Transiation)
Minimum Wages

2572 SHRI RAMASHRAY PRASAD SINGH Will the
Minister of LABOUR be pleased to state

(a) whether the Government are aware that mimmum
and prescribed wages are not being paid to the workers in
a number of establishments

(b) if so whether the Government have taken any
action in this regard or have held or are going to hoid any
discussions with the representative of State Govemments
in this regard

(c) if so the details thereof and

(d) the action taken by the Government to ensure the
adherence of Miumum Wages Act by such wiolating
establishments?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI PA SANGMA) (a) to (d) Under the Minimum
Wages Act, 1948 both the Central and the State
Governments are appropriate Government for fixation,
revision and enforcement of minimum wages presciibed
under the Act The appropnate Covemnments have se! up
enforcement machinery to ensure effective implementation
of the provisions of the Act The enforcement machinery
takes appropnate action whenever any violation of the Act
comes to therr notice There have bsen complaints inside
and outside the Parhament regarding violations of the
provisions of the Act This issue has been discussed at
vanious fora such as the Indian Labour Conference, the
Labour Minister s Conference and the recently heid
Regional Labour Ministers’ Conferences Based on the
deliberations at these fora, the State Govemments have
been advised to strengthen the enforcement machinery by
taking the heip of other departments like Revenue, Welfare
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slc., to increase the number of inspectors, to set up
District level watch committees and also to give wide
publicity to the provisions of the Act through media.
Action has also been taken to enhance penalties for
violation of the provisions of the Act by suitable
amedments to the Act.

[English]
Labour Force

2573. SHRI SOBHANADREESWARA RAQ VADDE:
Will the Minister of LABOUR be pleased to state:

(a) the estimated laboyr force as per 1991
census and growth of labour force for the period
1981-91;

(b) the estimated number of employed lorce in
1991 together with the break up of employment in
rural, urban, organised, unorganised and small scale
sectors;

(c) the number of employed persons in each
sactor in 1991, 1992, and 1993;

(d) the likely addition to employment during 1992-
97 in wral, urban, organised and unorganised sectors
and the extent to which the target achieved till March
31, 1994; and

(e) the current growth rate of employment and the
growth rate is needed for full employment in 1992—97
and 1997—20007

THE MINISTER OF STATE OF THE MINISTRY
OF LABOUR AND HOLDING ADDITIONAL CHARGE
OF THE MINISTER OF STATE OF THE MINISTRY
OF COAL (SHR! P.A. SANGMA): (a) lo (e). The
estimated labour as per 1991 census was 314.13
million. Of this 249.03 million were in rural and 65.10
million in urban areas. Growth of total workers was
2.38% per annum during the decade 1981-91.
Distribution of workers by organised, unorganised and
small scale sectors is not available from the Census.
Sectorwise distribution of main workers in 1991, as
per 1991 census is as foliows:

Sectors Number of main
workers
(Million)
1 2 3
L Cultivators 110.70
i.  Agricultural labourers 74.60
. Livestock, forestry, fishing 6.04

hunting and plantations, orchards
and allied activities
IV. Mining and quarrying 1.75

V. Manutacturing, processing,
servicing and repairs
(a) in household industry 6.80
(b) other than household industry 21.87
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1 2 3
Vi.  Constructions 5.54
Vil. Trade and Commerce 21.00
VIll. Transport, Storage and 8.02

Communications

IX. Other services 29.31
Total (1—IX) 285.93

Note: 1891 Census was not held in Jammu & Kashmir.
Comparable estimates for 1992 and 1993 are not
available.

As per the estimates made in the Eighth Plan
document, the rate and pattem of growth, envisaged
in the Plan is expected to lead to an addition of 43
million employment opportunities during 1992—97.
These estimates have not been broken up by rural,
urban, organised and unorganised sectors. About 12
milion  addilional employment  opporunities  are
esiimated lo have been generated during 1992—94.
According to estimates made in the Planning
Commission, growth rate of employment in the first
two years of the Plan has been 1.96% per annum,
on an average. Full employment by 1997 would
require an average employmant growth rate of about
3.6% per annum over the five year period 1992—97
and full employment by 2002 would require an
average growth rate of 2.6 to 2.8% per annum during
the ten year period 1992—2002.

Sick Public Sector Undertakings

2574. SHRI D. PANDIAN: Will the Minister of
FINANCE be pleased to state:

(a) whether the Govemment propose to consider
empowering BIFR to monitor the implementation of
BIFR proposals themselves for reviving sick industries
to obviate misuse of funds by promoters; and

(b) if not, the steps taken to monitor the
implementation of BIFR proposals through promoters?

THE MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI M. V. CHANDRASHEKHARA
MURTHY): (a) Sub-section 12 of Section 18 of Sick
Industrial Companies (Special Provisions) Act, 1985 as
amended in February 1894, empowers the Board for
industdal and Financial Reconstruction (BIFR) to
monitor implementation of sanctioned schemes.

(b) Does not arise.
[Translation]

Alrcrash in Himachal Pradesh

2575. SHRI MOHAN SINGH (DEORIA): Will the
minister of CIVIL AVIATION AND TOURISM be
pleased to state:

(a) whether an aircrash occumed in Himachal
Pradesh on July 9, 1994;
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(b) whether the Government have conducted any
inquiry into the accident, and

(c) if so, the findings thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHR! GHULAM NABI AZAD) (a) Yes, Sir

(b) and (c) A Court of Inquiry headed by a sitting
judge of the High Court of Himachal Pradesh has been
appointed to inquire into the accident under Rule 75 of the
Awrcraft Rules, 1937 The report of the Court of Inquiry is
awaited
[Eghsh)

Chlid Labour

2576 SHRI SHARAD DIGHE Will the Minister of
LABOUR be pleased to state

(a) whether there i1s any estimate of child labourers
employed in the farm sector and in service sector, and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P A SANGMA) (a) and {b) As per 1981 census,
the number of child labourers employed in the farm sector
such as cultivators agncultural labourers, livestock,
forestry, fishing, hunting, plantations etc, is 9,491,000
Separate data exclusively for service sector s not
maintained

(Translation]
Import of Sugar

2577 SHR! AMAR PAL SINGH Wil the Minister of
COMMERCE be pleased to state

(a) whether the Minerals and Metals Trading
Corporation has supplied the imported sugar to Food
Corporation of india for public distrbution system, and

(b) if so, the rate, per tonne, at which the Minerals
and Metals Trading Corporation has imported the sugar
and supplied to the Food Corporation of India?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE) (a) Yes, Sir

(b) The weighted average price of sugar imported by
MMTC and sold to FCI on highseas basis works out to
around US $ 383 per tonne C&F free out Indian port In
addition, in terms of extent procedure, FCI is to pay MMTC
overhead/service charges at a uniform rate of 120% of
CIF cost of each cargo

[Enghish]
Depoaita by Reglonal Rural Banka, Gujarat

2578 SHR! HARIBHAI PATEL Will the M.nister of
FINANCE be pleased lo state

(a) the number of Regional Rural Banks functioning in
the rural areas of Gujarat and the total deposits and
working capital thereof separately,
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{b) the number of people from rural areas benefited
by these banks and the amount of loans disbursed during
the last three years year-wise,

(c) whether the Government have received any
complaints in regard to irregutanties in these banks dunng
the above period,

(d) if so, the details thereof and the action taken by
the Government in this regard, and

(e) the steps taken by the Government to make these
banks more effective?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRt M V CHANDRASHEKHARA MURTHY)
(a) There are nine Regional Rural Banks (RRBs),
operating in the State of Gujarat and as at the end of
March, 1994 the deposits mobilised by these RRBs and
the working capital thereof were Rs 16543 crores and
Rs 226 45 crores respectively

(b) The number of rural customers benefited by these
RRBs dunng the years 1991-92 and 1992-93 was 61923
and 56738 respectively The amount of loans disbursed
during the years 1991-92 and 1992-93 of these RRBs was
Rs 3111 crores and Rs 3377 crores respectively
According to data made available by National Bank for
Agrniculture and Rural Development (NABARD), the number
of rural customers benefited was 35039 and the amount
disbursed was Rs 24 01 crores in respect of ive RRBs in
the State, for which figures are available, dunng the year
1993-94

(c) and (d) The reporting system in Reserve Bank of
inda (RBl) and NABARD does not generate the
information with regard to number of uregulanties found in
RRBs in general or in their branches in the country

The complaint was however received in respect of
Panchmahal Vadodara Gramin Bank about certain
allegations on account ot misuse of office jeep, fiing of
unjustified clams of traveling and conveyance expenses,
incurmng avoidable expenses etc The complaint was got
investigated by sponsor bank who found the complaint as
baseless

(e) With a view to improving the wviability of RRBs a
package of measures have been announced in December,
1993 for more flexibiity in thewr lending operations and
widening the scope of therr allied banking services These
measures include raising non-target group financing from
40 per cent to 60 per cent, increasing non-fund business,
freeing RRBs whose disbursals dunng 1892-93 were less
than Rs 2 crores from service area obiligations and
permitting them to relocate loss making branches at places
ke Mandis, Taluk/Distnct headquarters, agriculture
produce centres and o open extension counters at
premises of institutions for which the RRB is the principal
banker The RRBs have also been permitted to install safe
deposit lockers

The RRBs in Gujarat (49 RRBs all over in India) have
been identified for comprehensive restructunng.
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l.oan under Rlot Affected Schome

2579. SHRI SAIFUDDIN CHOUDHURY: Will the
Minister of FINANCE be pleased to state:

{2) the total number of borrowers who took bank loans
above Rs. 250004 under the Riot Affected Scheme of
1984;

{b) the number of borrowers cases which are pending
for repayments of bank loans and the total amount of loans
(principal amount) to be recovered from the riot affected
borrowers so far;

(c) whether these borrowers are repaying their bank
loans regularly to the respective banks;

(d) if not, the steps being taken for recovery of loans
from them;

(e) the number of cases filed in the courts for
recovery of bank loans;

(fj whether the Government have received
representation regarding reduction in Interest rate and
waiving of legal and miscellaneous expenses on the loans
taken under the Riots Affected Scheme; and

{g) it so, the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (d). Reserve Bank of india (RBl) have reported that
their information system does nat generate the data in the
manner asked for. However, the total amount of claims
received by RBI from banks under ‘Central Interest
Subsidy Scheme (Revised) for November, 1984 Riot
Affected Borrowers' so far is Rs. 26.38 crores.

e) RBI has reported that the total number of Coun
cases where RBI has been made party with reference to
Centra! Interest Subsidy Scheme (Revised) for November,
1984 Riot Affected Borrowers, is 17.

(N Yes, Sir.

(g) With a view to provide further relief to November,
1984 Riot Affected Borrowers. Government had decided in
December, 1992 that the aggregate of eligible loans from
all banks upto and inclusive of Rs. 25,000/ as Principal,
together with outstanding interest, may be written off;
interest rate be scaled down to 1% on the remaining loans
upto 31st March, 1992 and the repayment of the balance
amount be spread over 5 years at the normal rate of
interest. There is no change in the above decision of the
Govemment.

Export Promotion Industrial Park In Kerala

2580. SHRIMATI SUSEELA GOPALAN:
SHR! P.C. CHACKO:

Will the Minister of COMMERCE be pleased to state:

(a) whether the Govermment have approved the
proposal of the Government of Kerala for setting up of
Export Promotion Industrial Park for electronics and
shoftware in the State;

(b) it 80, the details thereof;
(b) if not, the reasons therefor; and
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(d) the time by which the said proposal is likely to be
cleared?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE): (a) to (d). A proposal of the State
Government to set up an Export Promotion Industrial Park
(EPIP) at Kakkanad near Cochin has already been
approved. In terms of the guidelines for the Scheme, a
second EPIP in a State would be considered only after the
first one has been established and is operaling
successtully.

Debt Recovery

2581. SHRIMAT! GIRIJA DEVI:
SHRI SRIKANTA JENA:

Will the Minister of FINANCE be pleased to state:

(a) the percentage of debt recovery by the public
sector banks in the country duing 1993 and 1994, till date
as against the anticipated recovery;

(b) the reasons for shortfall in the debt recovery;

(c) whether the hbera'isation and competitive
environment created by foreign banks have been
responsibile for the shortfall, and

(d) the steps taken by the Government to improve the
situation?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M. V. CHANCRASHEKARA MURTHY):
(a) to (d). The percentage of overdues of public sector
banks in respect of all sectors as on March 1993 and
September 1993 (latest available) was 18.25% and
19.59% respectively. All the nationalised banks have
signed a Memorandum of Understanding (MOU) with
Reserve Bank of India (RBI), according o which recovery
is one of the major aspects of the zame. in the MOU, the
Recovery of non-performing assets by conslituting a
‘Recovery Cell' has been agreed to. Reserve Bank of India
(RBI) has reported that the non-performing assets of
nationalised banks was 24.4% provisional of total
advances as at the end of March 1994. Reserve Bank of
Inda (RBI) monitors reguiarly the recovery of direct
agricultural advances of public sector banks. Available data
on recovery of direct agricultural advances of public sector
banks reveal that recovery performance registered a
marginal improvement from 54% as at the end of June
1993 (latest available). Reserve Bank of india (RBI) have
taken various steps to improve the recovery performance
of the commercial banks in respect of their advances io
various sectors. The effective performance in this regard is
looked into by RBI primarily during the inspection carried
out at periodic intervals, the non-performing assels of
commercial banks commented in the inspection report is
closely monitored emphasising among others, the need.for
better recovery performance during the time of discussion
with the Chairman and Managing Directors of the
concermned banks. In addition, Reserve Bank of india (RBI)
has aiso prescribed prudential norms regarding capital
adequacy, income recognition, assels classification and
provisioning, so as to improve the assets quality of banks.



57 Written Answers PAUSA 2, 1916 (SAKA) Wrillen Answers 58

[Translation]
Low capaclity Mills

2582. SHRI VILASRAO NAGNATHRAO GUNDE-
WAR: Will the Minister of TEXTILES be pleased !0 state:

{a) whether any proposal has been received from the
Govemment of Maharashira for modernising low capacity
textile mills in that State during the current financial years;

(b) if so, the details thereof; and
{c) the expenditure likely to be incurred thereon?
THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI G. VENKAT SWAMY):(a) No, Sir.
{b) and (c). Do not arise.
[English]

Disbursement of Amount by NABARD

2583. SHRI GABHAJI MANGAJI THAKORE: Will the
Minister of FINANCE be pleased ¢ state:

(a) the amount of refinance under schematic lending
disbursed by NABARD to Gujarat during the !ast two years,
year-wise; and

(b) the schemes launched/proposed to be launched
by NABARD dunng the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M. V. CHANDRASHEKHARA MURTHY):
(a) National Bank for Agniculture and Rural Development
(NABARD) has reported that it has disbursed an amount of
Rs. 126.82 crores and Rs. 168.78 crores during the years
1992-93 and 1993-94, respectively, as refinance under
schematic lending to Gujarat State.

(b) The details of the purpose-wise allocation of
NABARD's refinance for the year 1994-95 for the State fo
Guijarat is given in the Statement attached.

STATEMENT

Purpose-wise allocation ¢l refinance under schematic
lending by NABARD lor 1994-95 for Gujarat State

(Rs. in Lskhs)

Purpose Allocation
Mincr Irrigation 1840
REC 1000
Land Development 100
Farm Mechanisation 6500
Plantation & Horticulture 80
Dairy Development 1100
Fisheries 64
Storage/Market Yards 700
Forestry 120
Poultry Farming 41
Sheep/Goat/Piggery 20
IRDP 2000
Non-Farm Sector 3340

Total 16925

Bagdogra Airpont

2584. SHRI JITENDRA NATH DAS: Will the Ministe:
of CIVIL AVIATION AND TOURISM be pleased to state:

(a) whether in the near future, landing of domestic
flights is proposed lo be discontinued at the Bagdogra
Airport;

(b) if so, the deiails thereof and the reasons therefor;

(c) whether the Government have any thinking for the
alternative; and

(d) if so, the detaiis thereof?

THE MINISTER OF CiVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) No, Sir.

(b) to (d). Do not arise.
Gold Smuggling by Air Passengers

2585. SHRI C. P. MUDALA GIRIYAPPA:
SHRI K. G. SHIVAPPA:

Will the Minister of FINANCE be pleased o state:

(a) whether the cases of gold smuggling by air
passengers in the counlry are increasing steadily, and

{b) if so, the steps taken to check this trend?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M. V. CHANDRASHEKHARA MURTHY):
{a) and (b). Information is being collected and will be laid
on the Table ot the House.

Survey by Income Tax Depariment

2586. SHRI KALKA DAS:
DR. LAL BAHADUR RAWAL:

Will the Minister of FINANCE be pleased 10 state:

(a) whether the Department of Income Tax nas
conducted a survey to lind out the extent of unaccounted
money invested in various land deals and multi-storeyed
buildings coming up with cantonment areas of Jhansi,
Lucknow and Kanpur;

(b} if so, the outcome thereof;

(c) whether the Department has Received necessary
information from the Defence Estate Office and
Cantonment Boards of the above :zities; )

(d) it so, whether valuation of each land has beén
made undar defence rules; and

(e) if not, the action being taken by the Government
against the persons found responsible in this regard?

THE MINISTER OF STATE iN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (e). The income Tax Department had received.
information from the Ministry of " Defence regarding
unauthorised constructions in Kanpur and Lucknow
Cantonment areas. The cases which involved substantiai
unauthorised construction, were selected for the purpose of
Income-tax inquiries. The resull of these inquiries have
been forwarded to the Assessing Officers for use in
assessment proceedings. The Cantonment Executive
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Officer has also taken action under section 184 of the
Cantonments Act, 1924 in 141 Cases at Kanpur and 70
cases at Lucknow in the three years from 1991 to 1993.
in the same period, 25 premises at Kanpur and 2 at
Lucknow have also been demolished.

Smuggling through Al Aircraft

2587. SHRI ATAL BIHARI VAJPAYEE:
DR. LAXMINARAYAN PANDEYA:
MAJ. GEN. (RETD.) BHUWAN CHANDRA
KHANDURI:

Will the Minister of CIVIL AVIATION AND TOURISM
be pleased to state:

(a) whether the Air India aircraft have been used to
smuggle gold in India;

(b) whether in a recent seizure made by customs
officers during August, 1994, the contraband gold was
found concealed in the ‘electronics bay’ or ‘avoionics
cabin’ of the aircraft;

(c) whether the use of such sensitive areas of the
aircraft for concealing contraband is likely to endanger the
safety of the aircraft,

(d) the number of incidents involving the Air India
aircraft in the smuggling of gold detected dunng 1993 and
1994 with full details of ihe quantity of contraband gold
seized and its value; and

(e) the steps taken by the Government to check the
use of the aircraft in smuggling gold and also to tone up
the internal security system of Air India operations?

THE MINISTER OF CIVIL AVIATION ANC TOURISM
(SHRI GHULAM NABI AZAD): (a) Certain cases have
been reported where Customs Authorities have seized
contraband gold from Air India alrcraft.

(b) Yes, Sir.

(c) Presence of unidentified object inside the asrcraft
can pose a safety risk.

(d) 23 incidents of smuggling of gold involving Air
india aircraft have been reported since 1.1.93. The tota!
value of the contraband gold is estimated to be around
Rs. 7.868 crores.

(e) The foliowing measures have been taken to
tighten the security system and to check the use of Air
India aircraft for smuggling activities:

(i) A system of frisking of persons entering and
leaving the aircraft has been introduced with
special attention to Gulf flights.

(i) The names of persons entering and leaving the
alrcraft are monitored through entry in a register.

(ili) Surprise checks are being undertaken at the gates
and exit areas.

(iv) Aircraft on arrival are subjected to thorough check
by the security staff.

{v) Following the recent incidenis, it has been
decided to recail the Air india officars involved in
flight handling duties posted at Dubal and Muscat.
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[Translation]
Report on Tourism Development in Bihar

2588. SHRI LAL BABU RAlL
SHRI RAM KRIPAL YADAV:

Will the Minister of CIVIL AVIATION AND TOURISM
be pleased to state:

(a) whether the Union Govemment .have received
any proposals from the Govemment of Bihar in regard to
formation of a report pertaining to tourism development in
the State during the last three years;

(b) if so, the details thereof and the places to which
these proposals relate; and

{c) the action taken by the Govemment in this
regard?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) No, Sir.

(b) and (c). Does not arise.
[English]
Child Labour

2589. SHRI BAPU HARI CHAURE:
SHRI V. SREENIVASA PRASAD:
SHRI MANIKARAO HODLYA GAVIT:
SHRI SHRAVAN KUMAR PATEL:
SHRI SULTAN SALAHUDDIN OWISI:

Will the Minister of LABOUR be pleased to state:

(a) whether any new scheme to eliminate child labour
in hazardous industnes over a five-year period has been
launched by the Government recently;

(b) if so, the details thereof; and

(c) the financial allocation made for the purpose,
State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF
THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI P.A. SANGMA): (a) and (b). The Hon'ble
Prime Minister in his address on the 15th August, 1994
had announced that about 2 million children engaged in
hazardous occupations are required to be taken out of
such occupations and put into schools, Following up on
the Prime Minister's announcement, Govemment is in the
process of formulating a comprehensive scheme to cover
2 million children engaged in hazardous occupations by
the year 2000. These children are expected to be
withdrawn from the world of work and diverted to special
schools which will enable them to attend regular schools
from the Vith class. In addition, it is proposed to raise the
income levels of the paretns of the children who are being
brought out of hazardous occupations through: other
schemes of the Government. These, inter alia, inciude
schemes like IRDP, Employment Assurance Scheme and
JRY. In order to ensure proper convergence of schemes
of the various Ministries/Departments of the Government
of India to effectively implement the proposed programme
announced by the Prime Minister, the National Authority
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for the Ehmination of Child Labour has already been
created (Statement enclosed)

(c) The State-wise financial allocation is being worked
out.

STATEMENT

(To be published in the Gazette of Incha, part | Section 1)
No. Z-19011/5/94-CL
Government of India
Ministry of Labour

New Delhi, dated 26-9-94
RESOLUTION

Keeping in view the prowisions as laid down in the
Constitution of India with regard to prohibition of
employment of Children in hazardous employments the
ILO Standard concerning employment of child labour and
the need for systematic action to progressively eliminate
child labour altogether, the Government of India has
decided to constitute a National Authonty for Ehmination of
Child Labour Pending creation of an autonomous statutory
body for the purpose, it has been decided to constlitute the
Authonty as under —

1 Minister of State for Labour Chairman

2 Secretary, Ministry of Labour Member

3 Sacretary, Expenditure, Ministry of Member
Finance

4 Secretary, Department of Women & Member
Child Development Ministry of Human
Resource Development

5 Secretary, Department of Education, Member
Ministry of Human  Resource
Development

6 Secretary, Ministry of Textiles Member

7 Secretary Ministry of Weltare Member

8 Secretary, Ministry of Rural Member
Development

9 Secretary, Depariment of Health Member
Ministry of Health,

10 Secretary, Department of Family Member
Woelfare, Ministry of Health and Family
Welfare

11 Secretary, Ministry of | & B Member

12 Dwector incharge of Chid Labour, Member-
Ministry of Labour Secretary

The Functions of the National Authonty for Eimination
of Child Labour will be .~
() to lay down the policies and programme for
elimination of child labour particularly in hazardous
employments
(1) to monitor the progress of implementation of

programmes, project and Schemes for eimination
of Child Labour

(m) to co-ordinate implementation of chid labour
elimination related projects of the vanous sister
Ministnes of the Govemment of India

ORDER
Orderd that a copy of the Resolution bs communicated
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to all the Members Ordered also that the Resolution be
published in the Gazette of India for general information

(S GOPALAN)
Secretary to Government of India

To

The Manager,

Government of india Press

Ring Road, Mayapun Industrial Area,
New Dethi

Vacaction ot Flats taken on Lease

2590 SHRI SHASHI PRAKASH Will the Miruster of
CiviL AVIATION AND TOURISM be pleased to state

(a) the details of the flats in Delhh hired by the
Department of Tourism in respect of which the lease penod
has expired,

{b) the reasons for the continued occupation of the
flats even after the lease period

(c) whether the Government have received
representations from some Members ot Parlament in this
regard, and

(d) if so the steps taken to vacate those flats?

THE MINISTER OF CIVIL AVIATION AND TOURISM
{SHRI GHULAM NAB! AZAD) (a) to ({d) Office space
compnsing of 19 flats were hired by the Department of
Tounsm at Arunachal Building, 19-Barakhamba Road, New
Delh, for a penod of three years from 1-4-1989 to 31-3-
1992 These were vacated in May, 1992 when alternate
Government accommodation became avaiable
Subsequently, the flals were restored to the onginal
condition and possession was handed over to the owners

Wool Project

2591 SHR! RAM SINGH KASHWAN Wiii the Minister
of TEXTILES be pleased to state

(a) whether the Government propose to start a wool
project in Rajasthan,

(b) i so, the details of the project, and
(c) the target fixed for implementation of this project?

THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI G VENKAT SWAMY) (a) to (c) The
Ministry of Textles has been implementing a number of
schemes for the development of wool in major wool
producing States through Wool Development Board The
following Schemes/Projects are being implemented In
Rajasthan by wDB

(1) Integrated Sheep & Wool Development Project
(2) Wool Testing Centre

(3) Industnial Service Centre

(4) Wool Scouring Plant

The Integrated Sheep & Wool Development Project is
an on-going Scheme of Vil Plan. The Wool Testing Centre
is aiready functioning, the industnal Service Centre and the
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Wool Scouring Plant have been set up, will become
functional the 1995.

Modernisation of Alrports

2592. SHRI N DENNIS Wil the Minister of CIVIL
AVIATION AND TOURISM be pleased to state

{a) whether the Government have received olfers from
the Non Resident indians for modernisation of airporis In
the country,

(b) it so, the details thereof, and
(c) the reaction of the Goverment in this regard?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD), (a) and (b) Non Resident
Indians (NRIs) have offered financial help for construction
of a new Awpot of International specifications at
Nedumbassary in Cochin and Upgradation of Cahcut
Airport for operations of AB-300 types of awrcraft

(c) Government has conveyed no objection for
construcion of Nedumbassary Awport by Stawe
Govemment with the help of NRIs National Awports
Authonty has also accepted in principle an interest ‘ree
loan of 60 crores from Malabar International Airport
Development Society set up by the Staie Government of
Koraia for mobilising resources from public including NRIs
for upgradation of Calicut awrport

[Transiation]
Mandays Lost

2593 SHRI RAJENDRA KUMAR SHARMA Wil the
Minister LABOUR be pleased to state

(a) the number of the mandays lost in industnai
sactors dunng the year 1994,

‘b) whether the Government have formulated any
policy 1n regard 1o the workers' participation In
management by which growing resentment among workers
could be assuaged, and

(c) # so, the detaills thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MIMISTRY OF COAL
(SHRI P A SANGMA) (a) A statement showing industry-
wise mandays lost due to strikes and lockouts dunng 1994
(January to August) is at Annexure

(b) and (¢) The Scheme for ‘Empioyeas Participation
in Management’, nolified by the Government of India on
30.12.1983 is apphicable to all public sector undertakings
except those which are specifically exempted. The scheme
provides for employess’ participation at the shop floor and
plant level. As regards participation at the Board level, the
administrative Ministry/Department concemed can take a
decision in consuliation with the Ministry of Labour The
Participation of Workers in Management Bill, 1880 which
was introduced in Rajya Sabha on 30 May, 1990 with a
view 1o provide legisiative bacx up to the 1983 Scheme
has been referred to the Depariment related Parliamentary
Sianding Committee on Labour and Waelfare for
examination and report
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STATEMENT

(Industy-wise Manaays Lost in thousand) durng 1994
(Jan -Aug ) (Provisional)

Mandays Lost
Industry Group ——
Stnke Lockout

1 2 3
Food Products 56 105
Beverages, Tobacco & Tob Products 10 17
Cotton Textiles 562 977
Wool, Sik & Synthetic Textiles 197 104
Jute, Hemp and Mesta Textiles 6 2,757
Textiles Products 35 306
Engineenng 260 1,382
Chemical and Chemical Products 72 7
Non Metallic Minerals Products 32 400
Other Manufactunng Industnes 18 73
Coal Mining 34 98
Non Coal Mining 17 0
Plantations 2 73
Rubber, Plast, Petro & Coal Prod 126 369
Bank & Similar Financial Inst 153 0
Cihers 459 1,994
All India 2,098 8,826

0 nil or less than 500

Source Labour Bureau, Shimla

Total May not Necessanly Tally due to Rounding otf of
Figures

[Englsh]
Tourism Development in Kerala

2594 SHR!I RAMESH CHAENNITHALA Wil the
Minister of CIVIL AVIATION AND TOURISM be pleased o
state

(a) whether the Government of Kerala has submitted
any project proposals for tourism development in the State
particularly in hilly areas during 1994 95,

(b) it so, the details alongwith locations thereof, and

(c) the amount of financial assistance sought,
sanctioned and released so far, project-wise?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) (a) to (c) The State
Government of Kerala have recently submitted 4 proposals
dunng the financial year 1994-95 for construction of Yatd
Niwases at the following places

i) Alleppey

u) Malayattoor

w) Peermade

v) Calicut

Out of the above places Peermade is located in the
hily areas of the Siate

The State Govemment of Kerala has sought Rs 38 74
lakhs as central assistance for construction of Yatri Niwas
at Peermade
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[Translation)
Branches of Public Sector Banks

2595. SHRI SHIV RAJ SINGH CHAUHAN: WIll tha
Minister of FINANCE be pleased to state:

(a) the number of branches of public sector banks,
commercial banks, Regional Rural Banks, Central Co-
operative Banks working in Madhya Pradesh as on March,
1904 district-wise and bank-wise;

{b) the places were branches of these banks were
opsned during the last three years;

(c) whether the reserved quota for backwards has
been filled In these banks;

(d) if not, the reasons therefor; and

{e) the actlon being taken by the Govermnment in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR!I M.V. CHANDRASHEKHARA MURTHY):
(a) The number of branches of public sector banks,
commercial banks and regional rural banks functioning in
Madhya Pradesh as at the end of March 1994 was 4418,
The information regarding number of branches of Central
Cooperative Banks working in Madhya Pradesh for the
said period is not readily available. The District-wise and
bank-wise details of 4418 branches referred to abvoe are
also not readily available. As such, the above information
is being collected and will be laid on the Table of the
House.

(b) The total number of branches opened in Madhya
Pradesh by public sector banks, commercial banks and
regional rural banks during the year ending March 1992,
1993 and 1994 was 38, 40 and 21 respectively. The similar
information in respect of Central Cooperative Banks
working in Madhya Pradesh is not readily available. The
locational details of branches opened by public sector
banks, commercial banks and regional rural banks is aiso
not readily available. As such, the above information is
being collected and will be laid on the Table of the House.

(c) to (e). The information is being collected and will
be laid on the Table of the House to the extent available.

[English]
Disbursing of Loana
2596. SHRI R, JEEVARATHINAM: Wil the Minister of
FINANCE be pleased to state:

(a) whether the Government have issudd instructions
to all banks to disburse loans to the people without any
limit;

(b) if so, the rules made in this regard;

(c) whether Member of Parllament have actually been
invoived in the matter of disbursing of loans tp the needy;

(d) whether the banks consult Members of Partiament
of concerned State while disbursing loans particularly to
big industrials; and

(o) if s0, the details of loans given to industrialist in

consultation with Members of Paniament and without
consuliation with the Member in Tamil Nadu?

Juasmt
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V, CHANDRASHEKHARA MURTHY):
(a) to (a). Reserve Bank of India (RB!) issues instructions
to banks from lime to;time setting out guidelines for lending
to industry in general and no specific gulidelines in this
regard are issued for each State. Banks are required to
assess cradit proposals keeping in view thess guidelines
and take a .view on the proposais based on their
commercial judgement. RBI guidelines do not envisage
banks having to consult the Member of Parliament of the
concemed State before taking a decision on the credit
proposal of big industrialists. In terms of RBI's guidelines,
banks are free to sanction adhoc credit limits to borrowers,
where considersd necessary, and charging of additional
interest for this purpose-is no longer mendatory. Further,
effective 18th August, 1993 a commercial banks can
extend term loan upto Rs. 50 crores for each project
subject to compliance with guidelines on its exposure
limits. The banks can collectively extend terms loan upto
Rs. 200 crores for each project. Considering the need for
credit for large projects, and creation of infrastructure
facilities, as aiso keeping in view lendable resources
available with banks, the ceiling of Rs. 50 crores has been
abolished and the limit of Rs. 200 crores for the banking
system has been raised to Rs. 500 crores in October 1994,

Economic Reforms

2587. SHR!I BIJOY KRISHNA HANDIQUE: Will the
Minister of FINANCE be pleased to state:

(a) whether the Government contemplate to relate the
future course of economic reforms 1o the socially
responsible market economy as suggested in a study
report by the Economic and Scientific Research
Foundation; and

(b) if so, the steps being taken by the Govemment in
this regard and to bring reforms in administration and leqal
system to support economic reforms?

THE MINISTER OF STATE IN THE MINISTRY OF
FIMANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). The fundamental objective of the ongoing
economic reforms in our country is to bring about rapid and
sustained improvement in the quality of life of the people
and hence the ullimate objective is to maximise the welfare
of the people. This is also the main rationable for
recommending adoption of a synthesised paradigm termed
as the “Socially Resposible Market Economy (SRME)" in a
Study Report entilted “Economic Reforms in India and the
Market Economy” sponsored jointly by the Economic and
Scientific Research Foundation, New Delhi and the
Friedrich-Naumann Foundation, New Delhi in Association
with the Centre for Policy Research, New Delhi; and
published by the Allied Publishers, New Deihi, 1994.

Suggestions made by several organisations and
individuals are kept in view by the Government while
formulating appropriate economic policies. Several reforms
have already been taken by the Govemment in industrial,
trade, financial and public seclors to enhance efficiency
and productivity of Indian economy and at the same tme
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to protect the interests of weaker sections of the
community

Unemployed Graduates

2598 DR KD JESWANI Wil the Mimster of
LABOUR be pleased to state

(a) the number of unempioyed graduates registered
with the various employment exchanges in Gujarat as on
date,

(b) the number of persons provided with employment
through the employment exchanges dunng each of the last
two years and dunng the years 1994-85,

{c) whether the State Government s providing
unemployment allowance to the unemployed persons who
are registered with the employment exchanges, and

(d) if so, the details of the amount paid during the
current year?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI PA SANGMA) (a) Total number of graduates
registered with the various employment Exchanges in
Gujarat State as on 309 1994 was 70,730

(b) The number of persons provided employment
through the Employment Exchanges in Gujarat during the
years 1992-93, 1993-94 and 1994-95 (141994 to
30 9 1994) was as follows —

Year Graduate Total

Placement Placement

1992-93 2367 31700

1993-94 2085 29540

1994-95 (1494 to 309 94) 886 8902
(c) No Sir

(d) Dose not arise
[Translation]
Working of Public Sector Banks

2599 DR PR GANGWAR Wil the Minister of
FINANCE be pleased to state

(a) whether the Government have reviewed the
working of public sector banks dunng the last three years,
and

(b) if so, the outcome thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI MV CHANDRASHEKHARA MURTHY)
(a) and (b) The working of the public sector banks is
reviewed on an ongoing basis and the congolidated report
is laid on the Table of both the Houses of Pariament The
consohdated report on the working of public sector banks
for the year ended 31st March, 1993 was laid on tha Table
of the Lok Sabha on 12th August, 1994

DECEMBER 23, 1904

[English]
Siik Industry

2600 SHRI KHELAN RAM JANGDE Will the Minuster
of TEXTILES be pleased to state

{a) the efforts made for development of silk industnes
in Madhya Pradesh especially in Chhattisgarh distnct
during the last ttwee years,

(b) the dreas in Chhattisgarh where silk development
centres are flunctioning,

(c) whether the Government have reviewed the
working of these centres, and

(d) it so, the outcome thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI G VENKAT SWAMY) (a) The
sencullure programmes are pnmanly formulated and
implemented by the Siate Senculture Departments
However, in order to supplement the efforts of the
Government of Madhya Pradesh for development of
sericuiture sector In the State, the Central Sik Board
(CSB) has taken up implementation of a World Bank/
SWIS'! Development Cooperation assisted National
Sericulture Project in Bastar District of the State Besides,
a Tasar Project for rejuvenation of rally, a wid tasar
silkworm race, has also been taken up by the Board in
collaboration with the State Government on a cost shanng
basis In addition, the CSB has established a network of
units in the state for extending necessary R&D, extension,
traiming & infrastructural support for the development of the
sericulture sector

(b) The CSB has established the following units in
Chhattisgarh area of the State —

S Name of the unit Area
No

-

Basic Seed Multiplication
& Training Centre

-do- Bilaspur

-do- Premnagar (Surguja)
Research Extention Centre Katghora (Bilaspur)
Reeling Spinning Training- Champa (Bilaspur)
cum-Demonstration Centre

Pali (Bilaspaur)

(3. 00 S A V]

(c) and (d) Tha performance of the Central Silk Board
18 regularly reviewed by the Government The CSB also
reviews the perlormance of its individual centres including
those in Madhya Pradesh for their proper functioning

Closure of industrial Unite
2601 SHRI SOMJIBHAI DAMOR
SHRI KHELAN RAM JANGDE

Will the Minister of LABOUR be pleased o state

(a) the industnal units which are lying ciosed or are on
the verge of closure, State-wise,

(b) since when these units are lying closed,



(c) the efforis being made by the Qovemment to
revive these umits,

(d) the number of employses and workers rendered
unemployed, State-wise, and

(o) the detaiis of the compensation being provided to
these workers?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P.A. SANGMA). (a) 1o (e) Information 18 being
collected and will be laxd on the Table of the House

[Transiation]
Opium Cultivation

2602 SHRI RAM PRASAD SINGH Wil the Minuster of
FINANCE be pleased to refer to Unstarred Question No
1900 dated October 5, 1994 and state

(a) whether the Government have conducted any
survey regarding the genuine demand of opium and ganja
in natonal and Inter-national market,

(b) whether the Government are aiso aware that the
farmers of Uttar Pradesh, Madhya Pradesh and northem
parts of india have been consuming ganja at public place
and Chaupals as per century old religious traditions,

(c) whether the seliers have to meet ther heavy
demand illegally by charging exorbitant rates from them,

{d) #f 30, whether the Government propose lo iIssue
icences to such pnvate sellers,

(e) whether keeping in view the heavy demand and
supply of expensive intoxicants, the Government Is taking
steps {0 make available an altemative of intoxicants and
supply the agncultural products ke ganja and opium
fegally to the farmers and workers,

(f)  so, the details thereof, and
(g) ¥ not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V CHANDRASHEKHARA MURTHY)
(a) to (d). india’s requirement of opium for export and for
manufacture of oplate alkoloids for domestic use s
assessed every year by the Ceniral Government. For the
yoar 1994-95, demand of opium is estimated to be 782
Melric Tonnes at 90°C. Possession, consumption, sale,
purchase, etc. of ganja (Cannabis) can be permitted and
regulated by the State Government for medical and
scientific purpose under the provisions of the Narcotic
Drugs & Psychotropic Substances Act, 1985,

(o) to (). 1t is the endeavour of the Govemment to
bring about prohibition of consumption of intoxicating drugs
except for medicinal purposes in accordance with Article
47 of the Conatitution. As such there is no proposal under
consideration of the Govemment 10 make ganja and opium
avaliable 10 farmers and workers.

PAUSA 2, 1918 (SAKA)
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{Enghsh)
Selzure of Gold

2603 SHRI PRABHU DAYAL KATHERIA
SHRI SANAT KUMAR MANDAL

Will the Minister of FINANCE be pleased to state

(a) the total quantum and approximate value of goid
confiscated by the customs during 1893-24 and dunng the
current year so far,

(b) the procedure through which the goid was sold and
the amount realised therefrom,

(c) whether the Government or the Reserve Bank of
India has decided to import some goid, and

(d) f w0, the quantly and value thereof and the
reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE ‘SHHRI MV CHANDRASHEKHARA MURTHY)
(a) to (d} lido me 9n 18 being collected and will be law ..
the Table of the House

Unclaimed Provident Fund

2604 MAJ GEN (RETD) BHUWAN CHANDRA
KHANDURI Will the Minister of FINANCE be pleased to
state

(a) whether the Government have any policy on
disposal of unclamed General Provident Fund,

(b) if so, the detais thereof,

(c) i not, whether the Government have issued
instructions on this subject,

{(d) if so, the detais thereof, and

(e) the total amount of unclaimed General Provident
Fund at the end of the financial years 1991-92, 1992-93
and 1993-94?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI MV CHANDRASHEKHARA MURTHY)
{(a) to (d). All funds accumulated in the General Provident
Fund are accounted for under the Public Account in the
Central Budget The paymenis on account of refund of
unclaimed deposits are authonsed by the Accounts Officer
concemed after ascertaining that the amount was originally
received and credited to “Deposits™ and that the claimant’s
identity and title to the money has been certified by the
Deparimental Officer who maintains the GPF account.

(e) The total amount of unciaimed Provident Funds are
as under

Year Amount of unclaimed GPF
(in thousands of Rupees)

1991-92 92,87
1992-83 1,56,03
1093-94 1,85,43
(provisional)
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Dues against National Textlle Corporation

2605. DR. AMRITLAL KALIDAS PATEL: Wil tha
Minister of TEXTILES be pleasad to state:

(a) the amount of outsfanding dues payable to the
Gujarat State Cooperative Colton Growers Marketing
Federation for purchase of cétton bales by the National
Textile Corporation during the last three years, year-wise;

(b) whether the State Government has made any
raquest with regard to payment of the dues; and

(c) it so, the measures taken by NTC for early
payment of outstanding dues?

THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI Q. VENKAT SWAMY): (a) The dues of
NTC to the Gujarat State Cooperative Cotton Growers’
Marketing Federation for purchase of cotlon during the last
three years are as follows:

Year Amount in Rs. crores
31-3-1982 5.47
31-3-1993 7.92
31-3-1994 17.36

(b) The Gujarat State Cooperative Cotton Growers’
Marketing Federation has been requesting the NTC for
payment of the outstanding dues.

(c) Since cotton is purchased by the NTC on credit
terms, there are always bound to be certain outstanding
due for payment. Moreover, the NTC has been facing a
severe working capital shortage. Nevertheless, the NTC
dears payment to the Federation to the exient possible. As
a result, the dues to the Federation as on 30-11-94 were
only Rs. 11.04 crores, as against Rs. 17.36 crores as on
31-3-94.

[Translation]
Joint Stock Companiea

2606. SHRI CHHEDI PASWAN:
SHRI MAHESH KANODIA:

Will the Minister of FINANCE be pleased to state:

(a) the total capital issued by the joint stock
companies during last year;

(b) the manner in which the Govemment have
controlled it;

(c) whether some irregularities have come to the
notice of the Government;

(d) it so, the details thereof; and
(e) the comective measures taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
{a) The total capital issued by Joint Stock Companies
during 1993-94 was Rs. 24372 crores including Rs. 2390
crores subscribed by the promoters.

(b){c).(d) and (e). Companies raising funds from the
market have to abide by the regulations prescribed by the
Securities and Exchange Board of india (SEB!). The

regulations are reviewed by SEBI from time to time in the
light of any irregularities which come to notice. Some of the
corrective measures initiated by SEBI are prescription of
minimum contribution by promoters in public issues, lock-
in-period for their holdings, permitting preferential aliotment
to take place only at market-related prices, falr and
transparent aliotment of shares in the event of over-
subscription under the supervigion of a nominee appointed
by SEBI, and strict codes for disclosures in prospectuses
and of publicity connected with capital issues.

Euro issuee

2607. SHRI CHETAN P. S. CHAUHAN: Will the
Minister of FINANCE be pleased to siate:

(a) whether the Government have cleared proposals
for raising foreign currency resources through Euro Issue
recently; and

(b) if so, the details of the proposals cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). Yes Sir. As on 15.12.1994, a cumulative total
of 86 Euro Issue proposals have been granted final
approval by the Government of India of which 10 proposals
have lapsed. Another 35 proposals have also been granted
in principle approval by the Government, of which 8
proposals have lapsed and 2 proposals have been
withdrawn.

Concesslons to sick PSUs

2608. SHRI M.V.V.S. MURTHY: Will the Minister of
FINANCE be pleased to state:

(a) whether the Reserve Bank of India is considering
the issue of reliefs and concessions to be provided under
rehabilitation packages in the case of sick public sectoi
undertakings which are considered potentially viable;

(b) it so, the number of such units where RBI has
agreed to provide concessions for their revival;

(c) the time by which the same are likely to be
provided; and

(d) the extent to which this decision has heiped the
revival of public sector undertaking?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (d). The Reserve Bank of India (RB!) has reported
that it does not directly extend reliefs/concessions under
rehabilitation packages in case of sick public sector
undertakings (PSUs) which are considered potentially
viable. However, RBI has issued detailed guidelines to all
scheduled commercial banks regarding exiension of
relisfs/concessions under rehabiiitation packages in
respect of sick industrial companies fi=~uding sick PSUs)
considered as potentially viable. Tnese guidelines, inter
alia, provide for interest rate concessions, stipulation of
promoters’ contribution and requirement of security.
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2609. SHRI SHYAM BIHAR! MISRA: Will the Minister
of LABOUR be pleased to state:

(a) whether his Minisry has taken a comprshensive
review of sick central public sector units;

(b) If so, the detalls thereol; and

(c) the steps taken 10 revive them?

THE MINISTER OF S8TATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL

(SHRI P.A. SANGMA): (a) to (c). Information Is being
collected and will be laid on the table of the House.

Forelgn Exchange reserves

2610. SHRI HARI KISHORE SINGH: Will the Minister
of FINANCE be pleased o slate:

(a) whether the Foreign Exchange Reserves have
shown fluctuation during the last two months;

(b) if so, the details thersof and the reasons therefor;
and

(c) the details of the steps being taken by the
Govemment to rectify the situation?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) No, Sir. Foreign Exchange Reserves (including Gold
and SDRs) at the end of October, 1694 and November,
1994 were $ 23993 million and $ 23580 million respectively.
These fluctuations are normal,

(b) and (c). dunllon does not arise.
[Translation]
Katihar Jute Mill

2611, SHRI MANJAY LAL: Wl the Minister of
LABOUR be pleased to slate:

(s) the steps taken by the Govemment 10 make the
payment of arears of wages, bonus an provident fund of
the workers of closed Katihar Jule Mill, West Bengal;

(b) whether the Govemment propose to take any steps
to re-start the above mill;

(c) if 8o, the detalls thereol; and
(d) # not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P.A. SANGMA): (a) to (d). The information s being
collected and will be laid on the Table of the House.

NRI Bonds by PSUa

2012. S8HRI SIMON MARANDI: Wiil the Minister of
FINANCE be pleased to slate:

(a) whether several Public Secior Undertakings have

PAUSA 2, 1918 (SAKA)

sought permission from the Central Government o issue
Bonda/shares for NRls;

(b) if so, the names. and details of the Government
owned and State Government owned Public Sector
Undertakings and proposed Bonds thereof;

(c) the names of the companies/undertakings/
industries accorded permission by the Government during
1004-95 to issue NRI bonds alongwith the cases still under
consideration of the Government; and

(d) the time by which the permission is likely to be
given In pending requests?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). No, Sir. Public Sector Undertakings owned by
the Government of India as well as State Govemments
which are desirous of making public issues of bonds/
shares and reserving a portion of the issue for subscription
by NRis have to abide by the regulations prescribed by the
Securities and Exchange Board of india (SEBI) in this
regard.

(c) and (d). The Government have oot accorded
approval to any PSU to make an exclusive NRI bond issue
during 1994-95. There are no specific proposals of this
nature under consideration of the Government.

[English]
National Seeds Project Phase-lil

2613. SHRI P. KUMARASAMY: Will the Minister of
FINANCE be pleased to siate:

(a) the amount of financial assistance sanctioned by
NABARD under Project Component of the National Seeds
Project Phase-lll during each of the last three years and
also during 1994-95 so far alongwith the number of
proposals sanctioned in this regard; and

(b) the number of such proposals alongwith the
amount of financlial assistance sanctioned for Tamil Nadu

during the above period, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):

(NABARD) under Project Component of the National
Seeds Project-lil during each of the iast three years and
also during 1994-95 80 far alongwith the number of
proposals sanctioned in this regard are given
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(Rs. in lakhs) (b) the main draw-backs in the services rendered by
the nationalised banks;
Your No. of Bank Loan  Refinance (c) whether banks are Introducing service charges
Proposals  sanctioned  sanctioned for Issuing cheque books and if 5o, the adverse effect on
by NABARD the middle class and common customers;
1991-92 12 2368.63 1918.03 (d) whether it is also a fact that banks are
1992-93 13 2812.89 2250.30 introducing service charges for clearing local cheques
1993-94 15 3992.81 3172.21 like outstation cheques;
1994-95 7 2609.78 2087.83 (e) If s0, whether it will affect the common man;

{upto 31.10.1994)

(b) The number of such proposals alongwith the
amount of financial assistance sanctioned for Tamil Nadu
are as under:

(Rs. in lakhs)

Year No. of Bank Loan Refinance
schemes sanctioned  sanctioned

sanctioned by NABARD

1991-92 2 1574.82 1259.89
1992-93 1 11.69 9.35
1993-94 1 62.22 49.77
1994-95 Nil Nil Nil

Tax Administration Policy

2614. SHRI MANORANJAN BHAKTA: Will the
Minister of FINANCE be pleased to state:

{a) whether the PHD Chamber of Commerce and
Industry has suggested review of tax adminigtration
policy;

() if so, the details of suggestions made in this
regard;

{c) whether the Government have considered the
suggestion; and

(d) it so, the decision taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Yes, Sir.

(b) The PHD Charhber of Commerce and Industry
have given a number of suggestions which cover the
ontire gamut of tax administration policy. The number of
suggestions given are too large to be detailed.

(c) and (d). The suggestions given by the PHD
Chember of Commerce and Industry are being examined
alongwith suggestions recsived from various other
bodies. All thess suggestions are being considered
during the Pre-Budget exercise and the decision
thereupon will be refiected in the Finance Bill, 1995.

Nationalised Banks

2615. SHRI N.T. VANDAYAR: Will the Minister of
FINANCE be pieased to state:

(a) whether nationalised banks are not showing goott
resuits;

() the steps being taken to steamline the efficiency
of the banks to make them more profitable institutions;

(g) whether the nationalised banks are introducing
voluntary retirement schemes as in public sector
undertakings; and

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Reserve Bank of India (RB!) have reported that the
working resuits of public sector banks showed
improvement during the year 1993-94 as compared to
the financial year 1992-93.

{b) Customer awareness and expectations from the
banking system have considerably increased. Drawbacks
in the services, if any, as and when noticed by the
banks concemed are addressed o improve the quality
and effeciency.

{c) Indian Banks' Association (IBA) have reported
that banks have beaen levying since July, 1990 Rupee 1£
per cheque leat for current accounts and non-individual
Savings Bank Accounts at the time of issuing of MICR
cheque book at centres where MICR (mechanised)
clearing is in operation. However, from Octobev
November, 1994 onwards banks have stipulated this
charge for Savings Bank Accounts of individuals if
cheque leaf usage exceeds 3 cheque books of 20 leafs
each in a year. These free cheque books in a year
would ensure that there is no charge on the individualy
common customers who operate the account for genuine
saving purposes and not for commercial purposes.

(d) According to IBA, banks are not introducing any
service charge for clearing local cheques.;

(e) Does not arise.

(f) Banks have been operating under the diractions
of RBlUGovernment with social criterion and economic
growth as their main objective.

(9) According to IBA, there is no move at prgsent to
introduce any incentive based voluntary retirement
scheme as prevailing in other public sector undertakings.

(h) Does not aries.
txcise duty on I.C. Engines

2616. SHRI RAM NIHOR RAL: Will the Minister of
FINANCE be pleased to state:

(a) whether the Govemment propose to maintain the
Excise rules to pre-budget position in respect of LC.
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Engines upto 10 HP which is exclusively used for
agricultural purposes; and

(b) if not, the reason therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHYY):
(a) and (b). In view of the ensuring budget it is not possible
fo indicate the views of the Government in the matter at
this stage.

[Transiation)
Branches of Bank of Maherashtre

2617. SHRI DATTA MEGHE: Wil the Minister of
FINANCE be pleased to state:

(a) the number of branches of Bank of Maharashtra,
State-wise;

(b) the names of the States where this Bank has
eamed profit or suffered loss during 1993-94,

(c) the steps Government propose to take to make
thegse branches profitable which are suffering loss;

(d) whether the Government propose to set up more
branches in the States; and

() it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). The State-wise number of branches of Bank of
Maharashtra functioning as on 31-3-1993 and aiso the
number of branches of the bank suffered losses during the
year ending 1993 in each Slate are given at the enclosed
statement.

(c) The steps generally laken by banks to make loss
making branches profitable include improving of profit mix,
shift to high yield advances, relocating the branches where
locational disadvantage is the reason for, inadequate
business, improving quality of assests by recovery of
overdues and reducing non-performing assets, formation of
Task Force, Team at Regional Offices to support recovery
efforts, keeping loss making branches under constant
review and monitoring their progress ciosely, reduction in
expenditure and proper funds management etc.

{d) and (e). The foliowing centres have been allotted
to Bank of Maharashtra or opening branches in various
States under Branch Expansion Programme 1990—95.—

Mahrashtra

1. Ahmednagar Madhya Pradesh
2. Akola 1. Gwalior

3. Wadgaon Andhra Pradesh
4. Ghatkopar (W) Bomaby 1. Champapet: Hyderabad
5. Bombay, Bandra Rajasthan

6. Jaina 1. Ajmer

7. Rajendra Nagar, Jaina Tamil Nadu

8. Narendra Nagar, Nagpur 1. Madras

9. Karvenagar, Nagpur 2. Pedupetrai
10. Sangameswar Kamataka

11. Oid Gangapur, Nasik 1. Bangalore
12. Indira Nagar, Nasik Kerala

13. Puna (SAFB), 1. Quilon
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(Pune Recovery Branch) HMaryana

14. Sangli, Abhayanagar 1. Hissar

5. Shirdi-Dumala West Bengal

16. Bharam 1. Kapasariat

17. Bhabade Delhi

18. SS! Branch, Pune. 1. Delhi
Himachal Pradesh
1. Simla

STATEMENT

Statewise number of branches ol Bank Maharastra as on
31 12.1993 and the number of branches of the Bank
sulfered losses dunng the year ending 1993

Number Number o

of Loss
Branches  Making
Branches
1 2 3
Andhra Pradesh 22 13
Arunachal Pradesh —_ —
Assam — -
Bihar
Goa 7 4
Gujarat 32 12
Haryana 5 1
Himachal Pradesh -— —
Jammu and Kashmir 1 1
Karnataka 36 26
Kerala 3 1
Madhya Pradesh 114 92
Maharashtra 847 565
Maqipur - -—
Mogimlaya — -_—
Mizoram — -
Nagaland — -—
Orissa - -
Punjab 5 1
Rajasthan 6 —
Sikkim - -
Tamil Nadu 1 3
Tripura —_— 2
Uttar Pragesh 9 2
West Bangal . 10 5
Andaman '_Niotm —_ —
Chandigarh . 1 —
Dadra Nagar — —
Daman and Diu , - -



1 2 3
Delhi 13 2
Lakshdwecp _ -—
Pondicherry 1 1
Total 1124 730
[enghsn]

Concessions In indian Airlines Fares

2618, PROF. ASHOK ANANDRAO DESHMUKH:
Will the Minister of CIVIL AVIATION AND TOURISM be
pleased to state:

(e) the details of ths concessions available to students
and senior citizens aged more than sixty five years,
separately who travel by the Indian Airines flights;

(b) whether there is any difference in the concessions
availble to them;

(c) whether the Indian Airlines propose to offer some
concessions 0 passengers belonging to both the
categories;

(d) if so, the details thereof;, and
(e) it not, the reasons therefor?

THE MINISTER OF CIVIL AVAIATION AND
TOURISM (SHRI GHULAM NABI AZAD): (a) and (b).
Student Concession.

() Domestic

Non-employed students between the age group of 12
o 26 years are allowed 50% concession on fares
excluding Indian Air Travel Tax (IATT) and Passenger
Service Fee (PSF) on all types of travel on any domestic
sector in Economy or Executive class on production of
proof.
(il) international

Studenis Concession is availble at ditferent rates to
various countries to students who ara travelling from their
home town to place of study or vice versa—25% in
Economy Class between India “and Afghanistan,
Bangladesh, Maidives, Nepal, Pakistan, Sir Lanka,
Malaysia, Singapors and Thalland;—30% in Economy
Class between india and Kuwall, Oman (Muscat) and
United Arabs Emirates.

Senior citizens Discount

50% concession on fares (excluding IATT and PSF) in
Economy or Executive Class on domestic seclors of indian
Alines is offered to resident citizens of india as well as
foreigners residing in india above the age of 65 years, who
are eligible for Rupes Fare level, on production of proot of
age.

{c) to (a). No, Sir. Dus to high ocost of operation,
further concessions are not possibis at present.
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[Transiation]
Loans to Femaie Doctors

2619. SHRI SANTOSH KUMAR GANGWAR: Will the
Minister of FINANCE be pleased o siate:

(a) whether several banks had introduced & scheme {o
provide loans to female doctors at concessional rats of
interest for purchase of vehicles;

(b) if so, the number of female doctors benefited;

(c) whether the above scheme has now bean
terminated; and

(d) it not, the reason therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA MURTHY):
(a) and (d). The data reporting system of the Reserve
Bank of India (RBI) does not generate the information
asked for. RBI has not introduced any schemeguidelines
exclusively for female doctors for purchase of vehiclas.
However, in the case of professionally qualified medical
practitioners settihg up practice in semi-urban and rural
areas, loan within the overall limit of Rs. 10 lakhs for tha
profession, purchase of one motor vehicie is treated as
priority sector lending.

Employment to SC/ST Youth

2620. SHRI RAM TAHAL CHOUDHARY:
SHRI MAHESH KANODIA:
Will the Minister of LABOUR be pleased to state:

(a) whether any scheme {0 provide altemative
empioyement lo the youth belonging to Scheduled Caste/
Scheduled Tribe communities has been formulated by the
Government;

(b) it so, the detalls thereof;

(c) whether the Union Govemment have decided to
set up several vocational training centres in the States in
order to implement the ahove schems;

(d) it so, the States having the largest population
belonging to Scheduled Caste/Scheduled Tribe
communities and the number of the vocational training
centres set up therein; and

(a) the number of the unemployed youths provided
with a job through these centres, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
LABOUR AND HOLDING ADDITONAL CHANGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P. A, SAGNMA): (a) and (b). Thers is no specific
scheme for praviding aternative employement to the youth
belonging lo SCa/Sts. However, they can take advantage
of the schemes liks |grant-in-aid to voluntary organistion
and schsme of Vocationai Training Centres for skill
deveiopment. Special considaration is aiso acoorded to
SCe/8Ts under the various programmes.

{¢) Under the Vocational Training Centres Scheme,
such Centres are set up in the Statea/Union Teritories
specifically for Scheduled Tribes only.

(d) the information as of (c) above is given In the
statement enciosed.



(e) The Training Centres under the Scheme of ‘Aid to
Voluntary Organisations for 8Ca/Sts’ provide only a skill
development training to SC/ST Youths.

STATEMENT
Details of number of Training Centres—States/UT-wise

§l. No. State/UT Number of Number of

Vocational Vocational

Training Training Centres

Centres under the

in Tribal scheme of aid

areas to voluntary

organisations

for STs
1 2 3 4
1. Andhra Pradesh 1 29
2. Assam - 1
3. Bihar 3 4
4. Gujarat 7 -
5. Delhi - 25
8. Haryana — 3
7. Himachal Pradesh -— 1
8. Jammu and - 1

Kashmir
9. Karnataka - 8
10. Kerala 1 -_—
11. Madhya Pradesh 3 9
12. Maharashtra 4 2
13. Manipur -_— 6
14. Orissa 12 18
15. Mizoram 1 -
16. Rajasthan 3 4
17. Tamil Nadu 2 7
18. Tripura -— 3
19. Uttar Praddsh -— 51
20. West Bengal 3 2
[English)
Drug smuggling

2621, SHR!I SHRAVAN KUMAR PATEL: Wil the
Minister of FINANCE be pieased to state:

(a) whether evidence of the involvement of Pakistan’s
Inter Services intelligence and Pak-military segments In
drug-running has lately come to light;

(b) if s0, the detalls thereol; and

(o) the reaction of the Government thereo!?

THE MINISTER OF STATE IN THE MINISTRY OF
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FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b)/No sepcific evidence of the involvement of
Pakistan's Inter Services Intelligence and Pak-miiitary
segments in drug running is available. However, areas
alongwith Pakistan's border in Pubjab, J&K, Rajasthan and
coastal areas of Gujarat are vuinerable to smuggling of
drugs.

(c) The first Bilateral Meeting between Secretaries of
India and Pakistan to combat drug trafficking and
smuggling was held in New Delhi on 15-18 Seplember,
1994, Soth sides reviewed the drug trafficking situation in
the respective countries and offered assistance for making
cooperation between the two countries on narcotics related
matters, successful.

Export of Handloom / Handicraft

2622. DR. SAKSHIJI: Will the Minister of TEXTILES
be 'pleased to stale:

(a) the value of handioom and handicrafts items
exported from Uttar Pradesh during the last three years
and the names of the countries to which these items have
been exporied;

(b) whether there are more possibilities of export of
these items from the State; and

(c) if so, the details thereof and the steps the
Government propose to take to promote the export of
thess items from the State during 1994-857

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI G. VENKAT SWAMY): (a) State-wise
export figures are not maintained.

(b) Yes, Sir. There are some possibilities of increasing
exports of Uttar Pradesh’'s handioom and handicrafts
products, particularly handknotted woollen carpets,
arimetalware, hand printed textiles, immitation jewellery,
zari embroidery etc.

(c) Government have been taking a number of steps
to boost exports of handioom and handicrafts items from
the country, including Ultar Pradesh, such as sponsoring
Buyer-Seller Meets, participation in fairs in major markets,
releasing advertisments in foreign trade magazines,
product development and quality upgradation through
appropriate training programmes.

Markets for Indian Textiles

2623. SHRI MAHESH KANODIA: Wiit the Minister of
TEXTILES be pleased to state:

(a) whether he had led a delegation to Mexico and
Brazil 1o expiore markets for Indian Textiles;

(b) if so, the response from them; and
(c) the oversll achisvements of the visit?

THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI Q. VENKAT SWAMY): (a) to () A High
Leve! Textie delegation, led by the Minister of State of
Textiles, had recently visited Mexico and Brazil to explore
markels for Indiah texties. The response from the
imporiers of both the countries was very encouraging.
Ladies dresses, Ladies shirts and Men's shits were
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idenlfied as the main items of export interest to these
countries The delegation also succeeded in creating an
awareness among the local importers of indian textiles and
garments, which is expected to help increase our textle
exports to these countnes

Recruitment of OBCs In Nationalised Banks

2624 SHRI P P KALIAPERUMAL Wil the Minister
of FINANCE be pleased o state

(a) the representations of Other Backwards Classes
(OBCs) in recruitment in the nationalised banks during the
year 1994, category-wise,

(b) the number of persons belonging to OBCs
recrutied in the nationalised banks dunng the current year
so far in pursuance of the Govemment’s policy on
reservaton of OBCs and ther percentage thereon,
category-wise, and

(c) the representation of woman employees as on
March 31, 1994 in the nationalised banks, category-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI MV CHANDRASHEKHARA MURTHY)
(a) to (c) information is being collected and will be laid on
the Table of the House

Allotment ot Shares

2625 SHRI M KRISHNASWAMY Will the Minister of
FINANCE be pleased to state

(a) whether the Government propose to provide a
minzimum allotment of equity shares to small investors in
the public equity issues In view of over subscnption and
they are exploited by big, institutional investors and mutual
funds,

(b) iIf so, whether the Government propose to issue
directions to Securiies Exchange Board of india lo
incorporate this guideline in the offer of public issues, and

(c) if not, the other measures proposed to protect the
interest of small investors?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI MV CHANDRASHEKHARA MURTHY)
(a) to (c) No, Sir The Secunties and Exchange Board of
India (SEBI) has already introduced certain measures to
ensure that allotment of shares to small investors in public
issues of Companies 1s not affected on account of
applications tendered by larger ‘nshtutional investors
Institutional investors getting firm allotment out of public
issues or making applications under reserved categories
are not iligible to make applications in the *‘Public Offer”
category

To discourage bulk allotment of shares and ensure
broadbasing of alloiments, SEBI has also stupulated that a
person cannot make an application for a number of shares
exceeding the total number of shares available for that
category including the “public offer category SEBI has
also no objection of companies specify an upper mit on
the number of shares per application by any person in
case of over-subscription, public representatives nominated
by SEBI oversee the basis of aliotment to ensure fairness
and protection Yo small intestors.

DECEMBER 23, 1994
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Foreign Tourists

2626 SHRI K PRADHANI Will the Miruster of CIVIL
AVIATION AND TOURISM be pleased to state.

(a) the target fixed for the arrival of foreign tounsts by
the end of the current century,

(b) the investment needed to implement schemes to
achieve the target, and

(c) the steps taken to meet the requiremant of funds
for that purpose?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) (a) and (b) The National
Action Plan for Tounsm (1992) ,enwsaged that the share of
India in the world tounst amivals should be increased form
04% to 1% within a period of five years In terms of actual
arnvals, the target worked out to be 5 milhon tounsts by
1996-97 The amount of investment required for achieving
the target of 5 million tounists was nationally estimated to
be Rs 39,100 crores in a Working Paper prepared by the
Department of Tounsm Considering the investment
required and an assessment of the resources available
within the ime period, the target of 5 million tourlst arrvals
1s hkely to be achieved by the end of the cumrent century

(c) Steps taken to meet the requirement of funds for
the purpose include granting ef incentives and faciities for
attracting pnivate investment, declaration of tounsm as a
prionty sector for foreign investment, co-ordination with
different Departments of Government of India and the
State Governments for increasing—earmarking plan
allocations for the improvement of infrastructural faciities in
the identified centres etc

Import of Processed Foods

2627 SHRI GURUDAS KAMAT
KUMARI SUSHILA TIRIYA

Will the Minister of CIVIL AVIATION AND TOURISM be
pleased to statef

(a) whether some prnivate airlines have requested the
Government to allow them to mmport foreign made
processed foods and other itmes,

{b) if so, the details thereof, and
(c) the decision taken by the Government in this
regard?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NAB! AZAD) (a) to (c) Pnivate airlines are
free to import food itmes subject to the normal import
policy of the Government

Income Tax Evasion Cases

3698 SHRI RAIJNATH SONKAR SHASTRI.
SHRI CHANDRESH PATEL.

Will the Minister of FINANCE be pleased to state,

(a) whether the Survey Department of income-tax has
detected a large number of evasion cases by traders,
jewellers and industnalists in Delhi, as reported in the
“Hindustan ' (Hindi Daily) dated December 3, 1994,
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(b) if so, the details thereof; and

(c) the action taken against the persons found
responsible in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). Survery operations were conducted at three
premises of a jewsller in Karol Bagh. The reconciliation of
actual stock with books revealed a number of
discrepancies and the assessee has been asked to explain
these discrepancies. The survey wasg conducted in financial
yoar 1994-95 relevant to assessment year 1995-86. The
retumn of income is due in July, 95 as per Income-tax Act.

Flight Schedules of IA

2629. KUMARI SUSHILA TIRIYA:
SHRI R. SURENDER REDDY:
SHRI AMAL DATTA:

Will the Minister of CIVIL AVIATION AND TOURISM be
pleased lo slate:

(a) whether flight schedules of the Indian Airlines were
put in total disarray duiring the last week of November and
first week of December, 1994 due to the shirking of the
work by the Airlines engineers;

(b) if so, the details thereof indicating inter-alia the
number of A 300s and other aircraft grounded, sectors
most affected and losses suffered by the |A in terms of
passengers traffic and finances;

{c) the reasons of the inditferent attitudes of engineers;

(d) the details of the pending demands of different
categories of the Indian Airlines employees in respect of
salaries, perquisites and other benefits; and

(e) the action taken or proposed to be taken to remove
their genuine grievances and bring normalcy in the A
operations?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NAB! AZAD). (a) and (b) During the
period 24.11.1994 to 7.12.1994, on an avefage 4 A300
aircraft were available as against a daily requirement of 6.
Due to reduction in availability of A300 aircraft, the
schedule was curtailed which affected services mainly
operating out of Bombay. The sectors most affected
were:—

Bombay-—Bangalore—Bombay

Bombay—Calcutta—Bombay

Bombay—Mangalore-——Bombay

Bombay—Madras—Bombay

Bombay—Hyderabad—Bombay

indian Alrlines suffered an estimated loss of around
Rs. 80 lakhs during the period.

{¢) The engineers want an increase in their
emoluments, consequent to the higher emoluments being
paid by private operators.

(d) and (e) The issue of wage settiement since
1.9.1990 in respect of all employees (including enginsers)

PAUSA 2, 1918 (SAKA)

Written Answers 86

of Indian Aiflines has been referred to a National Industries
Tribunal (NIT), which inter alia, includes the question of
parity of emoluments between Indian Airlines and Air India
employees and inter se relativity of emoluments among the
different categories of Indian Airines employees. Since
adjudication by NIT will take time, interim relief has been
paid to all employees to be adusted against the final award
of the Tribunal. Productivity linked agreements have also
been signed with various unions and associations.

[Translation]

Alr Services

2630. SHRI GIRDHARI LAL BHARGAVA:
SHRI K. PRADHANI:

Will the Minister of CIVIL AVIATION AND TOURISM be
pleased to stale:

(a) whether the implementation of the open sky policy
has improved the air services in general in the country;

(b) it so, the details thereof;

(c) whether the private airlines are working in
coordination with the public sactor airlines to provide links
with their flights to different destinations to save time and
also facilitate the passengers; and

(d) if not, whether the Government propose to
organise such an arrangement?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) Yes, Sir.

(b) Six private operators have been permitied to
operate scheduled air transport services in the country.
Permission, in principle, has been granted to 3 more
operators to operate scheduied services. Network of air
services has spread all over the country including remote
and uneconomic rourtes and competition has been
generated in air trangport industry. There is no restriction
on movement of cargo.

(c) and (d)}The Public Sector and the Private Sector
airlines are free to enter into any such arrangements in
their best commercial judgement.

[English]
Rubber Technology institute
2631. SHRI V.S. VIJAYARAGHAVAN: Will the Minister

of COMMERCE be pleased to state:

{a) whether the Rubber Board proposes io set up a
Rubber Technology Institute in Kerala; and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE): (a) No such proposal is under
consideration.

(b) Does not arise in view of (a) above.
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Excise Duty on Blacuits

2632. DR. (SHRIMATI) K.S. SOUNDARAM: Will the
Minister of FINANCE be pleased to slate:

(a) whether the Government propose to reduce the
excise duty on biscuits;

(b) it so, the details thereof; and
(c) if not, the reasons thereo!?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (c)in view of the ensuing budget, it is not possible to
indicate the views of the Government on this matter at this
stage.

Co-operative Banks

2633. SHRI SURAJBHANU SOLANKI:
SHRI UDAYSINGRAO GAIKWAD:

Will the Minister of FINANCE be pleased to state:

(a) whether some State Governments have sought
fong term loans to Central Co-operative Banks to meet
their time barred debts;

(b) it so, the details thereot; and

{c) the steps taken to ensure financial viability of the
Central Co-operative Banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA MURTHY).
(a) and (b) The information Is being collected and to the
extent available will be laid on the Table of the House.

(c) The Co-operative Banks have been advised by the
National Bank for Agriculture and Rural Development
(NABARD) to propare Development Action Plans (DAPs)
with a view to improving thier financial position by
overcoming their weakness/constraints and ulilising
untapped potential available for development in their area
of operations. Based on such plans, NABARD propose to
enter infto Memoranda of Understaning (MOU) with the
State Qovernments, as well as the State and District leve!
Co-operative Banks, with a view {0 revamp the cooperative
system and improve its viability.

' [Transiation]
Textile Machines

2634. SHRI QGUMAN MAL LODHA:
SHRI JAGMEET SINGH BRAR:

Wil the Minister of TEXTILE be pieased lo state:

(a) whether the Government propose to purchase
machines on easy instaiments from foreign countries for
modemisation of miils running under the National Textile
Corporation;

(b) It so0, the details of offers received” from foreign
ocountries in this regard;

(c) the decision taken by the Govemnment in regard to
thoss offers;

(d) whether the Govermment have undertaken any
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technical evaluation of these offers; and
(o) If so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI QG.VENKAT SWAMY): (a) to (e) The
Textile Research Association (TRAs) have prepared plans
for revivai of the NTC milis invoiving, inter alia,
modemisation, restructuring, etc. Various aspectis of the
revival. plans, inciuding the stand (o be taken by the
Government in BIFR are under consideaation in
Government. Any plan that might .emerge would also
require the approval of the BIFR. The question of inviting
tenders for purchase of machinery would arise only after a
modemisation plan is finally approved and all clearances
obtained and necessary funds are available.

Gold Price

2635. SHRIMAT! SHEELA GAUTAM:
SHRI RAJESH KUMAR:
SHRIMATI BHAVNA CHIKHALIA:

Wil the Minister of FINANCE be pleased to state:

(a) whether the price of gold is higher in India as
compared to the international market;

(b) it so, the reasons therefor; ‘and

{c) the steps taken by the Govemment to bring down
the price of gold in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Yes, Sir.

(b) Since the domestic production of gold is negligible,
the demand for gold is met by the intemational market.
Under the gold import scheme, apart from import duty, the
importer has to incur the cost of transportation, markeling
etc. and the local trade also adds its profit margin.

(c) Gold is imported under the liberalised scheme of
gold imports since March, 1992, Further, goid is also
permitied to be imported under freely transferable special
import licences. Becuase of these steps, the domestic
price, which wae higher than the internationa! price by over
80 per-cent prior to the gold import scheme, has declined
and the price ditference is now around 22 per cent.

[English]
Smuggling at indo-Nepal Border

2636. SHR! ARVIND TRIVEDI:
SHR! JANARDAN MISRA:

Wil the Minister of FINANCE be pieased (o state:

(a) whether the govemment are sware of the
smuggling activities on the indo-Nepal Border;

(b) ¥ so, whether the Government have taken any
steps o check it; and

(c) ¥ 00, the details thereol?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
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(a) Yes, Sir. smuggling activities on Indo-Nepal Border
have been noticed.

(b) and (c) Anti smuggling agencies are alert against
smuggling activities including from Indo-Nepal Border.
Measures taken to contain smuggling Include greater
surveiliance over vuinorable points, intensified intelligence
coliection and investigating activities. Fieid formations have
been equipped with vehicles, fire arms and night vision
binoculars.

Considering the vuinerabllity of the Indo-Nepal Border,
Govemment have recently set up a new Preventive
Collectorate with Headquarters at Lucknow !o combat
smuggling more effectively. Close coordination is' being
maintained among all the Central and State Government
agencies concemed in the detection and Prevention of
sumggling.

Financia! Position of MMTC

2637. SHRI GOPI NATH GAJAPATHL
Minister of COMMERCE be pleased to state:

(a) the total turn over of Minerals and Metals Trading
Corporation (MMTC) during 1992-93 and 1993-94 and
expected turn-over in 1994-95;

(b) whether any target hds been fixed for the export of
minerals for the next three years;

(c) if so, the details thereof; and

(d) the steps being taken by MMTC to increase the
export?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE): (a) Turnover of MMTC is given below:

Will  the
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(b) and (c) The export target for specific minerals fixed
by MMTC Iis given below:

(Qty: Lakh Tonnes)

Minerals 1994-95 1995-86  1996-97
Iron ore 106.00 116.00 125.00
Manganese Ore 4,20 4.20 5.00
Chrome Ore 2.50 3.00 3.00

(d) To increase exports MMTC ie diversilying its
business activities into new areas like Gold; Gem and
Jewellery; Agro products; Marine Products; Building
materials; Textiles; Leather products; Chemicals and Drugs
and Pharmaceuticals.

MMTC is also developing captive supply bases by
selectively investing in export oriented joint ventures.

[Translation)

Child Labour

2638. SHRI MRUTYUNJAYA NAYAK: Wil the
Minister of LABOUR be pleased to state the details of
action taken against those employers who engaged child
labourers during the last three years, State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL

Year (Rs. c’;’x‘) (SHRI P.A. SANGMA): The delails of action taken under
the Factories Act, 1948 and Child Labour (Prohibition &
1992-93 5122.00 Regulation) Act, 1986 against those employers who
1993-94 3217.00 engaged child labourers during the years 1991-92, 1992-83

1994-95(expected) 3300.00 and 1993-94 are annexed.

STATEMENT
Enforcement of Child Labour (Prohibiton & Regulation) Act, 1986 Factories Act, 1948.

Sl States/U.Ts No.of Inspections No. of Violations  No. of Prosecutions No. of  Convictions
No. C.L. Act Fac. Act C.L. Act Fac. At CL. Act Fac. At ClL. Act Fac. Act
1. Anunachal Pradesh 2 - — — - - - -
2. Guijarat 982 — - - - - - -
3 J&K 267 489 - - - - - -
4. Kerala - 11012 - - — _— - -
5. Madhya Pradesh - - — —_ - - - —
6. Maharashtra — - - - - — - -
7. Meghalaya — —-— —_ — - - - -
8. Orissa 16 456 — - — — — -
9. Punjab 1230 74 - - - 345 — 440
10. Rajasthan 28 — -— - — - - -
11. Tamil Nadu - 21054 - 59 21 38 1 29
12. Uttar Pradesh 2982 235 683 22 765 121 273 31
13. Delhl 1094 1863 - - - - -_ -
ToraL 6789 - 35215 683 81 787 504 274 500
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1992-93
Sl. States/U.Ts No. of Inspections No. of Violations No. of Prosecutions No. of Convictions
No. C.L. Act Fac. Act C.L. Act Fac. Act Ci. At Fac. Act C.L. Act  Fac. Act
1. Haryana - 29 - - —_ _— —_
2. Himachal Pradesh 75 58 —_ _— _— — —
3. Kerala - 4679 — _— - 39 - 12
4. Madhya Pradesh 12038 10961 - 5 - 695 - 389
5. Maharashira — 11374 — — - — -— —
6. Meghalaya 369 76 — — — — —_ -
7. Onssa 7 92 - _ 1 - —_ —_
8. Punjab 740 37 —_ 17 — 704 - 447
9. Rajasthan 174 —_ 1 —_ 1 - — —
10. Tamil Nadu - 12510 _— 20 - 20 1 1
11.  Tripura 9 166 - -_— — - -— -
12. Uttar Pradesh 11534 533 1883 3 1867 135 135 162
13. Delhi —_ 323 — - —_ — —_ —_
14. Chandigarh 74 209 — — — — — —
Tora. 25020 41047 188 125 1869 1593 163 874
1993-94
Sl. Slates/U.Ts No.of Inspections No. of Violalions No. of Prosecutions No. ol Convictions
No. C.L. Act Fac. Act C.L. Act Fac. Act C.L. Act Fac. Act C.L. Act Fac. Act
1. QGujarat 2440 7885 —_ —_ —_— —_ —_
2. Bihar 1321 -—_ 4 - —_ - - -
3. Himachal Pradesh 72 61 - - 14 15 1017 —_—
4, .Haryana 241 141 45 2 — — —_
5. Kerala —_— 3820 _— —_ — 3 —_ -
8. Madhaya Pradesh 2588 1437 -— - - —_ - -
7. Maharashtra 731 13415 29 37 21 37 - -
8. Manipur 9 —_ —_— - - — —_ —_
9. Meghalaya 290 191 — - - - —_ —_
10. Orissa 95 45 79 2 — 2 —_ —
11. Punjab 726 2m 1 3 1 219 — 204
12. Rajasthan 181 836 - - - — - -
13. Tamil Nadu — 6612 -— 75 —_— 37 1 5
14. Tnpura - 40 — _— — —_ - —
15. Uttar Pradesh 7986 263 1645 29 1271 11 254 8
16. Daman & Diu 15 7 11 12 - - -_ -
17.  Dehi 187 286 - — — - - -
ToraL 16862 35378 1814 160 1308 324 264 234
[English]

Trade Agresment with Croatla

2639. DR. VASANT NIWRUTTI PAWAR: Wil the
Minister of COMMERCE be pieased to state:

(a) whether the Govemment have signed any trade
agreement with the Govemment of Croatia;

(b) It so, the details of the areas identified in this
regard; and

(c) the steps being taken by the Government to boost
the exports to that country?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE): (a) Yes, Sir.

(b) As per the bilateral agreement signed on
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September 16, 1994, at Zagreb (Croatia), both sides shall
encourage cooperation In the fields of Science and
Technology, ecology, transport, tounsm, communications,
training of personnel and in other spheres of economic
activity Further, India and Croatia will encourage
investment and technology collaborations in each others
terntory, inter-alia, through establishment of JVs including
for third country markets. It has also been agreed to put in
place inter-banking arrangements in order to facilitate and
promote bilateral trade and economic cooperation

(c) The steps and measures taken by the Government
to boost exports to Croata include exchange of
delegations, consideration to participation in trade fairs in
each other's countnes and promotion of high level
contacts The two sides have also identified vast potential
for cooperation in the lounsm industry and setting up of
restaurants in Croata Croatia has also invited India to
participate in the famous Zagreb Far to be held in
September, 1995 with a view to further promote bilateral
trade and commercial relations between the two countries

Broken wing tip of | A Airbus

2640 SHRIMAT!I SAROJ DUBEY
SHRI RAM PRASAD SINGH

Will the Minister of CIVIL AVIATION AND TOURISM
be pleased to state

(a) whether an Indian Airlines Airbus-300 recently flew
from Bombay to Delhi and Calcutta with a broken wing tip
which was later found on the Bombay airport runway,

(b) if so, the outcome of the inquiry, if any, held into
the incident, and

{c) the action taken by the Government against the
officials found guilty in this regard and also to check the
recurrence of such incidents?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) (a) Indian Airlines A-300
awcraft while operating a flight from Bombay to Delhi on
2 10 94 had uts left wing tip aft edge liberated inflight during
take off from Bombay After uneventful landing at Delh, the
arcraft operated a fight on Delhi-Calcutta Sector on the
same day After landing at Calcutta, the missing wing
panel was detected during transit inspection at Calcutta

(b) and {(c) The incident 1S under investigaiton
Pending completion of the investigation, licence of the
Awcraft Maintenance Engineer, who carned out the transit
inspection at Delh, has been suspended As a
precautionary measures the above item on all A-300
aircraft in Indian Airhines fleet was inspected and found to
be in order

Selzed Account Books

2641, SHRI HARISINH CHAVDA Wil the Minister of
FINANCE be pleased to state

(a) the number of cases in Gujarat in which account
books were seized in the ralds conducted by the Income-
tax Department but have not so far been retumed even
after the lapse of ten years, and
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(b) the provisions/guidelines with regard to the penod
in the Income-tax Act to withhold the account books and
the reasons for inordinate delay in retuming the account
books in the aforesaid cases”?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI MV CHANDRASHEKHARA MURTHY)
(a) In Gujarat, books of account seized in 165 cases have
not been returned so far, though a pernod of ten years has
elapsed

(b) Under Section 132(8) of the income-tax Act, the
authonsed officer may retain the seized books of account
upto a penod of 180 days from the date of seizure Beyond
‘his penod, the books may be retained with the approval of
the Commussioner or Chief Commissioner of Income-tax
and upto a period not exceeding 30 days from the date of
completion of all proceedings under the Incomeé-tax Act

in the aforesaid cases the books of account have not
been released due to the fact that the Income-tax
proceedings with regard to these cases are still pending at
vanous stages of finahsation including assessment/
reassessment, appeals penalty and proseculions

Minimum support price for Tea leaves
2642 SHRI D VENKATESWARA RAO Wil the

Minister of COMMERCE be pleased to state

(a) whether the Govemment have set up a High
Power Commitlee to fix minimum support pnce for tea,

(b) if so the details thereof,

(c) whether the Government have received the
recommendations from the said Committee,

(d) i so, the details recommendations thereof, and
(e) the action taken by the Government thereon?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE) (a) No, Sir

{b) to (e) Do not anse, in view of (a) above
Import of Silk tabrics

2643 DR LAXMINARAYAN PANDEYA Will the
Minister of TEXTILES be pleased to state

(a) the import licences granted for import of sik
fabnes dunng Apnl 1991-March 1992, Apni 1992-March
1993 and Apni 1993-March 1994, and

{b) the names of the top twenty commercial concerrns
to whom the licences for imports of natural silk with the
details of value of the import hcences?

THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI G VENKAT SWAMY) (a) and (b) The
information is being collected and will be laid on the Table
of the Mouse
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Amaigamation of Banks

2844, SHRI RAM KAPSE: Will tha Minister of FINANCE
be pleased to siate:

(a) whether the Govemment, have proposal for
amaigamation of loss making public sector banks into other
banks;

(b) i so, the detalls thereof, and

(c) the action taken against those responsible for
banks running in loss?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY)
(8) No, Sir.

{b) and (c} Do not arige.

Financlel aasistance for setting up of
Cottages/Moteis/Resorts

2645. SHRI MULLAPPALLY RAMCHANDRAN: Will the
Minijter of CIVIL AVIATION AND TOURISM be pieased to
state:

(a) whether the Union Government have given any
financial assistance to the Government of Kerala for setting
up of cottages/motels/resorts for lounsts during the last
three years;

(b) it so, the details thereof, yearwise and projectwise;
and

{c) the details of the project proposals, if any in this
regard pending with the Union Government at present?

'THE MINISTER OF CiIVIL AVIATION AND TOURISM
{SHRI GHULAM NAB! AZAD) (a) to (c) The Central
Govemment sanctioned projects ammounling to Rs.
269.29 lakhs, Rs. 150.08 lakhs and Rs. 97.40 lakhs for the
years 1991-92, 1982.93 and 1993-94 respectively for
development of tourism in the State of Kerala. The details
of the projects sanctioned yearwise with amount are given
in the Statement enclosed. All the projects, which were
complete in all respects have been sanctioned.

STATEMENT

8. Name of the Scheme/Project Ammount

No. Sanctioned

{Rs. in 1akhs)

1991-82

1. Integrated development ol Bakal 190.00
2. Boat Train at Korakuram Tourist Camp 16.15
3. Microlite equipment 450
4. Water sporis equipment 23.21
§. Elephant March 7.50
8. Publicky literature 1.25
7. Purchase ot 2 A/c coaches 16.68
209.29

DECEMBER 23, 1994

Wrkien Anewers 86

1992-83
1. Tourist complex at Kalady 63.08
2.  Tourist lodge at Guruvayur 40.850
3. Purchase of Mountain Bicycles 1.50
4. Upgradation of Gof Course at 36.00
Thiruvananthapuram —_—
150.08

199304
1. Beach Resort at Raravoor 28.13
2. Beach Resont ai Ghérthala 2480
3. Tourist Resort wt Qnanganacherry 14.48
4. Tourist lodge at Kallar 14.80
5. Tourist lodge at Kuravilangad 1423
6. Publicity support 3.00
97.40

Liabliity of Banka to pay Income Tax

2646. SHRI CHITTA BASU: Wil the Minister of
FINANCE be pleased to state:

(a) whether the Supreme Court has held that banks
are liable to pay income-tax in respect of interest on non-
performing assets which has accrued but has not been
accounted for by the banks as income;

®) if so, the steps taken by the Govemment to
implement the decision of the Supreme Courl; and

{c) the amount of additional income-tax that has
become due from the banks for the years 1991-82 to 1993-
94 and the amount realised by the Government on this
account?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY)
(a) The Supreme Court in the case of State Bank of
Travancore Vs. Commissioner of income-tax Kerala (158
ITR 102) heid that, under the Mercantile System of
Accounting followed by the banks, interest from bad and
doubtful debts (generally known as '‘Sticky” advances)
debited to customer's account and credited to interest
suspense accounl, accrued as income of the banks even
though the same had not been accounted for by the banks
as income in their Profit & Loss account or for income-tax
purposes.

(b) and (c)/in view of the fact that interest from bad
and doubtful debts in the cases of banks are normally
difficult to recover the taxing such income on accrual basis
reduces the liquidity of the banks without any actual
generation of income, a new section 43D has besn
inserted in the Income-lax Act, 1961 with effect from
asgessment year 1891-82. According to this secion
interast on sticky ioans shali be charged © tax only in the
year in which the interest is actually received or is credited
fo the Profit & Loss account whichever is sarier, This is
subject 10 the provisions of Rule 8EA of the income-tax
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Rules, 1962 which have been prescribed keeping in view
the gyidelines issued by the Reserve Bank of India in
relation to such debts. in the result there is no tax effect
attributable to the Supreme Court decision cited above for
the gssessment years 1991-92 onwards.

Capital Adequacy Norms

2647. SHRI CHITTA BASU:
SHRIMATI BHAVNA CHIKHALIA:
SHRI INDRAJIT GUPTA:
SHRIMATI GEETA MUKHERJEE:

Will the Minister of FINANCE be pleased 1o state:

(a) whether all the public sector banks including SBI
and associated banks have complied with the capital
adequacy norms stipulated by GovemmentVRBI;

(b) if so, the names of the banks and their respective
capital ratio; and

Vit not, the reasons for shortfall of capital?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY)
(a) and (b) Reserve Bank of India (RBI) has intimated that
Indian banks which do not have their branches abroad
were required to achieve 4% capital to Risk Asset Ratio
(CRAR) by 31st March, 1993 and 8% by 31st March,
1996. However, those banks which have their branches
abroad are required to achieve the 8% norms by 31st
March, 1995. Among all the Public Sector Banks barring
Punjab National Bank which has yet to finalise its balance
sheet, nanies of banks which have achieved at least 4%
CRAR, as at 31st March, 1994, are given below.—

Name of the Bank CRAR
1. Stale Bank of India 129%
2. State Bank of Bikaner and Jaipur 46%
3. State Bank of Hyderabad 6.2%
4. State Bank of Indore 4.6%
S. State Bank of Mysore 4.6%
6. State Bank of Patiala 11.2%
7. Stats Bank of Yravancore 4.3%
8. State Bank of Saurashtra 4.92%
9. Bank of Baroda 9.1%

10. Canara Bank 12.1%

11, Corporation Bank 0.4%

12. Dena Bank 6.7%

13. Oriental Bank of Commerce 10.2%

14. Union Bank of india 8.7%

15. Vijaya Bank 5.7%

(c) The Reserve Bank of india has intimated that as
per the capital adequacy norms banks are required to
maintain unimpaired minimum capital funds equivalent 1o
the prescribed ratio on the aggregate of risk weighted
assets and other expenses on an ongoing basis.
Unimpaired capital (Tier 1) for the purposs of capital
adequacy norms means paid up capital and reserve and
surplus minus equity investment in subsidiareis and”
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intangible assets and losses. Based on the above
definition, the reasons for the shortfall in capital adequacy
ratio are:

1) Carry forward losses in the balance sheet.
2) Increase in risk weighted assets.

Calcutta Airport

2648. SHRI SANAT KUMAR MANDAL: Will the
Minister of CIVIL AVIATION AND TOURISM be pleased to
state:

(a) whether the departure lounge at Calculta Airport is
more crammed,

{(b) it so, the reasons for not improving the facilities
there; and

(c) the measures proposed to be taken to improve the
present situation?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) (a) Yes, Sir.

(b) and (c)/ At present, international and domestic
traffic at Calcutta Awport is being handled from one
terminal. The new domestic lerminal compiex at Calcutta
Airport, with an annual handling capacity of 3.7 million
passengers is expected to be commissioned in January,
1995, Consequently, the entire domestic operations will be
shifted to the new terminal. Modification and extension
would be carried out in the existing building for exclusive
use of international operations. These measure would
remove the congestion in the terminal building.

Salaries of Civil Aviation Employees

2649. SHRI AMAL DATTA: Will the Minister of CIViL
AVIATION AND TOURISM be pleased to state:

(a) the details of the salaries, perquisites and olher
benefits received by pilots of Indian Airlines and those of
the air taxi operators/private airlines;

(b) whether the Government propose to take any
steps to reduce the differences in salaries, perquisites and
other benefits being given lo public sector and private
sector employees in civil aviation;

(c) if so, the details thereof; and
(d) i not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHR!I GHULAM NABI AZAD) (a) The requisite information
in respect of Indian Airlines pilots is given in the statemeni
attached. Information about exact emoluments paid by
private operators to their pilots is not collected by the
Government.

(b) to (d) In Indian Airines, the salaries and other
terms and conditons of service of employees are
determined through wage nagotiations with the employees’
uniong/associations. As regards private operators, they are
also free to delermine the wages payable 1 their

empioyees.



99 ¢ Wntten Answers DECEMBER 23, 1954 Wrilten Answers 100
STATEMENT
Pay & Aflowances — Pilots’
{on 01.04.1994)

Designation First Officer Captain Commander
Pay Scale Rs. 2545-60-3265  Rs. 2825-70-3035-120-3875 Rs. 3275-120-4355-125-4480
Pay & Allowances Min Max Min Max Min- Max

(Rs.) (Rs.) (Rs.) (Rs.) (Rs.) (Rs.)
Basic Pay 2545 3265 2825 3875 3275 4480
V.DA. 1312 1312 1312 1312 1312 1312
Additional Pay 840 1080 1020 1200 1080 1200
HR.A. - 1000 1000 1000 1000 1000 1000
C.CA. 100 100 100 100 100 100
Licence Allowance 100 100 350 350 350 350
Eff. Bonus 100 100 75 75 125 125
Quatification . ‘ 600 600 600 600
R.T. Allowance 120 120 400 400 400 400
Type Allowance 1100 1100 1800 2100 2400 2700
Command Pay ¢ * 400 500 600 600
Ops. Control All. . . 100 100 100 100
.Interim 610 820 700 1000 820 1180
Two Crew/Compinsatory 525 525 675 675 950 950
Flying Allowance 2100 2100 3825 3825 15000 18300
Experience Allowance 1750 1750 3375 3375 6000 6000
Kit Maint. Allowance 420 420 500 500 500 500
Telephone Allowance 300 300 300 300 300 300
Total 12922 14092 19357 21287 34912 40197

Note: 1. The Flying Allowance has been worked oul laking in to account 35 hrs./45 hrs./60 hrs. flyng in a month by lirst officer/

captain‘commander respectively
Rate — Rs. 60/85/250/305 per hrs.

2. The Experience allowance has been worked out taking the length of service as 10 years lor first olficer, 15 years for

captain and 20 years for commanders.

3. Pilots' are paid certain variable allowances like Spl. Traveliing allowance, stay over allowance, meal allowance eic. which
are actually reimbursement ol expenditure incured by them during their stay at out slation on flying duty. The amount will
very depending upon the hours flown by each pilot during the month.

[Translation]
Rashtriya Shram Sansthan

2650. SHRI SURENDRA PAL PATHAK: Wil the
Minister of LABOUR be pleased to state:

(a) whether the attention of the Government has
been drawn towards the news item published in
Rashlriya Sahara dated September 15, 1994 under the
heading ‘Niji Company Ki Tarah Chal Raha Hai
Rashtriya Shram Sansthan’; and

(b) it so, the reaction of the Government thereto?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITONAL CHARGE OF
THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI P. A. SANGMA): (a) The Govemment is
aware of the news item published in Rashtriya Sahara
dated September 15, 1984 under the heading ‘Niji
Company Ki Tarah Chal Raha Hai Rashtriya Shram
Sansthan'.

(b) The continuation of Shri A.P. Verma as Director,
Nalional Labour Instilute was processed in terms of
Government rules and regulations. On all other matters
mentioned in the news item, the Government are

L ]
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already in cormrespondence with the Director, National
Labour Institute.

Medical Facliities tor Beedl Workers

2651. SHRI N.J. RATHVA: Wil the Minister of
LABOUR be pleased to state:

(a) the number of the beedi workers in Guijarat;

(b) wether the Government have set up hospitals for
them;

{c) if so, the details of the facililies available in such
hospitals;

(d) whether the Government propose to set up some
more hospitals at other places in the State;

(e) it so, the details thereol; and

() the details of the other special medical facilities to
be provided therein?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHR! P. A. SANGMA): (a) According lo the Slate
Government, there are about 50,000 beedi workers in
Gujarat.

(b) & (c) The Govemment have set up six
dispensaries for beedi workers in Gujarat to provide basic
health care facilities.

(d) No such proposal is under consideration at
present.

(e) and (f) Does not arise.
[English]
Tourists to Places of Pilgrimage

2652. SHRI SYED SHAHABUDDIN: Will the Minister
of CIVIL AVIATION AND TOURISM be pleased to state:

(a) the amount spent on provision of tourist facilities at
various places of pilgrimage in the country since 1991-92,
year-wise and place-wise; and

(b) the .estimated annual number of foreign toursts
and domeslic pilgrims visiting each such place of

pilgrimage?

THE MINISTER OF CIVIL AVIATION AND TOURISM:
(SHRI GHULAM NABI AZAD): (a) A committee on Pilgrim
Tourism, constituted by the Union Government in 1992 for
improving basic amenties and infrastructure had identified
places of pilgrimage for development. The list of centres
identified for development by the Committee is given in the
Statement-| attached. The amount spent on provision of
tourist facilities at these identified places of Pilgrimage
interest since 1991-92 is given in the Statement-ll
attached.

(b) The Department of Toursm, Government of india
does not maintain statistical information regarding the
number of foreign tourists and domestic pilgrims visiting
the places of pilgrimage interest.
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STATEMENT-|

Centres Identfied for Development by the Committee
on Pignm Tournsm

S.No. State Centre/Place
. Assam — Kamakhya
2. Bihar —_— Bodhgaya
Patna Saheb

3. QGujarat — Dwarka
Palitana

Udwada (Near Vapi)

Himachal Pradesh — Poonta Saheb

Jammu & Kashmr —_— Jwalaj
Mata Vaishnodevi

6. Karnataka - Sringeri
Guiberga

Kerala - Guruvayur
Madhya Pradesh —_ Ujjain

9. Mabharashtra — Shirdi (Nasik)
Nanded

Jyotiba in Kolapur Distt.
Jagannath Puri

Ajmer Sharief
Rameshwaram

10. Orissa -
11, Rajasthan —_
12. Tamil Nadu —

13. Uttar Pradesh — Badrinath Cwcuit and
Barasana-Nandgoan-
Gokul-Mathura-
Brindavan-Goverdhan

Circunt.
STATEMENT-II
Sl. States Projects Year Amount  Amount
No. Sanc- Released
tioned (Rs. in
Lakhs)
1 2 3 4 5 6
1. Assam  -Pilgrim cottages 1992-93 27.09 14.00
at Kamakhya
2. Bihar -Tounst -do- 2055 10.00
Reception Centre
at Bodhgaya
-Yatrika at 1993-94 2193 10.00
Patnasaheb
3. Himachal -Con. of Tounst -do- 27.11  10.00
Praeesh lodge at Poonta
Saheb
4. Jammu & -Pilgrim sheds 1992-93 1875 10.00
Kashmir at Katra
-Tourist complex -do- 15.98 8.00

at Katra
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1 2 3 4 5 6
“  .Yatn Niwas at 1992-93 4500 2000
Bhavan
-Tented -do- 1038 1038
accommodatioh at
Mata Vaishnodevi
5 Karnataka -Const of Yatn -do- 4605 1500

Niwas at Srmgen

-Const of Sulabh -do- 258 022
sochalya at
Gulbarga

Yatn Niwas 1994-95 49068 2000

at Gulbarga

-Tounst Lodge
at Guruvayur

6 Karala 1992-93 4950 500

7 Madhya -Pilgnm sheds 1992-93 466 250
Pradesh and public

faciities at Ujain

8 Tami -Yatrn Niwas 1992-93 4478 1500

Nadu at Rameshwaram

Ratification ot GATT Agreement

2653 SHRI PC CHACKO Wil the Minister of
COMMERCE be pleased to state

(a) whether ratification of General Agreement on Trade
and Tanff 1s proposed to be implemented by the
Government in the near future,

(b) if so, the details thereof

{c) whether this ratfication of GATT provides for
setting up of World Trade Organisation in the country,

(d) if so, the detaiis thereof with the activities of this
organisation,

(e) whether country s export performance will be
improved with the setting up of the said organisation, and

(f) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE) (a) to (f) Government have taken a
decision to ratfy the Agreement establishing the World
Trade Organisation (WTO) The Agreement is to come into
force with effect from 1 January 1995

The World Trade Organisation (WTO) will function
from Geneva and will be composed of all men.bers of the
WTO Agreement it will provide inter alia (a) the common
institutional framewark for the conduct of trade relations
amongst its members, (b) the forum for negotiations
among its members, and (c) administer the dispute
settlement understanding

The improved rules governing international trade and
the market access opportunities created by the Uruguay

DECEMBER 23, 1904

Round results, on- the whole, would be advantageous to
us There will be increased market access opportunities for
Indian goods as a result of lowering of tanffs and non-tanff
measures and the phase out of the Mult Fibre Agresment

Discussions with Industrialists

2654. SHRI CHANDRESH PATEL Wil the Minister of
FINANCE be pleased 1o state

(a) whether he has held talks on November 23, 1994
in Delhi with the leading industnalists,

(b) if so, the details thereof, and
(c) the outcome thereol?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! MV CHANDRASHEKHARA MURTHY)
(a) As In earlier years, the Finance Minister held a pre-
Budget meeting with a group of industnalists on 23rd
November, 1994

(b) Industnalists at the meeltng were unanimous in
welcoming the programme of economic reforms carned out
over the pasl three years They expressed confidence
about sustaining high growth of industry in future The
Major suggestions made by industnalists included

— Containment of fiscal deficit along with stepping up of
both public and pnvate investment,

— Amendment of Companies Act and removal of other
constraints for faciitating mergers and amalgamations,

— Reduction of State level duties and royalites on
minerals and other products,

— Imposition of effective anti-dumping duties,

— Removal of quantitative restricions on imports of
consumer Qoods,

— Avoidance of double taxation on dividends,

— Relaxation of small scale reservation, to promote
exports,

— A more rapid transiton to a full Value Added Tax
(VAT),

— Opening up insurance sector to foreign and domestic
private entrants,

— More tax incentives for Research and Development,

— Setting targets for
performance,

infrastructure  creation and

The industnalists Group agreed with the Finance
Minister that industry and Govemment should work
together for development of human resources through
provision of basic health care, eduction and social secunty

(c) Suggestions made by industnalists, other
organisations and individuals are kept n wview by the
Government while formulaing appropriate Economic
Policy
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Industrial Relation Act

2655 SHRI RAM NAIK Wil the Minister of
LABOUR be pleased to state '

(a) whether the Government propose to amend
Section 25 of the Industrial Relations Act,

(b) if so, the reasons therefor, and
(c) the steps taken for the necessary legislations?

THE MINISTER OF STATE OF THE MINISTRY
OF LABOUR AND HOLDING ADDITIONAL CHARGE
OF THE MINISTER OF STATE OF THE MINISTRY
OF COAL (SHRI P A. SANGMA) (a) No, Sir

(b) and (c) Does not anse
Flilling up of Vacant Posts ot SCs/STs

2656 SHRIMATI BHAVNA CHIKHALIA Will the
Miruster of COMMERCE be pleased lo state

(a) whether there 18 any backlog of vacancies for
Scheduled Castes/Scheduled Tnbes in various public
sector undertakings under his ministry including the
India Trade Promotion Organisation,

(b) ¥ so, the reasons for not implementing the
orders of the Govemment by these undertakings and
the details thereof, category-wise and

(c) the steps being taken by the Government in
this regard?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE) (a) to (c) Informalion 18 being
collected and would be lad on the Table of the
House

Export of Flowers

2657 SHRI R SURENDER REDDY Wil the
Minister of COMMERCE be pleased to state

(a) the quantity of flowers exported and the
foreign exchange earned therefrom during each of the
last three years, variety-wise and countrywise,

(b) whether Holland and other European countires
have showed ther keen interest in Indian flouniculture
sector and proposed fo put up green houses that
run with the help of computers and other automation
equipment for production of roses for the Indian
domestic market and export,

{c) it so, the details thereof, and
(d) the reaction of the Govemment thereon?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE) (a) Foreign exchange eamed from
export of flowers country-wise during the last three
years is given in the Statement attached. Quantity
and variety-wise export statistics are not avaliable

(b) w0 (d) " Yes, Sir. Presenty, 10 indlan
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flonculture ventures have been set up with Dutch
technical collaboration

Flonculture has been identified as a thrust sector
for exports and GoJernmonl encourages the setlng-up
of Floriculture units with upto date technology

STATEMENT

Country wise Export of cut Flowers durng 199192
1992 93 1993 94 (Rs Lakhs)

Country 1993-94 1992-93 1991-82
USA 377 141 271 581 181 587
GERMANY 180 663 139 587 162 724
UNITED 100 038 108 213 83 724
KINGDOM

NETHERLANDS 81284 29 466 12758
ITALY 69 648 27 531 47 607
SINGAPORE 33 669 2455 2727
POLAND 31871 - -_
SAUDI 31 731 50074 19 195
ARABIA

UNITED 21335 12330 6 882
ARAB

EMIRATES

FRANCE 20 432 11750 44 780
SRILANKA 15 297 16512 2439
AUSTRALIA 14 390 10213 7390
JAPAN 13 964 14 024 30 343
HONGKONG 8 058 2186 0051
SWITZERLAND 2313 215 —_
OTHERS 187 324 146 291 81 089
Total 1189 158 844 387 683 306

Upgradation of Airport
2658 SHRI UDAYSINGRAO GAIKWAD Will the

Minister of CIVIL AVIATION AND TOURISM be
pleased to state

(a) whether Government have decided to upgrade
some airports in the country,
(b) it s0, the names of such airports, State “and

Union Temtory-wise, with estimated expenditure
invoived in each case,

(c) whether thess upgraded airports wili be able
to handle twg aircraft like Boeings,

(d) f so, the details thereof, and
(o) it not, the reasons therefor?

THE MINISTER OF CiVIL AVIATION AND
TOURISM (SHRI GHULAM NABI AZAD) (a) to (o)
The information is being collected and will be lald on
the table of the House.
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Chelilah Committee Report

2659 SHRI BULLA BULLI RAMAIAH Wil the Minister
of FINANCE be pleased to state

(a) whether the Andhra Pradesh has appointed a sub-
committee to consider the tecommendations of the Raja
Cheliah Committee,

(b) if so, whether Andhra Pradesh is the first State to
implement the Commuittee s Report, and

(c) if so the names of the other States which have
implemented the Recommendations of the Chelliah
Committee?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI MV CHANDRASHEKHARA MURTHY)
(a) to (c) The Central Government had constituted a Tax
Reform Committee under the Chairmanship of Prof Raja J
Chelhiah to suggest reforms in direct and indirect taxes
levied and collected by the Central Government The
Committee n its report had made nter alla certain
observations about levy of Consignment Tax and Central
Sales Tax These aspects are being gone into by a
Committee of State Finance Ministers whose report Is
awaited No sub committee has been appointed by the
Government of Andhra Pradesh to go into these
recommendations

[Translation)
Selling of NTC cloth

2660 SHRI HARIKEWAL PRASAD
SHRI KHELAN RAM JANGDE

Will the Minister of TEXTILE be pleased to state

(a) whether any wregulanty of sale of cloth for NTC
mills being sold at pnce lesser than the cost price has
come 1o the notice of the Government

{b) f so the details thereof and

(c) the punitive action taken by the Government to
check the practice?

THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI G VENKAT SWAMY) (a) to (c) It has
been reported by the National Textile Corporation that in
some cases for example cut pieces, damaged cloth
defective/sub standard cloth and non moving cloth, the
cloth 1s sold at a discount by the subsidiary corporations of
the NTC There may also be cases of distress selling of
non moving cloth due to financial cnisis In the subsidiary
corporations NTC milis have obsolete machinery and/
higher over head expenses, on account of which the cost
of production i1s higher than the sale price of the some
product of the private mills in the market Any wrregularty in
the sale ol cloth which comes to the notice of NTC/
Government 1s investigated for appropnate action One
such complaint 1s under investgation

DECEMBER 23 1994
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[Enghsh]
NTC/BIC Mills in Madhya Pradesh

2661 SHRI PHOOL CHAND VARMA Wil the
Minister of TEXTILE be pleased to state

(a) whether there has been no wage revision in NTC/
BIC mills in Madhya Pradesh since 1973,

(b) f so the reasons therefor, and
(c) the steps taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI G VENKAT SWAMY) (a) to (c) Wages
in the NTC/BIC mills have been increased from time to
tme after 1973 on the basis of seltlements negotiated
between the managements and the workers under the
auspices of the State Government There have been wage
revisions in the NTC mills in Madhya Pradesh under
Sacklecha Award in June, 1979 Vohra Appeal in January,
1979 and Patwa Appeal in January 1991 BIC has no mills
in Madhya Pradesh

Travel by Private Alrlines

2662 SHRI AMAR ROYPRADHAN Will the Minister
of CIVIL AVIATION AND TOURISM be pleased to state

(a) the details of the instructions i1ssued by the
Government permitting Government employees to travel by
private awlines for official purposes,

(b) whether these instructions are vald for entitied as
well as non entitled Government employees,

(c) whether any difficulty in interpreting the instructions
were brought to notice of the Government,

(d) f so, whether the Government have issued
clanfication in this regard, and

(e) if not the reasons therefor?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD) (a) and (b) Government
servants who are enttied to travel by air under the
supplementary rules are normally required to travel by
Indian Awrlines/Vayudoot, except where the station to
which he/she has to go on official duty is not connected by
Indian Airines/Vayudoot In the latter cass, they can travel
by private scheduled airines

(c) No, S,
(d) and (e) Do not anse

lron-Ore Exports

2663 SHRI SULTAN SALAHUDDIN OWAISI Will the
Minister of COMMERCE be pleased to state

(a) whether the Union Government propose {0 phase
out iron-ore exports after the expiry of the existing contract,

(b) whether this will create a shortage in the
availlabiity of high grade iron-ore in the country,

(c) f so, the details thereof, and
(d) the steps being taken by the Govemment to meet
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the domestic demand in the country?

THE MINISTER OF COMMERCE (SHR! PRANAB
MUKHERJEE) (a) to (c). lron ore, surpius to domestic
requirement, Is only being exported

(d) The steps taken to meet the domestic demand
are as under —

1) Natonal Mneral Development Corporation
Limited (NMDC) has formulated plans for
immediale development of two new iron ore
mining projects at Deposit No 10/11-A and
Deposit 11-B of Bailadila It also has plans to
develop new Iron ore Mining Projects in
Karnataka

Mining of won ore which was hitherto
reserved for exploitation exclusively by the
public sector has been opened for private
seclor also

-~

m) Restnction on foreign investment in the
mineral sector including mining of iron ore has
been lfted
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loans
uhder the Educational Loan Scheme, and

(b) the details of loans provided under the
Educational Loan Scheme, State-wise, for the last three
years?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI MV CHANDRASHEKHARA MURTHY)
(a) and (b) Reserve Bank of India (RBI) has reported
that the ground of eligibility of the student for availing of
educalion loan under pnonty sector i1s decided by
commercial banks depending on the circumstances of
each case Normally education loans are given for higher
studies in india upto coilege/University level leading to
degree/deploma including post graduate degrees
However, bank are free to grant education loans for
pursuing studies uplo School level Also, advances
granted by banks to individuals for education purposes

under special scheme, if any, introduced by them are

Educational Loan Scheme covered under prionty sector lending

2664 SHRI ANNA JOSHI Wil the Minmister of

FINANCE be pleased to state
(a) the grounds of eligibiity for avaiing of bank

State/Union Terntones-wise data regarding
educational loans provided by commercial banks dunng
the years ended June 1991, 1992 and 1993.1s given in
the Statement attached

STATEMENT

State wise/Union Ternitory wise data regarding educational loans provided by Commercial banks durning the years
ending June 1991 1992 and 1993 (latest avaiable)

(Rs in Lakhs)
State/Union Terntories 1991 1992 1993
No of Aes Amount No of A/cs Amount No of A/cs Amount
1 2 3 4 5 6 7
Haryana 63 618 41 305 10 160
Himachal Pradesh 48 533 . 15 135 7 073
Jammu & Kashmur 13 256 17 249 17 249
Punjab 112 1025 67 69 86 109 1433
Rajasthan 87 554 26 414 151 2089
Chandigarh 12 165 16 428 51 34 54
Delhi 207 48 42 208 7027 231 27 83
Assam 78 246 9 212 6 026
Manipur 3 054 4 031 3 064
Meghalaya 1 03 1 200 - -
Nagaland - — 1 003 —_—
Tripura 21 323 6 028 4 060
Arunachal Pradesh — — 1 002 - -—
Mizoram - -_ —_ -_ -_— -_
Sikkim -— - — —_ 1 060
Bihar 37 228 24 214 51 816
Orissa 1095 69 35 1109 7388 613 95 01

West Bengal 218 3147 112 2124 134 24 99
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1 2 4 5 (] 7
Andaman & Nicobar —_— - -— — —
Madhya Pradesh 959 24 32 283 55 98 605 46 64
Uttar Pradesh 519 6774 133 4264 303 88 21
Gujarat 1538 159 26 970 209 98 3461 304 80
Maharashira 1257 17243 2701 1549 60 2680 35225
Daman & Dwu —_— — -— — 361 85
Goa 21 27 329 154 745
Dadra & Nagar Havell - -— -— -— 45 3IN
Andhra Pradesh 1674 35917 1421 560 93 2650 71895
Karnataka 4084 444 08 3020 747 83 2873 62218
Kerala 1327 95 45 1204 164 12 1655 234 34
Tamil Nadu 2480 337 13 2376 494 97 2280 5836 32
Ponrdicherry 15 229 41 485 37 664
Lakshawdeep —_— -—_— -— —_ -_— -_

DATA PROVISIONAL
SOURCE RESERVE BANK OF INDIA

Loan to Small Scale Units

2665 DR RAMKRISHNA KUSMARIA Wil the
Minister of FINANCE be pleased to state

(a) whether small scale units are contnbuting
30 percent of the total export of the country,

{b) whether according to a study report, large scale
industnal unite are aliowed to draw loan to the extent of
19 percent of their turnover whereas small scale units are
allowed to draw only 8 percent,

(c) if so, the reasons therefor,

(d) whether the Government propose to remove this
hmit, and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI MV CHANDRASHEKHARA MURTHY)
(a) Yes, Sir As per the provisional data maintained by the
Reserve Bank of India (RBI), exports by Small Scale
Industries {SSis) at Rs 17784 82 crores dunng the year
1992 93 constituted 33 34 percent of the total exports at
Rs 53350 54 crores

() The Committee to examine the adequacy of
institutional credit to the SSI seclor under the chairmanship
of Shn PR Nayak had estimated that the availability of
working capital finance (on the basis of data for 1989-80)
from banks to the medium and large industries was 19 4%
of their total output For the SSI sector as a whole, the
availability of working capital finance from banks was
estimated at 8 1% of the total output

(c) to (e) RBI has reported that based on the
recommendations of the Nayak Committee report, banks
have been advised to provide working capital credit hmits,
computed on the basis of a minimum 20% of their annual
turnover to the SSlIs, whose credit imits in individual cases
does not exceed Rs one crore Banks have been advised
to gve preference and step up credit fiow to village
industnes, tiny Industries and other small scale units, in
that order, while meeting the credit requirements of the
small sector It has also been decided to extend the Single
Window Scheme of Small industries Development Bank of
india (SIDBI) to all the districts Initially, 62 out of the 85
distncts, each with over 2000 registered SS! units have

been allotted to commercial banks and remaining 23 to the
State Financial Corporations (SFCs) with Instructions that
they shouid take lead responsibliiity for meeting the credit
requirements in an integrated manner

Privatiastion of Mills in Kanpur

2666 SHR! JAGATVIR SINGH DRONA Wil the
Minister of TEXTILES be pleased to state

(a) whether thare 18 a move of pnvatsation of
cooperative weaving Mills in Kanpur, (UP),

(b) if so, the reasuns therefor, and

(c) the steps proposed to be taken to safeguard the
interest of workers of these mills f privatised?

THE MINISTER OF STAE OF THE MINISTRY OF
TEXTILES (SHRI G VENKAT SWAMY) (a) As per
information furmished by Office of Textie Commissioner,
there Is no weaving mill in cooperative sector in Kanpur

(b) and (c) Do not anse in view of (a) above

Rent for Handlioom Pavillon

2667 SHRIMATI GEETA MUKHERJEE
SHRI LOKANATH CHOUDHURY

Will the Minister of TEXTILES be pleased to state

(a) the total area of construction of Major handioom
Expos organised after August, 1993 and rate per sq ft for
construction of State Pavilions and rate per sq ft for rent
recovery from handioom Agencies,

{b) whether there was big difference in constructon
rates of State Paviions and rent recovery from handloom
agencies,

(c) if so, the reasons therefor, and

(d) whether some instances of charging rates higher

than rates fixed have come to notice of the Government,
and

(e) the action taken or porposed to be taken in this
regard?
THE MINISTER OF STATE OF THE MINISTRY OF

TEXTILES (SHRI QG VENKAT SWAMY) (a) The
information Is as under
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A
Details of Expo

Constructed area

B (o] D
Rate per sq ff Rate per sqft for

1 National Handloom Expo, Ahmedabad
(61193 to 4 1293)

National Handloom Expo, Delhi (3 1293 to 4 1 94)
National Handloom Expo, Kanpur (15194 to 132 94)
National Handloom Expo, Pune (1294 to 2394)
National Handloom Expo, Hyderabad (25 3 94 to 23 4 94)
National Handloom Expo, Bangalore (17 9 94 to 16 10 94)
National Handloom Expo, 4 1094 to 2 11 94)

National Handloom Expo, Bombay (12 10 94 to 10 11 94)

O ~NOOLEWN

(SqFt) for construction recovery from

(excluding handioom agencies

facilities (including facilities)
(Rs) (Rs)
46409 3200 8500
46700 48 30 50 00
50000 58 20 8000
46500 3900 6000
50493 32 00 68 00
45000 45 00 7500
31000 3500 65 00
52000 3900 90 00

(b) and (c) Yes Sir The rate of construction as given
at col C are excluding the facilities whereas the rates
charged from handioom agencies as given at col D are
including faclites The reasons of difference in
construction rates of State Pavilions and rent recovery from
handloom agencies are on account of following facilities —

Prowision of office, fire-fighting, space for Bank & Posl-
Office, space for Police-Post, Provisions for main power
connection, First-Aid, switch boards, DC Set, bathrooms,
toilets and other public conveniences, provision of water,
secunty, telephones, public address system, General
Lighting, boundary wall, holding of Inaugural and closing
functions, construction of stage/pandals for cultural
programmes etc , provision of gats, maintenance & upkeep
of the place as per requirements indicated in standard
tender schedule, publicity expenses, ground rent,
organisation and establishment cost, payment of statutory
fees elc

(d) No Sir
{e) Not applicable

Export of Wheat by STC

2668 SHRI ANAND RATNA MAURYA
SHRI MVVS MURTHI
SHRI BOLLA BULLI RAMAIAH

Will the Minister of COMMERCE be pleased to state

(a) whether the State Trading Corporation has started
export of wheat to Gulf countries,

(b) if so, the total quantity of wheat exported to the
Gulf countnes, couniry-wise, and

{c) the price on which the Indian wheat was sold and
the foreign exchange eamed therefrom so far?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE) (a) and (b) Yes, Sir STC has finalised an
export contract on 22 11 1994 with a buyer in Duba: for
export of 50,000 MTs of Indian wheat (FAQ) This quantity
is frm subject to quality approval by buyer on arrival of the

first shipment of 5,000 10,000 MTs in Dubai and buyer s
confirmation in writing to the seller for the shipment of the
balance quantity within five working days on arrival of the
first shipment in addition,.STC has also contracted a
further quantity of 1 lakh MTs (optional) on mutually agreed
terms The additional quantity is subject to availabiity of
quota from APEDA/stocks from FCI The shipments are to
be effected during December, 1994 upto March, 1995

(c) For the quantity to be shipped from Kandla Port,
the contract pnce has been finalised at US $152 PMT FOB
(Stowedtnmmed basis) and for the quantity to be shipped
from Tuticonn port, the contract pnce is at US $§ 162 PMT
FOB (Stowed and tnmmed basis)

Schemes for Handioom Weavers

2669 DR RAMESH CHAND TOMAR
SHIR PARASRAM BHARDWAJ
SHRI MUKESH KANODIA
SHRI UDDHAB BARMAN
SHRI SUSHIL CHANDRA VERMA
SHRI MULLAPPALLY RAMCHANDARAN
SHRI DHARMABHIKSHAM

Wiil the Minister of TEXTILES be pleasad to state

(a) whether the Union Government have initiated a lot
of Schemes for the upliftment of the handioom weavers,

(b) i so, the details thereof,

(c) the amount sanctioned for implementation of those
schemes dunng the last three years, scheme-wise and
State-wise,

(d) whether the Union Government have made any
assessment of the achievement of the ongoing schemes,

(e)  so, the detals thereof, State-wise,

() the quantum of handioom textiles exported dunng
the last three years, and

{g) the steps taken to boost the export of such
textiles?
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THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI G. VENKAT SWAMY): (a) Yes, Sir.

(b) The schemes initiated by the Government of India
for the upiiftment of the handioom weavers, interalia,
include the scheme for Setting up of Handloom
Development Centres and Quality Dyeing Units, Project
Package Scheme, Integrated Handloom Village
Development Scheme, Margin Money for Deslitute
Weavers, Group Insurance Scheme, Health Package
Scheme, National Silk Yarn Bank Scheme, Workshed-cum-
Housing Scheme Thrit Fund Scheme. Besides,
Government is aiso implementing Schemes for upliftment
of handioom weavers under the various ongoing Rural
Development Programmes namely IRDP, IAY, JRY and
TRYSEM.

{c) The amount sanctioned for implementation of these
Schemes during the last three years, Scheme-wise and
State-wise is given in the Statements-| to il

(d) The assessment of the achievements of the
ongoing Schemes are periodically done in consultations
with the State Govemments and Union Teritories.

(e) As a result of the various ongoing schemes
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implemented by the Government of India in close
Cooperation with the various Stats Govemments and
Union Territories, there have been visible developments in
production of handioom cloths, employment generation for
weavers, increase in wage eamings of weavers, exporis of
handioom products and consequently strengthening of the

overall handicom sector.
[

(f) The exports of cotton handloom products trom india
were to the tune of Rs. 689.20 .crores in 1991-82, Rs.
1034.01 crores in 1992-93 and Rs. 1287.48 crores during
1993-94. The exports of cotton handloom products have
gone up to Rs. 837.05 crores during the first seven months
of the current financial year as compared to Rs. 712.37
crores during the corresponding periog in the last year.

(g) The various measures taken to boost the export of
such products, interalia, include emphasis on design
development, product adaptation, market research, quality
upgradation, conversion of fabrics into high value added
items and made ups, pardicipation in trade fairs and
exhibitions abroad and exploration of new markets for our
products.

STATEMENT-|

State-wise and scheme-wise amount sanctioned to various State Governments/Union Territories during 1991-92.

(Rs. in lakhs)

Sl Name of the State Project package Workshed- Margin Money Thift
No. Scheme/tHVD cum-Housing for Destitute Fund
Scheme Scheme Handloom Scheme

Weavers

1. Assam 64.25 45.80 15.50 N
2. Andhra Pradesh -— 66.00 - 32.20
3. Bihar - - - -
4. Gujarat -_ -_— -_— —_—
5. Himachal Pradesh 52.50 20.00 - -
6. Haryana - -_— -— -—
7. Jammu & Kashmir - -_— — —_
8. Kerala 50.97 — -— —
9. Kamataka 20.00 65.86 -— 231
10. Maharashtra 8.70 - -— 16.23
1. Manipur 3.42 -_— —_ -—
12. Madhya Pradesh - 6.49 0.50 -_—
13. Mizoram -— 2.80 — -_
14. Nagaland 2.00 -_— - —_—
15. Orissa 44,50 49.00 10.50 25.00
16. Punjab -_— —_— -_ —_—
17. Rajasthan 2.23 8.27 — -—
18. Tripura _— — -— —
19. Tamil Nadu -_— — -_— 2.53
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Sl Name of the State Project package Workshed- Margin Money Thrift
No. Scheme/IHVD cum-Housing  for Destitute Fund
Scheme Scheme Handioom Scheme
Weavers

20. Uttar Pradesh -— 28.75 0.75 —
21. West Bengal - 32.00 3.50 —_
Total: States: 248.57 324.97 30.75 81.98

U.Ts.
1. Pondicherry - —_— - —
2. Deihi - —_ -— —
Total U.Ts. — —_ — —
Total States & UTs 248.57 324 97 30.75 81.98

STATEMENT-U

State-wise and Scheme-wise amount sanctioned to vanous Stale Governments/Union Territories during 1992-93.

Name of the Project Inlegrated Margin Welfare Package Scheme
Scheme package Hi. Village Money
scheme Dev. Sch. for

Destitute Group Health Thnft Workshed
Weavers |nsurance Package Fund cum-
Scheme Scheme Scheme Housing
Scheme
Andhra Pradesh — 1200 3.00 9.20 -— -_— -—
Assam 73.50 31.25 38.00 - 47.85 - 40.00
Bihar 1500 — 18.00 - 9.97 18.00 37.00
Gujarat — —_— —_— _ -_— — -_—
Himachal Pradesh 43.66 5.00 2.20 _ —_— —_ 11.20
Haryana —_ - - _ —_ - —_—
Jammu & Kashmir -_ - -— - _— — 5.00
Kerala 20.00 10.00 7.72 - 43.80 - 28.86
Karnataka 12,50 6.00 —_ 10.00 _ —_ 60.34
Maharashtra _ —_ — — -— -_— -_—
Manipur - 6.35 - - —_ —_ -
Madhya Pradesh — 10.00 1.85 — 11.55 — 19.03
Mizoram — - - - -_ —_ -
Nagaland - - - -_ -_ - -
Orissa 55.24 30.00 50.50 — 41.80 - 60.00
Punjab - - — — — - -
Rajasthan 51.015 12.50 0.10 -— —_ — -
Tripura —_— 10.00 _ _ —_— - 8.50
Tamil Nadu 5.15 22.50 1.00 27.83 22.40 95.53 121.50
Uttar Pradesh 61.55 60.00 10.10 400 192.278 17.46 110.50
West Bengal - 6.00 - - - 10.00 -—
Total: 337.615 221.680 132.47 51.03 369.648 140.99 50195
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STATEMENT-Hll
State-wise and scheme-wise amount sanctioned (o various state Governments/Union Territorias during 1993-94,
(Rs. in Lakhs)
Name of the State Project Package
Handloom Project Integrated Margin  Group  Health Thrift Workshed- NSYB

Develoment Package Handioom Money Insurance Package Fund cum-

Centre Scheme Village for Scheme Scheme Housing

Development Dest. scheme

Weavers
Andhra Pratesh, 24695 135.80 74.50 72.60 11.20 50.00 60.58 175.79 27.00
Assam 100.00 48.25 72.88 40.00 - 47.88 - 8.87 13.50
Bihar —_— 14.16 7.50 25.50 - 49.50 - 52.00 -
QGujarat -— 36.56 9.50 1.48 — — — — —
Haryana —_— -_ -_ -_— _ - -— -_— —
Himachal Pradesh 2.00 57.05 - 2.27 —_— -_ _ 28.00 —
Jammu & Kashmir -— 14.75 — 3.19 — 14.99 — 3.76 -—
Karnataka 17.50 85.00 -— 19.08 - 21.40 17.00 32.94 —
Kerala . 29.37 74.00 -— 9.53 -_— - - 70.48 —_
Madhya Pradesh 20.00 — 11.60 0.50 - - — 40.00 —
Maharashtra 6.00 - 8.70 1.00 -— - - - —_
Manipur 113.74 53.62 8.25 13.00 -— 38.08 1.28 30.00 —
Mizoram - -— 6.00 - - - -— 4.00 -
Nagaland - - -_ -— - - - - -
Orissa 178.30 15241 68.50 20.50 8.80 20.00 — 40.00 50.30
Punjab -_ - -— 1.08 -— - - - --
Rajasthan — — 12.25 — —_— 20.00 1.65 40.16 —_
Tamil -Nadu 124.85 12.62 50.27 38.19 28.49 56.80 140.00 84.00 25.00
Tripura - 25.20 - 1.00 -— 3.15 - 8.00 —_
Uttar Pradesh —  119.25 3250 29.64 8.00 56.50 — 18200 54.00
West Bengal 161.29 8.78 — 550 040 3430° 10.00 — 2488
Total: 1000.00 83755 .362.45 285.04 56.89 41260 230.51 800.00 194.68
'13.§9NHDC
Union Territorles:

Delhi —_ - - - —_ - — - —
Pondichery _— — - -_ -— -— - -_ -—
Grand Total: 1000.00 83755 2362.45 . 285.04 56.89 41260 23051 800.00 1984.68
*13.50NHDC
[Translation] THE MINISTER FOR CIVIL AVIATION AND

Tourism Development in Bihar

2670. SHRI UPENDRA NATH VERMA:
SHR! GEORGE FERNANDES:

Wil the Minister of CIVIL AVIATION AND TOURISM
be pleased to state:

(a) whether the Government have sanctioned any
scheme for the development of tourism in Bihar during
1993-94 and 1994-95 so0 far;

(b) if so, the details including locations thereo!, year-
wise; and

(c} the amount of financial assistance sanstiensd and
reisased for each of these schemes, yearwias?

TOURISM (SHRI GHULAM NABI AZAD): (a) to (c)
Necessary details of schemes for developemnt of tourism
in Bihar sanctioned as well as released for each scheme
year-wise are given below:—

(Rs. n iskhs)
Amount

S. No. Name of the scheme

sanclionSanctioned Released

1. Yainka &l Paine Sahib 1993-94 21.63 10.00
2 Yawnka & Devgarh 1963-94 21.83 05.00
3 Colonsis ot Jhumen. Talys 1003-04 00.78 04.78

As rogarcls 1904-95 no proposal hes yel been sanclioned.
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Viiiage industries

2671. SHRI KASHIRAM RANA:
SHRIMATI MAHESH KANODIA:

Will the Minister of FINANCE be pleased to state:

(a) whether the Chellian Commitee on tax reforms
has recommended some modifications in the present
sales tax and excise duty structure for village industries
like sliver jewellery, metal products, embroidery, hand
woven clothes, silk clothes, handicrafts and toys;

(b) if so, the details thereof, and

(c) the steps being taken by the Government to
implement these recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):

(a) No, Sir.
(b) and {c) Do not arnse.

[English]
Civil Aviation Development In Gujarat

2672. SHRI HARIBHA! PATEL: Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to state:

(a) the amount granted to the Government of Gujarat
for the development of civil aviation during the Eighth Five
Year Plan till date, scheme-wise; and

(b) the details of development works undertakern/
being undertaken in this field in the State dunng the
plan?

THE MINISTER FOR CIVIL AVIATION AND
TOURISM (SHRI GHULAM NABI AZAD): (a) and (b)
National Airports Authority has plans to modernise the
following airports in Gujarat during the Eighth Five Year
Plan:—

(1) AHMEDABAD: Primary and Secondary
Surveillance Radars are being installed at an
estimated cost of Rs. 30.00 crores. The work of
installation is expected to be completed by July,
1995.

(2) VADODARA: A new terminal building is under
construction at a cost of Rs. 11.43 crores and is
expected to be completed by March, 1995. The
resurfacing of runway has already been
completed at a cost of Rs. 2.05 crores. The
Instrument Landing System (ILS) and Distance
Measuring Equipment (DME) are being installed
at a cost of Rs. 3.00 crores. This work is
expecled to be completed by December 1994.
The consiruction of boundary wall at a cost of Rs.
1.77 crores and ground safety services at a cost
of Rs. 0.85 crores will be completed by
September, 1995 and
December, 1995 respectively.

(3) RAJKOT: The runway Is proposed to be
resurfaced. ILS, DME and DVOR (Doppler Very
High Frequency Omni Range) are being instalied
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at an, estimated cost of Rs. 4.50 crores.
Installation of ILS is expected to be compleled by
December, 1995,

(4) BHUJ: (i) A passenger terminal is planned to be
constructed at an estimated cost of Rs. 3.00
crores subject to the availability of land.

(i) OVOR and DME are being installed at a
cost of Rs. 2.10 crores. The work is likely to be
completed by August, 1995.

(5) PORBANDER: A new passenger terminal is
proposed to be constructed at an estimated cost
of Rs. 3.00 crores and is expected to be
completed in 2 years from the date of award.

(6) JAMNAGAR: VOR and DME is proposed to be
Ingtalled at an estimated cost of Rs. 2.00 crores
and is expected to be installed by August, 1995,

The expenditure on above projects will be
bome by NAA from its resources. The
Government does not give grant to any State
Government for development of Civil Aviation
facilities.

[Transiation]
Non-vegetarian Food on JA Flights

2673. SHRI VINAY KATIYAR:

Will the Minister of CIVIL AVIATION AND TOURISM
be pleased to state:

(a) whether the Indian Aulines is serving non-
vegetarian food in lunch/dinner to its passengers on
Tuesday,

(b) if so, whether serving of non-vegetarian food was
stopped some years back on experimental basis; and

(c) if so, the reaction of the passengers thereon?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) to (b) Yes, Sir.

(c) As an experiment |A had introduced service of
only vegetarian lunch and dinner on Tuesday during mid
1987. By and large the travelling public accepted the
change but there was some negative feed back from a
segment of the travelling public, Al being a commercial
organisation, it could not afford to annoy even this small
segment of the passengers. Hence, it reverted back to the
service of both non-vegetarian and vegetarian food on
Tuesday.

(English]
income tax by nationalised banks

2674. SHRI LOKANATH CHOUDHURY:
SHRIMATI GEETA MUKHERJEE:
SHRI CHITTA BASU:
SHRIMATI BHAVNA CHIKHALIA;

Will the Minister of FINANCE be pleased to state:

(a) whether nationalised banks are up-lo-date in
paying income tax to the Govemment;
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b) if 8o, the details of income assessed, t
d.m(m)d,d and tax paid by each o: the twenty muom,is:; FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):

banks, associate banks and SB! for each of the last three (@) and (b) Details information has been fumished in the
years; and statement attached.

(c) it not, the steps taken or proposed to be taken to
recover the income tax from the defaulter banks? (c) In many cases the assessed demand may be

THE MINISTER OF STATE IN THE MINISTRY OF under litigation. However, Commissioner of Income tax
have been asked to collect undisputed arrears of tax.
STATEMENT

Income assessed and tax demanded/tax paid by Natonalised Bank and others relating to/duning the proceeding three
Financial Years

(Figures in Crores of Rupees)

Name of the Nationalised Banks Financial Assessment Income Tax Tax
Year Year assessed demanded paid
1. Andhra Bank 1990-91 1991-92 5.79° 2.20 2.20
1991-92 1992-93 6.89° 3.56 3.56
1992-93 1993-94 Loss 19.30 —_— 29.52
(TDS)
2. Punjab National Bank 1991-92 1992-93 124.12* 64.34 74.04
1992-93 1993-94 Loss 3.77* NIL 57.84
1993-94 1994-95 Loss 153.65° NiIL 2.30
3. Punjab & Sind Bank 1991-92 1992-93 69.85° 36.78 56.30
1992-93 1993-94 Loss 79.12° NIL 8.60
1993-94 1994-95 Loss 14.75 NIL 14.24
4. Oriental Bank of Commerce 1991-92 1992-93 15.52° 28.73 30.91
1992-93 1993-94 32.05* 16.58 32.04
1993-94 1994-95 10.33* 5.34 45.33
S. Allahabad Bank 1990-91 1991-92 47.97 40.21 40.21
1991-92 1992-93 (—) 95.56° 22.80 22.80
1992-93 1993-94 (-)108.92* 0.25 0.25
6. United Bank of India 1989-90 1990-91 87.07 93.46 6.42
1990-91 1991-92 17.83 8.28 3.56
1991-92 1992-93 (-) 20.73 0.07 0.07
7. United Commercial Bank 1990-91 1991-92 (-) 294 0.16 0.16
1991-92 1992-93 {—)113.99° 0.006 0.006
1992-93 1993-94 (~)723.20° 0.42 0.42
8. Central Bank of India 1988-89 1989-90 110.87 56.64 NiL
1989-90 1990-91 28.07 16.59 NiL
1990-91 1991-92 90.20 15.20 NiL
9. Dena Bank 1990-91 1991-92 NIL NIL NIL
1991-92 1992-93 (-) 330 NIL NIL
1992-93 1993-94 (-)137.09° NIL NIL
10. United Bank of India 1989-90 1990-91 36.31 12.63 12.63
1991-92 1992-93 89.82 60.15 60.145

1992-93 1993-94 Assessment pending
11, Bank of India 1990-91 1991-92 222.16 179.37 '109.36
1991-92 1992-93 142.15 84.13 83.58

1992-93 1993-94 Assessment pending
12. indian Bank 1990-91 1991-92 62.23 28.62 Paid
1991-92 1992-93 5.18 Assessment 54.65
1992-93 1993-94 (returned pending (TDS)
1993-94 1994-95 income) do 69.69
(-) 25.85° do (TDS)
(-) 38.88° 74.40

(TDS)
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(Figures in Crores of Rupees)

Name of the Nationalised Banks Financial Assessment Income Tax Tax
Year Year assessed demanded paid
13. Indian Overseas Bank 1991-92 1992-93 NIL Assessment 49,33
1992-93 1993-94 (retumed pending (TDS)
1993-94 1994-95 income) do 5§9.07
(-) 8.04* do (TDS)
(—~)225.20° 64.24
(TDS)

14. Syndicate Bank 1990-91 1991.92 {(~) 0.13 — -_

1991-92 1992-93 (~) o0.10° — -

1892-93 1993-94 (-) 210 _— -_—
15. Corporation Bank 1990-91 1991-92 0.08 0.03 0.03
1991-92 1992-93 0.16° 0.05 0.05
1992-93 1993-94 0.08* 0.04 0.04
16. Canara Bank 1990-91 1991-92 305.37 167.71 78.56
1991-92 1992-93 123.18 63.74 63.74
1992-93 1993-94 (=~)158.22 10.78 78.73
(retumed (payable

income) 89.61)
17. Vijay Bank 1990-91 1991-92 (-) 239 3.55 3.55

1991-92 1992-93 (-) 22.06 - -—
1992-93 1993-94 11.73 7.1 290
{returned (payable
income) 8.61)
18. State Bank of India 1989-90 1990-91 746.80 219.50 107.40
1990-91 1991-92 1451.46 (under NiIL

1891-92 1992-93 Assessment adjustment)
1992-93 1993-94 pending 610.09
do

19. Bank of Maharashtra 1990-91 1991-92 23.26 10.70 20.21
1991-92 1992-93 14.75 9.61 (TDS)
1992-93 1993-94 (—) 68.45 0.14 24.18
1993-94 1994-95 (-) 48.23 (ws 143(1A) (TDS)
(Returned 28.26
income) (TDS)
14.42
(TDS)
20. New Bank of india 1991-92 1992-93 () 62.68 NIL 4.32
1992-93 1993-94 [143(1) (a)} NIL 291
1993-94 1994-95 (—) 11.80 (TDS)

1143(1) (a)]
Merged with PNB

welf 4993
21. Bank of Baroda 1990-91 1991-92 154.74 54.65 25.90
1991-92 1992-93 -10.09 Not Assessed
1992-93 1993-94 (returmned
1993-94 1994-95 income)
107.04 Not Assessed
(returned
income)
101.39 Not Assessed
(returned
income)
ASSOCIATE BANKS
1. State Bank of Saurashtra 1991.92 1992-93 39.13 2025 11.15
1992-93 1993-94 15.54 8.40 23.96

1993-94 1994-95 14.43 747 19.60
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(Figures in Crores of Rupees)

Name of the Nationalised Banks Financial Assessment Income Tax Tax
Year Year assessed demanded paid
2. State Bank of Bikaner & Jaipur 1991-92 1992-93 80.42 41.67 41.67
1992-93 1993-94 -3.45 NIL NIL
{retumed
income)
1993-94 1994-95 13.46 6.97
(returned
income)
3. State Bank of Indare 1991-92 1992-93 24.07 12.46 15.95
1992-93 1993-94 9.77 5.06 16.50
1993-94 1994-95 15.62 8.08 17.10
4. State Bank of Patiala 1991-92 1992-93 138.20 7459 90.03
(returned
income)
1992-93 1993-94 85.58 4¢.99 80.12
(returned
income)
1993-94 1994-95 90.62 46.93 63.65
(returned
income)
5. State Bank of Hyderabad 1990-91 1991-92 93.79 43.14 43.14
1991-92 1992-93 97.64 50.53 50.53
1992-93 1993-94 62.88 32.54 32.54
6. State Bank of Travancore 1991-92 1992-93 36.80 19.62 20.25
1992-93 1993-94 Assessment N.A. 2283
pending
1993-94 1994-95 Do N.A. 38.78
7. State Bank of Mysore 1990-91 1991-92 8.72 4,01 4.01
1991-92 1992-93 11.72 6.06 6.06
1992-93 1993-94 18.53 9.59 9.59

*Regular assessments pending. The figure represents returned income after pnma-facie adjustments

Negative signs indicale losses
[Translation)

Trade Agresment with Kazakistan

2675. SHRI SATYA DEO SINGH:
SHRI PANKAJ CHOWDHARY:

Will the Minister of COMMERCE be pleased to state:

(a) whether any agreement has been signed between
India and Kazakistan recently to promote bilateral trade
between the two countries;

(b) if so, the details of areas identified for the trade;
and

(c) the time by which the said agreement is likely to be
implemented?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE)

(a) Yes, Sir. The Agreement between India and
Kazekistan on cooperation in the fields of Trade, Economic
Relations, and Science and Technology was signed on 22
February, 1982 in New Delhi.

{b) The details of areas identified for the trade are given
below: Counter-rade, promotion of joint ventures and

direct business contacts, deveiopment of direct tele-
communication and air links and encouragement to
cooperation in Science and Technology, and Training of
personnel etc.

{c) The Agreement bacame operatve from the date of
its signing. i.e. 22 February, 1992,
Anti-Bidi Legisiation

2776. SHRI PRAKASH V. PATIL:
SHRI S.M. LALJAN BASHA:
PROF. UMMAREDDY VENKATESWARLU:

Will the Minister of LABOUR be pleased o state:

(a) whether the Qovernment have received some
represeniations from the All Indla Bidi and Tobacco
Workers Unions regarding the forthcoming anti-bidi and
anti-tobacco, legislation;

(b) it so, the details thereof;

(c) whether any study has been made of the
empioyment potential in this sector;

(d) it so, the details thereof, and
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(e) the steps taken by the Govemnment o protect
the interest of bidi workers?

THE MINISTER OF STATE OF THE MINISTRY
OF LABOUR AND HOLDING ADDITIONAL CHARGE
OF THE MINISTER OF STATE OF THE MINISTRY
OF COAL (SHRI P.A. SANGAMA):

(a) and (b): Yes, Sir. Some Organisations of bidi
and tobacco workars have represented against the
Introduction of the proposed {egislation which envisages
ban on advertising, control over use and sale of
tobacco products at certain places and waming about
the hamful effect of tobacco on health.

(c) to (e): No, Sir. It is felt that the proposed
legislation may not significantly affect the employment
situation in beedi industry for the present.

[Translation)

Contract for Hotel Accommodation

2677. SHRI RAMASHRAY PRASAD SINGH: will
the Minister of CIVIL AVIATION AND TOURISM be
pleased to state:

(a) whether the Air India had awarded the contract
for providing lodging facility in Rome for a period of
one year w.e.f. April 1, 1992;

{b) whether the contract was awarded to the
lowest bidder;

{c) if not, the reasons therefor and the amount of
loss suffered as a result thereof; and

(d') the action taken or proposed lo be taken
against the Erring officials?

THE MINISTER OF CiviL AVIATION AND
TOURISM (SHR! GHULAM NABI AZAD):

(a) Yes, Sir.
(b) No, Sir.

{c) The facilities offered by the two hotels whose
bids were lower were not found suitable for crew
accommodation. The contract was therefore given to
Holiday Inn, the third lowest bidder. Extra expenditure
incurred on this account cannot be treated as a loss.

(d) Does not arise.
[English}

Foreign Investment -

2678. DR. K.V.R. CHOWDARY: Will the Minister of
FINANCE be pleased to state:

(a) the steps taken by the Qovernment to attract
the eniry of multinationals and foreign investment in
the country on large scale;

(b) whether the Govemnment have aiso taken steps
for raising resources from within the country; and

{c) i s0, the detalls thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE  (SHRI  MV.  CHANDRASHEKHARA
MURTHY):

(@) To promote foreign investmenmt Government
have taken a‘number of steps which include:

(i) Abolition of industrial licensing, removal of
restrictions on investments under the MRTP Acl,
liberalisation of policy and procedures for lransfer of
foreign technology, import of capital goods and raw
materials etc.

(i) Exsting companies are being allowed to
increase the level of foreign equity. The procedure for
approving fresh proposal for foreign investment has
dlwe heen streamlined.

(m) The general condition of dividend balancing
has been withdrawn except for industnes in the
consumer goods sector;

(iv) Disinvestment of equity by foreign investors
has been allowed at the market rales on the stock
exchanges.

(v) India has signed the Multilateral Investment
Guarantee Agency Protocol for the protection of foreign
invesiments. Also Bilateral Investment Promotion and
Protection Agreements are being negoliated with a
number of countries.

(vi) Provisions of FERA have been liberalised as a
result of which companies with 'more than 40% foreign
equity can operate like any other Indian company.

(vii) Foreign companies are allowed to use their
trade marks for domestic sales.

{viii) Foreign institutional Investors (Flis) have been
allowed to investors in the securities traded on the
Pnmary and Secondary market provided they register
with Securities and Exchange Board of India {SEBI).

(b) and (c) For mobilisation of resources from the
domestic capital market, Government have also initiated
a capital market hberalisation process. As pant of this
process, statutory powers have been vested with SEBI
including the power to frame and o operationalise
comprehensive rules and regulation goveming various
aspects of stock markets and intermediaries to improve
trading practices, rules for disclosures, measures for
investor protection, a take over code, norms for
preferential allocation including pricing etc.

[Translation}

NTC Showrooms

2678. SHRI RAJESH KUMAR:
SHRIMAT! SHEELA GAUTAM:
SHRI TEJ NARAYAN SINGH:

Will the Minister of TEXTILES be pleased to state:

(a) whether the Government propose {0 open
National Textiles Corporation's showrooms in those
districts of the states where these have not been set
up 80 far;

(b) it so, the places where such showrooms are
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likely to be opened during the current financial year, State-
wise; and
(c) the funds earmarked therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI G. VENKAT SWAMY)

(a) No, Sir
{b) and (c): Do not arise.

Divisional Offices of L.I.C.

2680. SHRI HARADHAN ROY: Will the Minister of
FINANCE be pleased to state:

(a) the number of divisional offices of Life Insurance

DECEMBER 23, 1904

Corporation in the country, state-wise, at present;
(b) the tolal amount of turmover made by these offices
duding the last three years, siste-wise; and

(c) the total amount invesied so far in the various
schemes in the country from the amount deposited therein,
state-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY);

(a) and (b) The requisite information is given in the
statement attached enclosed.

{c) The information is being compiled and will be laid
on the Table of the House.

STATEMENT

Statewise details of Dwvisional Offices and New Business made by the Life Insurance Corporation during the last 3 years
Turnover in terms of New Business made (Rupees in crores)

S State No. of 1991-92 1992-93 1993-94

No. Divi-

sional

Offices

Sum F.P.* Sum FP:* Sum F.P."

Assured income Assured Income Assured Income
1. Andhra Pradesh 9 3093.27 87.60 3296.07 88.73 3788.40 104.30
2. Assam 4 798.52 19.33 915.98 21.92 1114.87 28.32
3. Bihar 5 1676.79 39.35 1730.66 48.59 1918.14 50.36
4. Delhi 3 1372.10 51.31 1501.62 59.76 1725.89 68.99
5. Goa 1 179.06 3.57 210.58 4.29 225.22 475
6. Guijarat 7 2516.10 81.70 2762.77 90.56 3175.30 103.82
7. Haryana 1 468.77 17.37 546.73 20.69 635.95 2.70
8. Himachal Pradesh 1 216.30 6.26 248.78 7.2 282.26 7.49
9 J&K 1 141.82 4.76 195.90 743 241.19 8.71
10. Karnataka 7 1987.61 43.96 2278.94 49.64 2695.09 58.80
11. Kerala 4 1458.63 27.39 1719.54 34.66 2125.37 42.93
12. Madhya Pradesh 7 1707.36 39.02 1849.55 43.29 2363.79 55.99
13. Maharashtra 13 4509.01 114.30 5088.61 134.00 5912.11 156.58
14. Orissa 3 705.78 12.39 784.86 14.37 951.18 18.24
15. Punjab 4 934.28 35.28 1064.59 40.48 1200.25 44.30
16. Rajasthan 5 1594.44 45.60 174486 50.73 2090.58 62.18
17. Tamil Nadu 8 2616.80 60.54 3170.39 73.53 3596.47 85.14
18. Uttar Pradesh 11 3687.18 105.31 4217.54 126.67 4670.80 146.21
19. West Bengal 8 2400.62 66.66 2628.85 78.70 3100.97 97.56
100 32064.44 861.70 35956.82 995.26 41813.83 1175.45

°F.P. ncome means First Year Premium Income.

names of the countries from which it has been impqrted
during the last three years year-wise;

Import of Raw Siik

2681. SHRIMATI DIPIKA H. TOPIWALA: Will the
Minister of TEXTILES be pleased to state:

(a) the quantum of raw silk imported alongwith the

(b) the reasons for importing silk; and

(c) the steps taken by the Government to reduce the
Import of raw silk.

THE MINISTER OF STATE OF THE MINISTRY OF

attached.

TEXTILES (SHRI-G. VENKAT SWAMY): (a) A statement is
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(b) in order to snable Indian sitk exporters o compete
effectively in inlemational markets, they are aliowed the
facility to import their raw silk requirement for export
production, at intemational prices, under the Advance
Licensing scheme. Besides, in exceptional circumstances,
when there is an acule shortage of raw silk in the domestic
market causing distress to the weavers, especially of the
handioom sector, limited imports have been allowed.

(c) The Government have taken the following steps to
restrict the import of raw silk under the Advance Licensing
Scheme:—

(1) The input-output norms for import of raw silk
under the ALS have been revised.

(2) The facility of Value Based Advance Licensing
has been withdrawn in the case of silk textile
products.

STATEMENT

Country-wise/year-wise detalls of quantum of raw Silk
imported during the last three years

(Quantity in Kgs.)

Country 1991-92 1992-93 1993-94
Austna 598 -— -
Australia —_— 2751 -_—
Brazil 67,183 80,274 1,23,000
Bulgaria 9,535 - -
China Taipai 13,00,595 9,63,353 2,56,222
China PRP 37,247 8,18,019 29,35,729
Colombia — 3,000 6,068
France 110 2,024 —_
German RP 30 220 45
Hong Kong 1,56,178 6.03,443 8,49,288
Hungary 1,148 —_ —
Indonesia - 1,000 -—
ltaly 195 520 3,176
Japan 13,565 4632 63,020
Korea DP RP 70,625 1,03,197 2,03,989
Korea RP 1,498,770 1,089,480 2,56,241
Netherand 2,299 —_ 1,815
Paraguai —_— - 5,000
Russia _ —_— 6.837
Singapore 73,800 35,840 82,054
Spain 840 1,060 —_
Switzerland 15,300 300 —_
Thailand -_— 450 -
Turkey 2,739 7,850 -
U.K. _— — 100
USA 4,642 -— 8,612
Uzbekistan —_— -— 21,974
Vietnam Soc. 1,70,013 30,963 69,184
Rep.
20,76,412 27,68476 48,92,454

(Source' DGCI&S, Cakutis)
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Closure of Sick PSUs by BIFR

2682. SHRI INDRAJIT GUPTA: Will the Minister of
FINANCE be pleased to state:

(a) whether the' BIFR has decided to close down some
of the sick PSUs, without receiving any revival plan from
the operating agencies;

(b) whether lack of support from the concerned
Ministry have been noticed during the ongoings before
BIFR; and

(c) if so, the facts and details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) The Board for Industrial and Financial Reconstruction
(BIFR) has reported that of the 8 public sactor
undertakings (3 Central and 5 State) recommended by it
for winding up as on 31.10.1994, in respect of two state
public sector undertakings the BIFR did not consider it
necessary or expedient in public interest to appoint an
Operating Agency pursuant to Section 17 (3) of the Sick
Industnal Companies (Special Provisions) Act, 1985.

(b) No, Sir.
(c) Does not arise.

{Translation]

International Monetary Fund

2683. DR. MUMTAZ ANSARI.
SHRIMAT! SHEELA GAUTAM:

Will the Minister of FINANCE be pleased to state:

(a) whether the World Bank and the Intemational
Monetary Fund have suggested to bring about several
infrastructural changes in the banking system of the
Country;

(b) it so, the details thereof, and
(c) the reaction of the Union Govemment thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA MURTHY):
(a) and (b) In their Annual Report for the year 1994, the
intemational Monetary Fund (IMF) has observed that
progress towards fiscal sustainability would help to
alleviate pressures on domeslic interast rates in India,
which had played a role in attracting capital inflows. Lower
interest rates would promote recovery of private
investment, facilitate progress in financial sector reform
and help strengthen bank portfolios. The IMF have, inter
aha, suggested that remaining interest rate controls be
eliminated and scope of priority sector reduced.

(c) The Reserve Bank of India as a part of ongoing
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financial sector reforms has already taken steps for
simplification of the interest rate structure and with
effect from 18th October, 1994, it has freed lending
rates of scheduled commercial banks for credit limits of
over Rs. 2 lakh. Govemment does not, however,
consider it necessary to reduce the scope of priority
sector lending.

Child Labour

2684. SHRI CHANDRESH PATEL:
SHR! SRIKANTA JENA:
SHRI ANKUSHRAO RAOSAHEB TOPE:
SHRIMATI SARQJ DUBEY:
SHRI SHANKERSINH VAGHELA:
SHRI RATILAL VARMA:
SHRI RAJENDRA AGNIHOTRI:
SHRI N. DENNIS:
SHR! VILASRAO NAGNATHRAO

GUNDEWAR:

SHRI JAGMEET SINGH BRAR:
SHRI BARE LAL JATAV:
SHRAI SANAT KUMAR MANDAL:
DR. P.R. GANGWAR:

Will the Minister of LABOUR be pleased to stale:

(a) the number of child labourers in the country,
State-wise;

(b) whether the Government have evolved any
scheme to rehabilitate the child labourers;

(c) it so, the details thereof;

(d) the number of child Ilabourers freed and
rehabilitated during each of the last three years; and

(e) the concrete steps taken by the Government for
abolition of child labour in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF
THE MINISTER OF STATE OF THE MINISTRY OF
COAL (SHRI P.A. SANGMA): (a) A Statement showing
the number of child labour in the country State-wise as
per 1981 census is annexed.

(b) and (c) Yes, Sir. Schemes of the Labour
Ministry for welfare of child labourers include seting up
of National Child Labour Projects under the National
Child Labour Policy, 1987 in areas of concentralion of
child labour and financing of Non-Governmental
Organisations for undertaking action-oriented
programmes to tackle the problem of child labour.
Under the National Child Labour Policy, 1987 there are
project-based action programmes for the benefit of
working children. 14,800 child labourers are benefited
under this scheme so far. Through these projects
children are brought out ol the word of work and
diverted to special schools-where they are given primary
level educalion to enable them to join regular schools
from the VI class onwards. These chidren are also
given stipends, nuintion and health aid. At present the
National Child Labour Projects cover the carpet, glass
and brassware industries in U.P., the Carpet industry in
Bihar, the beedi rolling industry in Orissa, the slate and
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pencil industry in Madhya Pradesh, the slate and tile
industries in Andtwa Pradesh, the maich and fireworks
industry in Tamilnadu.

The Grants in Aid Scheme is for financing of Non-
Governmental  Organisations in the areas of
concentration of child labour for undertaking action
oriented programmes. Under this scheme 2832 child
labourers are benefited so far. Programmes for the
welfare of working children are also implemented under
the international Programme fur Elimination of Child
Labour (IPEC) which is an ILO programme to which
India is a participant. 33,138 child labourers are
benefited under this programme so far.

(d) The numbers of child labourers freed and
rehabilitated during the last three years State-wise is not
maintained.

(e) Under the Scheme to eliminate Child labour in
hazardous occupations by the year 2,000, it is proposed
to bring 2 million children engaged in hazardous
occupations and processes out of the world of work and
diverting them to special schools where they will be
given primary level education to enable them to join
regular schools from the VI Class onwards. These
children will also be given stipend, nutntion and health
aid. It is also proposed to raise the income levels of
parents of children who are being brought out of
hazardous occupations through other schemes of the
Government. These, inter alia, include schemes like
ICDS, IRDP, Employment Assurance Schemes and JRY
elc.

STATEMENT

State-wise Distribution of Child Workers (0—14 Age
Group) According to 1971 and 1981 Census

Sl.  States/Union Territories Workers in the age

No. group 0—14
1981 Census
1 2 3
1.  Andhra Pradesh 1,851,312
2. Assam -
3. Bihar 1,101,764
4.  Gujarat 616,913
5. Haryana 194,189
6. Himachal Pradesh 99,624
7. Jammu & Kashmir 258,437
8. Kamataka 1,131,530
9. Kerala 92,854
10. Madhya Pradesh 1,698,587
11. Maharashtra 1,557,758
12. Manipur 20,217
13. Meghalaya 44,916
14. Nagaland 16,235
15. Orissa 702,293
16. Punjab 216,939
17. Rajasthan 816,605
18. Sikkim 8,561
19. Tamil Nadu 975,055
20. Trnpura 24,204
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21.  Uttar Pradesh 1,434,675
22. West Bengal 605,263
23. Andaman & Nicobar 1,309
24. Arnachal Pradesh 17.950
25. Chandigarh 1,986
26. Dadra & Nagar Haveli 3,615
27. Delhi 2517
28. Goa, Daman & Diu 9.378
20. Lakshadweep 56
30. Mizoram 6,314
31. Pondichenry 3,606
TOTAL 13,640,872

** 1981 Census could not be conducted in Assam due
to disturbed conditions prevailing there then.

*** Census figures of 1971 in respect of Mizoram
included under Assam.

{Transiation]
Fisca! Reliefs

2685. SHRI JAGMEET SINGH BRAR: Will the Minister
of FINANCE be pleased to state:

(a) whether some States particularly Punjab, are under
severe financial stress, for a long time;

(b)  so, the details thereof;

(c) whether some fiscal reliefs have been provided to
small scale industrial units and medium scale industrial
units located in States and Union Territories which are
under severe stress; and

(d) if s0, the details thereof, State-wise and Union
territory-wise, separately for small scale industrial units and
medium scale industrial units?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V, CHANDRASHEKHARA MURTHY):
(a) to (d) The information is being coliected and will be laid
on the Table of the House.

[Translation]

Export of Cotton Yamn

2688. SHRI NITISH KUMAR:
SHRI MANORANJAN BHAKTA:
SHRI GUMAN MAL LODHA:
SHRI RAJENDRA AGNIHOTRI
SHRAI ANKUSHRAO RAOSAHEB TOPE:
SHRI SULTAN SALAHUDDIN OWAISI:

Wil the Minister of TEXTILES be pleased 10 state:

(a) whether the Government have from time 1o time
fixed the maximum lmit of export of cotton yam during
1994;

(b) if so, the detalis thereo! alongwith-the ressons for
changing this limit several times In a year;

{c) the total quantum of colton yarn exported during
1991-92, 1992-93 and 1983-94 separytely; and
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(d) the foreign exchange earned through this export
during the said penod, separately?

THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI G, VENKAT SWAMY): (a) and (b) The
export of cotton yarn (other than exports by 100% EOUs
and exports under Advance Licensing Scheme) is
regulated within an annual ceiling fixed on a year to year
basis. For the calendar year 1994, imhaliy, a ceiling of 100
million kgs. was announced which was exhausted in July,
94 iself. Atter careful consideration of all relevant tactors
the ceiling was raised by 15 million kgs. in September, 84
and by another 15 millon kgs. in November, 94.

(c) and (! The quantity and value of our cotton yarn
exports during 1891-92, 1992-93 and 1993-94 is given
below:

Year Quantity Value
(Million Kgs.) (Mition Rs.)
1991-92 125.15 9802.9
1992-93 128.33 11590.3
1993-94 178.74 16018.5
[Enghish]
Shares Racket

2687. SHRIMATI GIRIJA DEVI:
SHRI SRIKANTA JENA:
SHRI P. KUMARASAMY:

Wil the Minister of FINANCE be pleased to state:

(a) whether attention of the Govemment has been
drawn to the news-item captioned “CBI busts Orissa racket
in shares” appearing in the Business Standard dated
October 18, 1994;

(b) i so, the details thereof;

(c) the particulars of the persons found guilly in this
regard;
(d) the action taken against each of them; and

(e) the steps taken or proposed lo be taken to check
recurrence of such cases in future?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) Yes, Sir.
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Punjab National Bank, State Bank of India and Vijaya Bank
in Bhubaneswar. Both Shri Aich and Shri Das were
arrested and were released on bail subsequently. A case
has been registered in this regard in the Bhubaneswar
Branch of CBI.

(e) Continual vigilance is being taken by the law
enforcing agencies to check the recurrence of such cases.

Import of gold and sliver by MMTC

2688. SHRI DHARMANNA MONDAYYA SADUL:
SHRI M. KRISHNASWAMY:
SHRI PRABHU DAYAL KATHERIA:

Will the Minister of COMMERCE be pleased to state:

(a) whether the import of gold and silver have
increased substantially during each of the last three years;

(b) it so, the details thereof;

(c) whether the éovemment have received any-

proposal from the Minerals and Melals Trading Corporation
for the import of gold and silver during the current year;

(d) if so, the details thereof;

(e). whether the MMTC has changed the present
system for boosting the export of jewellery;

(f) if so, the details thereof and the target fixed by
MMTC under the revised system during the current year,
and

(g) the action taken by the Government in this regard?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHE.RJEE): (a) Yes, Sir.

(b) The details as as follows:—
(value in Rs. Crores)

Year Gold Silver
1991-92 NA 13.53
1892-93 638.01 17.80
1993-94 770.98 29.44

(Source: DGCI&S, Caicutla)

Note: The value of gold imported in 1991-92 is under
reconcihation by the Director General of
commercial Intelligence & Statistics, Calcutta.
The above ligures do not include the value of
gold/silver imported by passengers as
baggage.

{¢) No, Su.
{d) Does not arise;
(e) No, Sir.
(f) Does not arise.
(9) Does not anse.
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Setting up of EPZs In States

2689. SHRI VILASRAO NAGNATHRAO GUNDEWAR:
SHRI KHELAN RAM JANGDE:
SHRI RAM KRIPAL YADAV:
MOHAMMAD ALl ASHRAF FATMI:
SHRI HARIKEWAL PRASAD:
SHRI ARJUN SINGH YADAV:

Will the Minister of COMMERCE be pleased to state:

(a) whether the Government have received any
proposal from the private sector, State Governments and
their organisations for setting up Export Promotion Zones
(EPZs) under the cenlrally sponsored scheme in the
country;

(b) it so, the details thereof, State-wise; and
{c) the action taken by the Govermment in this regard?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE): (a) to (c) Two proposals for developing
Export Processing Zones in the private sector have so far
been approved. One to be set up at Kandivali (East),
Bombay (Maharashtra) will provide 9000 sq. mis. built-up
area and is expected to accomodate 16 gem and jewellery
units. The other private EPZ will be set up at Sachin, Surat
(Gujarat with an area of 100 acres which is proposed to be
developed into 50 ready built sheds and 120 industrial
plots).

There is, however, no centrally sponsored scheme for
setting up EPZs either by State Govemnments or the private
sector.

[English]
Stum Colonles In IAAI and In Bombay

2690. SHRI MOHAN RAWALE: Will the Minister of
CIVIL AVIATION AND TOURISM be pleased to state:

(a) the number of slum colonies situated on the lands
belonging to the intemnational Airports Authority of india in
Greater Bombay as per 1976 and 1980 censuses;

(b) whether the Govermnment of Maharashtra has
sought ‘No Objection Cerlificate’ from his Ministry for
providing basic civic amenities in these slum colonies;

{c) whether the said NOC has since been issued to
the Government of Maharashtra;

(d) if so, the details thereof; and

(e) if not, the reasons for delay and the time by which
the said NOC is likely to be issued?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) As per the Cansus
conducted in 1976, there were 14,700 unauthorised
hutments on the land belonging to Intemational Airports
Authority ©f India (IAAl) at Bombay Airport. No census of
encroachments was conducted in 1980. However, number
of hutments has now risen to 65,000.

(b) Yes, Sir.
{¢) to (e) It is not possible to “:zue ‘No objection

Cerlificate’ on account of operational and security
considerations.
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[Translation]
Export of Cattle

2691. SHRI CHINMAYANAND SWAMI: Will the
Minister of COMMERCE be pleased to state:

(a) whether the Govemment propose to impose a ban
on export of cattles;

(b) it s0, the detalls thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE): (a) to (c) As per Export and import Policy
199297, export of calile. is on the restricted list and
permitted only under licence. There is presently no
proposal under consideration for imposing a ban on such
exports.

Export of a limited number of cattle is allowed on the
recommendation of the Department of Animal Husbandry
and Dairying, Ministry of Agriculture, mainly for breeding
purposes, subject to the Qovernment of the importing
country giving an end use certificate. This limited export is
permitted with a view o encourage fanmers in rearing
improved breeds of cattle buffaloes.
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Uncleimed Provident Fund

2692. SHRI ATAL BIHARI VAJPAYEE: Wil the
Minister of LABOUR be pleased to state:

(a) whether a large amount of unclaimed provident
fund is lying with the Employees Provident Fund
Organisation;

(b) i so, the details of the unclaimed provident fund
during each of the last ttwee years, State-wise; and

(c) the steps Government have taken or proposed to
be taken to ensure disbursement of the unclaimed
provident fund to the beneficiaries?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P.A. SANGMA): (a) and (b) A statement showing
the reglon-wise amount of the unclaimed Provident Fund
during the last three years is attached.

(c) The Provident fund amount together with interest is
paid as and when claims are made by the member/egal
heir as per the Scheme framed under the Acl. The RPFCs
have besn given instructions to give wide publicity
including sending communications {0 the concemed
establishments and trade unions asking them to trace and

[English] help the member/legal heir in getting their P.F. dues.
STATEMENT
Name of the Amount of the unclaimed Provident Fund

S.No.  Region As on 31.3.82 As on 31.3.93 As on 31.3.94
1. Andhra Pradesh 4,88,42,261.33 8,90,81,307.16 8,83,38,003.94
2. Bihar 12,12,613.68 12,12,613.68 12,12,613.68
3. Delhi 6,76,40,294.59 6,72,94,839.59 6,68,21,808.59
4. Gujarat 4,76,37,121.31 5,08,52,040.31 5,14,67,175.31
5. Haryana 6,21,82,109.00 7.13,92,552.00 6,93,62,182.00
6. Karnataka 6,34,52,717.00 8,40,61,732.00 6,31,92,512.00
7. Kerala 16,49,837.70 19,10,163.70 18,16,419.20
8. Madhya Pradesh 28,39,035.28 31,50,162.78 31,20,888.78
9. Maharashtra 18,88,27,919.20 18,88,27,919.20 18,88,27,919.20
10. N.E. Region 43,09,338.68 43,73,299.18 45,48,638.18
11. Orissa 8,05,798.08 8,05,798.08 8,04,434.08
12. Punjab 13,26,47,626.27 14,18,12,824.37 13,98,73,329.37
13. Rsjasthan 1,35,85,514.89 1,29,51,783.89 1,24,32,148.88
14. Tamil Nadu 28,23,675.12 26,19,085.12 28,19,085.12
15. Uttar Pradesh 7.96,785.16 23,66,323.16 31.35,726.16
16. West Bengal 2,50,69,263.53 2,50,69,263.53 2,71,49,178.34
TOTAL 66.43,21,910.82 72,79,81,707.75 72,40,22,059.04
(Actual)

Merger of Alr Indie and indian Airlines

2603. SHRIMAT! PRATIBHA DEVISINGH PATIL: will
the Minister of CIVIL AVIATION AND TOURISM be
pieased (0 siate:

(c)mumpmpoubmmw
indian Alrfines with the Alr india; and

(b) it so, the details thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) and (Bb) There is no
proposal at present o merge Indian Airlines and Alr india.
Merger of the two airines would require detalled
examination and planning which will take
tme.

|
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Loan Melss

2694. SHRI BAPU HARI CHAURE: Will the Minister
of FINANCE be pleased 10 state:

{a) the total amount distributed as ioans to the weaker
sections, Scheduled Castes and Scheduled Tribes and
other unempioyed youths through ‘Loan Melas' organised
by the nationalised banks during the last three years all
over the country, category-wise and State-wise;

(b) whether any complaints have been received by
Govemnment regerding the non-availability of loans; and

(c) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M. V. CHANDRASHEKHARA MURTHY):
(@ to (c) For the Integrated Rural Deveiopment
Programme (IRDP) credit camps may be organised at the
village level where the cases of beneficiaries upto the
stage of sanction can be finalised. The date reporting
system under the Programme does not generate
information about the total amount of loans disbursed
under such credit camps to various categories of
borrowers. However, the total amount of loans extended by
the public sector banks to the weaker sections of the
society including Scheduled Castes/Scheduled Tribes and
othe r unemiployed youths, as at the end of March 1992,
1993 and 1994, was as under—

Year Amount of loans outstanding
ending (Rs. in crores)

March 1992 10881.41

March 1993 11865.51

March 1994 12778.60

The loan applications are received by the bank
branches directly from appficants or through some State
sponsored agencies, and are sanctioned according to
guidelines issued by Reserve Bank of India (RBI) from time
fo time in the matter. However, certain complaints are
received containing various allegations against banks viz.
non-sanctioning of loans, delay in sanctioning of loans,
harassment of borrowers, non-adherence o the guidelines
issued by RBI, various irregularities in dispensation of
credit under Government sponsored schemes, etc. The
data reporting system does not generate the total number
and details of complaints agairist banks during a particular
period. However all complaints received are foliowed up
vigorously with the concerned banks/RBI depending upon
the nature and seriousness of the complaint with a view to
take remedial action. Eamest efforts are made to dispose
of the complaints as early as possible.

FERA Offence
2695. SHRI N. DENNIS: Will the Minister of FINANCE

be pleased to state: '

(a) whether the import of gold made by Non-Resident
Indians is an offence under FERA;

(b) if so, whether the Government propose to bring
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such import out of the jurisdiction of the Foreign Exchange
Regulation Act 1973; end

(¢) i not, the protection to be given to the buyers of
the NR! imported goid?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M. V. CHANDRASHEKHARA MURTHY):
(a) to (c) The Scheme for import of goid by'NRIs and other
returning Indiana was introduced in February, 1982 under
the provision of Foreign Exchange Regulation Act, 1973
(FERA). With the amendment of Section 13 of FERA in
January, 1993, the import of gold is no longer regulated
under FERA, but under the provisions of the Impont-Export
Policy.

[Translation]
Traneportation of Goods by IA and Al

2696. SHRI RAJENDRA KUMAR SHARMA: Wil the
Minister of CIVIL AVIATION AND TOURISM be pleased to
slate:

(a) the extent of increase in transportation of goods
through aircraft after restructure of the Indian Airlines and
the Air india by converling them into public flimited
companies;

(b) whether there has been heavy increase in the
transportation of goods through private air lines due to
frequent sirikes or ‘Work to Rule’ compaign of the pilots
and engineers working in both of these airlines;

(c) it so, the action taken in this regard; and
(d) the outcome thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
{SHRI GHULAM NABI AZAD): (a) Total cargo carried by
Indian Airines during 1st March to 31st October, 1994
increased by 7.4% over the corresponding period in 1893.
On interational sectors india has adopted an open sky
policy for cargo. However, the weekly capacity of cargo
carriage by Air India is presently 160 tonnes as compared
to capacity of 90 tonnes per week prior to Apri, 1994;

(b) information regarding carmiage of cargo by private
airlines/air taxi operators is not coliected.

(c) and (d) Do not arise.
[English]

Economic Cooperation with Isrsel

2697. SHRI ANNA JOSHI;
DR. RAMKRISHNA KUSMARIA:
SHRI BRLJ BHUSHAN SHARAN SINGH:
SHRI PANKAJ  CHOWDHARY:

Will the Minister of COMMERCE be pieased to state:
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(a) Whether the Government have established
Economic cooperation and bilateral relations with Israel,

{b) f so, the areas in which joint coilaborations
have been established so far,

(c) whether the Government have also signed any
agreement with Israel under which the compuision of
licence for import and export has been done away with

(d) if so the detais thereof and

{e) the time by which the said agreement i1s hkely
to be implemented?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE) (a) Yes, Sir

(b) Bilateral cooperation between India and isreal at
the Government level has been established in the areas
of agnculture science and technology civil awviation
culture, education elc At the industry level joint
collaborations belween the companies of India and
Israel have been approved In the areas of drnp
irngation  flonculture  agnculture  fertliser, computer
software chemicals engineering etc

(c) and (d) During the wisit of the lsreah Minister of
Industry and Trade to India from Dec, 19 to 22 1994
the two sides are expected lo sign an Agreement on
Trade and Economic Cooperation Under the terms of
the Agreement the two sides shall accord to each other
most Favoured Nation (MFN) treatment in respect of
import and export lhcences custom dulies etc n
conformity with ther respective national laws and
regulations and " accordance with international practice

(e) The Agreement on Trade and Economic
Cooperation between India and lIsrael will enter nto
force after the two sides inform each other of the
completion of thew internal procedures required for the
entry into force of the Agreement

Foreign Tours by Chief Ministers

2698 SHR!I R JEEVARATHINAM Wil the Minister
of FINANCE be pleased to state

(a) the names of the Chief Ministers who visited
foreign countries dunng the current financial year and
the countnes wisited by them and

(b) the total expenses incurred by the Government
on their foreign tours separately?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M v CHANDRASHEKHARA
MURTHY) (a) and (b) The information 1s being
collected and will be laild on the Table of the House

Revival of Tannery and Footwear Corporation of
india Limited

2698 SHRI V SREENIVASA PRASAD Wil the
Minister of FINANCE be pleased to state

(a) whether the case of revival of Tannery and
Footwear Corporation of india Limuted has been rejected
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by the BIFR,

(b) whether the Government or the concerned
Ministry/has not evinced any interest to revive the PSU
through the assistance of BIFR, and

{c) it so the facts and detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M v CHANDRASHEKHARA
MURTHY) (a) and (b) No Sir

(c) Does not anse
Advances of Business Houses

2700 DR KD JESWANI
FINANCE be pleased to state

(a) the name of the top ten business houses in the
country

(b) the stake of the financial institutions/public
cooperative/private sector banks in each of these
houses with institution wise details

(c) the finance advanced to each of these houses
by the financial institutions during the last three years

(d) the names of the business houses which
defaulted in repayment of advances/loans made by the
financial institutions and banks during each of the last
three years

(e) whether In consequence of default any penalties
had been imposed on these business houses

(f) f so
therefrom and

(g) it not the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M v CHANDRASHEKHARA
MURTHY) (a) to (g) The cntenon for classifying top
business houses has not been specified in the question
As per the information provided by the Reserve Bank of
India (RBI) the fund based and non fund based credit
hmits enjoyed by ten big industnal houses ranked
according to the size of fund based Imits from all
scheduled commercial banks and financial institutions as
on March 31 1993 (latest available) amounted to
Rs 11 94599 crores and Rs 704358 crores
respectively The detals regardng the individual
constituents of banks and financial institutions cannot be
divulged in terms of the provisions of statutes governing
public sector banks and financial institutions as also the
provisions of Public Financial Inshituions (Obligation as
to Fidelty and secrecy) Act, 1983

Bank/financial inshitutions take action to recover
their dues as per ther laid down rules/procedures With
a view to faciitate expeditious adjudication and recovery
of debts due to banks and financial inshitutions,
Government have enacted the Recovery of Debis due
to Banks and financial institutions Act 1993 RBI has
also issued guidelines to all scheduled commercial
banks and financial institutions on 23rd Apnl 1994 with
regard to disclosure of information regarcing defaulting

Will the Minister of

the details of the amount realised
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borowers of banks and financial institutions these
guidelines, inter-alia, provide for submission by banks and
fnancial institutions 10 RB! the details of borrowal accounts
which have been classified as Doubtful, loss and Suit-filed
with outstanding (both funded and non-funded) aggregating
10 Rs. 1 crore and above, and circulation by RBI to banks
and financiasl institutions of this information which they may
make use of while considering on merits the requests for
new additional credit limitls by exisling and new
constituents. Based on the information so collected, RBI
has published the list of botrowal accounts against which
banks have filed suits for recovery of funds (as on March
31, 1994) in a bookiet form. A copy of the bookiet will be
placed in the Parlament House Hbrary,

Export of Agriculture Products under GATT Agreement

2701. SHRI SOBHANADREESWARA RAO VADDE:
8HRI SHRAVAN KUMAR PATEL:

Will the Minister of FINANCE be pleased to state:

(a) whether the Reserve Bank of india has carried out
a study on implications of Uruguay Round on Indian
agriculture and agricultural exports;

(b) i so, the outcome of the study; and

{c) the steps taken for securing optimum advantage o
the Uruguay negotiations and the resuitant agresment for
indian agriculture and agricultural exports?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE): (a) to (c). The Reserve Bank of
india occassional Papers, September 1894 issue (Vol. 15
No. 3) camied a study on “‘implication of the Uruguay
Round for Indian Agriculture” authored by one of the
Bank's staff members. The views expressed in the study
are that of the author and do not reflect those of the
Reserve Bank.

The study finds that in india there would not be any
strain on the existing govemment measures relating to
domastic food aid and agricultural imput subsidies because
of the Uruguay Round Agresment. Whils the issues related
o domestic food aid remains outside the purview of the
GATT, subsidies to inchian agriculture both products-
specific and non-product specific are below the levels
permitted by the Uruguay Round Agreement. Further, this
agresment would not curtaii many of the customary rights
ol the Indian farmers. On the external front, the study
argues that if the Uruguay Round Agreement is
implemented india would get better pnices for many of her
agro-exports (e.g. price of rice may rise by 5-21 per cent,
tea by 3 per cent, sugar by 13-29 per cent ) and there will
be less unceriainity about the prices and quantity of
demand for Incian agro-expornts. Further, there is no
provision in the agreement which might result in large
inflow of imported agrictitural products into the Indian
merket.

The main aim of the Uruguay Round of GATT
agreement is 10 develop a muitiiateral, rule-based and freer
environment for inlemational trade. This is In line with the
presant policy of the Govemment of India of creating a
our and competitive economic environment.

R has been decided 0 underiake studies on market
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access opportunities created by the Uruguay Round of
GATT Agresment with the objective of identifying India’s
export prospects.

Production of Siik

2702. DR. P.R. GANGWAR : Will the Minister of
TEXTILES be pisased o state:

{a) whather the production of silk in Uttar Pradesh has
increased

(b) ¥ 80, the areas in which production of silk has
increased; and

(c) the scheme formulated by the Govemment to
increase the production of sitk in Utlar Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI G. VENKAT SWAMY): (a) to (c). Tl
1903-94 the figure for production of sikk in Uttar Pradesh
stood at around 20 M. Tonnes. However in the ocument
year a slight increass is anticipated. In order t0 supplement
the eftorts of the Govemment of UP for increasing silk
production in the state, the Central Silk Board (CSB) has
taken up implementation of a World Bank/Swiss
Development Cooperation assisted National Sericulture
Project in Dehradun and Saharanpur districts of the State.
Besides, the CSB has also taken up implementation of
Poorvanchal  Sericulture Development Project in
coliaboration with the State Govemment in Varanasi &
Ghazipur districts of the State. in the districts of Bast,
Gonda, Bahraich, Unnao and Lakhimpur Kheri a Mahila
Resham Project is being implemented 80% of the outiay of
this Project is funded by the Department of Women and
Child Welfare, Government of India. In addition, the CSB
has established a network of units in the State for
extanding necessary R&D extension, training &
infrastructural support for the development of sericuiture
sector.

Loan to Unemployed Youths

2703. SHRI KHELAN RAM JANGDE: Will the Minister
of FINANCE be pleased to state:

(a) The total amount deposited in nationalised bapk in
Madhya Pradesh during each of the last three years and
the bank-wise details of loans granted to smal/medium
industrialists and unemployed youths by these banks for
various projects;

(b) whether these banks have formulated several
schemes for women and youth entrepreneurs during the
current year;

(c) if so, the dstails thereof;

(d) whether a isrge number of schemes of Khadl
Gramodyong have been pending for the jast eight monthe
with these banks;

(o) ¥ so, the details theveol; and

() the sleps proposed 10 be taken for granting
sanction 10 these projects?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M. V. CHANDRASHEKHARA MURTHY):
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(@) 1o (c). The amount of deposits of nationalised banks

in the state of Madhya Pradesh for the last
three years ending March 1992, March 1983 and March
1994 is indicated beslow:—

Year anding Amount of deposits
(Rs. Crores)
March, 1092 4857.88
March, 1963 5023.44
March, 1984 §722.25

The information relating to the amount of loan
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disbursed by banks to small/medium industrialists and
unemployed youth for various projects, Is not generated
separately by the date reporting system of the Reserve
Bank of India (RBI).

However, Govt. of india are operating various
schemes where loans are granted to unemployed Youth as
well as others for various activities including industries. As
per the information provided by RBI details of total
advances granted under various schemes in the State of
Madhya Pradesh is as under—

Scheme year No. of applications amount

sanctioned sanctionsd

Rs. Crores

Integrated Rural Development Programme (IRDP) 1991-92 294810 6561.40°

{all commercial banks including nationalised banks 1992-93 184083 5654.15°

1993-94 243673 7653.86°

Scheme of Urban Micro Enterpnses (SUME) (all 1991-92 13220 764.48

public sector banks) 1992-93 13814 1005.48

1993-94 17055 1516.37

Scheme for providing self employment to the 1991-92@ 7229 1685.10

educated unemployed youth (SEEUY) 1992-93@ 6173 1468.64

1993-94@ 5182 1308.73

Prime Minister's Rojgar Yojana (PMRY) 1993-94 2558 181047

Differential Rate of Interest (DRI) Scheme 1991-92 8766 233.48
@: date provisional, * data in respect of IRDP relates to amount disbursed

(d) to (. In view of the importance attached to the Child Lebour

creation of employment opportunities in the rural areas and
as the Khadi and Village industries Commussion (KVIC) is
playing an important role towards this and RBI has advised
the banks, in July, 1991 and March, 1993, to ensure that
programmes implemented by Khadi Village Industnes
Boards (KVIBs) and other associates as also implementing
agencies of KVIC do not suffer on account of delays in
taking credit decisions. Further, in order to ancourage flow
of more credit to the KVIC sector, RBI have advised banks
that ail advances to KVI sector would be treated as pniority
sector advances.

Financial Assistance to Sick Units

2704, SHRI SOMJIBHAI DAMOR: Will the Minister of
FINANCE bs pleased to state:

(a) the number of sick industnes in each State
alongwith detalls theraof;

(b) the detalls of financial assistance provided to
these units during the last three years, year-wise;

(¢) the number of proposal with Government
:;n gnto for providing financial assistance to sick units in

(d) the time by which the proposais are lkely o be
muwg Y

THE M(g::STEﬂ OF STATE IN THE MINISTRY OF

2705. SHRI SHIVSHARAN VERMA:
SHRI MANIKRAQ HODLYA GAVIT:
SHRI BAPU HAR! CHAURE:

Will the Minister of LABOUR be pleased to state:

(a) whether there has recently been a conference in
which leading social activities and ives of non-
Governmental organisations working in the field of child
labour participated regarding the elimination of child labour
or boycotting goods manufactured using child workers; and

(b) if so, the details regarding recommendations made
at the Conlerence; and

(c) the reaction of the Government thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHRI P.A. SANGMA): (a) Yes, Sir. Govemment is aware
of @ Conference heid between 12-14th November, 1994 by
a Non-Governmental Organisation called the Child Labour
AcuonNetwork(CLAN)on'cmldubourwGlobd
Response’. It is understood that several soclal activists and
representatives of Non-Govemmenial Ommlnﬁom
working in the field of child labour took part in it

{b) A Ust of recommendations made at the Conference
which was recelved from the Organisers on 16th
Decernber, 1954 is at Statement | attached.

{c) Under the Constilution, the Goverment is
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committed to safeguard the inlerests of children, There are
protective provisions in various iabour laws such as the
Factories Act, 1948, the Mines Act, 1952, the Motor
Transport Workers Act, 1961 etc. in addition, Parts (A) and
(8) of the Schedule of Child Labouwr (Prohibition &
Regulation) Act, 1966 contains the occupations and
processes where the smployment of children beiow the
age of 14 is prohibited. The Child Labowr Technical
Advisory Committes constituted under Section 8 (1) of the
Act advises the Govemment for the purpose of additiors of
occupations and processes to the Schedule. On the advice
of this Committes, the Central Govemment has made
further additions to the Schedule of this Act. (parts A&B) of
the Schedule 1o the Act incorporating the additions made is
at Statement |l attached. The approach of the Government
is, inter-alia, to implement all the child related provisions of
the various laws in a hormonious fashion and take steps to
bring children out of work through a combination of
educational, legisiative and developmental initiatives.

STATEMENT+

Gist of the recommendation of the [(Vth Nationa/
Consultation of child labour action network held from 12 th
to 14th November 1994 in New Deihi

Concemed by ths extent and the gravity of the unmet
needs of large numbers of children in most societies,

Aware that the situation of the chidren today shapes
the world of tomorrow,

Convinced that the political will to improve the situation
of the child is essential to any effort in this sense,

Recalling that the development strategies. the setting
of priorities and the ir-lementation of the necessary
actions are Iimportant means for the sustainable
improvement of the situation of working children,

Recaling futhermore the role of NGOs in
collaboration with Govemments, other concernad
international agencies to identify unmet needs of children
and to support the Government of india in planning and
implementing appropriate action, es well as to promote
awareness of thess unmel needs and of avalable
solutions,

1. The Child Labour Action Network urges all iis
member NGOs, other NGOs & Government of India
to take wnto account the following aspects in the
formulation and impiementation of sirategies for
children:

(e) The purpose of development is the well being of
all human beings through fulfiiment of basic
human needs and the building of human
capacities in order to achieve this goal initial target
should be preventive covering children in the 5—7
age group to ensure ithat they did not enter the
labour force.

{b) Next, 10 try and wean away children below the age
of ten years working in hazardous industries and
gradually ELEMINATE CHILD LABOUR.

{¢) The strategies or children should be situated

2 Kesping in view the Government's recent setting up
of e national child labour elimination authority to
end the exploitation of two million children working
in hazardous occupations and the CLAN activities
in the next five years will be focussed on this
activity. It urged the NGOs to lake up cause of
atieast 30,000 children each ysar so the goal can
be achieved.

3. CLAN demanded or basic sducation for all children
and compietion of primary education by at least
80%;

(b) enroiment of child workers in schools with the heip
of teechers unions;

(c) conducting of surveys 1o identify children working
in hazardous occupations and informing the same
fo local authorities,;

(d) CLAN aiso demands for life education for the child
workers which have relevence in the future life of
e chilkd workers. This scheme is for those child
workers who can not be withdrawn immediately
from the workforce.

4. To Eleminate the child labour problem gradually,
CLAN demanded the implementation of
EMPLOYMENT GUARANTEE SCHEME in all the
ten NCL areas and siress on payment of minimum
wages, devsioping social safety nets for the poor 1o
meet the challenges.

5. During the Consuitation it was feit that elemination
of child labour required political will, social
organisation and reinforcement of family values.

. 8. The participants felt that in order to eleminate child

international agencies and the NQOs.

7. CLAN feels that work with media is essenilal to
sensitize joumnalists and provide them with
information, to form joumalists’ groups at various
levels in the country on the issue of child labour.

{a) Need was stressed to strengthen the child rights
bullstin and it was demanded that production of
child rights features and nows lettars should be
promoled by the Govemment.

8. Al the policy level CLAN demands:

{a) Promotion of research and the developmant of
ressarch capacity; development of quantitative and
Qualitative indicators and research methodologies
for using them; guidsiines on how o do rapid
assessment and apply oOlther monioring
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methodologies;

{b) The development of parinerships, both with NGOs
and govemment; and the development of thelr
capacities for monitoring;:

(c) Inclusion of the CRC Into curriculam in all kinds of
scademic and training institutions (legal social
work, etc), '

{(d) Support for information management sysfems,
databases and statistics institutes in the field of
child labour.

() Provision of technical support and training In child
rights for police, members of the judiclary system,
awlayers, etc.

{) Support for social action litigation o promote
children’ rights.

(0) The establishment of complaint mechanisms at
District level such as Hotline/Tourture.

STATEMENT-I

THE SCHEDULE
(See section 3)

PART A

Occupations
Any occupation connected with.—

(1) Transport of passengers, goods or mails by
raliway;

(2) Cinder picking, clearing of an ash pit or building
operation in the railway premises;

(3) Work in a catering establishment at a railway
station, involving the movement of a vendor or any
other employee of the establishment from one
platform to another or into or but of a moving train;

(4) Work relating 1o the construction of a rallway
station or with any other work where such work is
done in close proximity to or between the railway
lines;

(5) A port authority within the Yimits of any pon;

*(6) Work relating 1o selling of crackers and fireworks
in shops with temporary licenses.

(7) Abattoira/Slaughter Houses.
PART B
Processes
(1) Bidi-making.
(2) Carpet-weaving.
(3) Cement manufacture, including bagging of cement.
{4) Cloth printing, dyeing and weaving.

(5) Manufacture of matches, explosives and fire-
woiks.

(6) Mica-cutting and spiitting.
(7) Shellac manufacture.
(8) Soap manufacture.
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(9) Tanning.

{10) Wool-clsaning.

(11) Building and construction industry.

*(12) Manufacture of slate pencils (inciuding packing).

*(13) Manulacture of products from agate.

*(14) Manufacturing Processes using toxic metals and
substances such as lead, mercury, manganess,
chwvomium, cadmium, benzene, pestiicides and
asbestos.

(15) “Hazardous processes” as defined in Section 2
{cb) and ‘dangerous operations' as notified in nies
made under section 87 of the Factories Act, 1948
(63 of 1948).

(16) Printing as defined in Section 2 (k) (iv) of the
Faclories Act, 1948, (63 of 1948).

(17) Cashew and Cashswnut descalling and

processing.

(18) Soidering processes in electronic industries.

“ins. by Notification No. S.0. 404 (E) dated the 5th June,
1989, published in the Gazetts of India, Extraordinary.

Ins. by Nolification No. S.0. 263 (E) dated 29th March,
1994, published in the Gazette of india, Exiraordinary.

Cotton Godowns

2706. SHRI CHETAN P.S. CHAUHAN: Will the
Minister of TEXTILES be pleased to state:

(a) the details of cotton godowns-private co-operative
or belonging to Cotton Corporation of india-destroyed in
fire during last three years, and

(b) the extent of less suffered on account thereof?

THE MINISTER OF STATE OF THE MINISTER OF
TEXTILES (SHRI G. VENKAT SWAMY) (a) and (b) No
information is maintained regarding private and co-
operative cotton godowns by the Government. As regards,
the Cotton Corporation of India, no godown of CCl has
been destroyed in fire.

[Transiation}

Duty Free Import of Consumner Goods

2707. SHRI MOHAN SINGH (DEORIA): Will the
Minister of FINANCE be pleased to state:

{a) whether the Government have reduced customs
duty on all goods including consumer goods to be imported
in India under General Agresment on Tariff and Trade;

(b) whether the Union Government are aware that the
countries failing under European Common Market have
proposed to increase customs duty by 15 per cent lo 80
per cent on garment, consumer goods including
concentrates of fruits and flowers to be imported from india
and all other developing countries; and-

(c) it 8o, the reaction of the Govemment thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M. V. CHANDRASHEKHARA MURTHY):
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(a) No, Sir. The government have not reduced customs
duty on imports of goods into india as a consequence of
the negotiations under General Agresment on Tarifls and
Trade in the Uruguay Round.

(b) The European Union is not contemplating any
increase in its common customs tariff (MFN tafiff) on Indian
exports. However, under the European Community's new
QGSP scheme likely 10 be introduced with effect from 1st
January, 1995, preferential imports of manufactured
producs from India listed as sensitive products, would no
longer enter the Community at Zero tariff, Henceforth, such
products will be charged a uniform rate of preferential tariff
without any limitalion on the quantities of preferential
exports, as is the case at present. For instance, for the
“very sensilive” category, which includes textiles, garments
and ferro-alloys, the preferential duty rate will be 85% of
the MFN tariff, for “sensitive™ products, 70% of the MFN
tariff and for “‘semi-sensitive”” prodictys, 35% of the MFN
tarfif. For non-sensitive products, the preferential tarift will
continue to remain at zero. For agricultural products,
including cut-flowers, the existing arangements will
continue in 1995, These provisions are equally applicable
to other developing country beneficiaries of European
Community’'s GSP scheme.

(c) The Government takes into account all relevant
factors while prescribing the rates of customs duty.

|Enghsh]

STC.

2708. SHRI TARA SINGH:
SHRI RAJ NARAIN:
SHRI R. SURENDER REDDY:

Will the Mirister of COMMERCE be pleased to state:

(a) the details of export and other items handled
presently by the State Trading Corporation;

(b) the profit earned/loss suffered by STC from April 1
to November 30, 1994 in comparison to last year with its
performance;

(c) whether STC has made any long-term plan to
incorporate new areas of trade in its business to cover up
the turnover deficit suffered by its due to decanalisation;

(d) # so, the detals thereof indicating the joint-
ventures and foreign collaborations envisaged tur export
oriented products in the coming years;

(e) whether the areas of business proposed to be
entered into be STC are covered by MMTC;

(N it so, the details thersof and the measures
proposed for avoiding overlapping between the two
Corporations;

(g) whether STC has any plan to expand its foreign
and domestic trade operations by better utilising its
natwork of its overseas offices; and

(h) it so, the details thereof?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE): (a) Major export items handied by STC
include—extractions, rnce, wheat, tea, coffes, cashew,
sugar, chemicals and drugs, engineering iems, consumer
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products, construction materials, sports goods foods,
spices, marine products, textiles, gamments, leather,
footwear and leather goods & gamments.

On the impont side, the major items handled are edible
oils and sugar.

{b) profit before tax of STC for the period April-
Seplember, 1994 amounted to Rs. 23 crores as against

‘Rs.33 crores during the corresponding period in the

previous year.

(c), (d), (g) and (h): Total tumover of.STC during the
period April-November, 1994 at Rs. 1252 crores is more
than doubie the total tumover of Rs. 584 crores during
April-November, 1993. The Corporation has planned
various strategies Yo further increase its turnover; such as:-

— Setting up of Joint ventures;

— Special emphasis on export of manufactures;
— Setting up of warehouses abroad;

— Tie-ups with foreign collaborations etc.

The Corporation plans to enter into joint ventures for
export oriented products in the areas of agro products,
consumer items, engineering goods, ferrous & non-ferrous
metals, flonculture, gems and jewellery, horticulture,
leatherware, marine products, port infrastructure,
processed foods, etc.

The overeas offices of STC play an important role in
its trade operations and STC intends to utilize this
overseas network better expansion of its trade operaions.

(e) and (f); Consequent upon the decanalisation of
import and export of a number of items hitherto canalised
through STC & MMTC the Government have been
reviewing the need to re-orient both the Corporations in a
manner consistent with the liberalised economy and
competitive environment. Both the Corporations
themselves have aiso been implementing plans and
strategies to adapt to the current environment.

Export Support Measures.

2709. SHR! RAJENDRA AGNIHOTRI:
SHRI R. SURENDER REDDY:

Will the Minister of COMMERCE be pleased 1o state:

(a) whether the Govemment have received any
suggestion from the Federation of indian Expont
Organisation for fliberal approach in its various export
support measures to sustain export growth at a high level
by enabling good services to compete successhilly in the

international market;
{b) if so, the details thereof; and
(c) the action taken by the Govemmaent in this regard?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE): (a) No, Sir.

{b) and {c) Do not arise,
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Rackat in Latter of Credit
2710. SHAI HARI KISHORE SINGH: Wil the
Minister of FINANCE be pleased to state:

(a) whether @ muiti crore rackst in Letter of
Credit has been unearthed in Assam by the CBI;

() ¥ 80, the detaiis thereof;

{c) the action taken against the guilty; and

(d) the steps taken or proposed to be laken to
check recurrence of such cases?

THE MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI M.V. CHANDRASHEKHARA
MURTHY): (a) t (d). The information is being
collected and wil be laid on the Table of the
House.

[Translation)

Organisation of Trade Feirs

2711. SHRI MANJAY LAL: Will the Minister of
COMMERCE be pieased to state:

(a) whether the India Trade Promotion
Organisation (ITPO) has any proposal to organise the
trade fars during the remaining period of the current
year;

(b) if so, the details thereof; location-wise;

(c) whether ITPO has Invited application for the
participation in the proposed fairs;

(d) f so, the detalls of Indian and foreign
companies for their participation; and

(e) the criteria fixed for hoiding these fairs?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE): (s) and (b). Yes, 8ir. During the
remaining part of the current financial year, ITPO has
decided to organise 4 dfferent fairs at Pragati
Maidan, New Deily and 4 other National intemational
fairs at Bangalore, Bombay, Madras and Calcutta.
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Govt. of India’s policy, thrust areas and thrust
commaodities identified for expart promotion purposss.

[Enghsh]

Misappropriation of Foreign Exchange

2712, SHRI SUDHIR SAWANT: Will the Minister
of FINANCE be pleased to siate:

(s) whether the Govemment have received the
details from a voluntary organisation about the foreign
exchange racket unearthed by it;

(b) if so, the facts and detalls thersof;

(c) whether the Govemment have taken or
propose {0 take any step to investigate the matter;

(d) it so, the outcome thersof, and

(o) f not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI MV. CHANDRASHEKHARA
MURTHY): (a) to (d). Information was received from
ammmmmrmdngnhmdm
of some Individuals (who never travelled abroad) for
obtaining foreign exchange against the Basic Travel
Quota Scheme and misappropriation of the same.
investigations have been taken up and are
progress.

(e) Does not anse.

-3

[Trans:ation]
Export of Coal

2713, SHRI SIMON MARANDI: Wil the Minister
of COMMERCE be pieased o state:

(=) the fotal quantity of coal exported and the
foreign exchange sarmed thersfrom duwing each of the
last three years, country-wise;

(b) whether the Qovemment have formulated any
policy for exporting coal;

(c) it so, the details thereof;

(d) whether thers is any gap between demand
and supply ol coal in the country;

(e) i 30, the details thereof;

() whether the Government propose o impose
sny ban on exporting coel; and

() ¥ so, the details thereof?

THE MINISTER OF COMMER (SHRI PRANAB
MUKHERJEE): (s) A Statenent is attathed.

(d) and (c). All restrictions on export of ooal
have been removed with effect from 1.4.83.

(d) and (o). Except for low ash ooking coal and
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STATEMENT
Country Wise Exports o Coal by India
Qty: tonnes
Val: in lakhs
* Country 1991-92 1992-93 1983-94
Q v Q v Q v

Bangladesh 76478 981.51 203433 4277.03 458240 §258.19
Bhutan 248 291 667 7.10 2813 26.53
France —_— -— -— — 8 0.14
Nepal 58231 5§20.25 87501 717.48 82760 733.99
Total 134957 1504.08 381601 5001.62 544621 6018.85

Source: DGCI&S, Caikcutia.
[English)

Selzure of cosignment Containing Insects

2714. SHRI P. KUMARASWAMY: Will the Minister of
FINANCE be pleased to state:

(a) whether the Customs Authorities seized a
consignment containing sevetal thousand of insects in
Delhi during Ausust, 1894;

(b) it so, the details thereof;

(c) whether some persons were detained in this
regard;
(d) it so, the action taken against them: and

(e) the steps taken to check recurrence of such
cases?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(s) to (d). Customs Authorities at IGI Airport seized Msects
from checked in bags of two German nationals who were
departing from india on 15.8.84 by Lufthansa Flight No.
LH761. The matter has been referred to Department of
Wildife Preservation, Ministry of Environment and Forests.
Both the passengers who were detained in this regard
were allowed to leave the country after clearance from the
Department of Wildlife Preservation, Ministry of
Environment and Forest.

(e) Antl smuggling campaign has been further
intensified at all the Intematione' Airports including Indira
QGandhi international Airport, Dethi. Measures taken to curb
smuggling inciude greater surveillance over sensitive areas
at the airports intensified intelligence and Investigating
activities, screening of baggages of passengers.

Sophisticated equipments such as baggage x-ray
machines and maetal detectors are being used. Close
coordination is being maintained amongst all the agencies
concemed in the detection and prevention of smuggling.

Forsign Capital Market
2715. SHRI MANORANJAN BHAKTA: Will the Minister

of FINANCE be pleased to state:

(a) whether the Govemnment have taken any decisior
on allowing non-banking financial institutions to tap lorelgr
capital market;

(®) if s0, the delails thereot; and

(c) the assessment made so far on the performance
of foreign institutional investors?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHNADRASHEKHARA MURTHY):
(a) to (c). The information is being collected and will be laid
on the Table of the House.

Pre-emptive Purchase of Properties

2716. SHRI K.T. VANDAYAR: Will the Mimister of
FINANCE be pleased to state:

(a) whether the Government propose to increase the
pre-emptive income tax hmit for purchase of property in
Delhi and Bombay;

(b) it so, the details thereof;

(c) the time by which the decision is likely to be
implemented, and

(d) the way in which the Government is likely to be
benefited by this move and the revenue implications of this
scheme?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). The Qovernment has recsived several
representations with a plea for raising of the existing limit
of Rs. 10 lakhs of apparent consideration for the
applicability of the provisions of the pré-emptive purchase
of immovable property in the cities of Delhi and Bombay.
These proposals are receiving oonsideration of the
Government.

(c) Since the present fimit has been fixed statutorfly,
raising of this fimit wifl require an amendment of law. It is
not possible to give any time frame by which date such
amendment of law will take place.

(d) The raising of the existing limit will, result into
reduction or workioad for the Appropriate Authority and
also give relief to persons enlering into transactions of
immovable property upto such enhanced limit. in the period
from 1.10.1988 o 30.9.1994, the income from sale of
properties purchased under the scheme has exceeded the
expandiiuvre on such purchases.
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[Transiation)
Discrepancies in Salaries

2717. SHRI SANTOSH KUMAR GANGWAR Will
the Minister of FINANCE be pleased to state:

(a) whether the Government have received the
repot of working group constituted under the
Chairmanship of Shri RC. Gupta in regard to the
discrepancies in salaries of employees of rural banks,
and

{b) #f so, the action being taken to implement the
recommendation of the working group?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA
URTHY) (a) and (b). The Working Group was
nstituted under the Chaimanship of Shn R.C Gupta
on Regional Rural Banks (RRBs) relating to issues
ansing out of implementation of National industnal
Tnbunal (NIT) Award read with Equation Committee
Report The recommendations of the Working Group
have been generally accepted by the Government on
the advice of National Bank for Agriculture and Rural
Development (NABARD) The recommendations broadly
cover the issues such as the fitment of the employees
n the pay scales, Stalf Service Regulations and
Reciumtment and Promotion Policy NABARD has issued
instructions 1n  regard to the recommendations
concerning the fitment in the pay scales to all RRBs
and Sponsor Banks on 20th March, 1993

Drafts of the Stalf Service Regulaton and
Rcruitment and Promotion Policy have been prepared
in consuitation with NABARD and Sponsor Banks and
they will be notified in consultation with the Ministry of
Law.

[Enghsh]
Janata Cioth

2718. SHR! UDDHAB BARMAN: Will the Mnister
of TEXTILES be pleased to siate:

(a) the target fixed for production of Janata cloth
for the current year 1994-85 for each State of North
Eastern region;

{b) whether any assessment of achievement of
target has been made; and

(c) it s0, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY
OF TEXTILES (SHRI @. VENKAT SWAMY): (a)
Targets for production of Janata cloth has been fixed
for only two States in North Eastern, Region, namely
Assam and Tripura. For the cument yewr 1994-95,
Target for Tripura Is 25 milion sq. mirs. and for
Assam it Is 27.0 miion sq. murs.

(b) and {c). Yes, Sir. An assessment of
achisvement has been made upto the month of

PAUBA 2. 1018 (3AKA)
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Beptember 1904. While the achievernenl mads by the
state of Trpura 1s 0.146 million sq. mirs., State of
Assam has made an achievement of 12.25 miltion sq.
mirs. upto the month of September, 1994.

Polyester Spinning Mills

2719. SHRI UDDHAB BARMAN: Wil the Minister
of FINANCE be pleased 1o state.

(a) whether a number of polyester spinning mils
and process house in Assam established with public
money and loan assistance from IDBI has besn
handed over to private hands taking all liabilities in
Government account,

(b) if so, the steps taker/proposed to be taken by
the Government to reaiise the IDBI loans from the
Government of Assar:\. and

(¢c) the detals of gudelines and procedure
declared/proposed to be declared by the Government
s0 that Siate Goverment may not continue with
habiities with additional interest burden?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE {SHRI M.V CHANDRASHEKHARA
MURTHY). (a) to (c) The information is being collected
and will be lad on the Table of the House to the
extent available and permissible under the rules.

Smuggling of Heroin

2720. SHRI SHRAVAN KUMAR PATEL: Wil the
Minister of FINANCE be pleased to state:

(a) whether an Indian national has lately been
sentenced to death in Jakarta on charges of smuggling
heroin;

(b) if so, the details of the charges agmst the
Indian involved in the smuggling;

(c) whether this case reveais the operations of any
well knit gang of smuggiers of narcotics operating in or
through india; and

(d) if so, the action taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA
MURTHY) (a) and (b). As per the reports available an
Indian and two Thai nationals wers sentenced to deish
by Medan District Court, indonssia on September, 8,
1994 on charges of smuggling of Heroin. The accused
were charged with smuggling of 12.19 Kg. of heroin
into indonesia in February, 1894.

() and (d). Details of the international linkages of
the accused are not available.



163 Writien Answers

Modernisation of Poweriooma

2721. DR. SAKSHUI: Will the Minister of TEXTILES
be pieased to state;

(a) whethor tho Union Government have received any
proposal from the Qovernment ol Uttar Pradesh for
providing financial aselstance for modemisation of
powericoms in tho Stale;

(b) it so, the details thereof, and

(c) the action taken by the Qovernment therson?

THE MINISTER OF S8TATE OF THE MINISTRY OF
TEXTILES (SHRI Q. VENKAT SWAMY). (a) No, Sir

(b) and (c) Do not arise.
Revitallsation of Co-Operative Banks

2722. SHRI P.P. KALIAPERUMAL' Will the Minister of
FINANCE be pleased to stale:

(a) whether In several States, the elections could not
be held In Cooperative Banks during the last twe years,

(b) if so, the details thereo! and the reason therefor;
and

{¢) the steps being taken by the Government to
oonduct elections in these banks and to revitalise the
oooperalive banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V, CHANDRASHEKHARA MURTHY):
() and (b). National Bank for Agriculture and Rural
Development (NABARD) has reporied that in several
States tha election could not be heid iIn Cooperative Banks
during the last two years. As on 31.8.1094, out of 20 State
Land Deveiopment Banke (S8LDBs) only 10 have elected
Boards at apex leveis, and the rest do nol have elected
Boards al apex level. Similarly, out of 28 State Cooperative
Bnaks (SCBs) in the couniry only 20 8CBs have elected
Boards and 8 8CBs In the States of Tripura, Tamii Nadu,
Deihi, Jammu & Kashmir, Bihar, Assam, Manipur and In
the Union Territory of Pondicherry have no elscted Boards.

{c) NABARD has been imprassing upon the Stale
Govemmaents and the co-operative banks to hold elections
and constitute demooratically elected boarda in thess
banka, The hoiding of election ls one of the major steps
towards restoration of democracy and autonomy nesded
for thelr effective functioning and has therefors baen
inciuded as one of the ation pointe In the Memorands of
Understanding (MOUs) being signed by NABARD with the
State  Covernments and respective State Co-operative
Sanks and State Land Development Banks. The basio
cbjective of MOU Is to remcve Inadequacies in the Co-
mtm Banking System to enable the eysiem to become

DECEMBER 23, 1904

Self-Employed Productive Ventures

2723. SHRI BHOGENDRA JHA: Will the Minister of
FINANCE be pleased to etate:

(a) whether the Reserve Bank of India has sent s
team to Darbhanga and lssued directions to Madhubani
bank officials to heip financing aelf-employed productive
ventures;

(5) It a0, the details thereo! and elepe taken by tha
Government In this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (S8HRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). The information is being collected and to the
extent avallable will be laid on the Table of the House.

Export of Natural Rubber

2724, SHRI KODIKKUNNIL SURESH.
SHRI PALA K.M. MATHEW:
8HRI RAMESH CHENNITHALA:

Will the Minister of COMMERCE be pleaaed to state:

(a) whether the Government have fixed any target for
the export of natural rubber during the current year,

(b) it so, the detalls thereot:

(c) whethar there s eny proposal to revise the
minimum support price of natural rubber;

(d) It so, the detalls thereo!, and
(e) when was the last revision done?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE): (a) No, 8ir,

(b) Does not arise

(¢) to (e) Qovenrmont have bean revising the Benoh
Mark Price for natural rubger from time to time by taking
into account the cost of production of natural rubber, The
last such revision was annuouneed on the recommandation
of the Cost & Accounts Branoch of the Ministry of Finance
on 22.2.94 Since the lasl revision was done this year only,
it s too early to take a view In the matter.

Collection of Compound interest from PFarmers
2728, SHRI V.8. VIJAYARAGHAVAN: Wil the Minister
of FINANCE be pleased (o stale:

(a) whether the Government are aware of the fact that
the banks In Kerala are collecting compound interest from
emall farmers In vioiation of RBI direction; and

(b) H so, the action taken 1o stop this practice?

THE MINISTER OF STATE IN THE MINIBTRY OF
FINANCE (S8HRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). The Naliona) Bank for Agriculture and Rural

I
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Development (NABARD) has reporied that Cooperative
Banks (including Land Davelopmant Banks) and Regional
Rural Banks In Kerala are not collecting compound interest
from farmers in respect of agricultural loans. Position In
respect of commercial banks in being collected and will be
laid on the Table of the Houss to the extent available

Alr Tax! Services

2728. DR. SHRIMATI K.S. SOUNDARAM. WIli the
Minister of CIVIL AVIATION AND TOURISM be pleased lo
atate:

{(a) the number of pending applications for operating
air taxis in the country;

(b) whether any last date haa been fixed for
submission of fresh applications for the purpose, and

(c) it so, the detalis thereof?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHR! GHULAM NABI AZAD) (a) Twenly four applications
for issue of No Objection Certificate for Air Taxi operator's
permit are pending.

(b) No, Sir
(c) Does not alrse,

[Trans/ation]
Reglona! Office of RBI

2727, 8HR! SURAJBHANU SOLANKI, Will the
Minister of FINANCE be pieased to stale;

(s) whether the Regional Office of the Reserve Bank
of india has been functioning at Bhopal, and

{b) if so, the details thereof?

THE MINISTER QF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY)
(a) and (b). Raserve Bank of India has intimated that its
Reglonal Office at Bhopal has been functioning since 1872,
[Engiish]

Overhead Expenditure of LIC

2728, SHRI GEQRQE FERNANDES' Wiii the Minigter
of FINANCE be pleassd to state.

(a) whether the overhead expenditure of Lile
Insurance Corporation of india Is more as compared to the
expenditure of Insurance oompanies of America and

England;

(b) the steps taken to reduce the owvehead
expenditure of the Corporation;and

(c) the overhead expenditure incured by Life
Insurance Corporation during 1993-94 and the expenditure
estimated for 1994-957

THE MIMISTER OF STATE IN THE MIMNISTRY OF
FINAMCE (SHRI M.V. CHAMDRASHEKHARA MURTHY):
(a) Life Insurance Corporation of India (LIC) have reported
that since a large number of insurance companies operate

PAUSA 2 1918 (SAKA)
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Inthe USA and UK. and since the accounting practices
and legal requirsments differ considerably, no rational
companson wlil be possible in the matter of overalt
expense ratio of the LIC vis-a-vis these companies.

{b) Through oconstant budgetary control and
continuous adminisirative efforts, LIC have brought down
the ratio of management expenses 1o total premium
Income from 25 82% In 1088-89 to 21.83% in 1083-04,

(¢) Actual Tota! Management Expenditure in-
curred

Year Rupees In Crores
1993-94 2124 85
Estimated Total Management Expenditure
Yoar Rupees in Crores
1994-95 2508.23
[ Transiation)

Alr Texl Operators

2720, SHRIMATI SHEELA GAUTAM.
SHRI RAJESH KUMAR:
SHRI RAMESHWAR PATIDAR:

Will the Minister of CIVIL AVIATION AND TOURIGM
be pleassd to state.

(a) the names of those air laxl operators who have
sought permission 10 stait air servicse during the last thres
years and the current year so far,

(b) the detalls of their lieets Indicating the types of
alrcraft possesssd by them and the areas where they
proposs (0 slart alr services;

(c) the names of those air taxi operators who have
been granted permission in this regard;

{d) the names of the such cperators who have started
their alr services; and

(a) the detalls of those air taxi operalors who are
ikely to start their air servicss during 1904 and 10067

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD), (a) and (b), The namss of
air taxi operators who had sought psrmission to start
scheduled air transport servioes along with detalls of thelr
fieat are given ot Statementl Delails of the arems
propesed/operated by them are given at Statement-/i

z) to [e). The following six among the existing Air
laxi Operators have been granted permission to
operated sheduled Air Transport Services within the
ountry.

1. M/s. East West Travel and Trade Links Ltd.
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2. MA. Jat Always (P Lis  [subject to forelgn =
investment approval by Govemmenl) 3. M/s. Damania Wa. Modliutt
Allways Lid. 4. M/s. Modiluft Lid. 5. M/s NEPC Micon Ltd.
8. M/s. Archana Airways. Requests of M/s. Sahara india ; :hmm'b'd ‘:: mp:;”
Aiines, W/s. Raj Alr, and M/s. Jagson Awrlines have bean 3. Bangalore 11. Pune
accepled in principle. They will be. given the permission 4. Bombay 12. Udaspur
afler they fulfli the minimum operationa! requirements. The 5. Calcutta 13. Varanasi
application of M/a. India Intemational hus not yet been 6. Cochin 14. Jammu
acoeded 1o; a decision In their case will be wven later on 7. Deltu 15. Srinagar
menits. In the meanwhile, they have however been 8 Goa
permitted to import three aircrait of 30+seat capacty.
Modlluft and Demania Airways have staried operating from
1.12.94. East West & Jet Airways are expected o start Ws. NEPC AIRLINES
operating In the near luture. 1. Ahmedabad 13. Kashod (Junagarh)
2. Bangalore 14, Madras
STATEMENT-! 3. Beigaum 15. Madurai
4. Bhavnagar 16. Mangalore
Details of Air Taxi Operators who had sought permission 5. Bombay 17. Porbander
{o operate scheduled air transport service 8. Cailcutta 18. Pune
7. Cochin 19. Tirchy
Fleet Strength 8 Agath 20. Tnvandrum
1. M/s. East West Travel & B-737 7 9 Coimbatore 21 Vadodara
Trade Links Lid. F-27 3 10. Goa 22 Viayawada
2. M. Damania Airways Lid. B-737 4 11 Hubh 23 Vizag
3. Ws.Modiuft Ltd. B-737 4 12 Jamnagar
4, M/s NEPC Micon Lid. F-27 4 —_—
Beach King CS0 Me. DAMANIA AIRWAYS
5. M/s. Archana Airways L-410 3
6. M/s, Jet Airways (Pvt) Ltd, B-737 6 1. Ahmedabad 7. Goa
7. M/s. Sahara Indian Airines B-737 3 2. Banglore 8. Indore
8. Mss. Raj Air - - 3. Bombay 9 Madras
9. M/s. India Int'l Arways Pvl. HS-125 1 4. Calcutta 10. Dibrugarh
Lid. Bell Jet Ranger 2 5 Combatore 11. Guwahal
206-B 6. Delhi
10. M/s. Jagson Airines DO-228 3
*The Operator had one F-27 aircralt which has since been 8. JET AIRWAYS
taken back by the lessor. To enable them to be eligible for 1. Ahmedabad 12. Mangalore
Scheduied operations, the airiine has been permitted to 2. Bangalore 13. Bhopal
import 3 Dornler-328. 3 Bombay 14. Candigarh
4, Calcutta 15. Jabalpur
STATEMENT-U 5. Calicut 16. Kully
Stations operated/proposed to be operated by Private 6. Cochin 17. Ludhiana
Airhnes 7. Coimbatore 18. Raipur
Wa. Eaat West Alrlines 8. Delhi 19. Shimia
9. Goa 20. Agarisia
[ et 16 o 1 wwas 21 Corgan
4. :ah?uum 18. Mangalore
8. vnagar 20. Nagpur R
6. Bombay 21, Porbander M/s. Archana Alrwaya Litd
7. Calcutta 22. Pune 1. Chandigarh 4. Ludhiana
8. Calicut 23. Rajkot 2. Deihi 5. Shimla
9. Cochin 24. Trvandrum 3. Kutlu
10. Coimbatore 25, Vadodara
1 ; gzhl 26. Vizag M/s.Raj Aviation Lid.
1.7 27. Dibrugarh
13. Goa 28. Quwahati 1. Ahmedabad 4. Chandigarh
14, Hyderabad 29. Siichar 2. Akola 5. Kully
15. Jaipur 3. Bombay 6. Nagour
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Ws. india international Lid.

1. Agra 9. Jabalpur
2. Anvitsar 10. Kanpur
3. Bhopal 11. Kuilu

4. Chandigarh 12. Lucknow
5. Dehradun 13. Ludhiana
€. Dethi 14. Raipur
7. Jammu 15. Shimla
8. Jaipur
Wa. Sahara India Alrlines

1. Agra 10. Jodhpur
2. Bhopal 11. Jammu
3. Bagdogra 12. Kanpur
4. Bombay 13. Lucknow
5. Bangalore 14. Indore
8. Cochin 18. Madras
7. Caleutta 16. Srinagar
8. Delhi 17. Jaipur
9. Guwahati

Wa. Jagson Alrlines

1. Chandigarh 5. Kanpur
2. Delhi 6. Jodhpur
3. Dehradun 7. Jaisalmer
4. Kullu 8. Shimia

cndlnohloﬂtzucm

2730, SHRI CHHEDI PASWAN:
SHRI MOHAMMAD ALI ASHRAF FATMI:
SHRI RAM KIRPAL YADAV:

Will the Minister of FINANCE be pleased to state:

{a) the targets and achievements under priority sector
in respect of public sector banks in sach State under
Annual Credit Plan during each of the last three years and
the current year, so far, secior-wise and calsgory-wise;
and

(b) the steps taken or proposed to be taken to ensute
that adequate credit is made avallable to the priority sector
in all the States and the loanees do not face any problems
in getting their loan sanctioned?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY) :
(a) Sector wise targets and achievements under Annual
Credit Plans for the years 1891-92, 19092-83 and 199394
in each State by all institutions Including public sector
banks are given in the enclosed Statements-/, Il and Iii.

(b) Annual Credit Plans under Services Arsa
Approach are drawn after taking into acoount the credit

The
sector banks in the matter of exiending credit assisiance to
priority sector is reviewed by the Govemment as weil as
Reserve, Bank of india. |, periodically and suable ateps
are taken o make up the deficiencies noticed. The matier
Is also monitored by State Level Bankers Committes and
Stale Government on s regular basis.

STATEMENT
Performance of all institutions including Pubhc Sector Banks under Annual Credit Plan 1891-82

{Rs. Crore)

State/V.Ts. Agriculture & Allied Activities  Small Scale industries Services
Target  Achievernent Target  Achievement Targst  Achisvement
Haryans 963.29 66147 141.62 13436 108.22 71.03
Himacha! Pradesh 49.58 38.16 18.12 17.68  36.19 39.91
Jammu & Kashmir 299 7.20 25.53 12.01 33.00 17.09
Punjad $00.87 1001.74 171.80 23659 120.12 86.20
Rajasthan 483.18 40038 13120 133.34 10730 78.65
Chandigarh 0.38 0.30 0.17 0.14 0.89 0.70
Delhi 312 22 0.77 1.65 8.32 1.50
Arunachsl Pradesh 1.7 1.18 0.81 0.18 203 0.93
Assam 850.25 2533 2082 1583 35,90 8.0
Manipur 26.95 426 §.02 . 288 1097 0.64
Meghalaya 8.08 3.4 1.18 077 444 2.52
Mizoram 298 1.20 .77 . 0.39 229 1.20
Nagaland 9.86 1.57 048 1111 1.07
Tripura 13.13 8.07 3.39 116 1001 3.30
Bihar §75.08 134.44 41,68 15757 292
Orissa 268.67 17348 101.80 6740 8824 85.41
Sikkim 293 1.37 0.60 0.39 0.91 0.568
West Bengal 408.14 28808 218.76 156.80 18832 138.39
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State). Te. Agriculture & Allled Activities  Small Scale industries Services
Target  Achievement Target  Achievement Target  Achisvement
Andaman & Nikobar (sland .61 0.80 0.80 0.30 0.43 1.4
Madhya Pradesh §38.11 752.08 144.99 un 188.08 8$0.00
Uiiar Pradesh 1585.58 1484,54 320.82 238.48 348.00 22020
Goa (¥ ] 6.81 20.80 30.80 0.0 82687
Qujamt 87824 700.88 146.28 17072 113.04 86,81
Mahwaghtra 1471.42 1247.08 23038 262.22 8.7 271,48
Dacra & Nagar Havell o 040 2,00 o7 0.84 080
Daman & Diu 040 0.18 004 1.88 0.090 0.83
Anchra Pradesh 1746.80 198110 L1/ K1) 160.08 208.01 181,11
Karnaiaka 741.80 571,08 198 07 230.17 240.70 170.60
Korala 695 70 611.00 15938 1M 41180 242.0%
Tamd Nadu 1429.34 146008 35870 248,75 307.04 £68.34
Lakshadwep 016 0.14 0.03 0.0 0.13 005
Pondicherry 1979 2088 1587 1272 838 012
All India 1291543 110839 o88e €A «558 28 312752 2280 &3

STATEMENT:II
Perormance of all indtliulion. .neluding Public S80I6r Bankes under Anrual Credit Plan 1002.83

(Rs. Crore)

StateU.Ts, Agriculture & Aliled Activities  Small Bcale Industries Services
Target Achisvement Target Achisvemant Target Achlevemant
Haryana 408 1026.28 142 82 213.682 0237 82.88
Himachal Pradesh 4307 e 17.84 Mnae 40.20 48,86
Jammy & Kashmir 2194 088 01.08 o.0 40 86 12,78
Pufjed 1081.00 1131.80 268.00 347.94 143.00 8.8
Aajasthun 837.00 493,10 160,98 12199 119.60 8.7
Chandigarh 044 04 0.18 0.40 0.8% 0.89
Dalni £28 203 o.08 1.21 808 287
Anunachal Pradesh LI (] 1,88 1.8 0.20 318 1.48
Asyam 80 9! g ] 8018 a0 44,00 181 66
Nanipar [ & 817 .80 a8 3.8
Meghalaya 1o ’ 25 044 852 200
Miroram 347 f W28 060 093
Nagalang © 64 s R[] 03u 1.80 .68
Tripure 11.31 290 3.31 056 7.50 1.57
Binar 533.11 195 62 10272 71 124 45 60.65
Orissa 234 52 148 72 53.78 4427 57.88 57.80
Sikkin 1.98 158 118 0.12 0.54 1.10
Wast Bannp 41060 287 64 20836 113.85 183.64 133.79
Andaman & Nikobar nd 338 " 078 0.38 218 118
Madhya Pradesh 87183 102 48 12118 67.41 146.58 104.50
Utlar Pradesh 1764.63 1621.07 368.67 304 53 322.70 216,39
Coa 8.98 768 3837 4657 38.60 48.711
Qujarat 02477 87747 19951 244 63 127.85 87.22
Msharashira 128272 125113 246 69 27713 23853 211,94
Dadia & Nao~r Havel 078 044 127 ng6 0.48 0.85
Daman & D 0.25 068 0.79 248 o777 178
Andhra Prade<h 1833.33 1603 91 282 91 109,82 23564 158.48
Karnalaka 692 44 21173 247.48 20282 191.38

72512

"
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$iate/).Ts, Agriculture & Allled Activities  Small Scale Industries Services
Target  Achievemdnt Targst  Achievement Targel Achisvement
Korala 600.78 814,38 192.87 25.38 36118 363.30
Lorahadwote ok "om @ Tam Wm e

¢l { ] ! L] ‘ ok
Pondigherry 10.43 £3.68 13.62 10.09 14.63 (21
Al india 13210.44 12370.68 9110.89 2007.79 2633,60 217088
STATRMENT-II
Performance of i institutions including Public Seator Banks under Annual Credii Plan 1083:84

(Ra Crore)

Slute/).Ts, Agricuitute & Alled Activines  Small Scale indusines Servces
Target  Achigvement Targst  A-hiavement Targ™  Achievement
Haryina 849.87 106408 23023 31501 95 €9 12269
Himachal Pradesh 4530 4078 1767 1915 44 €3 4998
Jammu & Kashmir 3239 16 87 21,54 1933 47 6* 26 58
Punhjab 1207.11 132513 35567 36424 13461 11359
Aajasthan 81138 64584 127,72 153 01 9167 8173
Chandigarh 0.90 0.43 043 048 0.48 048
Delhi 212 211.28 1.40 139 92 802 501.83
Aninaohal Pradesh 4.04 1.00 0.69 0.85 213 1,38
m 42.77 148 21.11 0 94 35.20 M
Manlpur 17.86 078 3.82 200 4,08 1.60
Meghalaya 830 1,72 148 04z 803 0.88
Mizoram 2.62 133 1.28 0.6¢ 256 108
Nagaland 081 0.81 023
Trpura .48 8.47 .60 1.89 8.00 4.00
Rihar 470.72 310.89 88.00 70.18  108.01 $6.00
Crissa 260.18 ge0.78 77.08 §2.68 04.00 100 78
Slkkim 1.23 113 0.19 0.14 0.07 1.36
West Benga! 40023 20408 17008 104.64 10089 100.98
Andaman & Nikobar Isiand 430 1.94 083 037 3.81 1.47
Madhya Pradash L )AR 4! so7ee 16942 4018 17800 an
Utlar Pradesh 1910.88 1488.07  430.10 36033  asa.m 230.08
Qoa [ 314 1304 30.04 40,80 4081 Wi 00
Giujarat 1086.00 904.04 03088 88798 1348 190 18
Maharashira 1432.87 162040  206.07 20047 N7 44 21807
Dadra & Nagar Havell 0.77 0 51 110 041 045 119
Daman & Diu 034 o027 080 118 0.0 1 89
Andiva Pradesh 212770 1914 84 289.88 285 96 19735 199 10
Karnalaka 84530 888 47 204,57 330.41 271 ' 25419
Kerala 708 39 769 98 237.31 286.88 418.71 498 02
Tamil Nadu 1107 80 1870 92 4268.94 709.80 246,08 307.20
Lakshadweep 0.25 021 0.03 0.02 on 011
Pondicherry 2534 25.62 20.83 20.27 7.42 ©.52
Al India 13873.78 13755.78  3583.55 386915 2004 08 3226 08
[Englisk} {SHRI P A. SANGMA) (a) 0 {b). No, Sir. it is the policy of

Labour Standard
2731, SHRI ANKUSHRAO RAQOSAHEB TOPE:
DR. LAXMINARAYAN PANDEYA:

Wil the Minister of LABOUR be pleasad 10 slale:

(a) whather the Governmant propse to link labour
sirndards with ntemnational rade as pe. ILO conventons,
and

{b) i 0, the reaction of tha Covamment thercon?

THE MINISTER OF STATE OF HE MINISTRY OF
LABOUR AND HOLDING ADDITIINAL CHARGE OF THE
MINISTER (oFf STATE OF IHE MINISTRY OF COAL

the Government of India t recogniss and enfore
international Labour Standards adopted by the ILO and
ratified ty the ocountry, but the Government of india
opposes any linkage of labour standards with intemnational
Teade
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[Transiation]
Loan to Industrial Entreprensurs by IFCI
2732. SHRI RATILAL VERMA: Will the Minister of
FINANCE be pisased to state:
(a) the total number of entreprensurs 10 whom the
I0BI and IFCI sanctioned loan during the last three years
and the tolal amount sanctioned, year-wise; and

(b) the amount of loan provided to entrepreneurs
belonging to Scheduled Castes and Scheduled Tribes
and the number of such entrepreneurs?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). The Industrial Development Bank of India
{IDBl) has reporied that it does not maintain
enirepreneur-wise data of sanctions and disbursements.
However, the delails of assistance sanctioned under the
direct loans by IDB! during the last three years are as
under:

No of Amount

Applications (Rs crore)

1991-92 956 4404.2
1992-93 1130 5844.5
1993.94 1132 7937.4

The Industnal Finance Corporation of India Limited
(IFCI) has reported that it provides financial assistance to
companies incorporated in India and co-operative
societies registered under the Co-operative Societies Act,
and not to individual entrepreneurs. However, the details
of financial assistance provided by IFClI during the last
thiee years are given hereunder:

No of Amount
projects (Rs crore)
1901-92 557 24458
1992-93 425 2372.7
1993-94 416 3915.3

Incentives for Exporta
2733. SHRI PANKAJ CHOUDHARY: Wil the
Minister of COMMEI'RCE be pleased to state:
(a) whether there is any proposal for providing
finance to the States for export promotion aa well as for
setliing up an Export Promotion Cell in all States;

(b) whether the payment received by Indian
Companies in rupee for the supplies made by them will
aiso be treated as indirect export and

(c) It so, the details therso! and if not, the reasons
therefor?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE): (a) A centrally sponsored “Expont
Promotion Industrial Parks” Scheme for providing
financial assistance to State Govis. for setting-up and
maintaining appropriate infrastructural facillties has been
drawn-up. As on date proposal from sieven State Gowi.
{Punjab, Himachal Pradesh, Haryana, Kamateka,
Rajasthan, Maharashira, Uttar Pradesh, Andhva Pradesh,
Tamil Nadu and Gujaral) have besen approved. There is
no provision for providing finance to the State’
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Govemnments in regard 1o setting-up of Export Promotion .
Celis in all States.

(b} and (c). Payment receivad by indian Companies
in Indian fupee for the supplies made with in the country
will be treated an indirect exporis i.e. “Deemed Exports”
provided such supplies are covered unde Chapter X of
the current Exim Policy. However, physical exports made
out side the country will be regarded as exports even if
the payment is received in Indiah rupees.

[Englsh)

Re-opening of Ambari-Falakasa/Panga Alrport

2734. SHRI JTENDRA NATH DAS: Will the Minister
of CIVIL AVIATION AND TOURISM be plsased to state:

(a) whether the Government have any proposal to
re-open Ambari-Falakasa/Panga Airport at Jalpaigun;

(b) if so, the details thereof, and

(c) it not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION AND
TOURISM (SHRI GHULAM NABI AZAD) (a) to (c). The~
arrstrips at Amban and Panga belong to private parties.
Due to lack of demand from arlines, National Airports
Authority has no plan to develop a new airport in
Jalapaigun.

[Translation]
Assistance Provided by L.D.B.

2735. SHRI SHIVRAJ SINGH CHAUHAN: Wil the
Minister of FINANCE be pleased to state:

(a) the number of applcations received by the
Industnal Development Bank of India from Madhya
Pradesh seeking financial assistance;

(b) the number of applications approved/rejected,
and

(c) the financial assistance provided by the industrial
Development Bank of india during the said period to set
up Industries in the state?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). The number of appiications from Madhya
Pradesh received, sanctioned and rejected by the
Industrial Development Bank of India (IDBl) during
1983-64 is given be below:

1993-94
Applications received 72
Applications sanctioned 52
Applications rejected/withdrawn/closed 7

(c) 1DB! has reported that during the year 1993-94, it
has sanctionsd Rs. 6182 crores and disbursed
Rs. 283.8 crores to Industries in Madhya Pradesh under
its direct loan sohemaes.

[Engiish]
Agreements with UK.

2738. DR. VASANT NIWRUTTI PAWAR: \Will the
Minigter of CIVIL AVIATION AND TOURISM be pleased
to state:
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(a) whether some agreements were signed during his
recent visit to United Kingdom; and

(b) it so, the details thereo!?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NAB! AZAD): (a) No, Sir.

(b) Does not arise.

Free Coaches for Passengers

2737. SHRI GOPI NATH GAJAPATHI: Will the
Minister of CIVIL AVIATION AND TOURISM be pleased to
state:

(a) whether the free coaches for transfer of
passengers from international terminal to domestic terminal
and vice-versa are available at Delhi and Bombay
international airports;

(b) whether such facility exists at Madras and
Trivandrum Airports;

{c) if not, the reasons therefor; and

(d) the steps taken or proposed to be taken to provide
free coaches at Madras and Trivandrum airports?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(SHRI GHULAM NABI AZAD): (a) Yes, Srr.

(b) to (d) The international and domestic terminals at
Madras, Calcutta and Trivandrum awports are situated
adjacent to each other and within walking distance.
Therefore, coaches for transfer of passengers between
international and domestic terminals are not required at
these airports.

Export of Plywood end its Products
2738. SHRI M.V.V.S. MURTHY: Will the Mnister of
COMMERCE be pleased to state:

(a) the total quantity of plywood and its products
exported and foreign exchange earned therefrom dunng
each of the last three years; country-wise;

(b) whether the Government have fixed any target for
the export of these items during the current year;

(c) if so, the detalls thereof; and

(d) the steps being taken by the Govemment for boost
the export of these ltems?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE)

(a) Export of Plywood and its products during the last
three ysars in value terms are as foliows:

(Rs. In lakhs)
1991-02 1992-03 1903-94
1743 2601 15609

Major country-wise export figures are as follows:
(Rs. in lakhs)

Country ""Year

19901-92  1992-63  1963-04
1. Bahrain 28.00 21300 101200
2. Bangladesh 1.00 127.00 120.00
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Country Year

1991-92  1992-83  1993-94
3. Belgium 16.00 83.00 54.00
4. Japan 314.00 82.00 531.00
5. Jordan -— 10.00 125.00
6. South Korea -— — 395.00
7. Hongkong 289.00 242.00 884.00
8. Nepal 5.00 185.00 74.00
9. Oman - 28.00 49.00
10. Saudi Arabia 187.00 226.00 2023.00
11. Singapore 1.00 80.00 1783.00
12. Sri Lanka 170.00 118.00 870.00
13. U.AE. 130.00 389.00 4985.00
14. UK. 13.00 154.00 36.00
15. U.S.A 86.00 277.00 157.00

Source: Chemicals & Allied Products Export Promotion
Council, Calcutta.

" (b) and (c) Export target projected by the Chemicals &
Allied Products Export Promotion Council for the year
1994-95 Is Rs, 12,200 lakhs.

(d) The Government and Chemicals & Allied Products
Export Promotion Council have been taking on an on-going
basis, several measures for the promotion of export of
Plywood & its products. Thess include besides
Government's  economic  liberalisation  measures,
sponsoring sales-cum-study teams to overseas countries,
publicity compaign, participation in fairs and exhibitions
abroad, availabiiity of market development assistance etc.

Cleims settied by Orlental Insurance Company Ltd,

2739. SHRI GURUDAS KAMAT:
KUMARI SUSHILA TIRIYA:
SHRI RAM NAIK:

Wil the Minister of FINANCE be pleased to state:

(a) whether the Govemment are aware of the recent
spurious claims received and settied by Oriental Insurance
Company;

(b) if so, the number of such cases and the total
amount invoived therein;

(c) the action taken against the gullty officials; and

(d) the steps taken or proposed to be taken to check
recurrence of such cases in future?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA MURTHY)
(a) to (d). The claims are settied by the Oriental Insurance
Company (OIC) only after proper scrutiny. If any spurious
cases come 1o the notice of the company, after due
investigation appropriate action will be taken by
company against the smpioyses who are found guilty
OIC have reported that in Five medi-ciaim and pe
socident claime a involving an amount of Rs. 3.79
non-sxistent individuais have apparently got insured
proferred claims on the bDasis of
medical certificates. These cases have been handed
to C8i for investigation.

Y ET

|
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ICPA Directives

2740. 3MRI 8IVAJI PATNAIK:
SHRAIMAT! SUSBELA GOPALAN:
DR. ASIM BALA:
SHRI ANIL BASL:
SHRI SUBRATA MUKHERJEE:

Wil the Minister of CIVIL AVIATION AND TOURISM
be pleased o state:

{(a) whether the Qovernment are aware of recenl
dirsotions lssued by the Indian Commeroiai« Pliols'
o sy alisn parlisularly againet a fight attenidant and some
viirgr relatedd mation;

(b} it 66, whether the matter hhas béen iaken up with
the ICPA,

{0} whethat the Qoavethment Bropose to ke echon
against the erting officiale In this rugard; and

(4) # 80, the delalis thervol?

THE MINISTER OF CIVIL AVIATION AND TOURISM
(8HRI GHULAM NABI AZAD). (u) Yes, Bir.

(b) to (d) On complaint of a piiot, Indian Commeroial
Piiote’ Association (ICPA) has lssued a directive to ila
member againat an Airhostess. Managemant of Indian
Aldines have asked explanatlion of both pliot and the
Alfwostess. The malter has aiso beon taken up with ICPA
and Alr Corporation Employnes Union.

Loss to Reserve Bank of indla In US Bond Market

2741, 8HRI TARIT BARAN TOPDAR:
SHRI SUDHIR QIR

Wil the Minister of FINANCE be pleassd to state

(a) whather the Reserve Bank of india haa lost
substantin amount of monay In US bond marke! as
teporied In ihe Observer of Buminass and Polllics dated
September 22, 1004;

(b) i so, the details thereof;

(c) whether the Govemment have fixed any
responsibility in this regard; and

(d) it so, the detalls thereo! and the action taken in this
regard;

(s) the stepa being taken by the Govemment to
prevent such losses in future?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (D) the Reserve Bank of india has indicated that
the reference in the question is to changes In security
prices In international financial markets, and that K is not
comect 1o consider thess vasistions as a loss incurred on
investment of foreign exchange reserves. RBI has aiso
indicated that its earning on foreign exchange reserves has
all along bsen positive,

{v) 10 (o) Do not arise.
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Child Labour

2742. SHRI C.K. KUPPUSWAMY: Wil the Minister of
LABOUR be pleased to state:

(a) whether the Government are aware that the child
labour is rampet in hosiery units In Thiruppur and Northern
State Industriea In Sivakasl and Tamil Nadu; and

(b) if 8o, the stepa taken to rehabilitate the child labour
and enforoe the law and guldelines relating to the aboiition
of shiid labour in these units and Industras?

THE MINIBTER OF STATE OF THE MINISTRY OF
LABOUR. AND) HOLDING ADDITIONAL CHARGE OF THE
MINIBTER OF STATE OF THE MINIGTRY OF COAL
(SHRAI P.A. BANGMA). (a) and (b), The Information is
being ooliected and will be Iald on the Table of the House.

=iparilie Bettiement with Dank Workera

P4, SHRI HARIN PATHAK: Will the Minisior of
FINANCE ba pieased to stdle.

(a) whether the Indlan Banks Association has made
6th Biparite Betllement with Bank Workers' irade unions,

(b) If wo, the doetails tnereol;

{c) whelher ths Qovernment are going to make
satllement with oificers’ associations of Banks aboul the
wages revision; and

(d) if wo, the detalls threof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (8HRI M.V. CHANDRASHEKHARA M'IRTHY)
{r) to (d). Indian Banke' Association has signed on 8.10 84
« Momoaranaum of Undersianding {Mol)) on wage revision
with major trade unions Ih the banking Industry providing
for an overall increase in wage bill 6 the tuna of 10.6%
cunting the banking industry Re. 398 orores p.a., in respect
ol the awsnrd stafl empioyeed in public seaior banka, The
1BA has further Informed thal modalitien of Implementation
of the said MoU are being negotiated with the trade
uniohe, Bimilar discussions with olficars’ associalions are
in progress.

Reservetion in Promotione In Syndicate Bank

2744. SHRI RAM VILAS PASWAN: Wil the Minister
ol FINANCE be pleassd to state:

(s) whether the Supreme Court had upheld the
reservation in promotions within officers cadre In the
syndicate Banks;

(b) If so, the detalls thereof;

(c) whether the Government have implemented the
decision of the Court;

(d) it so, the details thereof, and
(o) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (e). In pursuance of the Supreme Court Judgement
dated 10th August, 1990 in the Wiit Petition No. 847/87
fied by Syndicale Bank SC/ST Employsea’ Association
versus Union of india and others, Syndicate Bank provides
for reservations in favour of SC/ST in promotions
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within it officers cadre.

Foliowing the Depariment of Personnel and Training
Instructions dated Ist Nov, 1980 to the sfect that there is
no reservation in promotions based on selected method
within Group A posts, Syndicate Bank discontinuedt
reservations In promotions with its officers cadres. A
ocontempt petition flied by 8yndicate Bank @C/8T
Employees Assocletion before the Supreme Court agsinst
the Officers of the bank and others was dismissed by ihe
latter on 10th July, 1803,

Workers of Tea ingustry

2748, DA, JAYANTA RONGPI will the Minister of
LABOUR be pleased o slate:

(a) the number ol workers employed in the lea
industries throughout the country, States-wise,

(b) the delails of lhe demeands made by lhe lea
Workets In Assam awalling colearance, and

() the steps taken or proposed to de laken by the
Qovernment in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
LABOUR AND HOLDING ADDITIONAL CHARQGE OF THE
MINISTER OF STATE OF THE MINISTRY OF COAL
(SHR! P.A. SANGMA). (a) lo (o) The information Is Being
collected and will be leid on the table of the Houss.

[Transiation)
8mall industriea Development Bank of Indla

2748, SHRI RAJ NARAIN Wil the Minister of
FINANCE be pleased lo slate

(r) the names of the countries [rom which Small
Indusiries Davelapment Bank 6f Ind has laken 168A
duting Ihe lasl twe years, year-wise end (he ustails of
amount taken from each countty alongwith interest to be
paid;

(b) the steps taken to ensura that this amount be
utilised in long-term loans being advanced to small scale
entrepreneurs by Small indusiries Development Bank,

(c) whether any guideiines have been framed to
streamiine the procedure of advancing loan;

(d) it so, the detalis thereof;

(e) whether any speclal programmes have been
prepared for females entrepreneurs so &s 10 encourage
them to set up industries on priority basis as well as giving
them concession In inlerest rates; and

(f) # so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
{a) the detaiis of assistance availed of by Small Indusiries
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Development Bank of India ($1DBI) from other countries
durnng 1992-83 and 1993-94 are as under.

Name of Amount of Year Interest
Country losn (% p.a.)
Japan JY 20 bilion 1902-93 8%
Japan JY 30 blitlon 190394 8%
ao‘rmnny DM 38 milion 1993-04 13.5%

() to (d). The major activiiy ot SIDBI s refinanging of
loans to the primary landers whe have asalated tha small
soals entreprensuis. The loans granted by tha Overssas
£ sonomie Co-operation Fund (OECF), Japan are disbursad
by way of reimbursement only after SIDBI has provided
1etingnse lo primary lendars ensuring (he end-use Defore
disbure@ment Loans granied by KFW, QGermany are
ghannelised through direct schemes ol assistnace granted
by 8IDBI to small stale urits KFW, disburses the loah to
SIDBI aller necassary disbursements are Offetert by the
latter, thus ensuting end-use o funds bafote
tisbursemerits

(e) and (/) The Bmall Industries Development Bank of
India (BIDBI) has been operating Mahila Udhyam Nighl
(MUN) Bcheme lo provide equily type of assistance of
women entreprensurs for setting up new Industrial projects
In the Small Scale Industrial (8S!) sector. All new induatrial
projecis In the §SI sector as also service aclivitiea which
are eligle for finance as per 8SI norme and set up by
women entrepreneurs are eligible for assistance under the
scheme provided the project cost does not axceed Re. 10
lakhs. Asalstance under ihe scheme Is In the form of soft
loan to meet tha gap in the equity atier taking into account
the prormoters’ contribulion (o the project subjest o a
maximum of 18% of tha project sosl. No inlerest is levied
on the soll luan but a nominal service chatye of 1% per
anhum 18 payable annually. The repaymaent of asslstance
undar MUN I8 required t0 be made In 10 years indtuding &
fhbratoridm Upto live years

81081 has aiso been operating & scheme for volunlary
agencies under ‘Mahila Vikas Nidhi' (MVN) for creation of
self employment and wage and employment opportunities
in the industrial sphere The assistance under this scheme
18 provided in the form of either grant or loan. SIDBI aiso
provides assistance under a speical scheme viz. Women
Entreprenaurs Scheme (WES) under which financial
assistance on liberal terms for setting up of industrial units
in the SSi sector 18 given.

Long term loans

2747 SHRIMATI SUMITRA MAHAJAN: Wil the
Minister of FINANCE be pleased 1o state.

(a) whether the Government of  India have any
proposal to provide financlal assistance to 18 week Central
Cooperative Banks, and

(b) If so, the details thereol?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M V. CHANDRASHEKHARA MURTHY):
(a) and (b). Preseumably, the Hon'ble Member is felusting
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to Central Cooperative Banks (CCBs) in the State of
Madhya Pradesh. National Bank for Agricuiture and Rural
Development (NABARD) has reported that the State
Govemment has not submitted any proposal to
Qovernment of India for long term ioans to CCBs.

[English]
Tour by Minister

2748. SHRI SUBRATA MUKHERJEE: Wil the
Minister of TEXTILES be pleased to state:

(a) the number of days during this financial year the
Minister went on tour within the country and outside
separately;

(b) the details of such tours;

(c) the expenses incurred in respect of each such
tour;

(d) whether the expenses was borne by the Central
Government budget; and

(e) it not, the source of Fund?

THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI G. VENKAT SWAMY): (a) to (c). The
Minister of State for Textiles visited the States of Andhra
Pradesh, Uttar Pradesh, Maharashtra, Karnataka, Gujarat,
Tamil Nadu, West Bengal, Rajasthan, Manipur and Jammu
& Kashmir for approximately 126 days (including journey
periods) during the current financial year. The Minister
visited abroad only once during the year and the visit
included U.K. U.8.A., Mexico and Brazil for a period of 15
days (including journey period).

The approximate expenses on domestic tours and on
tour abroad was respectively Rs. 2.88 lakhs and Rs. 2.61
lakhs.

(d) Yes,.
(e) Not applicable.

[Translation]
Pension scheme for Bankmen

2749. SHRI HARIN PATHAK: Will the Minister of
FINANCE be pleased to state:

(a) whether an agreement has been signed between

the major bank employees and officers’ unions for a

pension scheme for the bank employees and officers;
(b) It s0, the detalls of the pension scheme and the
agresment;

{c) whether there has been a very poor response to
the scheme on the part of bankmen and insignificant
percentage of them have given option in favour of the
scheme tili the last date fixed for giving the option;

(d) i so, the details therec! and the reasons therefor;

(o) whether in view of the back-tracking in the scheme
by some of the bankmen's unions there are litlie chances
of the scheme taking off in near future;

(f) it so, the details thersof and the reasons therefor;
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(g) whether the Government propose to take any
further Initiative in the matter; and

(h) if so, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a): Yes, Sir.

(b) The settiement provides for the bank empioyees
who were in service as on 1.11.1993, an option between
pension as second retiral benefit as compared to the
contributory Provident Fund. Employees joining on or after
1.11.93 will be eligible only.for ;pension and the facility of
Contributory Provident fund is not available to them.
Pension benefit has also been extended to ex-employees
who retired on or after 1.1.86, provided they surrender the
employer's contribution of P.F. together with interest
received and a further 6 per cent interest on that amount
from the date of drawal lo the date of refund. The pension
will be payable to them w.ef 1.11.93.

The pension scheme for bank employees is generally
on the hines of the pension scheme applicable to Central
Government employees.

(c) to (h). The banks, as per the agreemenV
settlement, had invited options from the existing
employees and the same had to be exercised by 30.11.94,
Compilation of this information by banks has not so far
been completed and therefore, it is not possible to assess
the responses of the employees.

{English]
Long term loans for cooperative miils

2750. SHRI HARISINH CHAVDA: Wil the Minister of
FINANCE be pleased to state:

(a) whether the Government of Gujarat has sent any
request to the Central Fipanclal Institutions for sanctioning
long term loans for co-operative mills proposed to be set
up in that State; -

(b) it so, the action taken by the Government in this
regard; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) The Industrial Development Bank of India (IDB!) has
reported that the financial institutions have not received
any request from the Government of Gujarat for extending

long term loans to Cooperative Textile Mill proposed to be
sot up in that State.

(b) and (c). Do not arise.
[Transiation]
Goconomic Loss due to Plague

2751. SHRI KASHIRAM RANA:
SHRI INDERJIT GUPTA:
SHRI SHANKERSINH VAGHELA:
SHRIMATI GEETA MUKHERJEE:

Will the Minister of FINANCE be pleased 10 state:



188 Writen Anawers

{a) whether the Qovernment have made any
asssssment of the sconomit/linancial loss suffered due to
outbrak of plague in the country;

(b) if so, the details thereof;

(c) whether the Central Government propose to
provide some financial assistance to the most affected
States;

(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY)
(a) to (e). The outbreak of plague was limited in some
areas of Beed District in Maharashtra and Surat city in
Gujarat, The total number of deaths was 54. It 1s rather
difficult to assess direct or indirect losses due 1o this
incidence. However, due to a number of reasons, plague
was totally contaned. The Government provided
assistance for containment and treatment of plague,
comprising technical support for survey, analysis of
samples, supply of drugs, inseclicides, ayurvedic
medicines, fumigation packets and also publicity matenal

The close surveilance and implementation of
precautionary and preventive measures are continuing. A
sum of Rs. 20 crore was sacntioned for meeting the
expenditure on purchase of materals and supphes and
other measures.

[English]
Foreign Exchange reserves

2752. SHRI SUSHIL CHANDRA VARMA: Will the
Minister of FINANCE be pleased to state:

(a) the amount out ot total foreign exchange reserves
invested in US bonds, the percentage of interest received
on these bonds, the net profit actually being earned by the
Reserve Bank of India in view of the inflation of dollar;

(b) the net profit actually being earned by the foreign
investors who are investing in indian capital market in view
of inflation in India; and

{c) the amount of loss being suffered by the Reserve
Bank of India In view of all aspect of foreign capital
investment and the manner in which this situation s being
dealt with?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) The Iinvestment of the foreign exchange reserves by
Reserve Bank of india is undertaken in ceftain assets in
accordance with the provisions of the Reserve Bank of
india Act. Central Banks generally do not disciose the
composition or malurity structure of their foreign exchange
ressrves.

(b) It is not possible to provide an estimate of tha net
profit earned by foreign investors investing in the Indian
capital market as it depends on a number of factors such
as timing of investments, maturity of investment, the
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pertarmance of the masket and the parlicular sorips thet
they invest in.

(c) The Reserve Bank has all along a positive return
on its invesiments

Fraud In Indian Banks In U.K.

2753. SHRI VIJOY KUMAR YADAV:
SHRI LOKANATH CHOUDHURY:
SHRIMATI GIRIJA DEVL:

SHRI RAM VILAS PASWAN:

Will the Minister of FINANCE be pleased to state:

(a) whether a special investigation team from U.K.
came to India to investigate a massive fraud involving
Indian banks branches in the United Kingdom; and

(b) if so, the details of the banks involved and the
fraud committed?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.v. CHANDRASHEKHARA MURTHY):
(a) and (b) As oer information available with the Reserve
Bank of india (RBI), the Kent Police Squad under the
direction of Serious Fraud Otfice of U.K. are investigating
into the companies of the LETAP Group which defrauded
the Indian banks. The banks involved are Canara Bank,
Bank of Baroda, Syndicale Bank, Bank of india and UCO
Bank. The fraud was perpetrated by the LETAP Group
operating from U.K and it went into liquidation in 1992.
The extent of habilities of the Group with the Indian banks
as on 31.3.1994 has been estimated at U.S. $ 15.80
million. RBI has also reported that officials of the Serious
Fraud Office came to India in September, 1994 for
discussions about certain instructions issued by RBI.

[Translation]
Urban Cooperative Banks

2754. DR. GUNVANT RAMBHAU SARODE: Will the
Minister of FINANCE be pleased to state:

(a) whether any amendment has recently besn made
by the Government in the existing law for representation of
backward Castes and economically weakers sections in
the Urban Cooperative Banks;

(b) if so, the detaile thereof; and

{c) whether this amendment has been implemented all
over the country?

THE ‘MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to (c). The information is being collected and will be laid
on the Table of the House to the extent available.
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[English)
General insurance Corporation

2785. SHRI RAM NIHOR RAL Wil the Minister of
FINANCE bo pleased to state:

(a) whether the Government propose to convert the
General insurance corporation from its present etatus as

Holding Company to a Monclithic Corporation with.

complete autonomy;
(b) If so, tha detalls thereof;

(0) whether it Is also proposed to utiiise the workforce
to the optimum to Inorease the productivity and introudce
the incentive orlented service conditions for the employees
belonging to all categories; and

(d) i s0, the detalls thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) and (b). No suoh proposal is under consideration of the
QGovemment,

(o) and (d) In an endeavour to Improve the work
culture and optimise productivity, the Qeners! insurance
Corporation of Indla (GICI) had reported that It has been
decided to ensure that offices sre properly manned;
responsibliities and accountability of ditferent members of
stalf properly assigned; and regular meetings heid between
the head of the offices and his team to monitor the smooth
and Umely progress of work, In the general Insurance
Industry. The GICI have also reporied that they have
launched full scale computerisation programme, with etate
ol art technology to improve productivity and ensurs
offlclent customer service. At present only the development
sta¥ have a profiV/growth linked Incentive scheme.

[Transiation)
Woman locked up In UCO Bank, Caloutta

2758. SHRI ANAND AHIRWAR: Wil the Minister of
FINANCE be pleased to siate:

(a) whether a woman remained locked up for thres
days In a locker of UCO Bank at Calcutta;

(b) whether any Inquiry has been conducted in this
regard;

(¢) If w0, the action taken againal the guilly persons;
and

(d) the steps taken or proposed to be taken to check
recurrence of such cases In future?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
{a) and (b). Yes, Sir,

(0) The concerned employees hava been plsced
under suspension.

(d) UCO Benk have advised their branches to follow
prescribed procedure scrupulously and check locher vau'ta
and branch premises thoroughly at the time o! clusing.
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Loans to Fermere

2757, SHRI RAM KRIPAL YADAV:
SHRI CHHEDI PASWAN:
SHRI GIRDHARI LAL BHARVAGA:

Will the Minister of FINANCE be pleassd to state:

(a) the steps taken by the Government 1o ensure
timely avallability of adequate agricultural foans 1o the
farmers;

(b) whether the QGovernmenl have made any
amendment in pollcy relating lo provislon of short-term,
mid-term and long-term loans to lammers;

(c) it so0, the details thereof,

(d) the amount of term-wise loans provided to the
farmers during the current year In each State;

(o) whether any provision has also been made to
provide loans to the farmers out o Agricuiture and Rural
Debt Relief Scheme; and

() It so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M.V. CHANDRASHEKHARA MURTHY):
(a) to {c) In order to ensure timely avallabilty of
agricultural loans to farmers Reserve Bank of india (RBI)
have issued delailed guidelines to commercial banks for
adopting simplified and lideralised lending procedurs and
simplified application forms. Banks have been advised that
all loan applications upto a credit limit of Rs. 25,000 should
be disposed of within a forinight and those ovar Rs. 25,000
within 8 to § weeks. Dranch Managers have been vested
with discrstiondry powers lo sanction proposals from
weaker gections without reference o higher suthorlties,
The margin and security norms prescribed for agricuitural
loans are liberal and banks &ie ot required to take any
margin for crop loan upto Rs. 10,000 end term loans uplo
Rs. 10,000. For loan amount above Rs. 10,000 a margin of
15% to 25% can be taken depending on the purpose and
quantum of loan. RBI have advised banks vide its circular
dated 26.10,1994 to extend a flexible line of cradit facitiity
to mest credit requirement. The facllity will be granted to
farmers with good track record,

(d) The inforamtion Is being collected and to ths
extent available will be laid on the Table of the Houss.

() and () The Agriculture & Rural Debt Raellef
(ARDR) Scheme was formulated by the Government to
provide relie! to the farmers from their debt burden. It was
a one time measurs of providing walver of loan o a
maximum exent of Re. 10,000 per borrower, There Is no
provision to provide loans o the farmers under the
scheme.

[English]

Production of Cardamum

2754 SHRIJ AGAT VIR SINGH DROMA : will the
Minister of COMMERCE be please to state:

(a) whether there is a difference of opinion among the
various ministries with regard to increase the production ,
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and export of cardamom;
(b) it s0, the detalls thersof and the reasons therefor;

{0) the steps being laken by the Government to satlle
the lssue?

THE MINISTER OF COMMERCE (SHRI PRANAB
MUKHERJEE): (a) No, 8ir.

(b) and (¢) Do not arlae.
Soclal Safety Net

2769. 8HRI PARASRAM BHARDWAJ;
DR. LAXMINARAYAN PANDEY:

Wil the Minister of FINANCE be pleased to state

(a) whether a report on Social Safety Net has been
prepared by the National Councll of Applied Economic
Research,

(b) If so, the detalis thereof,

(6) whether councli has also pointed out shoricomings
in the report in regard to the Jawahar Rozgar Yojana the
integrated Child Development Services and Rural
Development Programmes for remedial action; and

(d) if so, the details thereof and action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI M,V CHANDRASHEKHARA MURTHY):
(a) Yes, 8ir.

(b) The Social Safety Net Programmes cover the
fields of Education, Health and Family Welfars, Rural
Development, Social Wellare and the Public Distribution
System. the NCAER sludy of September, 1903 entitied
"Efficlency and Funding of 8ocial Safety Net Programmes'’
baeically focusses on the need to ensure adequate funding
for these programmes, and to Improve thelr efficiency by
convergence of objectives and services throguh batter
coordination and avoidance duplication,

{c) Yes, Sir,

(d) S8ome of the shoricomings pointed out In the
NCAER report for different programmes and aotion taken
therson are as roll foliows:

Jawahar Roxgar Yojana:

(1) Delay In preparation of action plans; (Il) inadequate
training; (i) Inadequate monitoring.

integrated Rural Development Programme
(Inoluding DWCRA & TRYSEM):

() Wrong selection of beneficiaries; (Il) poor follow-up;
(i) wrong selection of activities; (iv) lack of iinkages; (v)
problems of finance and linkages in case of DWCRA,; (vi)
lack of integration of TRYSEM with IRDP.

() Large no, of vacancies; (i) weak iraining
Infrastructure () poor monitoring and review; (iv)
underfunding of nutrtion ocomponent,
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Rural Water Supply ‘& Sanitation:

(i) Unaatisfactory pianning and maintenance of water
sources; (li) lack of community maintenance.

The NCAER siudy was examined in detall by the
Standing Socla | Sector Coordination Committes
comprising of the Secrelaries of the concemed Miniatries.
Based on its deleberations, the Pianning Commission has
lssued guidelines to concerned minisiries and to ali States/
UTs in April, 84 for improving efficlency of Social Safety
Net Programmes. The guidelines basically seek to ensure
coordinated delivery of inter-related services by means of
structural/procedural changes, community participation,
decentralization of decision making and micro-level
planning to ensure enahanced coverage of the most
disadvantaged areas and the most deprived groups of the
couniry.

11.14 hra.
The Lok Sabha then adjourned till Fourteen of the clock

14.00 hra,

The Lok Sabha re-assembied at Fourtaen of the Clock.
(Shri P.C. Chacko in the Chair).
.(Interruptions)

[English)

MR. CHAIRMAN: Now, we shall take up Papers to be
laid on the Table

14.0-1/2 hra.
PAPERS LAID ON THE TABLE

Annual Reports and Reviewe on the working of
Iinternational Alrporta Authority of india for 1903-84;
Netional Airports Authority for 1902-03 ete,

[English]

THE MINISTER OF STATE IN THE MINISTRY OF
CIVIL AVIATION AND TOURISM (DEPARTMENT OF
TOURISM) (SHRIMATI SUKHBUNS KAUR): Sir, on behalf
of 8hrl Ghulam Nabl Azad, | beg to lay on the Tabie:—

(1) () A copy of the Annusli Report (Hindi and
English versions) of the Intemational Alrports
Authority of India for the year 1093-84
slongwith Audited Accounts under sub-
section (4) of section 24 and sub-section (2)
of section 26 of the International Alrports
Authority Aet, 1971,

Statement (Hindl and Engliah versions)
regarding Review by the Govermment of the
working of the intemationsl Alrports Authority
of india for the year 1903-64,

{Placed in Library. See No. LT-8021/94]

(@ () A copy of the Annual Report (Hindl and
English verelons) of the National Alrports
Authority for the year 1882-83 alongwith
Audited Acoounts under sub-saction (4) of
section 24 and section 28 of the National
Alrports Authority Act, 1988.. .

() Statement (Hindi and English versions)

)

L —4
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regerding Meview by the Qovernment of the
working of the National Airports Autharity tor
the year 1803-94.

(3) Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (2) above.

[Placed Iin Library. See No. LT-6922/94].

(4) () A copy of the Annual Report (Hindi and
English versions) of the Indira Gandhi
Rashirlya Uran Akademi, lor the year
1992-93 alongwith Audited Accounts.

() Slatement (Hindi and English versions)
regarding Review by the Government of the
working of the Indira Gandhi Rashtriya Uran
Akademi, for the year 1992-93.

(5) Statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (4) above.

{Placed in Library. See No. LT-6923/94}.

Annual Report and Review on the working of the
Overseas Construction Council of India, New Delhi for
1893-94.

THE MINISTER OF STATE OF THE MINISTRY OF
TEXTILES (SHRI G. VENKAT SWAMY): Sir, on behalf of
Shri Pranab Mukherjes, | beg to lay on the Table:—

(1) A copy of the Annual Report (Hindi and English
versions) of the Overseas Construction Council of
India, New Delhi, for the year 1993-94 alongwith
Audited Accounts.

(2) A copy of the Review (Hindi and English
versions) by the Government of the working of
the Overseas Construction Council of India, New
Delhi, for the year 1993-94.

fPlaced in Library. See No. LT-6924/94].

Notitications under the Employees Provident Funds
and Miscellaneous Provisions Act, 1852, etc.

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHR! PABAN SINGH
GHATOWAR): Sir, on behalf of Shil P.A. Sangma, | beg
to lay on the Table:—

(1) A copy each of the following Notifications (Hindi
and English versions) under sub-section {2) of
saction 7 of the Employees’ Provident Funds and
Miscellaneous Provisions Act, 1952:—

() The Employees Family Pension (Second
Amendment) Scheme, 1994 published in
Notification No. G.S.R. 577 in Gazette of
Iindia dated the 10th November, 1994.

(i) The Employees’ Deposit-Linked Insurance
(Third Amendiment) Scheme, 1904 publishod
in Notification No. G.S.R. 576 in Gazstte of
India dated the 10th November, 1984,

(i) The Employees’ Provident Fund (Second
Amendment) Scheme, 1984 published in
Notification No. G.S.R. 718(E) in Gazetle of
india dated the 23rd Seplember, 1994.

|Placed in Library. See No. LT-6925/94].
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{28) A oopy of the Empioyees Staie insurance
(Qeneral) (Fourth Amendment) Regulations, 1094
(Hindi and English versions) published In
Notification No. N-12/13/1/94-P&D in Gazette of
India dated the 3rd December, 1994 under sub-
section (4) of section 97 of the empioyees’ State
insurance Act, 1948,

[Placed in Library. See No. LT-6926/84).
Notifications unéor Major Port Trusts Act, 1963, etc.

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFARIS (SHRI MUKUL WASNIK): Sir, on behalf of
Shri Jagdish Tytier, | beg to lay on the Table:—

(1) A copy each of the following Notifications (Hindi
and English versions) under sub-section (4) of
section 124 of the Major Port Trusts Act, 1963:—

(i) G.S.R. 446(E) published in Gazette of india
dated the 10th Mhy, 1994 approving the
Tuticorin Port Employees (Leave Travel
Concession) Second Amendment
Regulations, 1994.

(i) G.S.R. 554(E) published in Gazelle of India
dated the 29th June, 1994 approving the
Cailcutta Port Trust (Interest Subsidy on
House Buillding Advance) Regulations, 1994.

(i) G.S.R. 596(E) published in Gazelte of India
dated the 27th July, 1994 approving the
Cochin Port Employees (Leave Travel
Concession) Amendment Regulations, 1994.

(iv) G.S.R. 601(E) published in Gazette of india
dated the 1st August, 1894 approving the
Paradip Port Employees (General Provident
Fund) First Amendment Regulations, 1994.

(v) G.S.R. 606(E) published in Gazette of India
dated the 4th August, 1994 approving the
New Mangalore Port Trust (Recruitment of
Head of Department) Amendment
Regulations, 1994,

(vi) G.S.R. 691(E) published in Gazette of india
dated the 16th September, 1964 approving
the Bombay Port Trust Employees Housing
Loan Amendment Regulations, 1994.

[Placed in Library. See No. LT-8927/54).

{2) A copy each pt the foilowing Notifications (Hindi
and English varsions) under section 36 of the
inland Waterways Authority of India Act, 1985.—

() The Inland Waterways Authority of India
(Pension Fund) Regulations, 1993 published
in Notification No. IWAVFIN/PQ/4325/92 In
Qazette of India dated the 31st March, 1994,

(i) The inland Waterways Authority of India
(General Provident Fund) Regulations, 1993
published in Notification No. IWAVFIN/PG/
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4325/92 in Gazette of India dated the 31st
March, 1004,

(3) Statement (MHindi and English versions) showing
reasons for deiay in laying the papers mentioned
at (2) above.

{Placed In Library. See No. LT-6928/94).

(4) A copy each of the following papers (Hindi and
Engiish versions) under syb-section (1) of section
619A of the Companles Act, 1956:—

() Review by the Govemment of the working of
the Shipping Corporation of india Limited,
Bombay, for the year 1993-94,

(i) Annusl Report of the Shipping Corporation of
indie Limited, Bombay, for the year 1993-94
alongwith Audited Accounts and comments of
the comptroiier and Auditor General thereon,

[Placed in Library. See No. LT-8029/94],

(8) (i) A copy of the Annual Report (Hindi and
English versions) of the Kandia Dock Labour
Board, for the year 1993-84 alongwith
Audited Accounts.

(i) A copy of the Review (Hindi and English
versions) by the Government of the working
of the Kandla Dock Labour Board, for the
year 1993-94.

[Placed in Library. See No. LT-8830/94).
M.Ps. Local Area Development Scheme—QGuidelines

THE MINISTER OF STATE OF THE MINISTRY OF
PLANNING AND PROGRAMME IMPLEMENTATION
(SHRI GIRIDHAR CAMANG): Sir | beg to lay on the Table
a copy of the MPs. Local Area Development
Scheme—Guidelines {Hindi and English versions).

{Placed in Library. See No. LT-6831/94).

Manufacture, Storagd end Import of Hazardous

Chemicals (Amendment) Rules, 1994; Annual Report

and Review of the working of wildlife institute of Indla,
Dehradun for 1993-94, etc.

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI ARVIND NETAM): Sir, on behalf of
8hii Kamal Nath, | beg to lay on the Table:—

(1) A copy of the Manufacture, Storage and Iimport of
Hazardous Chemicals (Amendment) Rules, 1994
(Hindi and Englisn versions) published in
Notification No, S.0. 2882 in QGazette of India
dated the 22nd Qctober, 1994 under section 26 of
the Environment (Protection) Act, 1986. .

[Placed in Library. See No. LT-8932/94),

(@ @ A copy of the Annual Report (Mindi and

English versions) of the Wild Lile institute of
india, Dehradun, for the year 1993-94
slongwith Audited Accounts.

() A copy of the Review (Hindi and English
versions) by the Government of the working
of the Wik Life institute of india, Dehradun,
for the year 1993-84,

{Placed in Library. See No. LT-8953/04].
Je2on
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(3) () A copy of the Annual Report (Hindi and
Engiish versions) of the Animal Whitare

Board of india, Madras, for the ysar 1983-0age

aiongwith Audited Accounts.

() A copy of the Review (Hindi and English
versions) by the Government of the working
of the Animal Welfare Board of India, Madras,
for the year 1993-84.

[Placed in Library. See No. LT-8934/94).

Annusi Reports and Reviews on the working of Man

Made Textiies Research Asaoclation, Surat for 1993-94;

Silk and Art Silk Mills Research Asaociation, Bombay
for 1983-94, etc.

THE MINISTER OF STATE OF THE MINISTHY OF
TEXTILES (SHRI G. VENKAT SWAMY): Sir, | beg to lay
on the Table:—

(1) () A copy of the Annual Report (Hindi and
English versions) of the Man Made Textiles
Research Association, Surat, for the year
1993-94 aiongwith Audited Accounts.

(i) A copy of the Review by the Govermnment of
the working of the Man Made Textiles
Research Association, Surat, for the year
1993-94,

[Piaced in Libiary. See No. LT-6935/94].

(3 () A copy of the Annual Report (Hindi and
English versions) of the Silkk and Art Silk Milis
Research Association, Bombay, for the year
1993-84 alongwith Audited Accounts.

(i) A copy of the Review (hindi <nd English
versions) by the Government of the working
of the Silk and Art Sillk Mils Research
Association, Bombay, for the year 1993-94.

[Placed in Library. See No. LY-6936/84).

(3) () A copy of the Annual Report (Hindi and
English versions) of the Synthetic and Rayon
Textiles Export Promotion Council, Bombay,
for the year 1993-94 alongwith Audited
Accounts.

() A copy of the Review (Hindi and English
versions) by the Governmont of the working
of the Synthetic and Rayon Textiles Export
Promotion Council, Bombay, for the year
1993-94.

[Placed in Library. See No. LT-6837/94).

(4) () A copy of the Annual Report (Hindi and
English versiona) of the Wool Research
Association, Thano, for the year 1993-94
ajongwith Audited Accounts.

{i) A copy of the Review (Hindi and English
versions) by the Govemmaent of the working
of the Wool Research Association Thane, for
the year 1993-94,

{Placed in Library. See No. LT-8938/94).
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(6 ()

(ii)

[Placed
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A copy of the Annual Report (Hindi and
English versions) of the Textiles Committee,
Bombay, for the year 1993-84 alongwith
Audited Accounts.

A _copy of the Review (Hindi and English
versions) by the Government of the working
of the Textiles Committee, Bombay, for the
year 1993-94.

in Library. See No. LT-6939/94].
A copy of the Annual Report (Hindi and

. English versions) of the All India Handloom

Fabrics Marketing Co-operative Society,

- Limited, Delhi, for the year 1993-94 alongwith

(ii)

[Placad
(7)

(ii)

[Placed
8 ()

)

(@ ()

(if)

(b) (0

(ii)

Audited Accounts.

A copy of the Review (Hindi and English
versions) by the Government of the working
of the All India Handloom Fabrics Marketing
Co-operative Society, Limited, Delhi, for the
year 1993-94.

in Library. See No. LT-6940/94].

A copy of the Annual Report (Hindi and
English versions) of the Export Promotion
Council for Handicrafts, New Delhi, for the
year 1993-94 alongwith Audited Accounts.

A copy of the Review (Hindi and English
versions) by the Government of the working
of the Export Promotion Council for
Handicrafts, New Delhi, for the year 1993-94.

in Library. See No. LT-6941/94].

A ceopy of the Annual Report (Hinci and
English versions) of the Handloom Export
Promotion Council, Madras, for the year
1993-94 alongwith Audited Accounts.

A copy of the Review (Hindi and English
versions) by the Government of the working
of the Handloom Export Promotion Council,
Madras, for the year 1993-94. [Placed in
Library. See No. LT-6942/94]

A copy each of the following papers (Hindi
and English versions) under sub-section (1)
of section 619A of the Companies Act,
1956:—

Review by the Government of the working of
the National .Textile Corporation Limited, New
Delhi, for the year 1992-83.

Annual Report of the National Textile
Corporation Limited, New Delhi, for the year
1992-93 alongwith Audited Accounts and
comments of the Comptroller and Auditor
General thereon. [Placed in Library. See No.
LT-6948/94]

Review by the Government of the working of
the Cotton Corporation of India Limited,
Bombay, for_ the year 1993-94.

Annual Repoit of the Cotton Corporation of
India Limited, Bombay, for the year 1993-94

DECEMBER 23, 1994
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The Coconut
Recruitment Regulations, 1993

Report and Review on
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alongwith Audited Accounts and comments of
the Comptrolier and Auditor Generai thereon.
[Placed in Library. See No. LT-6944/94]

Review by the Government of the working of
the  National Handloom . Development
Corporation Limited, Lucknow, for the year
1993-94.

Annual Report of the National Handloom
Development Corporation Limited, Lucknow,
for the year 1993-94 alongwith Audited
Accounts and comments of the Compiroller
and Auditor General thereon.

Statement (Hindi and English versions)
show:ng reasons for delay in laying the
papers mentioned at (a) of item (8) above.
[Placed in Library, See No. | T-6945/94]

A copy of the Annual Report (Hindi and
English versions) of the Apparel Export
Promotion Council, Delhi, for the year 1993-
94 alongwith Audited Accounts.

A copy of the Review (Hindi and English
versions) by the Government of the working
of the Apparel Export Promotion Council,
Delhi for the year 1993-94. [Placed in Library.
See No. LT-6946/94]

Development Board (Hindl Officer)

the working of

Karnataka Cashew Development Corporation Limited,
Mangalore for 1990-91, 1991-92 etc.

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI ARVIND NETAM): Sir, beg to lay
on the Table:—

(a)

(1)

()

()

0

(ii)

A copy of the Cocunut Development Board
(Hindi Officer) Recruitment Regulations, 1993
(Hindi and English versions) published in
Notification No. G.S.R. 706(E) in Gazette of
India dated the 12th November, 1993 under
sub-saction (3) of section 20 of the Coconut
Development Board Act, 1979.

Statement (Hindi and English versions)
showing reasons for delay in laying the
papers mentioned at (1) above.

[Placed in Library. See No. LT-6947/94]

A copy each of the following papers (Hindi
and English versions) under section 619A of
the Companies Act, 1956:—

Review by the Government of the working of
the  Karnataka  Cashew  Development
Corporation Limited, Mangalore, for the 1890-
91.

Annual Report (Hindi and English versions) of
the Karnataka Cashew  Development
Corporation Limited, Mangalore, for the year
1990-91 alongwith Audited Accounts and
comments - of  the Comptroller and Auditor
General thereon

[Placed in Library See No. LT-6948/94]
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(b) (i) Review by the Government of the working of
the Kamataka Cashew Development
Corporation Limited, Mangalore, for the year
1991-82,

(i) Annual Report (Hindi and English versions) of
the Kamataka Cashew Development
Corporation Limited, Mangalore, for the year
1991-92 alongwith Audited Accounts and
comments of the Comptroller and Auditor
Qeneral therecn

[Placed in Library See No. LT-6949/94]

(c) (i) Review by the Government of the working of
the Karnataka Cashew Development
Corporation Limited, Mangalore, for the year
1992-93.

(i) Annual Report (Hindi and English versions) of
the Kamataka Cashew Development
Corporation Limited, Mangalore, for the year
1992-93 alongwith Audited Accounts and
comments of the Comptroller and Auditor
General thereon.

{Placed in Library See No. LT-6950/94}

(d) () Statement regarding Review by the
Government of the working of the Karnataka
Dairy Development Corporation Limited,
Bangalore, for the year 1991-92.

(i) Annual Report (Hindi and English versions) of
the Karnataka Dairy Development
Corporation Limited, Bangalore, for the year
1991-92 alongwith Audited Accounts and
comments of the Comptroller and Auditor
General thereon.

Four Statements (Hindi and English versions)
showing reasons for delay in laying the
papers mentioned at (3) above.

{Placed in Library. See No. LT-6951/84)

(5) (i) Annual Report (Hindi and English versions) of
the National Dary Development Board,
Anand, for the year 1993-94 alongwith
Audited Accounts.

(i) Statement (Hindi and English versions)
regarding Review by the Government of the
working of the National Dairy Development
Board, Anand, for the year 1993-94.

[Placad in Library. See No. LT-6952/94]

Statement Correcting reply of USQ No. 2208
dated. 21.12.94 re: Expert Panel for Infrestructure
development.

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENTY (DEPARTMENT
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKUL WASNIK): Sir, on behalf of
Shrimati Krishna Sahi, | beg to lay on the Table:

Statement (Hindi and English versions) coffecting the
reply given on the 21st
Decomber 1994 1o Unstarred Question No.
2208 by Shri Sarat Pattanayak, M.P. regarding Expert
Panel for infrastructure Development.

{Piaced in Library. See No. {T-6953/94)

4
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Annual Report and Review on the working of National
Small industries Corporation, Ltd., New Dethi for 1993-94
elc.

THE MINISTER OF STATE IN THE MINISTRY OF
INDUSTRY (DEPARTMENT OF SMALL SCALE
INDUSTRIES AND AGRO AND RURAL INDUSTRIES)
(SHR! M. ARUNACHALAM): Sir, | beg to lay on the Table:

(1) A copy each of the following papers (Hindi
and English versions) under sub-section (1)
of section 619A of the Companies Act, 1956:

() Statement regarding Review by the
Government of the working of the National
Small Industnes Corporation Limited, New
Delti tor the year 1993-94.

{n) Annual Report of the Natonal Small
Industries Corporation Limited, New Delhi, for
the year 1993-94 alongwith Audited Accounts
and comments of the Comptrolier and Auditor
General thareon.

[Placed in Library. See No. LT-8954/94]
Notifications under Customs Act, 1962, etc.

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHR! M.V. CHANDRASHEKHARA MURTHY).
Sir, | beg to lay on the Table:~—

(1) A copy each of the following Notfications (Hindi
and English versions) under secton 159 of the
Customs Act, 1962:—

(i) The Customs House Agents Licensing (Third
Amendment) Regulations, 1994 published in
Notfication No. G.S.R. 434(E) in Gazette of
India dated the S5th May, 1994 together with an
explanatory memorandum

(i) The Baggage (Amendment) Rules, 1994
published in Notification No. G.S.R. 513(E) in
Gazette of India dated the 15th June, 1994
together with an explanatory memorandum.

(i) G.S.R. 514(E) published in Gazette of India
dated the 15th June, 1994 together with an
explanatory memorandum making cerain
amendments to Notification No. 136/90-Cus.,
dated the 20th March, 1980.

(v) G.S.R. 647(E) published in Gazette of India
dated the 18th August, 1994 together with an
explanatory memorandum regarding exemption
to used bonafide .personal and househoid
effects belonging to a decsased person, when
imported into India from the whole of the basic
and additional duties of cusioms leviable
thereon.

(v) G.S.R. 669(E) published in -Qazetie of India
dated the 2nd Seplember, 1884 together with
an explanatory memorandum making certain
amendments to Notification No. 45/94-Cus.,
dated the 1st March, 1994,



(vi)

(vii)

{iii)

(ix)

(x)

x)

(xii)

» (iii)

(xiv)

(xv)
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G.S.R. 753(E) published in Gazette of India
dated the 30th Septermber, 1994 together with
an explanatory memorandum  regarding
exemption to gold when imporied into India by
an eligible passenger, from so much of duty of
customs leviable thereon subject to cerlain
conditions.

G.S.R. 734(E) published in Gazette of india
dated the :30th September, 1994 togethei with
an explanatory memorandum  regarding
exemption to silver when imporied into India
by an eligible passenger from so much of the
basic and whole of the additional duly of
customs Isviable thereson.

The Import of Gold and Silver by passengers
(Form of Bill of Enlry) Regulation, 19294
published in Notification No. G.S.R. 735(E) in
Gazelte of India dated the 30th September,
1994  together with an  explanatory
memorandum.

G.S.R. 823(E) published in Gazette of India
dated the 21st November, 1994 together with
an explanalory memorandum making certain
amendments to Notification No. 182/92-Cus.,
dated the 8th May, 1992.

G.S.R. 841(E) published in Qazetts of India

dated the 6th December, 1994 together with

an explanatory memorandum making certain
amendments to Notification No. 13/81-Cus.,
dated the 9th February, 1981.

G.S.R. 842(E) published in Gazstie of India
dated the 6th December, 1994 together with
an explanatory memorandum making cerfain
amendments to Notifications No. 133/94-
Cus., dated the 22nd June, 1934,

G.S.R. 843(E) published in Cazette of India
dated the 6th December, 1994 together with
an explanatory memorandur making certain
amendments to Notification mentioned in the
notification.

G.S.R. 844(E) published in Gazette of India
dated the 6th December, 1994 together with
an explanatory memerandum making certain
amendments to Notificalion Nos. 95./93-Cus.
and 96/93-Cus., dated the 2nd March, 1993,

G.S.R. 856(E) published in Gazette of India
dated the 8th December, 1994 together with
an explanatory memorandum providing certain
changes as regards the condition of import by
acquaculiure units and also expending the list
of items allowing duty free import.

G.S.R. 518(E) and G.S.R. 519(E) published in
Gazette of India dated the 20th Jun®, 1994
together with an explanatory mamovandum
regarding exemption to goods specified in the
notification when imporied; into- india in
connection with petroleum operatians from the

DECEMBER 23, 1894
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whole of the basic and additional duties of
customs leviable thereon.

G.S.R. 562 (E) published in Gazette of India
dated the 6th July, 1994 together with an
explanatory memorandum making cerlain
amendment to Notification No. 32/94-Cus.,
dated the 1st March, 1994.

G.S.R. 565(E) and.G.S.R. 566(E) published in
Gazstte of India dated the 8th July, 1994
together with an explanatory memorandum
regarding reduction of certain preferential rates
of basic customs duty on specified goods
when imported into India from Bangladesh,
Republic of Korea or Sri Lanka having
vatification of the Bangkok Agresment.

G.S.R. 830(E) published in Gazette of India
dated the 20th July, 1894 together with an
explanatory memorandum making certain

amendments to the Notifications mentioned in

the notification.

G.S.R. 599(E) publishad in Gazeile of India
dated the 28th July, 1994 together with an
explanatory memorandum making certain
amendments to the Notification No. 26/94-
Cus., dated the 1st March, 1984,

G.S.R. 661(E) published in Gazeilte of India
dated the 31st August, 1994 tcgesther with an
explanatory memorandum making certain
amendments to the Notification No. 98/94-
Cus., dated the 1st March, 1994. :

G.S.R. 672(E) published in Gazette of India
dated the 5th Septernber, 1894 together wiih
an explanatory memorandum making certain

amendments to Notification Mo. 252/90-Cus., *

dated the 12th October, 1990.

G.S.R. 682(E) published in Gazette of India,
dated the 7th September, 1994 together with

an explanatory memorandum seeking to
restore the concessional rate of customs duty
of 45 ppercent on 17 items subject to certain
condition that the importer produces a valid
registration cum membership ceriificate issued
by the apparel export promotion council.

G.S.F. 725(E) published ih Gazette of India
datec| the 27th September, 1994 together with
an explanatory memorandum
exennption to medicaments as well as bulk
drugis for the manufacture of madicamenis
intended to be used for ihe treatment of
plague hoth from customs duly and
countervaling duty.

G.5.R. 739(E) published in Gazetie of India

dated the 6th October, 1994 together with an

explanatory memorandum making certain

amendments to the Notification No. 148/94~

Cus., dated the 13th July, 1994, v
G.S.R. 753(E) published in Gazette of India

dated the 18th October, 1994 together with an

regarding
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explanatory memorandum seeking lo reduce
the impo+t duty on unwrought aluminium and
aluminium waste and scrap from 25 percent o
10 percent ad vaiorem

G.S.R. 761(E) published in Gazelte of india
dated the 20th October, 1994 together with an
explanatorv memorandum rescinding
Notification No 243/88-Cus, dated the 1st
Septembar 1988

Q.SR 762(E) published in Qazette of Inda
dated the 20th October, 1434 together wilh an
explanatory memorandum:  malking cortain
amendments to the Notificaton No 88/94-
Cus, dated the 1st March, 1994

G SR 788(E) pubhshed in Garete of India
dated the ctth October, 1994 togethsr wiun an
explanatnry  mamorandi, gseinding  the
Noufication No 170/54-Cus, da'ad the 27ih
Septembear, 1994

(oox) GSR 770(E) published in Gazelte of India

dated the 218t Octobe , 1934 iogethar with an
expanatory memorandum  making certan
amendments '3 the Notification No 3-Cus /88
dated the 14th 'rnuary, 13908

{xxx} GSR 77YE) pullichad in Garette of India

dated the 215t October, 132 logether with
explanat.ry memorandum cunsohdaling  the
respeciinvy nolifications for gem and jeweliery
units i the five different Export Processing
Zones into one and also providing additional
faciliies.

[Placed In library. Ses No LT 6355/94]

{2) A copy each of the following Noufications (Hindh
and Engiish veisions) under saciion 296 of the
Income-tax Act, 1961 —

(1) 8.0. 3239 publshed in Gazette of intha dated

the 19th Novembe:, 1994 regarding axemption
to “The Institute of Chartered Accountant of
India" urder section 10(23C) of the Income-tax
Act, 1961 for the period covered by the
assagsment yec~s 1988 89 to 1939-90

(n) S.0. 3240 published in Cazelte of India dated

the 19th November, 1994 regarding exemption
to "The Bharatya Vidya Bhavan, Bombay"
under section 10(23C) of the Income-tax Act,
1961 for the per od covered by the assessment
years 1993-94 to 1995-96 subject to certain
conditions

(i) 8.0. 3241 published in Gazetle of India dated

the 19°h November, 1894 regarding exemption
o “The Tamil Nadu Ex-Services Personnel
Benevolent Fund, Madrag® under section
10{23C) of the Income-tax Act, 1961 for the
period covered by thi. assessment years 1983-
94 to 1995-06 subject to cartalis conditions.

(v) 8.0. 3242 published in Gazette of India dated

the 18th November, 1994 regarding exemption
to “The Bharat Seva Sansthan, Lucknow"
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under section 10{23C) of the Income-tax Act,
1961 for the penod coveied by the assessmant
years 1990-91 !o 1992-93 subject to <eitain
conditions

S O 3243 published in Gazette of India cated
tt & 19th Noverhber, 1994 regardng exemplion
to “The Indiz International Rura! Cultural
Centre, New Delh” under section 10(23C) of
the Income tax Ac:, 1961 for the penod
coverod by the assessment years 1993-94 (o
1995 96 supject to certa.n conditions

S O 3244 published in Gazette of India dated
the 19th November, 1994 1egarding exemplion
io "The india Internationa: Centre, New elh*
under section 10(23C) of the Income-lax Act,
1961 for the period covered by tie assessmant
years 1994-05 to 1396-97 subject to certan
conditions

S O 3245 published in Gazetie of India dated
the 19th November, 1994 regarding yxemption
tv 'The Srae Gadge Maharaja Mission,
Bombay" under section 10(23() of the ircome
tax Act, 1601 for the penod covarsd by ihe
assessment yeats 1994-45 to Y996 (7 sutner
to certain conditions

S O 3246 publshed mn Gazetta of Inda daled
the 19th November, 1994 regarding exurution
o “The Chief Ministers Rele! Fund
Maharashtra, Bombay” under sachon 10{23C)
ol the Income-lax Act, 1981 lor the penod
covered by the assessment years 1993-94 (o
1995-9G subjuct to certain condifions

S U 3247 published in Gare'te of India date !
the 18th November, 1994 regarding exsmpho-
to 'The Medical Hesearch Foundation,
Madras™ under section 10(23C) of the Income
tax Act, 1961 for the period vovered by the
assessment years 1993 94 to 1995-96 sut wict
o certain cond.tions

(x) SO 3248 published in Gazette of Inca uated

the 19th  November, 1994 «gjarding
axemption o "“The Defere C alians Welfurs
(T B., Cancer and Leprosy) Fund, New Daiti '
unde: section 10(23C) of the iv.ome-tax Act,
1961 for the penod covered by the
assessment years 199394 o 1995-96
subject to certain conditions

(w) SO 3249 published in Gazete of india dated

the 19th November, 18094 regarding
exemption to “The Qavitwgram Trust,
Madurai” under section 10(23C) of the
Income-tax Act, 1961 for the pardod crversd
by the assessment years 1990-91 to 1991-92

subject to certain conditions

(xi) SO. 3250 publighed in Gaze'te of india dated

the 19th November, 1384 regarding
exemption to “The Rashinys Mahila Kosh,
New Delhi” under saction 10{23C) of the
Income-tax Act, 1961 for the period covensd
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{xiv)

(xv)

{xw1)

(xvir)

{xvin
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{xix)

(xx

~

by the assessment years 1994-95 to 1996-97
subject to certain conditions

S O 3251 published in Gazette of India dated
the 19th November 1994 regarding
exemption to ‘“The Forum of Financial
Wnters, New Delhi under section 10(23C) of
the Income-tax Act, 18961 for the penod
covered by the assessment years 1994-85 to
1996-97 sublect to certain conditions

S O 3252 published in Gazette of india dated
the 19th November, 1994 regarding
exemption 0 “The Royal Commonweaith
Society for the Blind, Bombay" under secti.n
10(23C) of the income-tax Act, 1961 for the
perod covered by the assessment yeprs
1993-94 to 1995-96 subject to ceftain
conditions

S O 3253 published in Gazette of india dated
the 19th November, 1994 regarding
exemption to ‘'The Musim Education Society
(Regd ), Calicut under section 10(23C) of
the income-tax Act, 1961 for the period
covered by the assessment years 1993-94 to
1995-96 subject to certain conditions

S O 3254 published in Gazette of India dated
the 19th November, 1894 regarding
exemption to “The Indian Peopie s Natural
Calamiies Trust New Delhi under section
10(23C) of the Income-tax Act 1961 for the
period covered by the assesument years
1993-94 to 1995-96 subject to certain
conditions

S O 3255 published in Gazette of India dated
the 19th November, 1994 regarding
exemption to “The Jayprakash Insttute of
Social Change, Calcutta’ under section
10(23C) of the Income-tax Act, 1961 for the
period covered by the assessment years
1994-95 to 1996-97 subject to certan
conditions

S O 325¢C published in Gazette of India daled
the 19th  November 1964 regarding
exemptio to ‘The Divine Lighit Trust for the
Blind, Bangalore under section 10(23C) of
the Income-tax Act, 1961 for the penod
covered by the assessment years 1993-94 {0
1995-96 subject to certain conditions

S O 3257 published in Gazette of India dated
the 18th November, 1994 regarding
exemptign to "The Centre for Advanced
Strategic  Studies, Pune™ under section
10(23C) of the Income-tax Act, 1961 for the
penod covered by the assessment years
1992-93 to 1994-95 subject to certain
conditions

S O 3258 published in Gazette of India dated
the 19th November, 1994 regarding
exemption to ‘' The Cathedral Relief Services,
Calcutta’ under section 10(23C) of the
income-tax Act, 1961 for the penod covered
by the assessment years 1993-94 to 1995-96
subject to certain conditions.

{xx1) The Income-Tax (Eighth Amendment) Rules,

1994 published in Notificaton No SO

DECEMBER 23 1964
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(xxiv)

(xxv)
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589(E) in Gazette of India dated the 12th
August, 1994

The Income-Tax (Ninth Amendment) Rules,
1994 published in Notificaton No SO.
626(E) in Gazelte of India dated the 30th
August, 1994

The income-Tax (Tenth Amendment) Rules,
1994 published i Notfication No. S.0.
786(E) in Gazette of India dated the 1st
November, 1994

The Income-Tax (Eleventh Amendment)
Rules, 1994 published in Notification No S O.
837(E) in Gazette of India dated the 23rd
November, 1994

The Income-Tax (Twelfth Amendment) Rules,
1994 published in Notficaton No SO
856(E) in Gazette of India dated the 29th
November, 1994

[Placed in Library, See No LT-6956/94)

(3) A copy each of the following Notifications (Hindi
and English versions) under sub-section (2) of section 38
of the Central Excises and Salt Act, 1994 —

U

The Central Excise (Amendment) Rules, 1894
published in Notification No G SR 619(E) in
Gazette of India dated th.e 11th August, 1994
together with a corngendum thereto published
in Notfication No G SR 656(E) dated the
30th August 1994 {Placed in Library See
No LT-6856/94)

(3) A copy each of the following Notifications (Hindi
and Enghsh versions) under sub-section (2) of
section 38 of the Central Excises and Salt Act,
1994 —

(1)

(m)

(w)

(v)

{w)

The Central Excise (Eleventh Amendment)
Rules 1994 published in Notification No
G SR 699(E) in Gazette of India dated the
22nd September, 1994

The Central Excise (Amendment) Rules, 1994
published in Notification No G SR 792(E) in
Gazette of India dated the 7th November,
1994 together with an  explanatory
memorandum

G SR 830(E) published in Gazette of India
dated the 30th November, 1994 together with
an explanatory memorandum seeking to
invests the Collector of Central Excise
(Appeals), Bangalore with all the powers
exercisable by the Collector of Central Excise
(Appeals), Hyderabad

G SR 831(E) pubished in Gazette of India
dated the 30th November, 1984 together with
an explanatory memorandum seeking to
invests the Collector Central Excige
(Appeals), Ghaziabad with all the powers
exercisable by the Collector of Central Excise
(Appeals), Allahabad.

The Central Excise (Tenth Amendment)
Rules, 1994 published n Notification No,
G SR 689(E) in Gazette of India dated the
13th Seplember, 1084 together with an
explanatory memorandum.

‘e
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(x)
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(xm)

(xiv)
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G S.R. 783(E) published in Gazette of Incia
dated the 27th Oclober, 1994 together with
an explanalory memorandum regarding
exemption to untnmmed sheels or circles of
copper from so much of duly of excise
leviable thereon as is in excess of the amount
calculated at the rate of Rs 2000~ per tonne
subject to certain conditions

G.SR 784(E) published in Gazelte of India
dated the 27th October, 1994 together with
an explanatory memorandum making certain
amendments to the Notifications mentioned in
the notification.

G SR 806(E) pubhshed in Gazetle of India
dated the 14th November, 1994 together wilth
an explanatory memorandum making certan
amendments lo the Notfication No 744-CE
dated the 1st March 1994

G SR B14(E) published in Gazetle of India
dated the 15th November, 1994 together with
an explanatory memorandum making certain
amendments to the Notifications mentioned in
the notification

G SR B819(E) published in Gazelte of India
dated the 21st November, 994 togelher with
an explanatory memorandum making certain
amendments to Notification No 297/79-CE
dated the 24th November, 1979

G SR GO7(E) published in Gazelle of India
dated the 5th August 1994 together with an
explanatory memorandum making certain
amendments to the Notification No 26/94-CE
dated the 1st March, 1994

G.S R B09(E) published in Gazette of India
daled the 8th August, 1994 together with an
explanatory memorandum making certain
amendments to the Notification No 8242-CE
dated the 27th August 1992

G SR 620(E) published in Gazette of india
dated the 11th August, 1994 together with an
explanatory memorandum regarding
exemption to specified intermeidiate goods
used captively in the facotry of production or
in any other factory of the same manufacturer
from tha whole qf the basic and additional
duties of Excise levieble thereon as a
consequence to the extenton of Modvat
Scheme

G S.R. 840(E) published in Gazette of india
dated the 16th August, 1994 together with an
explanatory memorandum making certain
smendments to the Notification No 7584-CE,
dated tha 29st March, 1994

G.S R BB0(E) published in Gazetle of India
dated tha 31st August, 1984 together with an
explanatory memorandum making certain
amendments to the Notification No. 1884-CE,
dated the 1t March, 1964.
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G SR 662(E) published in Gazette of india
dated the 31st August, 1994 together with an
explanatory memorandum resgarding certain
to Notifications mentioned in the notification

G SR 663(E) published in Gazette of Intha
dated the 31st November, 1994 togelher with
an explaratory memorandum making ceftain
amendments to the Notification No 183-CE
dated the 28th February, 1993

G SR 673(E) published in Gazette of India
dated the 5th September, 1994 together with
an explanatory memorandum making certain
amendments to the Notificalion No 1504 CE
dated the 1st March, 1994

G SR 683(E) published v Gazeits of India
daled the 7th Seplember, 1994 togethet with
an explanatory memorandum making certain
amendments to the Notification Nc 2684 CE
dated the 1st Maich 1994

G SR 698(E) published in Gazutte ol India
dated the 21st September 1994 tegether with
an explanatory memorandum regarding
exemption to all goods and malenals
manufactured by M&’Nuclear Fuel Complex,
Hyderabad Irom the whole of the duty of
excise leviable thereon

G SR 726(E) published in Gazette of india
dated the 28th September, 1994 together with
an explanatory memorandum making certain
amendments to lhe Notification No 1584-CE,
dated the 1st March, 1994

[Placed in Library See No LT 695744]

(4) A copy each ot the following Notfications (Hindi
and Englsh versions) under sub-section (3) of
section 21 of the Coinage Act, 1806 —

(1

)

The Coinage (Standard Weight and Remedy
of Commoratve Coin of Hundred Rupees
containing Silver 50 percent, Copper 40
percent, Nickel 5 percent and Zinc 5 percent
Fifty Rupees and Five Rupees containing
Copper 75 percent and Nickel 25 percent)
coined to commemorale the occasion of 75th
Anniversary of the International Labour
Organisation  (1919—1994) Rules, 1894
(Hindi and Englhish versions) published In
Notification No G SR 54%E) in Gazette of
India dated the 28th Juns, 1994

The Coinage (Standard Weight and Remedy
of Ferntic Stainless Steel Commomarative
Coin of One Rupee containing lron 82
percent and Chromium 18 percent, coined for
‘International  Year of the Family-1994')
Rules, 1994 (Hindi and English versions)
published Notiticaton No GSR 788(E) in
Gazelte of india dated the 7th November,
1994
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(i) The Coinage (Standard Weight and
Remedy of the tw. Rupees, eleven sides
coins containing Copper 75 percent and
Nickel 25 percent) coined with the theme
“Water for Life” Rules, 1994 published in
Notification No. G.S.R. 747(E) in Gazette
of Indla dated the 11th October, 1994,

[Placed in Library. See No. LT 6956/984)

(5) A copy of the Nareoti. Drugs and
Psychetropic  Substances (- mendment)
Rules, 1994 (Hindi and English versions)
published in Notification No. G.S.R. 43
in QGazelte of India dated the 5t
November, 1994 together with an
explanatory memoiandum under section
77 of the Narcotic Drugs and
Psychetropic Substances Act, 1988.

[Placed In Library. See No. LT 6959/
94)

(8) A copy each of the following papers
(Hindi and English versions) under sub-'
secion (1) of section 619A of the
Companies Act, 1956.—
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(d) (i) Statement regarding Review by the

Govemnment of the working of the New
India Assurance Company Limited,
Bombay, for the year 1993-04.

(i) Annual Report of the New India
Assurance Company Limited, Bombay,
for the year 1993-94 alongwith Audited
Accounts and comments of the
Complroller and Auditor General thereon.

[Placed in Library. See No. LT 6863/
94)

(7) () A copy of the Annual Report (Hindi

and English versions) of the Life
Insurance Corporation of India for the
year 1993-94 aiongwith Audited Accounts
under section 28 of the Life Insurance
Corporation Act, 1956.

(n) Statement (Hindi and English versions)
regarding Review by the Govemment of
the working of the Life Insurance
Corporation of India for the year
1993-94.

[Placed in Library. See No. LT 6984/

(a) (1) Statement regarding Review by the
Government of the working of the
National Insurance Company Limited,
Calcutta, for the year 1993-94.

(i) Annual Report of the National Insurance
Company Limited, Calcutta, tor the year

94)

(8) A copy each of the foliowing Annual Reports
(Hindi and English versions) under sub-section
(8) ot section 10 of the Banking Companies
(Acquisiton and Transfer of Undertakings Act,
1970 and 1980:—

1993-94 aiongwith Audited Accounts and
comments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT 6960/
94]

(b) (i) Statement regarding Review by the

Government ol the working of the
United Incha Insurance Company Limited,
Madras, for the year 1993-94.

(i) Annual Report of the United India
Insurance Company Limited, Madras for
the year 1993-94 alongwith Audited
Accounts and comments of the
Comptrolier and Auditor General thereon.

|Placed in Library. See No. LT 6961/
94)

(c) (i) Statement regarding Review by the

Government of the working of the
Oriental Ingsurance Company Limited,
New Delhi, for the year 1993-94.

(i) Annual Report of the Oriental Insurance
Company Limited. New Delhi, for the
year 1993-94 alongwith Audited Accounts
and comments of the Comptrolier and
Auditor General thereon.

[Placed in Library. See No. LT 6962/
94)

() Report on the working and activities of
the Allahabad Bank for the year
19983-94 aiongwith Accounts and
Auditors’ Report thereon.

[Placed in Library. See No. LT 6965/
94)

() Report on the working and activities of
the Andhra Bank for the year 1993-04
alongwith Accounts and Auditors’ Report
thereon,

[Placed in Library. See No. LT 8966/
94)

(i) Report on the working and activities of
the Bank of India for the year 1983-94
alongwith Accounts and Auditors’ Report
thereon.

{Placed in Library. See No. LT 6967/
94)

(iv) Report on the working and activities 'of
the Canara Bank for the year 1983-94
alongwith Accounts and Auditors’ Report
thereon.

{Placed in Library. See No. LT 6968/
94

(v) Report on the working and activites of
the Corporation Bank for the year 1003-04
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alongwith Accounts and Auditor's Report
therson,

[Placed in Library. See No. LT 6969/94]

(vi) Report on the working and activities of the
Central bank of india for the year 1993-94
alongwith accounts and Auditors’ Reporf
therson.

[Ptaced in Library. See No. LT 6970/94]

{vii) Report on the working and activities of the
Indian Overseas Bank for the year 1993-94
alongwith Accounts and Auditors’ Report
thereon.

[Placed in Library. See No. LT 6971/94]

(viiiy Report on the working and activities of the
Syndicate Bank for the year 1993-94
alongwith Accounts and Auditors’ Report
thereon.

[Placed in Library. See No. LT 6972/S4}

(ix) Report on the working and activities of the
Union Bank of India for the year 1993-94
alongwith Accounts .and Auditors’ Report
thereon.

[Placed in Library. See No. LT 6973/94)

(x) Report on the working and activities of the
United Bank of India for the year 1993-94
alongwith Accounts and Auditors’ Report
thereon.

[Placed in Library. See No. LT 6974/94}

(xi) Report on the working and activities of the
Vijaya Bank for the year 1993-94 aiongwith
Accounts and Auditors’ Reporl thereon.

[Placed in Library. See No. LT 8975/94)

(xii) Report on the working and activities of the
Indian Bank of India for the year 1993-84
alongwith Accounts and Auditors’ Report
thereon.

{Placed in Library. See No. LT 6976/94)

(xili) Report on the working and activities of the
UCO Bank for the year 1893-94 aiongwith
Accounts and Auditors' Report thereon.

{Placed in Library. See No. LT 6977/84]

9 () A copy of the Annual Report (Hindi and
English versions) of the National Institute of
Public Finance and Policy, New Delhi, for
the year 1993-94 alongwith Audited
Accounts.

() A copy of the Review (Hindi and English
versions) by the Government of the working
of the National institute of Public Finance
and Policy, New Dethl, for the year 1883-04.

(Placed in Uibrary. See No. LT 6978/94)

(10) A copy of the Report (Hindi and English versions)
of the Comptrolier and Auditor Qeneral of
indla—Union Govemnment (Civil) (No. 12 of 1994)

for the year ended the 31st March, 1993 (Public
Debt), under article 151(l) of the Constitution.

[Placed in Library. See No. LT 6979/94]

Annual Report and Review on the working of the
National Federation of Labour Cooperatives Ltd., New
Delhi for 1993-94 etc.

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE (SHRI ARVIND NETAM): Sir, on behaif of
Shri 8. Krishna Kumar, | beg to lay on the Table:—

(1) (i) A copy of the Annual Report (Hindi and
English versions) of the National Federation
of Labour Cooperatives Limited, New Dethi,
for the year 1993-94 alongwith Audited
Accounts.

(i) A copy of the Review (Hindi and English
versions) by the Government of the working
of the National Federation of Labour
Cooperatives Limited, New Diehi, for the
year 1993-94,

{Placed in Library. See No. LT 6980/94)

(@) (i) A copy of the Annual Report (Hindi and
English versions) of the National Federation
of Fishermen's Cooperatives Limiled, New
Delhi, for the year 1993-94 alongwith
Audited Accounts.

(1) A copy of the Review (Hindi and English
versions) by the Government of the working
of the Nationa! Federation of Fishermen's
Cooperatives Limited, New Dethi, for the
year 1993-94.

[Placed in Library. See No. LT 6981/94)

(3) () A copy of the Annual Report (Hindi and
English versions) of the National Co-
operatives Dairy Federation of India Limited,
New Delhi, for the year 1963-94 alongwith
Audited Accounts.

(i) A copy of the Review (Hindi and English
versions) by the Govemment of tha working
ot the National Co-operative Dairy
Federation of India Limited, New Delhi for
the year 1893-94.

[Placed in Library. See No. LT 6982/84]

Annual Report and Review on the working of National
institute of Health and Family Weifare, New Delhl for
1993-94 etc.

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA): Sir,
i beg to lay on the Tabie:—

(1) () A copy of the Annual Report (Hindi and
Engilish versions) of the National institute of
Health and Family Weifare, New Delhi, for
the year 1893-94.

(i) A copy of the Review (Hindi and English
versions) by the Govemment of the working
of the National Institute of Health and
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Family Weifare, New Delhi, for the year
1993-94.

(ii) A copy of the Annual Accounts (Hindi and
English versions) of the National Institute of
Health and Family Welfare, New Deihi, for
the year 1993-84 together with Audit Report
thereon.,

[Placed In Library. See No. LT 6983/94]

(@ () A copy of the Annual Report (Hindi and
English versions) of the All india institute of
Medical Sciences, New Delhi, for the year
1993-94.

() A oopy of the Review (Hindi and English
versions) by the:Governnient of the working
of the All india Inslitute of Medical Sciences,
New Delhl, for the year 1993-94.

[Placed in Library. See No. LT €984/94]

(3) A copy of each of the following papers (Hindi and
English versions) under sub-section (1) of section
819A of the Companies Act. 1956:—

(i) Review by the Government of the working
of the Hospital Services Consultancy
Corporation, New Delhi, for the year
1993-84.

(i) Annual Report of the Hospital Services
Consultancy Corporation, New Delhi, for the
year 1993-94 aiongwith Audited Accounts
and comments of the Compirolier and
Auditor General thereon.

[Placed in Library. See No. LT 6985/94)

Annual Report and Review on the working of National
Asademy of Ayurveda, New Delhl tor 1991-92, etc.

THE DEPUTY MINISTER IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (SHRI PABAN SINGH
QHATOWAR): Sir, | beg to lay on the Table—

(1) (i) A copy of the Annual Report (Hindi and
English versions) of the National
Academy of Ayurveda, New Delh, for the
year 1991-92  alongwith  Audited
Accounts,

(ii) A copy of the Review (Hindi and English
versiong) by the QGovernment of the
working of the National Academy of
Ayurveda. New Delhi, for the year
1991-92,

(2) Statement (Hindi and English versions)
showing reasons for delay in laying the
papers mentioned at (1) above.

[Placed in Library. See No. L.T. 6986/94}
(3) () A copy of the Annual Report (Hindi and

English versions) of the National
Academy of Ayurveda. New Dethi, for the
year 1992-93  aiongwith  Audited
Accounts.

()} A copy of the Review (Mindi and English
versions) by the Qovernment of the
working of the National Academy of
Ayurveda, New Dethl, for the year
1992-83,
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(4) Statement (Hindi and English versions)

showing reasons for delay in laying the
papers mentioned at (3) above.
[Placed in Library. See No. L.T. 6987/94]

(5) (i) A copy of the Annual Report (Hindi and

English versions) of the Cancer Institute,
Madras, for the year 1993-94 alongwith
Audited Accounts.

(ii) A copy of the Review (Hindi and English
versions) by the Government of the
working of the Cancer Institute, Madras,
for the year 1993-94.

[Placed in- Litrary. See No. L.T. 6988/
94)

{(6) (i) A copy of the Annual Report (Hindi and

English versions) of the New Delhi
Tubercuiosis Centre, New Delhi, for the
year 1993-94  alongwith  Audited
Accounts.

(ii) A copy of the Review (Hindi and English
versions) by the Government of the
working of the New Delhi Tuberculosis
Centre, New Delhi, for the year 1992-983.

[Placed In Library. See No. L.T. 6989/
94)

(7) (i) A copy of the Annual Report (Hindi and

“

—

English versions) of the Cancer Hospital
and Research Institute, Gwalior, for the
year 1893-94  alongwith  Audited
Accounts.

(n) A copy of the Review (Hindi and English
versions) by the QGovernment of the
working of the Cancer Hospital and
Research Institute, Gwalior, for the year
1993-94.

[Placed in Library. See No. L.T. 6990/
94]
Notifications under Indira Gandhi
National Open University Act, 1885, etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRI PABAN  SINGH
GHATOWAR): Sir, on behalf of Kumari
Selja, | beg 1o lay on the Table—

A copy each of the following Notifications

(Hindi and English versions) under sub-

section (2) of section 30 of the Indira

Qandhi National Open University Act,

1985~

(1) The Regulations for the meetings of the
Planning Board published in Notification
No. G.S.R. 197 in Gazette of India dated
the 23rd April, 1994.

(i) The Regulations for the meetings of the
Academic  Council  published in
Nolification No. G.8.R. 198 in Gazette of
Indla dated the 23rd April, 1994.

(i) Q.8.R. 431 published In Gazette of India
dated the 20th August, 1984 making
osriain amencdments to Clauses 13 and
14 in the Regulations for Convocations
at Headgquarters.
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(iv) GQ.S.R. 134 published in Gazelte fo India
dated the 12th March, 1994 making certain
amendments/addition to Clauses, 1, 6, 12
and a new Clause 13, in the “Regulations
for the meelings of the Board of

Managment”
[Placed in Library See. No-LT. 6991/94)

(2) A ocopy of the Annual Accounts (Hindi and
English versions) of the Visva-Bharat,
Shanfiniketan, for the year 1993-94 year
1993-94 together with Audit Report thereon.

[Placed in Library. See No LT 6992/94}

(3) () A copy of the Annual Report (Hindi and
English versions) of the University of
Hyderabad, Hyderabad, for the year
1993-94.

() A copy of the Annual Accounts (Hindi
and English versions) of the University
of Hyderabad, Hyderabad, for the year
1993-94 together with Audit Report
theraon Under sub-section (4) of section
29 of the Universtiy of Hyderabad Act,
1994.

(iii) A copy of the Review (Hindi and English
versions) by the Government on the
working of the University of Hyderabad,
Hyderabad, for the year 1993-94.

{Placed in Library. See No. LT. 6993/94]

(4) () A copy of the Review (Hindi and English
versions) of the Pondicherry Universily,
Pondicherry, for the year 1993-94.

(ii) A copy of the Review (Hindi and English
versions) by the Government of the
working of the Pondicherry University,
Pondicherry, for the year 1993-94,

(5) A copy of the Annual Accounts (Hindi and
English versions) of the Pondicherry
University, Pondicherry, for the year
1893-94 together with Audit Report thereon.

[Placed in Library See. No LT-6994/94]

(6) (i) A copy of the Annual Accounts (Hindi
and English versions) of the Banaras
Hindu University (Volumes | and i) for
the year 1992-83 tegether with Audit
Report thereon.

(7) Statement (Hindi and English versions)
showing reasons for delay in laying the
papers mentioned at (8) above.

[Placed in Library Sees. No. LT. 6995/84.)

(8) () A copy of Annual Report (Hindi and
English versions) of the Jawaharlal
Nehru University, New Delhi, for the
year 1892-83.

(ii) A copy of the Review (Hindi and English
versions) by the Govemment of the
woking of the Jawaharlal Nehru
University, New Delhl, for the yeer
1982-83.
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(9) Statement (Hindi and English versions)
showing reasons for delay in laying the
papers mentioned at (8) above.

[Placed in Library. See. No LT-6996/94]

(10) A copy of the Annual Accounts ( Hindi and
English versions) of the Jawaharial Nehru
University, New Delhi, for the year 1992-93
together with Audit Report thereon.

(11) Statement (Hindi and English versions)
showing reasons for delay in laying the
papers mentioned at (10) above.

[Placed in Library. See. No LT-6997/94)

(12) (i) A copy of the Annual Report (Hindi and
English versions) of the Reglonal
Engineering College, Srinagar for the
year 1991-92,

(i) A copy of the Annual Accounts (Hindi
and English versions) by the Regionat
Engineering College, Srinagar, for the
year 1991-92 together with Audit Report
thereon.

(1ii) A copy of the Review (Hindi and English
versions) by the Govemment of the
working of the Regiorial Engineering
College, Srinagar, for the year 1991-82.

(13) Statement (Hindi and English versions)
showing reasons for delay in laying the
papers mentionsd at (12) abave.

[Placed in Library. See No. L.T. 6998/94]

(14) (i) A copy of the Annual Report (Hindi and
English versions) of the Maharshi
Sandipani Rashtriya Vedavidya
Pratishthanam. Ufjain, for the year
1993-94 alongwith Audited Accounts.

(ii) Statement (Hindi agd English versions)
regarding Review by the Government of
the working of the Maharshi Sandipani
Rashtriya Vedavidya Pratighthanam,
Ujjain, for the year 1993-94.

[Placed in Library. See No. L.T. 6988/
94]

(15) (i) A copy of the Annual Report (Hindi and
English versions) of the National School
of Drama, New Delhi, for the year
1992-93 alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English
versions) by the Govermment of the
working of the Nafional School of Drama,
New Deihi, for the year 1992-83.

(16) Statement (Hindl and English versions)
showing reasons for delay In laying the
papers mentioned at (15) above,

[Placed in Library. See No. L.T. 7000/94]

(17) @) A copy of the Annual Report (Hindi and

English versions) of the Kendriya Hindi
Shikshan Mandal, Agra for the year
1992-93.
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(i) A copy of Annual Accounts (Hindi and
English versions) of tha Kendriya Hindi
Shikshan Mandai, Agra for the year
1992-93 together with Audit Report
therson.

(i) A copy of the Review (Hindi and
English versions) by the Govemment
of the working of the Kendriya Hindi
Shikshan Mandai, Agra, for the year
1982-63.

(18) Statement (Hindi .and English versions)
showing reasons for delay in laying the
papers mentioned at (17) above.

[Placed in Library. See No. L.T. 7001/94)

14.02 hrs.
RESIGNATION 8Y MEMBER
[English]

MR. CHAIRMAN: | have to inform the House that
the hon. Speaker had received a letter dated 22
December, 1994 from Shri H. D. Devegowda, an elected
Member from Hassan Parliamentary Constituency of
Karnataka, resigning his seat in Lok Sabha. The
resignation is written in his own handwiting. Hon.
Speaker has accepted his resignation with effect from 22
December, 1994,

1‘-02’/3 hrs.
COMMITTEE ON PRIVATE MEMBERS' BILLS AND
RESOLUTIONS
Minutes
{English] .

DR: VISHANATHAN KANITHI (SHRIKAKULAM): Sir,
| bep to lay on the Table the Minutes (Hindi and English
versions) of the Thirty-gixth and thirty-seventh sittings of
the Committee on Private Members’ Bills and
Resolutions held during the current session.

14.03 h:s.
PUBLIC ACCOUNTS COMMITTEE
(1) Eightieth and Eighty-firat Reports
[English}
SHRI SHARAD DIG (BOMBAY NORTH CENTRAL):

Sir, | beg to present the foliowing Reports (Hindi and
English versions) of the Public Accounts Committee:

(1) Eightieth Report on Action taken on 53rd
Report (Tenth Lok Sabha) on Union Excise Duties
— Non-vacation of stay order from the Count.

(2) Eighty-first Report on Action taken on 47th
Report (Tenth Lok Sabha) on Utilisation of Extemal
Assistance.

14.03%; hrs.
() Statements

SHRI SHARAD DIG (BOMBAY NORTH CENTRAL):
8ir, | beg to lay on the Table Hindi and English versions
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of the Statements showing action taken by Govemment
on the recommendations contained in Chapter-1 of the
following Reports:

(1) Thirty-third Report (Eighth Lok Sabha) on
lrregular allowance of contribution to Scientific
Research.

(2) 38th Report (Eighth Lok Sabha) on Cost of
Collection.

(3) 179th Report (Eighth Lok Sabha) on Union
Exciss Duties Fraudilent Procurements of Central
Excise Stamps by Malch Factgries.

(4) Fourteenth- Report (Tenth Lok Sabha} on
Blocking of Funds — Iidle Equipment,

{5) Thirty-third Repoft (Tenth Lok Sabha) on
Customs Receipts Adoption of liregular Procedure
in recovery of duty on vacation of stay order —
Loss of Revenue by way of interest on payment of
duty In instaiments. of lrregular Procedure in
recovery of duty on vacation of stay order Loss of
Revenue by way of interest on payment of duly in
instalments.

14.04 hrs, .
COMMITTEE ON PETITIONS
Saventeth Report
[English]

SHRI P.G. NARAYANAN (COBICHETTIPALAYAM):
Sir, | beg to present the Seventeenth Report (Hindi and
English versions) of the Committee on Petitions.

14.08Y, hrs.
JOINT COMPITTEE ON OFFICES OF PROFIT
Sixth Report
{English]

SHRI CHIRANJI LAL SHARMA (KARNAL): Sir, | beg
ito present the Sixth Report (Hindi and English versions)
of the Joint Committee on Offices of Profit,

14.04%; hrs. .

STANDING COMMITTEE ON FOOD, CIVIL SUPPLIES
AND PUBLIC DISTRIBUTION

Eighth Report and Minutes
[English]

SHRI BJOY KRISHNA HANDIQUE (JORHAT): Sir, |
beg to present the Eighth Report (Hindl and English
versions), of the Standing Committee on Food, Civil
Supplies and Public Distribution on Action Taken by
Government on the recommandations contained in the
Third Report of the Committee (Tenth Lok Sabha) on the
Ministry of Civil Suppiies, Consumer Affairs and Public
Distribution-Annual. Report (1982-83) and minutes of the
sitting of the Committee relating thereto.
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14.057; iws.

STANDING COMMITTEE ON URBAN AND RURAL
DEVELOPMENT ELEVENTH REPORT AND MINUTES

[Transiations]

SHRI PRATAPRAO B. BHOSALE (SATARA). Sir, |
present the Elaventh Report (Hindi and English varsions)
of the Committee on Uman and Rural Development on
Rural wate Supply and Sanitation of the Ministry of Rural
Development and the Minutes of the siltings of the
Committee relating tivereto.
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correcting reply to starred question No 182 dated 18-
12-1994 Re : Malaria spidemic
[English]

STATEMENT

THE MINISTER OF STATE IN THE MINISTRY OF
HEALTH AND FAMILY WELFARE (DR. C. SILVERA): Sir,
| beg o lay on the 7o a statement comecting the reply
given on December 14, 1994 to Starred Question No. 162
by Dr. Asim Bala and Shri Udhab Barman regarding
Malaria Epidemic.

1 invite altention to the reply 1o Lok Sabha Starred
Question No. 162 answered on 19.12.1994. Due (o
typographical error, some figuies in Statement ilo the
slatement of this Starred Question have been wrongly
lyped. A revised Annexure indicating the comect figures is
enclosed.

Inconvenience caused is regreited.

Annexure

State wise details of Malaria cases and deaths dunng the years 1991, 1992, 1993 and 1994 (Apni-September)

Name of the State/U.T.s 1901 1992 1993 1994 1904
(Apr. to Sept.) (upto 10/04)
Cases Deaths Cases Deaths Cases Deaths Cases Deaths Cases Deaths
Andhra Pradesh 82292 2 80305 -_— 86253 7 38812 1 70940 5
Arunacha! Pradesh 18729 o 19113 -— 29686 - 6820 -_— 8949 —
Assam 107572 36 95168 20 115000 48 49885 45 66386 58
Bihar 60332 14 65362 21 76845 2 18685 — 23358 -—
Goa 2879 _— 848 -_— 2227 —_— 2282 -_— 2784 _—
Gujarat 404735 37 348532 28 304108 25 120320 — 1444268 2
Haiyana 34011 - 16662 1 22032 -— 20542 -— 21205 -
Himachal Pd. 20115 _ 7253 —_— 4062 - 2170 —-— 2228 ——
JE& XK 4656 -_— 1244 — 784 — 1708 -— 1733 -
Karnataka 44565 8 81057 — 186466 -— 64550 — 128527 -—
Kerala 8756 -— 8255 2 9277 — 3881 —_— 4231 -—
Madhya Fd. 282681 28 269930 39 283600 9 95478 7 13nes 14
Maharashira 145310 15 203812 2 2N 2 144155 - 172431 -
Manipur 640 -_— 2219 8 1898 9 2062 2 2207 45
Meghalaya 11158 — 11283 -— 10045 0 4853 4 6224 34
Mizoram 12486 12 20592 38 13186 33 8530 33 10769 37
Nagaland 2422 —_— 2218 - 1584 — 1508 -_— 2088 253
Orissa 414550 233 382390 155 323576 118 135561 - 204531 64
Punjab 36649 - 23225 — 15644 _— 11849 -— 12174 -_—
Sikkim 46 — 208 1 68 —_— 19 — 23 -
Rajasthan 77573 10 121499 55 107797 19 35824 — 1635889 385
Tamil Nadu 144762 4 151633 2 148057 -_— 61040 -— 68178 -_
Tripura 6992 4 9350 ] 9206 19 6062 1" 8066 18
Utter Pd. 112118 - 235242 — 114017 — 29244 — 412668 -—
West Bengal 40452 13 49130 43 48138 37 30066 24 32628 35
Pondichemy 563 -— 1034 -_— 914 -~ 278 — 482 -—
ASN islands 1785 2  1e8s8 1 1508 1 703 —_— 1052 -
- Chandigarh 28046 - 17559 - 9735 - 6017 - 6599 -
D&N Haveii 5101 - 8678 - 8121 — 2094 - 2030 -—
Daman & Diu 1010 — 1109 -— 1585 - 818 -_— 988 -—
Delhi 8491 — 11241 1 4919 -— 5801 — 6063 -_—
Lakshadweep 4 - 1 -— 5 -— — —_ - -
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(interruptions)
[English)
(Interruptions)

MR. CHAIRMAN: The House stands adjourned to
meet again at 3.30 P.M.

14.07 hrs.

The Lok Sabha then adjourned till thity Minutes past
Fifteen of the Clock.

15.31 hours .

The Lok Sabha re-assembled &t Thirty-one minutes past
Fifteen of the Clock.

[Transiation}
[MR. Speaxer in the Chair]

MAJ. GEN. (RETD.) BHUWAN CHANDRA
KHANDURI: Mr. Speaker, Sir Neither Hon' Prime Minister
has arived nor the Government has resigned.

[English]

SHRI RAM NAIK (BOMBAY NORTH): Mr. Spsaker,
Sir | am on a point of information. We have read through
the newspapers that three of the Ministers have resigned.
Now, we want to know whether they have intimated to you;,
whether they are likely to make any statement, because
they should be bold enough to come here and give the
statsment.

(Interruptions)

SHRI MOHAMMAD ALl ASHRAF FATMI
(DARBHANGA): Sir, there is another report in the
newspapers that Shri Arjun Singh has resigned. | want to
know whether it is correct or not.

{Interruptions)

SHRI RAM NAIK: Sir, | want to know whether it has
been informed to you. The Government, at least. owes that
much to you and they must inform you and they should
also inform the House. Unless the House is informed
properly by the Prime Minister, we would not like to carry,
on the business like this.

{Translation]

SHRI MOHAMMAD ALI ASHRAF FATMI: Sir, we have
come to know through newspaers and media that Arjun
8ingh Ji has resigned. The House should be informed as
o whether it is correct or not. [interruptions)

SHRI RAM NAIK: Mr. Speaker, Sir The Government
doss not take us into confidence, at least you should tell
us,

[English)
(Interruptions)
MR. SPEAKER: Please do not record.
(Interruptions)

MR. SPEAKER: Well, | have no information about
resignation or anything of the kind.

(interruptions)
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SHRI LAL K. ADVANI (GANDH! NAGAR): Then the
Prime Minister should come as a matter of courtesy aiso.
Just as new Ministers, when sworn in, are introduced to
the House, similarly should it not be conveyed to the
House formally?

MR SPEAKER: | really do not know what is the exact
position on this. But. supposing, the businsss is in the
name of the Ministers who have resigned, they do inform
the Presiding Officer that some other Ministér would look
into it or some other arrangemerit. But | am not sure on
that point.

Secondly. the Russian Prme Minister and other
Ministers have come here and the Prime Minister and our
Ministers are talking to them. He is here for one day only
and so they are going to sign some agreements and all
those things. That is why some of them are not here.

Waell, as far as the business before the House is
concemed..

SHRI RAM NAIK (BOMBAY NORTH): Sir, there
should be '“Vande Mataram™.

MR. SPEAKER: Well, Mukul Wasnikji, now there is a
suggestion that we may adjourn sine die.

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (DEPARTMENT
OF YOUTH AFFAIRS AND SPORTS) AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKUL WASNIK). Sir, you may take the
decision.

MR. SPEAKER: Right.

VALEDICTORY REFERNCES
15.35 hrs.
[Enghsh]

SHRI MUKUL WASNIK: Sir, | would like to just say
that dunng the whole session there were so many un-
precedentad situations which the House has witnessed...
(interruptions)

But on behalf of the Government and on behalf of the
Treasury Benches we wish to express our gratefulness to
you for the manner in which you tried to resoive the
siuation from time to time. We would like to place on
record our gratefulness, deep appreciation and thanks to
you.

{Translation]

Shri Lai K. Advani (Gandhinagar): Mr. Speaker, Sir, |
express my gratitude to you that no matter what
circumstances were created in the House in this Session
or earlier one you gave Important contribution to ensure
that the proceedings of the House were run smoothly,
{Interruptions)

Shii Chandra Jeet Yadav (Azamgarh): Mr. Speakar,
Sir, | would like to express gratitude to you on behalf of my
party and mysell that whenever a crisis appeared defore
the House you tried in every manner 1 reeoive it and at
the same time maintaining the dignity of the House and
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ensuring a smooth functioning of the proceedings of the
house. You always made sure that public-related issues
were aigso discussed in the House. We express
gratefuiness to you on our behalf and hopoe that the
Govemnment would learn a lesson from what happened in
this House. (Interruptions)

Shri Lal K. Advani: We are grateful to you Scretariat
also. (Interruption)

Shri Sharad Yadav (Madhepura): Mr. Speaker, Sir
today is the last day of this Session and this session
proved to be historic in several ways and the fact that we
were able o successfully raise several public-related
Issues.. (Interruptions). Sir, | have not said anything which
has provbked them. What is the reason behind their
provocation?...(Interruptions)

Sir, | express my gratefuiness especially to you that
you tried to run this House with stern discipline in this
session and the earlier succeeding sessions...
(Interruptions).

| understand the difficulty of our friends from the
Treasury Bench as we sought to obstruct the works they
were engaged in. We have come.a long way in protecting
the wealth of our nation...(Interruptions) if you had not
started it | would not have said that but you sound very
provoked. We have discharged our duties for the sake of
the nation....(Interruptions)

Sir, the topic of corruption has been very important
during this Session and we have come a long way in that.
This is the achievement of this Session. We have been
fighting here for a cause and if anything that we said hurt
you then | apologise for that.

With these words | conclude and thank you for
allowing me to speak.

[English]

Shri Buta Singh (Jalore): Sir, the whole House is
grateful to you for the exemplary manner in which you
have conducted the proceeding in spite of the fact that for
the past one week if you had allowed the television to
show all that has been happening in this House, the
people of this country would have come to realise what
mockery this Pariament was reduced to by the entire
Opposition. Sir it is one thing to raise the matters of public
importance...(Interruptions)

SHRI SRIKANTA JENA (Cuttack): Buta Singhj, if it Is
mockery, it is for you only and the Prime Minister is
responsible...(interruptions)

SHRI BUTA SINGH: Sir, | do not wish to bring back to
the memories of the hon. Members, what has been going
on In this House for the past one week, but no business
has been allowed to be conducted and the objectionable
slogans which have -raised in this House are
unprecedented.

Sir, the Conduct of Business in this Houss does not
permit raising of slogans. But | am to bring to
your kind notice that senior leader§ from the other side
have been raising slogm'. | will request you with all
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humility that kindly see if on records those siogans have
found their places, they must be expunged in the interest
of the Parllamentary democracy in this country.

Sir, | must also congratulate the hon. Prime Minister
for having stood the ground and taken the entire
Opposition burnt with both of his hands and he has’lived
up to be the most democratic Prime Minister in this
country.

With these words, Sir, | appreciate and place on
record the appreciation of all the Members towards you for
conducting the business of this House. In spite of all the
provocations you have kept your calm and you have
maintained the high traditions of Indian Pariament.

SHRI SOBHANADREESWARA RAO VADDE
(Vijaywada): Mr Speaker, Sir, on behalf of my Telugu
Desam Party, we express our sincere thanks to you for
running the House in a most coordinated manner at very
trying times. Because of the elections, the number of days
for which this House has met was already reduced. We
had hopes that this House will be able to discuss very
important matters particularly some of them relating to the
policy matiers such as Agricultural policy and Economic
Policy.

Sir, the hon. Minister of State for Parliamentary Affairs
has referred to the proceedings in this House. If the
Treasury Benches and the Government were wise enough
to take some of the decisions which they have taken at the
eleventh hour, such a situation would not have occurred
and the proceedings would have been much smoother and
things would have gone in a very smooth manner as per
the schedule of the Lok Sabha Session that was framed. -

Sir, we hope, at least, though late—it is better late
than never and ultimately the Government has understood
that they cannot'... all the people for all the time and that is
why they have taken this decision.

Sir, we thank you very much for giving us opportunity
to express our view points whenever we have requested
you.

SHR!I R. ANBARASU (Madrs Central): Sir, for this
unparliamentary word...we have very strong objection. This
should not go on record.

MR. SPEAKER: | will look into it.

SHRI CHITTA BASU (Barssat): May | join other
colleagues of mine to express our gratitude for your all-out
efforts to maintain the decency and decorum of this
House? We also sought to extend the fullest possible
cooperation with you in order that the business of the
House is conducted normally and effectively.

Sir, the House consists of both the Treasury Benches
and also the Opposition. As we have been taught that the
Opposition has got also an effective role to play, naturally,
we belonging to this side of the Opposition fesl that we
have our responsibility to keep the Government on its toe,
to criticise the Government and aiso to seek remedies for
the mistakes that have been ocommitied by the
Govarnraent in the dischargs of that pariiamentary. duty,

"Expunged as orderstl by the Chair.
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[SHRI CHITTA BASU}
we have tried our best, to maintain the decency and
decorum of the House. You have got your responsibility
and the Treasury Benches have aiso gol the
responsibility—if not more, at least, equal responsibility.
Sir, with much regret, | must say that that role has not
bsen honestly played by the Treasury Benches. Even at
this stage, we have done our duty 1o put across our point
of view, send a massage to the people of our country that
there are many important public i1ssues which need
discussions and decision of parliament in respect of policy
and also for administrative reasons aiso.

in the late $tage, | eiso appeal to the Treasury
Benches to take note of it and take lessons from the past
and also approach the people outside and explain their
conduct so far as the mistakes which they have committed.

| think, about the main issues which you are quite
aware of, we want that action should be taken on the JPC
Report—-ATR, which has not yet been fully taken. Action
should also, be taken to see that the sugar muddle s also
properly enquired into in a constructive mariner so that the
people can understand what has happned in the counlry.

With these words, | again thank you very much

SHRIMATI GEETA MUKHRJEE (PANSKURA). On
behalf of our Party CPl and on my behalf, | congratulate
you for maintaining the cool in such a heated atmosphere
which was genuinely very difficult to maintain. Undoubtedly
your efforts have helped us--i am not meanthg us only, |
mean, all of us—to at least try to show our own role as to
what it s,

In this context, ! will just say two words more We are
happy to some extent that we have been able to make our
presence felt and justify before the people our existence
hers. | congratulate thoss friends of the Opposition who
have contnbited in this | also congratulate those friends in
the Treasury Benches who, though could nol aniculate
here, but at least inside their Party have brought pressure.

With this, | thank you.
[Transiation]

SHRI RAMSAGAR (Barabanki): Mr. Speaker, Sir,
there have been several sessions and | have had a chance
10 attend several sessions of the Sth Lok Sabha this year
bt | have never seen such a tumultous sessiof as this
One on many an occasion you had to face difficult times
treated by the Ruling Party and the Opposition. The way
you dealt with everything with such humiiity and patience is
commendable.

8ir, | really appreciate you and thank you on behaif of
my Samajvadi Party and myseif.

SHRI M.R. KADAMBUR JANARTHANAN (Tirumelveli):
M. Speaker, Sir, on behall of ouwr Party—All-india Anna
DMK~ thank you very much. The Pariament was a blow
hot and blow cold Parlament. However, you made it a
Pariament of the people by our severs conservatism.
Though you yieided 10 the heat of the Opposition, at the
same time, you have maintained the democratic principles.
The peopie of this country have seen a Padiament which
they had never seen bsfore.

DECEMBER 23, 1904
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As the New Year is very near, | wish you ali a very
happy New Year.

SHRIMATI SUSEELA GOPALAN (Chirayinkil): Sir, on
behalf of my Party, | thank you very much for ably
managing aimost a crisis situation in the House. | would
like to appeal to the ruling party to have an introspection
into their functioning. They could have saved much of the
time of this Parliament, if they had acted propery in the
beginning itself. Actually, the crisis situafion was brought
about by the ruling party and, the Prime Minister is more
responsible for this. ...(Interruptions)

SHRI DATTA MEGHE (Nagpur): How is the Prime
Minister responsible for ail these things?... (Interruptions)

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): Do
not use this opportunity for this purpose. (Interruptions)
You get the House adjoumned by rushing into the Well of
the House (interruptions)

SHRIMATI SUSEELA GOPALAN. | am saying what |
want lo say and | am  expressing my own
feelings ..(Interruptions)

SHRI PAWAN KUMAR BANSAL (CHANDIGARH): If
you want this to be a solemn occasion, piease make it a
solemn occasion But do not do like this (Intsrruptions)

SHRIMATI SUSEELA GOPALAN: This is the trouble
with you. Yor are not prepared to hear anybody else. You
have your own impressions about the things. But the public
at large actually see the Congress Party responsible for
wasting the time of Parliament. | think at least now you will
rectify your mistakes:and go forward with that responsibility
which has been given to you by the people.

| thank you very much Mr Speaker for ably managing
this House in spite of the stand taken by the ruling party
like this.

MR. SPEAKER. Well, hon. Members, there occur
difficulties in the lives of individuals, institutions and
natons. They face J4nd overcome them wisely and
sagaciously. We are sure that this would happen with
ourselves, our institutions and nation We would try to do
better with every passing day and do & way-with the
Uefects, if there are any. We have done some duties; we
may do our duties in the coming times in a better fashion
and more.

For all the cooperation given by the hon. Members,
Leaders and the learned officers of the Secretarist and

others, | thank them all very sincerely.
16.54 s
NATIONAL SONG
The National Song was played.
[EngHsh]

MR. SPEAKER: The House siands adjoumned sine die
18.58 hrs.
The Lok Sabha then adjourned sine die.
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